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INDEX

S.No.

Date

Particulars

Reference in

Pleadings

Pg. No.

14.09.2006

EIA Notification, 2006 was issued
under the Environment (Protection) Act,
1986 wherein Item 7(c) of the Schedule
pertains to “Industrial
Estate/Park/Complex” and Item 8(b) of
the Schedule pertains to “Township and
Area Development”. Pertinently, the
Note to Item 7 clarifies that Industrial

Estate of area below 500 ha. and not

Annexure-
I/Pg. 7-78 of
Reply of
MoEF&CC
dated

01.05.2023

21-65




housing any industry of category A or B

does not require clearance.’

01.12.2009

Amendment to the EIA Notification
whereby Item 7, Column 5 of the
Schedule was amended. However, there
was no change in the non-requirement of
Environment al Clearance for Industrial
Estate of area below 500 ha and which
did not house any industry of Category
A or B. Further, it was also this
amendment which clarified that if the
area is less than 500 ha but contains
buildings and construction projects >
20,000 sq. mts and/ or development area
more than 50 ha., it will be treated as
activity listed at Serial No. 8(a) or 8(b)
in the Schedule to the EIA Notification,

2006.

[.A. No. ---of
2024 by
TSIIC dated
11.2024 for
Additional

Documents

67-79

01.01.2014

Right to Fair Compensation and
Transparency in Land Acquisition,
Rehabilitation and Resettlement Act,

2013

Section 23 pertains to, ‘Enquiry and
land acquisition award by Collector’.

Specifically, the Collector shall proceed

N/A

80




to enquire into any objection which any
person interested has stated and into the
value of the land at the date of
publication of Notification, and into
respective interests of persons claiming
compensation and rehabilitation and
resettlement, shall make an award under

his hand of:

a. true acre of land;

b.compensation determined u/s 27 &
u/s 31 & according to his opinion;

c.apportionment  of  the said
compensation among all the persons
known or believed to be interested in
the land, or whom, or of whose
claims, he has information, whether
or not they have respectively

appeared before him.

29.11.2014

Government Order Ms. No. 28,
Industries & Commerce (IP&INF)
Department — Clause No. 4.7.0: 10% of
water is reserved for industrial use from
the existing projects as well as future

projects.

Pg. 56-64 of
Counter

Affidavit of
TSIIC dated

19.07.2023

81-88




(this is why TSIIC has not taken a
specific ~ permission  for  water

consumption)

30.06.2017

The Telangana State Land
Acquisition (Consent Award,
Voluntary Acquisition and Lump sum
Payment towards Rehabilitation and

Resettlement) Rules, 2017

Section 23 A pertains to a ‘Consent
Award’ and it is stipulated that the
District Collector shall issue
Notification and may at any stage of
land acquisition proceedings invoke
provisions of Act for settlement of
proceedings by negotiation, which shall
be carried out by Negotiation
Committee. The settlement reached in
negotiation shall be recorded as an
Agreement, which shall be called as

award.

N/A

89

28.01.2020

TSIIC wrote to the District Collector,
Siddipet filing requisition for
acquisition of government/assigned
land at Wargal, Siddipet District to a

total extent of Acs. 972.05 Gts. In parts

Pg. 15-24 of
Counter

Aftidavit of
TSIIC dated

19.07.2023

90-94




of Sy. Nos. 845 (Acs. 114.23 Gts.), 1209
(Acs. 248.36 Gts.), 1495 (Acs. 304.10
Gts.) & 1510 (Acs. 304.16 Gts.). This is
as under Rule 5 of the Telangana State
Land Acquisition (Consent Award,
Voluntary Acquisition and Limp-sum
payment towards Rehabilitation and

Resettlement) Rules, 2017.

05.01.2021

Relevant extracts of Judgment of
Supreme Court in the case of Rajeev
Suri vs. Delhi Development Authority
& Ors. reported in [2021] 15 SCR 283
wherein it was, inter alia, clarified that
the word ‘cumulative’ is to be read in
conjunction with the word ‘project’ and
idea behind examination of cumulative
impact is to assess the impact of the
project including all its functional
components, and not of all development

activities going on in a region.

N/A

95

14.06.2021

TSIIC wrote to the District Collector,
Siddipet filing requisition for
acquisition of government/assigned
land at Mulugu, Siddipet District to a

total extent of Acs. 325.06 Gts. in Sy.

Pg. 25-30 of
Counter

Aftidavit of
TSIIC dated

19.07.2023

96-100




No. 557. This is as under Rule 5 of the
Telangana State Land Acquisition
(Consent Award, Voluntary Acquisition
and Limp-sum payment towards
Rehabilitation and Resettlement) Rules,

2017.

22.07.2021

Communication by the Industries &
Commerce [IP & INF] Department,
Government of Telangana exempting
the industrial park at Wargal, Siddipet
District to an extent of Acs. 972.05 gts
in Sy. No. 845 (Acs. 11423 gts), 1209
(Acs. 248.36 gts), 1495 (Acs. 304.10
gts) & 1510 (Acs. 304.16 gts) of
government assigned land from the
application of the provisions of Chapters
I & III of the Right to Fair
Compensation and Transparency in
Land Acquisition, Rehabilitation and
Resettlement Act, 2013. Further, this is
in accordance with the Section 10(A) of
the said Act in its application to the State
of Telangana and the decision has been
made in public interest, after having

made all efforts in finalizing the

Annexure
A2/Pg. 62-63

of Appeal

97-98




minimum extent of land required for the
project.

Accordingly, a Notification has been
directed to be issued in the next issue of

the Telangana Gazette.

10.

07.08.2021

Letter from District Collector, Siddipet
to the Commissioner, Information and
Public Relations regarding Land
Acquisition in Wargal to an extent of Ac.
421.23 gts for establishment of
industrial park. It is specified that a copy
of  the approved Preliminary
Notification under Section 11(1) of
RFCTLARR Act, 2013, has been

submitted.

Annexure A-
2/Pg. 61-66

of Appeal

101-102

11.

12.10.2021

Paper  Notification by  Revenue
Divisional Officer, Gajwel Division,
Siddipet stating that an extent of Ac
972.05 guntas/393.03 ha at Survey nos.
845, 1209, 1266, 1495 and 1510 at
Wargal Village have been acquired in
public purpose for establishment of
industrial park. Further, directions have
been issued for removal of any

structures within 3 days.

Annexure 3/
Pg. 68 of

Appeal

103




12.

Requisition for Land Acuisition letter
from TSIIC addressed to the District
Collector, Slddipet to acquire Acrs
325.06 guntas in Mulugu. Along with

Form B1 and B2

104-108

13.

11.02.2022

Letter addressed by TSIIC to SEIAA
submitting Form-1 and Prefeasibility

Report for appraisal by SEAC.

Annexure
1/Pg. 9 of
Reply
Affidavit to
Report of
MoEF&CC
by TSIIC
dated

19.09.2024

109

14.

26.02.2022

Minutes of SEAC Meeting - 152
Meeting wherein Agenda Item No. 13
concerns TSIIC’s project — TSIIC was
directed to prepare EIA Report as per
Standard TOR of MoEF&CC for
“Industrial Estates /parks /complexes

/area, export processing zones, SEZs,

Biotech Parks, Leather Compxlexes”.

Pg. 64 of
Reply
Affidavit of
MoEF&CC
dated
20.08.2024;
also at
Annexure 2/
Pg. 10-21 of
Reply

Affidavit to

110-121




MOoEF&CC

by TSIIC
dated
19.09.2024
15. 28.03.2022 | 152™ Minutes of SEIAA wherein | Pg. 65-67 of | 122-128
Agenda Item No. 19 is the TSIIC’s | Reply
project. It is noted that the list of projects | Affidavit of
proposed in the food processing park do | MoEF&CC
not fall either in Category A or Category | dated
B of EIA Notification 2006. 20.08.2024;
also at
Annexure 3/
Pg. 22-28 of
Reply
Aftidavit to
MoEF&CC
by TSIIC
dated
19.09.2024
16. 06.04.2022 | 157" SEAC Meeting wherein Agenda | Pg. 68 of 129-140
Item No. 08 is the TSIIC’s project. | Reply
SEAC deferred considering the TSIIC’s | Affidavit of
proposal upon noting that the TSIIC | MoEF&CC
would clarify whether any Category A/B | dated
industries are proposed in the Park. If | 20.08.2024;
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not, TSIIC will submit an undertaking
that the proposed Food Park will not
house any Category A/B industries in

the premises.

also at
Annexure 4/
Pg. 29-39 of
Reply
Affidavit to
MoEF&CC
by TSIIC
dated

19.09.2024

17.

02.06.2022

TSIIC’s Undertaking to the Chairman,
SEAC in terms of the Minutes of SEAC

held on 06.04.2022.

Pg. 69-70 of
Reply
Affidavit of
MoEF&CC
dated
20.08.2024;
also at
Annexure 5/
Pg. 40-41 of
Reply
Affidavit to
MoEF&CC
by TSIIC
dated

19.09.2024

141-142
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18.

18.06.2022

Minutes of 174" Meeting by SEAC.

Wherein the Proposal of the Applicant
herein has been discussed at Agenda
Item No. 18. Specifically, the SEAC has
noted that the Project Proponent has
submitted an undertaking stating that no
Category A or B industries would be
housed within the Special Food
Processing Park at Wargal Village and

Mandal at Siddipet District.

IA dated ---
for
Additional
Documents

by TSIIC

143-157

19.

01.07.2022

Acknowledgement of Application for

ToR for Proposal No.

SIA/TG/MIS/79363/2022 —  Project

Category 8(b) by TSIIC.

Pg. 78 of
Reply
Aftidavit of
MoEF&CC
dated

20.08.2024

158

20.

02.07.2022

TOR granted to TSIIC by SEIAA,

Telangana for Category 8(b) projects.

Pg. 80-84 of
Reply
Affidavit of
MoEF&CC
dated

20.08.2024

159-162

21.

22.07.2022

TSIIC wrote to Member Secretary,
SEIAA to withdraw EC Proposal No.

SIA/TG/NCP/72266/2022 dt.

Pg. 76 of
Reply

Affidavit of

163
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14.02.2022 for the reason that the

project falls under Category 8(b).

MOoEF&CC

dated

20.08.2024

22.

22.07.2022

187" SEAC Meeting that first
considered the project of TSIIC and the
nearest human habitation was noted as
Wargal existing at a distance of 0.82 km
from the proposed site. Further, nearest
water body (Wargal Village Pond) exists
at a distance of 1.15 km from the
boundary of the site and the nearest
Reserve Forest exists at a distance of
2.18 km from the boundary of the site.
Additionally, water requirement of 2126

KLD would be sourced from Konda

Pochamma Reservoir intake point canal.

Pg. 86-87 of
Reply
Affidavit of
MoEF&CC
dated

20.08.2024

164-173

23.

27.07.2022

SEIAA examined the proposal at
Agenda Item No. 1 along with the

recommendations of the SEAC.

Pg. 89 of
Reply
Affidavit of
MoEF&CC
dated

20.08.2024

174-178

24.

29.07.2022

Environmental Clearance accorded by
SEIAA, Telangana, to TSIIC for Project

under 8(b), ‘Townships and Area

Annexure
Al, Pg. 50-

60 of Appeal

179-189
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Development projects’, specifically for
development of special food processing
park at Wargal Village, Wargal Mandal,
Siddipet District, Telangala by M/s
TSIIC at Survey Nos. 1495 and 1510 in
an area of about 466.17 acres or 188.65
Ha with 190 plots.

Para Il @Pg. 2 of EC, it is mentioned
that the proposed Special Food

Processing Park does not house any

category A & B industries.

No. 79 of
2022; also at
Pg. 31-41 of
Counter
Affidavit of
TSIIC dated
19.07.2023;
also at Pg.
91-101 of
Reply
Affidavit of
MoEF&CC
dated

20.08.2024.

25.

28.09.2022

Certificate of Accreditation by the
NABET to Sri Sai Manasa Nature Tech
(P) Ltd., Hyderabad as ‘Category-A’ for
“Industrial

sectors such as

estates/parks/complexes, export
processing zones, special economic

zones, biotech  parks, leather

complexes” as well as for “Townships

and Area Development Projects”.

Pg. 65 of
Counter
Affidavit of
TSIIC dated

19.07.2023

190

26.

09.12.2022

CTE for ‘Red Category’ granted by

TSPCB under Water Act and Air Act to

Pg. 42-49 of

Counter

191-200
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TSIIC for Special Food Processing Park
at Sy. No. 1495 and 1510 in Wargal
Village & Mandal, Siddipet District

(Validity — Five Years).

Affidavit of

TSIIC dated

19.07.2023

217.

28.04.2023

Site Inspection Report on proposed
development of special food processing
park at Wargal Village, Wargal Mandal
prepared upon the request of
MOoEF&CC dt. 21t and 22" April, 2023.
Observations tabulated at Pg. 80 and
Findings at Pg. 81 which begin with the
caveat that the exact extent of the land
could not be ascertained in view of non-
furnishing of documents such as layout
plans of entire project area and field
lands.

demarcation of  proposed

However, findings are as per the
inferences drawn based on factual

details provided by TSIIC.

[This Report is largely inconclusive]

Pg. 78-79 of
Reply
Affidavit of
MoEF&CC
dated

01.05.2023

201-204

28.

01.11.2023

Show Cause Notice issued to EIA
Consultant M/s Sri Sai Manasa Nature
Tech Pvt. Ltd. and TSIIC under Section
5 of the EPA, 1986 owing to alleged

concealment of facts. This is in view of

Pg. 47-49 of
Reply
Affidavit of

MoEF&CC

205-206
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Order dated 17.10.2023 of the Hon’ble
NGT directing MoEF&CC to initiate

appropriate action based on its Affidavit

dated 01.05.2023.

dated

20.08.2024

29.

28.11.2023

Reply by TSIIC to Show Cause Notice
dated 01.11.2023 by Regional Office,

MoEF&CC.

Pg. 20-46 of
Reply
Affidavit of
MoEF&CC
dated

20.08.2024

208-211

30.

29.11.2023

Reply by EIA Consultant M/s Sri Sai
Manasa Nature Tech Pvt. Ltd. to Show
Cause Notice dated 01.11.2023 by

Regional Office, MoEF&CC.

Pg. 50-101 of
Reply
Aftidavit of
MoEF&CC
dated

20.08.2024

212-263

31.

02.07.2024

Letter from TSICL to MoEF&CC
submitting the KML File indicating
actual area under possession of TSIICL

which 1s1114.13 % acrs or 450 Ha

Pg. 140-146
of Reply
Affidavit of
MoEF&CC
dated

20.08.2024

264-269

32.

11.07.2024

Inspection conducted by Regional
Office, Hyderabad whereby it was

concluded that the size of land is below

Pg. 7-
19/Annexure-

R/1 of Reply

271-285
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500 ha, which 1s almost identical to the
KML file provided by TSIIC on
03.07.2024 (with a deviation of +17 ha).
However, TSIIC deducted the land
meant for schools, main roads among
others while revising the KML file.
However, TSIIC is still owner of those
lands as per notifications dated
22.07.2021 and 08.12.2021 which
account for 523.93 ha because TSIIC
has not provided documentary evidence
to reflect revising the areas of land
holding.

It was also concluded that, due to
TSIIC’s undertaking of no category A
and B units in the project, the project is
automatically B1 category which has to

be appraised under 8(b).

Affidavit of

MOoEF&CC

dated

20.08.2024

33.

Details of employment and investment
as a result of TSIIC’s food processing

park project.

Pg. 42-
44/Annexure
6 of the
Reply
Affidavit to
Report of

MoEF&CC

286-288
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by TSIIC

dated
19.09.2024
34. 18.07.2024 | Notice by TSIIC issued to M/s Minali | Pg. 289
Medicinal Plants Processing LLP to stop | 10/Annexure-
any developmental activities till | 5 of Report
disposal of Appeal. by TSIIC
dated
03.08.2024
35. 18.07.2024 | Notice issued by TSIIC to M/s |Pg. 290
Ramanjaneya Argo Industries, Wargal to | 11/Annexure-
stop any developmental activities till | 6 of Report
disposal of Appeal. by TSIIC
dated
03.08.2024
36. 18.07.2024 | Notice issued by TSIIC to M/s RMJ | Pg. 291
Veritable Products Ltd. to stop any | 12/Annexure-
developmental activities till disposal of | 7 of Report
Appeal. by TSIIC
dated
03.08.2024
37. 25.07.2024 | Postal Acknowledgements to M/s | Pg. 292

Ramanjaneya Argo Industries (Wargal);
Bio Slice Pvt. Ltd.; and M/s Mahadevi

Argo Mills Pvt. Ltd.,

6/Annexure-1

of Report by
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TSIIC dated

03.08.2024

38.

27.07.2024

TSIIC addressed a letter to the District

Collector and Magistrate, Siddipet

providing details of land actually
acquired by TSIIC as opposed to the
requisition notice which is 805.051/2
gnts of land in sy. 845,1266,1209,1495
& 1510 of Wargal against the
requisitioned land of 972.05 gts; and acs
309.08 gts in sy no. 557 of mulgu

agasint the requisitioned land of acs

325.06 guntas.

Pg. 45-
46/Annexure
7 of the
Reply
Affidavit to
Report of
MoEF&CC
by TSIIC
dated

19.09.2024

293-294

39.

29.07.2024

Online tracking status of Notice issued
to M/s Ramanjaneya Argo Industries,

Wargal

Pg.
7/Annexure-2
of Report by
TSIIC dated

03.08.2024

295

40.

29.07.2024

Online tracking status of Notice issued

to M/s Bio Slice Pvt. Ltd.

Pg.
8/Annexure-3
of Report by
TSIIC dated

03.08.2024

296

41.

29.07.2024

Online tracking status of Notice issued

to M/s Mahadevi Agro Mills Pvt. Ltd.

Pg.

9/Annexure-4

297
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of Report by
TSIIC dated

03.08.2024

42.

30.07.2024

The Office of the District Collector and
Magistrate replied to the communication
addressed by TSIIC dated 27.07.2024
and confirmed that out of 972.05 acres
in Wargal only 805.05 2 acre were
acquired and out of 325.06 acres in
Mulugu only 309.08 acres were
acquired. Thus, bringing it to a total of
1114 Acres or 450.8 Ha. ( Which is less

than 500 ha)

Pg. 47-
50/Annexure
8 & 9 of the
Reply
Affidavit to
Report of
MoEF&CC
by TSIIC
dated

19.09.2024

298-301

43.

31.07.2024

Mail from TSIIC to the Regional Office
of MoEF&CC at Hyderabad whereby
TSIIC has forwarded the documents
which confirmed that out of 972.05
acres in Wargal only 805.05 '4 acre were
acquired and out of 325.06 acres in
Mulugu only 309.08 acres were

acquired. Thus, bringing it to a total of

1114 Acres or 450.8 Ha.

Annexure 10
of the Reply
Aftidavit to
Report of
MoEF&CC
by TSIIC
dated

19.09.2024

302

44.

Undated

Survey Nos and Project Site as reflected

in Google Maps.

Pg. 66 of
Counter

Affidavit of

303
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TSIIC dated

19.07.2023

45.

Undated

Statement showing the details of land
deductions in Wargal and Mulugu of

Siddipet District.

Pg. 139 of
Reply
Affidavit of
MoEF&CC
dated

20.08.2024

304

Date: 21.11.2024

Place: Chennai
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(Published in the Gazette of India, Extraordinary, Part-Il, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14 September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modemization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of Indias, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18m May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concemed under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part |, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15» September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15*
September, 2005;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27w January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modemization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

B 15 RRE(Q), (ii); BV (@), (b); V (1), (if), (iN(a), (b, (e}, (iv), (v} (vD) (a), (b, (vii), (viil) (a), (D), (ix), (x), (xi), (xii) (@), (b) , (xiii), (xiv) (), (D), (xv)
(&), (B, (xvi) . (o, (xviis VI (a1, B VIF&VIIE 2010 Notifiication, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and

Section 3, Sub-section (i), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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undertaken in any part of India only after the prior environmental clearance from the Central
Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

1includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concemed regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i) Expansion and modemization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modemization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -
Secretary to be nominated by the State Govemment or the Union territory Administration
concemed.

(2) The Member-Secretary shall be a serving officer of the concemed State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility

criteria given in Appendix VI to this notification.

I 10 TN G, G 1V (a), (b); V (3, G, €ii)a), (b), (e), (iv), (), (v1) (a), (b), (v, i) (@), (b, €ix), €x), €, (i) @), () , (xii), (xiv) (2, (B, (xv)
(&), (b (v (2, (b vl VA ), @ VILEVIN 41y Notification, 8.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(5)

(6)
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One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

'“7) Al decisions of the SEIAA shall be taken in a meeting and shall ordinarily be

(0

(if)

(i)

unanimous:
Provided that, in case a decision is taken by majority, the details of views, for and against
it, shall be clearly recorded in the minutes and copy thereof sent to MoEF."

Categorization of projects and activities:-

All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on
human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modemization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Govemment in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notification;

All projects or activities included as Category 'B' in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/tUnion territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)
as to be constituted for in this notification. " “In the absence of a duly constituted SEIAA
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or SEAC, a Category.'B' project shall be considered at Central Level as a: Category 'B'
project;”

Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category 'A’ and Category 'B' respectively.

EAC and SEAC's shall meet at least once every month.

(@)

(b)

()
(d)

(e)

The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or
the Union territory level shall be constituted by the Central Govemment in consultation
with the concemed State Government or the Union territory Administration with identical

composition;

The Central Government may, with the prior concurrence of the concemed State
Governments or the Union temritory Administrations, constitutes one SEAC. for more than

one State or Union territory for reasons of administrative convenience and cost;

The EAC and SEAC shall be reconstituted after every three years;

The authorised members of the EAC and SEAC, concemned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for

the inspection;

The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus
cannot be reached, the view of the majority shall prevail.

Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in

Appendix I, after the identification of prospective site(s) for the project and/or activities to

which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
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of the pre-feasibility project report except that, in case of construction projects or activities

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7.

Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

(i)

four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

+ Stage (1) Screening (Only for Category 'B’ projects and activities)

e Stage (2) Scoping

» Stage (3) Public Consultation

¢ Stage (4) Appraisal

Stage (1) - Screening:
In case of Category ‘B' projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1' and remaining
projects shall be termed Category ‘B2' and will not require an Environment Impact
Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the
Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

. Stage (2) - Scoping:

“Scoping™ refers to the process by which the Expert Appraisal Committee in the case of
Category 'A' projects or activities, and State level Expert Appraisal Committee in the case
of Category '‘B1' projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental clearance is
sought. The Expert Appraisal Committee or State level Expert Appraisal Committee
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concemed shall determine the Terms of Reference on the basis of the Information
fumished in the prescribed application Form1/Form 1A including Tems of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concemed, Terms
of Reference suggested by the applicant if fumished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concemed. All projects and activities listed as Category ‘B' in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal

Committee or State Level Expert Appraisal Committee as concermned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concemed State Level Environment Impact
Assessment Authority.

(iiiy Applications for prior environmental clearance may be rejected by the regulatory

(i

authority concerned on the recommendation of the EAC or SEAC concemed at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be
communicated to the applicant in writing within sixty days of the receipt of the application.

Stage (3) - Public Consultation:

“Public Consultation” refers to the process by which the concems of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concems in the project or
activity design as appropriate. All Category 'A’ and Category B1 projects or activities shall
undertake Public Consultation, except the following:-

(a) modemization of Irigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the
Schedule) approved by the concemed authorities, and which are not disallowed in

such approvals.

(c). expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve
any further acquisition of land.

"“(cc) maintenance dredging provided the dredged material shall be disposed within port

limits.”;

N “(d) All Building or Construction projects or Area Development projects (which ‘do not

(ii)
(a)

(b)

(iii)

(iv)

confain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in
the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f) all projects or activities concemning national defence and security “or involving other

strategic considerations as determined by the Central Government.

The Public' Consultation shall ordinarily have two components comprising of:-

a public hearing at the site or in its close proximity- district wise, to be-carried out in the

manner prescribed in Appendix |V, for ascertaining concems of local affected persons;

obtain responses in writing from other concemed persons having a plausible stake in the
environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concemed in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the

applicant.

in case the State Pollution Control Board or the Union territory Pollution Control
Committee concemed does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory
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authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concemned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concemed
local persons to be freely expressed, it shall report the facts in detail to the concemed
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not
include the public hearing.

For obtaining responses in writing from other concemed persons having a plausible
stake in the environmental aspects of the project or activity, the concemed regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concemed persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix |lIA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concemed may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concemed person
the Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation
process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concems expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
altematively submit a supplementary report to draft EIA and EMP addressing all the
concems expressed during the public consultation.

Stage (4) - Appraisal:
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Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory authority concemed for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concemed in a transparent manner in a
proceeding to which the applicant shall be invited for furishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concemed shall
make categorical recommendations to the regulatory authority concemed either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the
application for prior environmental clearance, together with reasons for the same.

The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned.

The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the
next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modemization or

Change of product mix In existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity
in the case of mining projects or for the modemization of an existing unit with increase in
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the total production capacity beyond the threshold limit prescribed in the Schedule to this
notification through change in process and or technology or involving a change in the
product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental
clearance.

Grant or Rejection of Prior Environmental Clearance (EC):

The regulatory authority shall consider the recommendations of the EAC or SEAC
concemned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concemed or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the
complete application with requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concemed. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concemed, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concemed within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concemned while
staling the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concemed, in turn, shall consider the observations of the
regulatory authority and fumish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concemed shall be final and
conveyed to the applicant by the regulatory authority concemed within the next thirty days.

(i) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (i) above, as applicable, the
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period shall be limited only to such activities as'may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory ‘authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.:

10.  Post Environmental Clearance Monitoring:

WVsiya) In respect of Category 'A' project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent’s website permanently.

(b) In respect of Category ‘B' projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

{d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Govemment who in turn has to display the same for 30 days
from the date of receipt.”;

V(i) It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concemed, on 1stJune and 1st December
of each calendar year.

W (iii) All 'such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the
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concemed regulatory authority. The latest such compliance report shall also be displayed
on the web site of the concerned regulatory authority.

11.  Transferability of Environmental Clearance (EC):
‘A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concemned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State
Level Expert Appraisal Committee concemed is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27% January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Govemment may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule | , or continue
operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.
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SCHEDULE

(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
-~ (2) (3) 4) (5)
“1(a) | (i) Mining of minerals. | > 50 ha. of mining lease | <50 ha>5ha .of General Condition
area In respect of non- | mining lease area in shall apply

coal mine lease.

> 150 ha of mining
lease area in respect of
coal mine lease.

Asbestos mining
irrespective of

respect of non-coal
mine |ease.

<150 ha25haof
mining lease area in
respect of coal mine
lease.

Note:
Mineral prospecting
is exempted.”;

mining area
(i) Sturry pipelines
(coal lignite and other | All projects.
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas.
1(b) Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley {I) 2 50 MW i) < 50 MW 2> 25 MW ¥ “General Condition
pojects hydroelectric hydroelectric shall apply.

power generation;
(i1} 2 10,000 ha. of
culturable
command area

power generation;
(i) <10,000 ha. of
culturable command
area

Note: Irrigation projects
not involving
submergence or inter-
state domain shall be
appraised by the SEIAA
as Category ‘B’
Projects.”;
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(1) (2) (3) (4) (5)
1(d) Thermal Power Vm > 500 MW (coal / < 500 MW (coal / ¥ “General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:
2 50 MW (Pet coke <50 MW 2 5SMW (Pet (1) Power plant up to 15
diesel and coke, diesel and all MW, based on biomass
all other fuels including | other fuels including | and using auxiliary fuel
refinery residual oil refinery residual oil such as coal / lignite /
waste except biomass); | waste except petroleum products up
220 MW (based on biomass); to 15% are exempt.
biomass or non 220 MW > 15 MW (i) Power plant up to 15
hazardous municipal (based on biomass or | MW, based on non-
waste as fuel)."; non hazardous hazardous municipal
municipal waste as waste and using
fuel).”; auxiliary fuel such as
coal / lignite / petroleum
products up to 15% are
exempt.
{iti) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.”;
1(e) Nuclear power All'projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries 2 1 million tonfannum <imillion ton/annum General Condition shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall
be
-appraised together with
the mining proposal)
2(b) Mineral 2 0.1million tonfannum_ | <0.1million General Condition shall
beneficiation mineral throughput ton/annum apply

mineral throughput

(Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)

B 10 1A Gy, (i) TV (m), (b); V (3), GG, (i K@), {b), () (iv), (v} {vi) (@), (b, (vii), {viii) a), (b), (ix ) (x). (xi). (xii) (a). (b) , (xiii), {xi¥) {a), {b), (xv)
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3 Materials Production
(1 (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical ViiGeneral condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
) Industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
2200TPD <200TPD exempted.
(ii} In case of secondary
c) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects
Involving operation of
L)All toxic- furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
2 20,000 tonnes <20,000 tonnes arc furnace, and cupola
fannum fannum with capacity more than
30,000 tonnes par
ii.)All other non —toxic | annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries | (i) Plant / units other
than power plants
>5000 tonnesfannum | (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exempted.”
3(b) Cement plants 2 1.0 million <1.0 million General Condition shall
tonnes/annum tonnesfannum apply
production capacity production capacity.
Al|l Stand alone
grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants 22,50,000 <2,50,000 & >25,000 ¥V uGeneral Condition
tonnesfannum tonnas/annum shall apply."
4(c) Asbestos milling All projects - -

and asbestos based
products

B 10 I G AV @), () V()L G (XD, (B, (o (i), (¥) VD) @), (). (v, i) (@), (B Cixde (). €D, €x1) (@), () o (i), (V) (). (b, ().
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3 Materials Production
(1 (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical ViiGeneral condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
) Industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
2200TPD <200TPD exempted.
(ii} In case of secondary
c) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects
Involving operation of
L)All toxic- furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
2 20,000 tonnes <20,000 tonnes arc furnace, and cupola
fannum fannum with capacity more than
30,000 tonnes par
ii.)All other non —toxic | annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries | (i) Plant / units other
than power plants
>5000 tonnesfannum | (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exempted.”
3(b) Cement plants 2 1.0 million <1.0 million General Condition shall
tonnes/annum tonnesfannum apply
production capacity production capacity.
Al|l Stand alone
grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants 22,50,000 <2,50,000 & >25,000 ¥V uGeneral Condition
tonnesfannum tonnas/annum shall apply."
4(c) Asbestos milling All projects - -

and asbestos based
products

B 10 I G AV @), () V()L G (XD, (B, (o (i), (¥) VD) @), (). (v, i) (@), (B Cixde (). €D, €x1) (@), () o (i), (V) (). (b, ().
(@), xvi) (), (B (xvii): VE G () VILE VI 04150 Notification, S.0. 3067(E) dated 01.12.2009 of the:
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based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

notified Industrial area/
estate )

industrial alfeal estate

(1) (2) (3) (4) (5)
4(d) Chlor-alkali 2300 TPD production Y u(i) All projects V'“General as well as
industry Capacity or a unit Irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial area/ | Notified Industrial No new Mercury Cell
estate Areal Estate. based plants will be
{ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outsidea | membrane cell
Notified Industrial technology
Areal Estate.” are exempted from this
notification.”

4(e) Soda ash Industry All projects - -

4(f) Leather/skin/hide New projects outside All new or expansion | * “General as well as
processing the industrial area or of specific condition shall
industry expanslon of existing projects located apply.”

units out side the within a notified
industrial area industrial area/
estate

5 Manufacturing / Fabrication

5(a) Chemical fertilizers ¥ upll projects except ¥V “Single Super

Single Super Phosphate.”
Phosphate.”

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects - :
complexes -

{industries based
on processing of
petroteum
fractions & natural
gas and/or
reforming to
aromatics)

-5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5{(e) Petrochemical Located out side the Located in a notified “"General as well as

specific condition shall
apply.”

15 10 ITE G (D) KV (@), (b)s W (D), (10, (RN @), (B), (e €ivDa (VD (¥ D) (), (D) R, (eRiD) (), () (T €D (eI, (x) {2), (D) o (xTH). (xIV) {m), (). (xV)
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(1) (2) (3) (4) (5)
5(f) Synthetic organic Located out side the Located in a notified V'General as well as
chemicals industry notified industrial area/ | industrial area/ estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
| intermediates)
5(g) Distilleries (i}All Molasses based All Cane Juice / non- General Condition shall
distilleries molasses apply
(i) All Cane juice/ based distilleries
non-molasses based -
distilleries 230 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Pulp manufacturing Paper manufacturing | General Condition shall
industry excluding and industry without pulp |(-apply
manufacturing of Pulp& Paper. manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5(j) Sugar Industry - 25000 ted cane General Condition shall
crushing capacity apply
5(k) ¥ Omitted
6 Service Sectors
6(a) Qil & gas All:projects -

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
fcoral reefs /
acologically
sensitive areas
including LNG
Terminal

5 00 LG, i) BV (), (B): V (0, G, (i Xa), (b), (X (V). (') (vT) @), (b, (i), (viii (), (b), (ix), {x), {xi), (xii) (n), (b) , (xiii), (x1v) {a) (b), (x¥)
@) (b 2vi) (), (B (xvii) V1 ). G VILEVIIL £ the Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
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(1) (2) 3) (4) (5)
6(b) Isolated storage & - All projects General Condition shall
handling of apply
hazardous chemicals
{As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports ¥ UAll projects - V“Note:
including airstrips, Alr strips, which do not
which are for Involve bunkering/
commercial use.” refueling facility and or
Alr Traffic Control, are
exempted.”
7(b) | All ship breaking All projects - -
yards including
ship breaking units
7© Industrial estates/ If at least one industry Industrial estates Y "Genral as well as
parks!/ complexes/ in the proposed housing at least one speclal conditions shall
areas, export Industrial estate falls Category B apply.
processing Zones under the Category A, Industry and arsa
(EPZs), Special antire Industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotach Category A, area below 500 ha. and
Parks, Leather Irrespective of the area. not housing any
Complexes. Industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any Industry | 2 If the area is less
one Category B- belonging to Category | than 500 ha. but
Industry. AorB. contains bullding and
construction profects >
20,000 Sg. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. &(a) or 8(b)
In the Schedule, as the
case may be.”
7(d) Common All Integrated facilities All facilities having General Condition shall

hazardous waste
treatmant, storage
and disposal
facilities (TSDFs)

having Incineration
&landfill or
Incineration alone

land fill only

apply

B 00 DRRGE TN BV (m)agb): V€D G RO, (D) G, (Tw), (0D, €V €D, b Ew i) v TTTY {R), (DK CDady ), (i) {xdi) (), EB) & (i), (xiv) {a)y (D), Lxv)
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(1) (2) (3) (4) (5)
7(e) v “ports, harbours, > 5 million TPA of <5 million TPA of ¥-uGeneral Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity and/or Note:
fishing harbours) ports/ harbours 1. Capital dredging
210,000 TPA of fish Inside and outside the
handling ports or harbors and
capacity channels are included;
2 Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”
7(f) Highways i) New National High Y 4j) All State General Condition shall
ways; and Highway Project; apply.
i) Expansion of and Note:
National High ways li) State Highway Highways include
greater than 30 KM, expansion projects in | expressways."
involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(g) Aerial ropaways VIR All projects VITET Al projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. In column (3)."
(ii) All projects located
in notified ecologically
sensitive areas.”
7th) Common Effluent All projects General Condition shall
Treatment Plants apply
(CETPs)
7(i) Common All projects General Condition shall
Municipal Solid apply
Waste Management
Facility
(CMSWMF)
8 Bullding /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #{built up area for
Construction <1,50,000 sq.mtrs. of | covered construction;
projects bullt-up area# in the case of facilities
open to the sky, it
will be the activity area)
8(b) Townships and Covering an area 2 50 | ++All projects under
Area Development ha and or built up Item
projects. area 8(b) shall be appraised
21,50,000 sq .mtrs ++ |.as
Category B1
B3 A0 BRIV () (b ¥ (00 (R, (I M), Cb)a e €In ), w0 €0 D) din)y (DD (i) (VEEE din)y (0 €1, €D, (x DD D) Q). () & eI €IV (), (B), €xv)
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Vel “General Condition (GC):

Any project or activity specified in Category 'B' will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international

boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of
the areas mentioned at item (i), (ii) and (iii) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activies (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take prior
environmental clearance, so long as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must have a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

[No. J-11013/56/2004-1A-11 (1)]

{R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

B 10 IR, CHi; IV (@), (b): V(D). (@i (i) m), (D), (e} (iv), (V) (vi) (a). (b, (vii), (viii) (@), (b}, (ix), {x). (xI), {xii) (a), (b) . (xiii), {xiv) (a) (D), (xv)
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APPENDIX |
(See paragraph - 6)
FORM 1

Vie) (1) Basic Information

Serial Item Details
Number

1. Name of the project/s

2. S, No. in schedule

3. Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Projecti.e. ‘A’ or 'B'

N|o g~

Does it attract the general condition? If Yes,
please specify,

©

Does it attract the specific condition? If Yes,
please speclfy.

9. Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10. Nearest railway station/airport along with
distance in kms,

i1. Nearest Town, city, District Headquarters along
with distance in kms.

12, Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13. Name of the applicant

14. Registered Address

15. Address for correspondence:

Name

Designation (Owner/Partner/CEQ)

Address

Pin Code

E-mail

Telephone Ne.

Fax No.

16 Details of Alternative Sites examined, if any. Village-District-State
Location of these sites should be shownen a 1.
topo sheet. 2.
3.

17. Interlinked Projects

18 Whether separate application of interlinked
project has been submitted?

I; XI5 IXX (i) (ii)s IV (@), (b); V' {i). i), (iliX @), (b), (£) Iv). (v (v D) €a). (b (i), (vTii) €a). ¢ b), (Ix ) {x), Cxd), (x1D) {a) {b) « {xiid). (xIV) {2), (D). (x¥)
(@), (B, (xvi) (3. (b, (xvii)s VI @) () VILE VI 470 Niotification, S.0. 3067(E) dated 01.12.2009 of the
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19.. If yes, date of submission
20. If no, reason
21. Whether the proposal involves approval/

clearance under: If yes, details of the same and
their status to be given.
(a) The Forest (Conservation} Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972 ?
{c) The C.R.Z. Notification, 1991 ?

22, Whether there is any Government Order/Policy
relevant/ relating te the site ?

23, Forest land involved (hectares)

24, Whether there is any litigation pending against

the project and/or land in which the project is
propose to be setup ?
(a) Name of the Court.
(b) Case No.
{c) Orders/directions of the Court, if any and
its relevance with the proposed project.

() Activity
1. Construction, operation or decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

1.2 Clearance of existing land,
vegetation and
buildings?

1.3 Creation of new land uses?
14 Pre-construction investigations
e.g. bore
houses, sail testing?
1.5 Construction works?
1.6 Demolition works?
1.7 Temporary sites used for

construction works or
housing of construction workers?

1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

1 10 WU Q) Gy TV (m), (bYs VY ¢0), GERD €Y, (). o), (v () v) (), D), vy, ¢vii) €a), (L), (e, ), (af), {xii) @), {b) , {xifby, {xiv) (m), (b), (xv)
(8): (b} (xvi) (W ) (vl VI ) BEVIV&VIN (246 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
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1.9 Underground works including
mining or tunneling?

1.10 | Reclamation works?

1.11 | Dredging?

1.12 | Offshore structures?

1.13 | Production and manufacturing
processes?

1.14 | Facilities for storage of goods or
materials?

1.15 | Facilities for treatment or
disposal of solid waste or liquid
effluents?

1.16 | Facilities for long term housing of
operational workers?

1.17 | New road, rail or sea traffic
during construction or operation?

1.18 | New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

1.19 | Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20 | New or diverted transmission
lines or pipelines?

1.21 | Impoundment, damming,
culverting, realignment or other
changes to the ydrology of
watercourses or aquifers?

1.22 | Stream crossings?

1.23 | Abstraction or transfers of water
form ground or surface waters?

1.24 | Changes in water bodies or the
land surface affecting drainage
or run-off?

1.25 | Transport of personnel or
materials for construction,
operation or decommissioning?

1.26° | Long-term dismantling or
decommissioning
or restoration works?

1.27 | Ongoing activity during
decommissicning which could
have an impact on the
environment?

1.28' | Influx of people to an area in
either temporarily or
permanently?

1.29 | Introduction of alien species?

1310 (L (12 IV () db): V(1) (T, (IS m) o (B)y C) cv ) (v (v D) €D, €D ) i), (vi) €D, (DY (D) {x)4 (x1), (10D {R). (D), {xiii). (i) (), (D). (x¥)

@) (b1 evh (m). ) (vl VE @) B VIRE VI 04 e Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-Il, and
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1.30 | Loss of native species or genetic
diversity?
1.31 | Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

Details thereof (with approximate
S.No. | Information/Checklist Yes/No quantities /rates, wherever possible)

confirmation with source of information data

Land especially undeveloped or

21 | agricultural land (ha)

29 Water (expected scurce &
) competing users) unit: KLD

123 Minerals (MT)

Construction material - stone,
24 aggregates, sand / soil
{expected source — MT)

Forests and timber (source —

L)

Energy including electricity and
26 fuels (source, competing users)
Unit; fuel (MT), energy (MW)

Any other natural resources (use

27 appropriate standard units)
3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
‘about actual or perceived risks to human health.
S.No. | Information/Checklist YesiNo Details hereaf (with approximate

quantities /rates, wherever possible)

confirmation with source of information data

Use of substances or materials,
which are hazardous (as per

31 MSIHC rules) to human health or
the environment (flara, fauna,
and water supplies)

Changes in occurrence of
disease or affect disease vectors

3.2 (e.g. insect or water borne
diseases)
33 Affect the welfare of pecple e.g.
i by changing living conditions?
Vulnerable groups of people who
34 could be affected by the project

e.g. hospital patients, children,
the elderly etc.,

3.5 Any other causes

T L0 WG, G0 0V (ada (b (1), QR N m), {B), (&), @), (), (vE) (m), (D). i), (viiE) (), (D). (ix ), (x), (1), (x11) (R), (D) , (x3E). (xiv) (@), (b), {xv)
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4. Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with
approximate

Yes/No quantities/rates, wherever
possible) with source of
information data

S.No. | Information/Checklist
confirmation

Spoil, overburden or mine

41 wastes

Municipal waste (domestic and

4.2 or commercial wastes)

Hazardous wastes (as per
43 Hazardous Waste Management
Rules)

4.4 Other industrial process wastes

4.5 Surplus product

4.6 Sewage sludge or other sludge
from effluent treatment.

Construction or demolition

4.7
wastes
48 Redundant machinery or
: equipment
49 Contaminated soils or other
) materials

4,10 | Agricultural wastes

4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details thereof (with
approximate
SiNo. [Infommmtion/Ghockilst Yes/No quantities/rates, wherever

confimmation possible) with source of

information data

Emissions from combustion of
5.1 fossil fuels from stationary or
moblle sources.

Emissions from production

5:2 processes

Emissions from materials
53 handling Including
storage or transport

Emissicns from construction
54 activities including plant and
equipment

Dust or odours from handling of
55 materials including construction
materials, sewage and waste

15 105 RTL Q) Gy AV {m)adb); W () g CHEEX ). €D, (ol v ). (v (v) (), (D) Cvil)a (vEER) (o), (D) (X, (3 ). €xDD, CxEY (R, (DY {xdiil), (xiv) {n), (b)), (x¥)
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5.6 Emissions from incineration of
' waste
Emissions from buming of waste
5.7 in open air (e.g. slash materials,

construction debris)

Emissions from any other

68 sources

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data
From operation of equipment
6.1 e.g. engines, ventilation plant,
crushers
6.2 From industrial or similar
: processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operatianal
’ traffic
6.6 From lighting or cooling systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
guantities/rates, wherever
possible) with source of

information data
74 From handling, storage, use or ¥
! spillage of hazardous materials

From discharge of sewage or other
7.9 effluents to water or the land

. (expected mode and place of
discharge)

73 By deposition of pollutants emitted
' to air into the land or into water

74 From any other sources

Is there a risk of long term build up
7.5 of pollutants in the environment
from these sources?

I IX; TR (i), (id); IV {a). (b): V (i), (i) (@i a). (b). {£) {iv). (v} (vi) (2), (b). (¥ii). (viii) (2), {b) (ix), (x). (xi). (xii) (a). (b} . (xii); {xiv) (a), (b).(xv)
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8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

Details thereof (with
Information/Checklist approximate

S.No. confirmation Yes/No quantities/rates, wherever

possible) with source of

Information data

From explosions, spillages, fires
8.1 etc from storage, handling, use or

! production of hazardous
substances

8.2 From any other causes

Could the project be affected by
natural disasters causing

8.3 environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc)?

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

Lead to development of
supporting. fities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:

9.1 *» Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)

» housing development

» extractive industries

» supply industries

» other

Lead to after-use of the site, which
9.2 could have an impact on the
environment

03 Set a precedent for later
i developments

Have cumulative effects due to
04 proximity to other

' existing or planned projects with
similar effects '

15 10 TEEGY, (3 BV (), (b ¥ (0D, G, G ABY (el (iv), (5h (i) (m), 4B ). (1), (50) m), (B (1x), (x). (i (xii) Cab, (b) . i), (xiv) () (D), (XV)

a0, 0 VD) (a0 (il VT (2 0 VI & VI (416 Nootification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S5.0.1533(E) dated 14.09.2006



49

(ll) Environmental Sensitivity

Name/ | Aerial distance (within 15
Identity | km.) Proposed project
location boundary

S.No. Areas

Areas protected under
inteational conventions,

1 national or local legislation for their
ecological, landscape, cultural or
other related value

Areas which are important or
sensitive for ecological reasons -
2 Wetlands, watercourses or
other water bodies, coastal zone,
biospheres, mountains, forests

Areas used by protected,
important or sensitive species of
3 flora or fauna for breeding, esting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or
underground waters

State, National boundaries

Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

Defence installations

@~ (o] o

Densely populated or built-up area

Areas occupied by sensitive man-
9 made land uses (hospitals,

schools, places of worship,
community facilities)

Areas containing important, high
quality or scarce Resources

10 (ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

Areas already subjected to
pollution or environmental

11 damage. (those where existing
legal environmental standards are
exceeded)

Areas susceptible to natural
hazard which could cause the
project to present environmental
12 Problems (earthquakes,
subsidence, fandslides, erosion,
Flooding or extreme or adverse
climatic conditions)
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(IV). Proposed Terms of Reference for EIA studies

Vi) «| hereby given undertaking that the data and information given in the appfication
and enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted Is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked at our risk and
cost.”

Date:
Piace: 5
Signature of the applicant
With Name and Full Address
(Project Proponent/Authorised Signatory)
NOTE:

1. The projects involving clearance under Coastal Regulation Zone Notification, 1991
shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.rt. C.R.Z. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.RZ. Notification, 1991 for the activities to be
located in the CRZ.

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC)."

3. All correspondence with the Ministry of Environment & Forests including aubmission of
application for TOR/Environmental Clearance, subsequent clarifications, as may be
required from time to time, parlicipation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project.”
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APPENDIX Il
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management pian & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1.  Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i} site location, (ii} surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2.  List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. Whatare the likely Impacts of the propoased activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4. Wil there be any significant land disturbance resulting In erosion, subsidence &
instability? (Detalls of soll type, slope analysis, vulnerabillity to subsidence, seismicity etc
may be given).

1.5.  Will the propesal involve alteration of natural drainage systems? (Give details on'a
contour map showing the natural drainage near the proposed project site)

1.6.  What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)
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1.7.

1.8.

1.8.

21.

22,

2.3.

24,

25,

28.

27.

28,

52

Give details regarding water supply, waste handling etc during the construction period.

Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction Including the
canstruction labour and the means of dispesal)

WATER ENVIRONMENT

Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

What is the capacity (dependable flow or yield) of the proposed source of water?

What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage}

Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption})

What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and compaosition of wastewater generated from the
proposed activity)

Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging In any way?
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29.

2.10.

211,

212,

2.13.

2.14.

3.1.

32,

3.3.

4.1.
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What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation}

What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.
VEGETATION

Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it's unique features, if any)

Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

FAUNA

Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.
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4.2. Anydirect or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

5. AIR ENVIRONMENT

5.1.  Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions})

52. Whatare the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

53,  Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

55. Wil there be significant increase in traffic noise & vibrations? Give details of the.
sources and the measures proposed for mitigation of the above.

56. What will be the impact of DG sets & other equipment on noise levels & vibration in &
:ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Wil the proposed constructions in any way result in the obstruction of a view, scenic
-amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Wil there be any adverse impacts from new constructions: on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
-design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeclogical sites or artefacts nearby? State'if any
other significant features in the vicinity of the proposed site have been considered,

7. SOCIO-ECONOMIC ASPECTS

7.1. Wil the proposal result in any changes to the demographic structure of local
population? Provide the details.
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7.2,

7.3.

8.2.

8.3.

84.

9.2.

9.3.

94.

9.5.

9.6.

9.7.

9.8.

55

Give details of the existing social infrastructure around the proposed project.

Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

BUILDING MATERIALS

May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

“Transport and handling of materials during construction may result in pollution, noise

& public nuisance. What measures are taken to minimize the impacts?

Are recycled materials used in roads and structures? State the extent of savings
achieved?

Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

ENERGY CONSERVATION

Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption?

What type of, and capacity of, power back-up to you plan to provide?

What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

What passive solar architectural features are being used in the building? llustrate the
applications made in the proposed project.

Does the layout of streets & buildings maximise the potential for solar energy:
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected?

Do the structures use energy-efficient space conditioning, lighting and mechanical

-systems? Provide technical details. Provide details of the transformers and motor

efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on
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9.10.

9.11.

9.12.

9.13.

10.
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creation of heat island & inversion effects?

What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

What precautions & safety measures are proposed against fire hazards? Fumnish
details of emergency plans.

If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.
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APPENDIX Il
(See paragraph 7
GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO |EIA STRUCTURE CONTENTS

1 Introduction » Purpose of the report
» ldentification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

» Scope of the study — details of regulatory scoping
carried out (As per Terms of Reference)

2. Project Description » Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
» Need for the project

« Location (maps showing general location, specific
location, project boundary & project site layout)

» Size or magnitude of operation (incl. Associated
activities required by or for the project

* Proposed schedule for approval and implementation
« Technology and process description

» Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

» Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

» Assessment of New & untested technology for the risk
of technological failure
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Description of the

« Study area, period, components & methodology

Environment
« Establishment of baseline for valued environmental
components, as identified in the scope
* Base maps of all environmental components
Anticipated * Details of Investigated Environmental impacts due to

Environmental Impacts
& Mitigation Measures

project location, possible accidents, project design,
project construction, regular operations, final
decommissioning or rehabilitation of a completed project

* Measures for minimizing and / or offsetting adverse
impacts identified

* Imeversible and Irretrievable commitments of
environmental components

= Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

* Mitigation measures

Analysis of Altematives
(Technology & Site)

* In case, the scoping exercise results in need for
alternatives:

* Description of each alternative
» Summary of adverse impacts of each altemative
* Mitigation'measures proposed for each altemative and

« Selection of alternative

Environmental
Meonitoring Program

* Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

* Public Consultation
* Risk assessment

« Social Impact Assessment. R&R Action Plans

Project Benefits

* Improvements in the physical infrastructure

* Improvements in the social infrastructure
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» Employment potential —skilled; semi-skilled and
unskilled
» Other tangible benefits

9. Environmental Cost If recommended at the Scoping stage
Benefit Analysis
10. EMP » Description of the administrative aspects of ensuring

that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion » Overall justification for implementation of the project
(This will constitute the
‘summary of the EIA » Explanation of how, adverse effects have been
Report ) mitigated

12. Disclosure of » The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered

APPENDIX Il A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

1. Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures
4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan
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APPENDIX IV
(See paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0  The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Termritory Pollution Control Committee (UTPCC).

2.0 The Process:

21  The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concemed SPCB or
UTPCC for holding the public hearing as per this procedure.

22  The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix lll including the Summary Environment Impact Assessment

report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project

will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(c) District Industries Office

(d) Urban Local Bodies (ULBs)/PRIs Concerned / Development authorities.
(d) Concemed Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concemed regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public

Hearing is over.

24 The SPCB or UTPCC concemed shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
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inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1  The Member-Secretary of the concemed SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vermacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2 The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television,

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concemed District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vemacular dailies and
also prominently displayed at all the identified offices by the concemed SPCB or Union
Temitory Pollution Control Committee;

34 Inthe above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concemed SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

4.1  The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

51  The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concemed.

6.0 Proceedings

6.1  The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.
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6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3  Arepresentative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4  Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concems expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the localivernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concemed.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concemed Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or

UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concemed.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concemed shall sent the public hearing proceedings to the concemed regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concemed along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concems
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concems.”.

7.2  Ifthe SPCB or UTPCC fails to hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category 'B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
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(See paragraph 7)
PROCEDURE PRESCRIBED FOR APPRAISAL

i The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory:

. Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft

copy)]
. A copy of the video tape or CD of the public hearing proceedings
. A copy of final layout plan (20 copies)
. A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3 Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed application Form 1 and EIA report, in the case of all projects and activities
other than Item 8 of the Schedule. In the case of Iltem 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
activites on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance.”

4. Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the
meeting and displayed on the website of the concerned regulatory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall clearly list out the
specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part 1l, Section

3, Sub-section (ii) vide notification number S. O 1533 (E), dated 14" September, 2006
and amended vide S.0. 1737 (E), dated the 11" October, 2007.

APPENDIX VI

(See paragraph 5)
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT ~

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fuffilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concemned discipline leading to a MA/MSc Degree, or (i) in case of Engineering
[Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinations conducted by the concemed professional association (e.g. Chartered
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at
least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are
not available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carmying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chaimperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.

8. The Chaimman / Members may not be removed prior to expiry of the tenure without

cause and proper enquiry.
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16 THE GAZETTE OF INDIA : EXTRAORDINARY [Part II—Skc. 3(ii)

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 15t December, 2009

5.0.3067(E)— Whereas, in exercise of the powers conferred by sub-section (1).
and clause (v) of sub-section (2) of section 3 of the Ehvironment (Protection) Act,
1986 (29 of 1986), a draft notification for making certain amendments in the
Environment Impact Assessment notification, 2006 issued vide no. S.0. 1533 (E),
dated the 14™ September, 2006, was published under sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, vide number S.0. 195 (E), dated the 19"‘.
January, 2009, inviting objections and-suggestions from-all the persons likely to be
affected thereby, within a period of 60 days from the date of publication of the said
notification in the Gazette of India;

And whereas, all objections and suggestions recelved in response to the
above mentioned ‘draft notification have been duly considered by the Central
Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986,
read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following amendments in the said
notification, namely:- =

In the said notification, -

I _ in para 3, for sub-para (7), the following shall be substituted,

-namely:— ,
(7) Al decisions of the SEIAA shall be taken in a meeting and shall
ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views,
for-and against it, shall be clearly recorded in the minutes and a copy
thereof sent to MoEF.” :

II  in para 4, in sub-para (iii), for the words and letters “In the absence of a
duly constituted SEIAA or SEAC, a Category ‘B’ project shall be treated as a
Category ‘A’ project’, the words and letters “In the absence of a duly
constituted SEIAA or SEAC, a Category 'B' project shall be considered at the
Central Level as a Category 'B' project” shall be substituted.
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+ ML in para 7(i), in sub-para III relating to Stage (3) . | |
Consultation, in clause (i),— 9 ge (3) - Public

(i) after item (c), the following item shall be inserted, namely:—

"(cc)  maintenance dredging provided the dredged material
shall be disposed within port limits."”;

(if)  for item (d), the following item shall be substituted, namely:—

“(d) Al Building or Construction projects or Area Development

) projects (which do not contain any category ‘A’ projects and

’ activities) and Townships (item 8(a) and 8(b) in the Schedule to
the notification).”. .

IV In para 10 relating to Post Environmental Clearance Monitoring,-

(2) the existing sub-para (1) shall be renumbered as sub-para (ii) and
before sub-para (i) as so re-numbered, the following sub-para shall be
inserted namely;

"(i) (@ ° In respect of Category ‘A’ projects, it shall be mandatory for the
project proponent to make public the environmental clearance granted. for
their project along with the environmental conditions and safeguards at their
cost by prominently advertising it at least in two local newspapers of the
district or State where the project is located and in addition, this shall also
be displayed in the project proponent’s website permanently. (b) In respect
of Category "B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating
that the project has been accorded environment clearance and the details of
MoEF website where it is displayed. (c) The Ministry of Environment and
Forests and the State/Union Territory Level Environmental Impact
Assessment Authorities (SEIAAs), as the case may be, shall also place the
environmental clearance in the public domain on Government portal. (d) The
copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in
addition to the relevant offices of the Government who in turn has to display
the sarre for 30 days from the date of receipt.”;

(b) existing sub-para (i) shall be renumbered as sub-para (iii).

Vv in the Schedule,—

(i) for item 1(a) and: the entries relating thereto, the following
item and entries shall be substituted, namely:—

" 4372 Grjeq.—3
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(1) (2) (3) (4) : (5)
*1(a) | (i)Mining of | 250 ha of mining | <50 ha >5 ha of | General
minerals. lease area in mining lease area | Condition
respect of non-coal | in respect of non- | shall apply.
mine lease. coal mine lease.
Note: Mineral
>150 ha of |<150 ha 25 ha | Prospecting is

(ii)Slurry  pipelines
(coal lignite and
other ores) passing
through national
parks/ sanctuaries/
coral reefs,
ecologically sensitive
areas.

mining lease area
in respect of coal

mine lease.
Asbestos  mining
irrespective of
mining area.

All projects.

of mining lease
area in respect
of coal mine
lease. -

exempted.”;

entries shall be substituted, namely:—

“General Condition shall apply.

(i) against item 1(c), for the entries in column (5), the following

Note: Irrigation projects not involving submergence or inter-state
domain shall be appraised by the SEIAA as Category 'B’ Projects.”;

(iii) against item 1(d),—

substituted, namely—

"> 500 MW (coal/lignite/naphtha and gas based);
2 50 MW (Pet coke, diesel and all other fuels including refinery

residual oil waste except biomass);

(a) in column (3), for the entries, the following entries shall be



69

’———-—-'v—-- —

[ s H—wvz 3(i) ] ' WRA &1 TAUT : QENOT 19

> 20 MW—(bgs:ed on bioméss or non h'az;a-r&ous ;rﬁnféipai_ s'olid was-t'e_'
as fuel).”;

(b) in column (4), for the entries, the following entries shall be
substituted, namely:—

"<500MW (coal/lignite/naphtha and gas based);

<50 MW > 5 MW (Pet coke, diesel and all other fuels including refinery
residual oil waste except biomass);

<20MW > 15MW (based on blomass or non hazardous municipal solid
waste as fuel).”;

(c) in column (5), for the entries, the following entries shall be
substituted, namely:—

“General Condition shall apply.

Note:

(i) Power plants up to 15 MW, based on biomass and using
auxiliary fuel such as coal / lignite / petroleum products up to
15% are exempt.

(i)  Power plants up to 15 MW, based on non-hazardous municipal
waste and using auxiliary fuel such as coal / lignite / petroleum
products up to 15% are exempt.

(i) -Power plants using waste heat boiler without any auxiliary fuel
are exempt.”;

(iv) against item 3(a), in column (5), for the entries, the following
entries shall be substituted, namely:—

"General condition shall apply.

Note:

(i)  The recycling industrial units registered under the HSM Rules,
are exempted.

(i)  In case of secondary metallurgical processing industrial units,
those projects involving operation of furnaces only such as
induction and electric arc furnace, submerged arc furnace, and
Cupola with capacity more than 30,000 tonnes per annum (TPA)
would require environmental clearance. '

(i)  Plant / units other than power plants (given against entry no.
1(d) of the schedule), based on municipal solid waste (non-
hazardous) are exempted.”.

U372 Q109 -4
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(v) against item 4(b), in oolum'n (5), for the entry, the following
entry shall be substituted, namely:—

"General conditions shall apply.”; '

(vi) againstitem 4(d),—

(a) in column (4), for the entry, the following entry shall be
substituted, namely:—

“(i) All projects irrespective of the size, If it is located in a Notified
Industrial Area/Estate.

(ii) < 300 tonnes per day (TPD) and located outside a Notified Industrial
Area/ Estate.”;

(b).in column (5), for the entry, the following entry shall be
substituted, namely:—
“General as well as specific conditions shall apply.
No new Mercury Cell based. plants will be permitted and existing units

converting to membrane cell technology are exempt from the
notification.”;

(vii) against item 4(f), in column (5), for the existing entry, the
following entry shall be substituted, namely:—

* “General as well as specific conditions shall apply.”;

(viii) against item 5(a),—

(a) in column (3), for the existing entry, the following entry
shall be substituted, namely:—

“All projects except Single Super Phosphate.”;
(b) in column (4), for the entry, the following entry shall be
substituted, namely:—

“Single Super Phosphate.”;
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(ix) against item 5(e), in column (5), for the existing entry, the
_following entry shall be substituted, namely:—

"General as well as specific conditions shall apply.”;

(x) against item 5(f), in column (5), for the existing entry, the
following entry shall be substituted, namely:—

"General and specific conditions shall apply.” ;

(xi) item 5(k) and the entries relating thereto shall be omitted;.

(xii) against item 7(a),—

(a) in column (3), for the entry, the following entry shall be
substih;ted, namely:—

“All projects including airstrips, which are for commercial use.”;

(b) in column (5), for the entry, the following entry shall be
substituted, namely:—

"Note:
Air strips, which do not involve bunkering/ refueling facility and or Air
Traffic Control, are exempted.”;

(xiii) against item 7(c), in column (5), for the entry, the following
entry shall be substituted, namely:—

“General as well as specific conditions shall apply.

Note:
1. Industrial Estate of area below 500 ha. and not housing any
industry of Category 'A’ or B’ does not require clearance.
2. If the area is less than 500 ha. but contains building and
construction projects > 20,000 Sq. mtr. and or development
. area more than 50 ha it will be treated as activity listed at serial
no. 8(a) or 8(b) in the Schedule, as the case may be.”;
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(xiv) against item 7(e),;

(a) in column (2), for the entry, the fdllowing entry shall be
substituted, namely:— A

“Ports, harbours, break waters, dredging.”

(b) in column (5), for the entry, the following entry shall be
substituted, namely:—

“General Condition shall apply.

Note: - ;

1. Capital dredging inside and outside the ports or harbors and
channels are included; ‘

2. Maintenance dredging is exempt provided it formed part of the

original proposal for which Environment Management Plan (EMP)
was prepared and environmental clearance obtained.”;

(xv) against item 7(f),

‘ (a) in column (4), for the entry, the following entry shall be
substituted namely:-

"‘(i) All State Highway Projects; and
(ii) State Highway expansion projects in hilly terrain (above
1,000 m AMSL) and or ecologically sensitive areas.”:

(b) in column (5) for the existing entry, the following entry
shall be substituted, namely:-

“General Condition shall apply.

Note:
Highways include expressways.”;

(xvi) against item 7(g),—

(a) in column (3), for the entry, the following entry shall be
substituted, namely:—
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“() All projects located at altitude of 1,000 mtr. and above.
(i) All projects located in notified ecologically sensitive areas.”; -

(b) In column (4), for the entry, the following entry shall be
substituted, namely:—

“All projects except those covered in column (3).”;

(xvii) after the Schedule, in the ‘Note’, for sub-heading relating to
‘General Conditiorni (GC), the following shall be substituted,
namely:—

“General Condition (GC):

Any project or activity specified In Category ‘B’ will be treated as
Category ‘A’, if located in whole or in part within 10 km from the
boundary of: (i) Protected areas notified under the Wildlife (Protection)
ct, 1972; (ii) Critically polluted areas as identified by the Central
Pollution Control Board from time to time; (ill} Eco-scnsitive arcas as
notified under section 3 of the Environment (Protection) Act, 1986,
such as, Mahabaleshwar Panchgani, Matheran, Pachmarhi, Dahanu,
Doon Valley, and (iv) inter-State boundaries and international
boundaries:

Provided that the requirement regarding distance of 10 km of
the inter-State boundaries c¢an be reduced or completely done away
with by an agreement between the respective States or U.Ts sharing
the common boundary in case the activity does not fall within 10
kilometres of the areas mentioned at item (1), (i) and (iii) above.”

VI  inthe Appendix I, in Form I,—

) (a). for item (I) relating to the Basic Information, the following
i ' shall be substituted, namely:—

(1) Basic Information -

: Serial Item - Details
‘; Number : :

1. Name of the project/s
2. S. No. in the schedule

Y372G1/09-5
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wells to be drilled

Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Project i.e. ‘A’ or 'B’

. N|o|ws

Does it attract the general condition? If yes,
please specify.

o

Does it attract the specific condition? If yes,
please specify.

Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10.

Nearest railway station/airport along with
distance in kms.

11.

Nearest Town, city, District Headquarters
along with distance in kms.

12.

Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal

13

addresses with telephone nos. to be given)
Name of the applicant :

14,

Registered Address

15.

Address for correspondence :

Name

Designation (Owner/Partner/CEO)
Address

Pin Code

E-mail

Telephone No.

Fax No.

16.

Details of Alternative Sites examined, if any.

| Location of these sites should be shown on a

topo sheet.

Village-District-State
1.

2.

3 ™

17.

Interlinked Projects

18.

Whether separate application of interlinked
project has been submitted?

19.

If yes, date of submission

20.

If no, reason




75

[Wll—mJ(ii)] WA /T TG HATYRuT 25

21, Whether the proposal involves
approval/clearance under: if yes, details of the
same and their status to be given.

(a) The Forest (Conservation) Act, 1980 ?

(b) The Wildlife (Protection) Act, 1972 ?

(€) The C.R.Z Notification, 1991 ?

22 | Whether there s any Govemmeﬁt
Order/Policy relevant/relating to the site?

23. Forest land involved (hectares)

24. Whether there is any litigation pending

against the project and/or land in which the
project is propose to be et up?

(a) Name of the Court

(b) Case No.

(¢) Orders/directions of the Court, if any and
its relevance with the proposed project.

(b) the following shall be inserted at the end, namely:—

"I hereby given undertaking that' the data and information given in ‘the
application and enclosures are true to the best of my knowledge and belief and I am
aware that if any part of the data and information submitted is found to be false or
misleading at any stage, the project will be rejected and clearance give, if any to the
project will be revoked at our risk and cost.

Date:
Place:
Signature of the applicant
With Name and Full Address
(Project Proponent / Authorised Signatory)
NOTE:

1. The projects involving clearance under Coastal Regulation Zone Notification,
1991 shall submit with the application a C.R.Z map duly demarcated by one
of the authorized agencies, showing the project activities, w.r.t. C.R.Z (at the
stage of TOR) and the recommendations of the State Coastal Zone
Management Authority (at the stage of EC). Simultaneous action shall also be
taken to obtain the requisite clearance under the provisions of the C.R.Z
Notification, 1991 for the activities to be located in the CRZ.

2. The projects to be located within 10 km of the National Parks, Sanctuaries,

Biosphere Reserves, Migratory Corridors of Wild Animals, the project

proponent shall submit the map duly authenticated by Chief Wildlife Warden

Y

showing these features vis-d-vis the project location and the
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recommendations or comments of the Chief Wildlife Wardenthereon (at the
stage of EC).”

All correqundence with the Ministry of Environment & Forests including
submission ‘of application for TOR/Environmental Clearance, subsequent
clarifications, as may be required from time to time, participation in the EAC
Meeting on behalf of the project proponent shall be made by the authorized
signatory only. The authorized signatory should also submit a document in
support of his claim of being an authorized signatory for the specific project.”.

VII for Appendix IV, the following shall be substituted, namely:—

“APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project
site(s) or in its close proximity District-wise, by the concerned State Pollution
Control Board (SPCB) or the Union Territory Pollution Control Committee
(UTPCC).

2.0 The Process:

2.1 The applicant shall make a request through a simple letter to the
Member Secretary of the SPCB or Union Territory Pollution Control Committee, in
whose jurisdiction the project is located, to arrange the public hearing within the
prescribed statutory period. In case the project site is covering more than one
District or State or Union Territory, the public hearing is mandated in each
District, State or Union Territory in which the project is located and the applicant
shall make separate requests to each concerned SPCB or UTPCC for holding the
public hearing as per this procedure.
2.2 The applicant shall enclose with the letter of request, at least 10 hard
copies and an equivalent number of soft (electronic) copies of the draft EIA
Report with the generic structure given in Appendix III including the Summary
Environment Impact Assessment report in English and in the official language
of the state/local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant
shall arrange to forward copies, one hard and one soft, of the above draft EIA
Report along with the Summary EIA report to the following authorities or offices,
within whose jurisdiction the project will be located:

(a)  District Magistrate/District collector/Deputy commissioner/s

(b)  Zila Parishad or Municipal Corporation or Panchayats Union
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(c) District Industries Office

(d) Urban Local Bodies (ULBs) / PRIs Concerned/Development
authorities

(e) Concerned Regional Office of the Ministry of Environment and

Forests <

2.3 On receiving the draft Environmental Impact Assessment report, the
above-mentioned authorities except the Regional Office of MoEF, shall arrange. to
widely publicize it within their respective jurisdictions requesting the interested
persons to send their comments to the concerned regulatory authorities. They
shall also make available the draft EIA Report for inspection electronically or
otherwise to the public during normal office hours till the Public. Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements -

- for giving publicity about the project within the State/Union Territory and make
available the Summary of the draft Environmental Impact Assessment report
(Appendix III A) for inspection in select offices or public libraries or any other
suitable location etc. They shall also additionally make available a copy of the
draft Environmental Impact Assessment - report to the above five
authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize
the date, time and exact venue for the conduct of public hearing within 7 (seven)
days of the date of receipt of the draft Environmental Impact Assessment report
from the project proponent, and advertise the same in one major National Daily
and one Regional vernacular Daily / Official State Language. A minimum notice
period of 30 (thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement -shall also inform the public about the places or
offices where the public could access the draft Environmental Impact Assessment
report and the Summary Environmental Impact Assessment report before the
public hearing. In places where the newspapers do not reach, the Competent
Authority should arrange to inform the local public about the public hearing by
other means such as by way of beating of drums as well as advertisement /
announcement on radio / television.

33 - No postponement of the date, time, venue of the public hearing shall
be undertaken, unless some untoward emergency situation occurs and then only
on the recommendation of the concerned District Magistrate/District
collector/Deputy commissioner, the postponement shall be notified to the public
through the same National and Regional vernacular dailies and also prominently
displayed at all the identified offices by the concerned SPCB or Union Territory
Pollution Control Committee;

34 In the above exceptional circumstances, fresh date, time and venue for
the public consultation shall be decided by the Member — Secretary of the
concerned §PCB - or UTPCC only in consultation with the District
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Magistrate/District Collector/Deputy Commissioner and notified afresh as
per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate / District Collector / Deputy Commissioner or his
or her representative not below the rank of an Additional District Magistrate
assisted by a representative of SPCB or UTPCC, shall supervise and preside over
the entire public hearing process.

- 5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film thé entire proceedings. A
copy of the videotape or a CD shall be endosed with the public hearing
proceedings while forwarding it to the Regulatory-ABEhority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be
noted and annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the
proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a

presentation on the project and the Summary EIA report.

6.4 Persons present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the dpplicant. The summary of
the public hearing proceedings accurately reflecting all the views and concerns
expressed shall be recorded by the representative of the SPCB or UTPCC and
read over to the audience at the end of the proceedings explaining the contents
in the local/vernacular language and the agreed minutes shall be signed by the
District Magistrate/District Collector/Deputy Commissioner or his or her
representative on the same day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the
applicant shall also be prepared in the local language or the Official State
language, as the case may be, and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed
at the office of the Panchyats within whose jurisdiction the project is located,
office of the concerned Zila Parishad, District Magistrate / District collector /
Deputy Commissioner, and the SPCB or UTPCC. The SPCB or UTPCC shall also
display the proceedings on its website for general information. Comments, if any,
on the proceedings, may be sent directly to the concerned regulatory authorities
and the applicant concerned. -
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7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of forty five days
from date of receipt of the request letter from the applicant. Thereafter the SPCB
or UTPCC concerned shall sent the public hearing proceedings to the concerned
regulatory authority within eight days of the completion of the public hearing.
Simultaneously, a copy will also be provided to the project proponent.
The applicant may also directly forward a copy of the approved public hearing
proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft
EIA report prepared after the public hearing and public consultations
incorporating the concerns expressed in the public hearing along with action plan
and financial allocation, item-wise, to address those concerns.”

7.2 If the SPCB or UTPCC fails to hold the public hearing within the
stipulated 45 (forty five) days, the Central government in Ministry of Environment
and Forests for Catégory ‘A’ project or activity and the State Government or
Union Territory Administration for Category 'B’ project or activity at the request of
the SEIAA, shall engage any other agency or authority to complete the process,
as per procedure laid down in this Notification.”.

VIII in Appendix V, for para 3, the follewing para shall be substituted,
namely:— , ’

3, Where a public consultation is not mandatory,.the appraisal shall be made
on the basis of the prescribed application Form 1 and EIA report, in the case of
all projects and activities other than Item 8 of the Schedule. In the case of
Item 8 of the Schedule, considering its unique project cycle, the EAC or SEAC
concerned shall appraise all Category B projects or activities on the basis of
Form 1, Form 1A and the conceptual plan and make recommendations on the
project regarding grant of environmental clearance or otherwise and also
stipulate the conditions for environmental clearance.”.

[No. -1 1013/5672004-1A. 1I(D)]
G K. PANDEY. Advisor

Note: The principal rules were published in the Gazette of India, Extraordinary, Part
11, Section 3, Sub-section (ii) vide notification number S.0. 1533(E), dated the
14" September, 2006 and amended vide S.0. 1737(E), dated the 11

October, 2007.

Printed by the Manager. Government of India Press, Ring Road. Mayapuri, New Dethi-110064
and Published by the C ller of Publications, Delhi-110054.
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SECTION 23, RIGHT TO FAIR COMPENSATION AND REHABILITATION ACT, 2013:

23. Enquiry and land acquisition award by Collector.—On the day so fixed, or on any
other day to which the enquiry has been adjourned, the Collector shall proceed to
enquire into the objections (if any) which any person interested has stated pursuant
to a notice given under section 21, to the measurements made under section 20,
and into the value of the land at the date of the publication of the notification, and
into the respective interests of the persons claiming the compensation and
rehabilitation and resettlement, shall make an award under his hand of —

(a) the true area of the land;

(b) the compensation as determined under section 27 along with Rehabilitation and
Resettlement Award as determined under section 31 and which in his opinion
should be allowed for the land; and

(c) the apportionment of the said compensation among all the persons known or
believed to be interested in the land, or whom, or of whose claims, he has
information, whether or not they have respectively appeared before him.
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GOVERNMENT OF TELANGANA ABSTRACT

Industries & Commerce Department — Incentives for setting up of New Industrial Enterprises in Telangana
State— T-IDEA (Telangana State Industrial

Development and Entrepreneur Advancement) Incentive Scheme 2014 - Orders — Issued

INDUSTRIES AND COMMERCE (IP&INF) DEPARTMENT

G.0.MS.No. 28 Dated:29.11.2014

Read the following:-

1. G.0.Ms.No.61, Industries & Commerce (IP) Department, Andhra Pradesh, Dated 29-06-2010
2. G.0.Ms.No.42, Industries & Commerce (IP) Department, Andhra
Pradesh, Dated:05-05-2011

>><<0ORDER:

Government is extending various Incentives for encouraging establishment of new industrial
Enterprises in the State since 1961. In the reference 1% read above, Government has issued certain
incentives to Micro, Small, Medium, Large & Mega industries under Industrial Investment Promotion Policy
2010- 2015, including the policy for promotion of Scheduled Caste/Scheduled Tribe entrepreneurs. This
policy was stated to conclude by 31.03.2015.

2. In order to bring out an attractive new industrial policy by the Government of Telangana, extensive
consultations were also held with Industrial Associations i.e., Cll, FICCI, FAPSIA, FAPCCI, ALEAP, COWE, DICCI,
TIF Cherlapally, Telangana Spinning Mills Association, ASSOCHAM, etc to elicit their views in formulation of
the New Industrial Policy.

3. Series of meetings were conducted with number of industrial associations, line departments and
Heads of Departments concerned and finalized the draft Industrial Investment Promotion Policy 2014. A
detailed study was made on the Draft Industrial Investment Promotion Policy 2014, covering the incentives
being offered under the existing policy. After careful examination, the Government approved the NEW
INDUSTRIAL POLICY FRAMEWORK FOR STATE OF TELANGANA 2014 giving major emphasis for Creation of
Quality Infrastructure, promotion of Manufacturing Investment Zones and Industrial Corridors, special focus
on MSMEs, growth enabling incentives to create a level playing field, to tap the potential of ever expanding
service sector related to industrial activity, fostering industrial clusters, promotion of anchor industries for
creation of ancillary base, Capacity building and skill upgradation, inclusive development to build
competency in Women and Scheduled Caste & Scheduled Tribe Entrepreneurs, Quality Competitiveness,
Export Promotion, promotion of cleaner technology, leveraging existing strengths for value addition, special
focus on thrust sectors, revitalization of MSMEs.

4. Under the NEW INDUSTRIAL POLICY FRAMEWORK FOR STATE OF TELANGANA 2014, the Government
approve the following fiscal benefits covering the categories of (a) Micro/Small Enterprises (b) Medium
Enterprises & Large Industries (¢) Women Entrepreneurs and (d) Mega Projects under the T-IDEA (Telangana
State Industrial Development and Entrepreneur Advancement) incentive scheme

41.0 Micro and Small Enterprises (MSE’s)
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Small Enterprise means a Unit having the investment on plant and machinery up to limit as
defined by the Government of India from time to time.

Micro Enterprise means a Unit in which Investment on plant and machinery up to limit as
defined by the Government of India from time to time.

4.1.1 100% reimbursement of Stamp duty and transfer duty paid by the industry on purchase of land
meant for industrial use.

4.1.2 100% reimbursement of Stamp duty for Lease of Land/Shed/ Buildings and also mortgages and
hypothecations.

4.1.3 25% rebate in land cost limited to Rs.10.00 Lakhs in Industrial Estates/ Industrial Parks.

4.1.4 25% Land conversion charges for industrial use limited to Rs.10.0 lakhs.

4.1.5 Fixed power cost reimbursement @ Rs. 1.00 per unit for 5 years from the date of commencement of
commercial production.

4.1.6 15% investment subsidy on fixed capital investment subject to a maximum of Rs.20.00 lakhs.

4.1.7 Reimbursement of 100% net VAT/CST or State Goods and Services Tax (SGST) for a period of 5 years
from the date of commencement of commercial production.

4.1.8 Interest subsidy under Pavala Vaddi Scheme on the term loan taken on the fixed capital investment by
New Micro and Small Enterprises in excess of 3% per annum subject to a maximum
reimbursement of 9% per annum for a period of 5 years from the date of commencement of
commercial production.

4.1.9 Seed capital assistance to First Generation Entrepreneurs to set-up Micro Enterprises @10% of the
Machinery cost, which will be deducted from the eligible investment subsidy.

4.1.10 50% Reimbursement of cost involved in skill upgradation and training the local manpower limited to
Rs.2000 per person.

4.1.11 50% subsidy on the expenses incurred for quality certification/ patent registration limited to Rs. 2.00
Lakhs.

4.1.12 25% subsidy on specific cleaner production measures limited to Rs.5.00 Lakhs.

4.1.13 To extend investment subsidy to the identified service activities related to industries setup in all
Municipal Corporation limits in the state as per the list appended as Annexure - 1.
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4.2.0 Medium Enterprises & Large Industries

Medium Enterprise means an industry in which Investment on plant and machinery up to limit
as defined by the Government of India from time to time.

Large Industry means an industry in which investment on plant and machinery is less than Rs
200 crores except Micro, Small and Medium Enterprises.

421 100% reimbursement of Stamp duty and transfer duty paid by the industry on purchase of land
meant for industrial use.

4.2.2. 100% reimbursement of Stamp duty for Lease of Land/Shed/ Buildings and also mortgages and
hypothecations.

4.2.3 25% rebate in land cost limited to Rs.10.00 Lakhs in Industrial Estates/Industrial Parks.

4.2.4 25% Land conversion charges for industrial use limited to Rs.10.0 lakhs only for Medium Enterprises.

4.2.5 Fixed power cost reimbursement @ Rs.1.00 per unit for a period of 5 years from the date of
commencement of commercial production.

4.2.6 Reimbursement of 75% net VAT/CST or State Goods and Services Tax (SGST) for a period of 7 years
from the date of commencement of commercial production for Medium Scale Enterprises or
up to realization of 100% fixed capital investment, whichever is earlier.

4.2.7 Reimbursement of 50% net VAT/CST or State Goods and Services Tax (SGST) for a period of 7 years
from the date of commencement of commercial production for Large Scale Industries or up to
realization of 100% fixed capital investment, whichever is earlier.

4.2.8 50% Reimbursement of cost involved in skill upgradation and training the local manpower limited to
Rs.2000 per person. 50% subsidy on the expenses incurred for quality certification/ patent
registration limited to Rs. 2.00 Lakhs only for Medium Enterprises.

4.2.9 25% subsidy on specific cleaner production measures limited to Rs.5.00 Lakhs.

4.2.10 Infrastructure like roads, power and water will be provided at door step of the industry for
standalone units by contributing 50% of the cost of infrastructure from IIDF with a ceiling of
Rs.1.00 Crore, subject to (a) the location should be beyond 10 kms from the existing Industrial
Estates/IDA’s having vacant land/shed for allotment and (b) cost of the infrastructure limited to
15% of the eligible fixed capital investment made in the industry.

4.3.0 Women owned Enterprises
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(Units established as sole Proprietress or invariably having 100% share in Partnership/Private
Limited Companies)

4.3.1 Additional 10% investment subsidy on fixed capital investment subject to a maximum of Rs. 10.00
lakhs to MSE’s.

4.3.2 All other benefits as per para No.4.1.0 (Micro & Small Enterprises).

4.4.0 Mega Projects

4.4.1 Mega Project means the Industrial unit, which sets up with a capital investment of Rs.200 Crores and
above or a project that creates employment to more than 1000 persons.

4.4.2 The Government will also extend tailor-made benefits to Mega Projects to suit to a particular
investment requirements on case to case basis.

4.5.0 Existing Micro/Small/Medium Enterprises Industries

50% subsidy on the expenses incurred for quality certification limited to Rs. 2.00 Lakh.

4.6.0 Infrastructure support:

4.6.1 To provide Rs.100.00 crores of budget every year for promotion of quality infrastructure like roads,
power, water, waste management etc. under Industrial Infrastructure Development Fund (IIDF)
Scheme.

4.6.2 Promotion of National Manufacturing Investment Zone (NMIZ) along National Highways to capitalize
the strengths in line with Government of India initiatives for value addition within the State.

4.6.3 Promotion of Industrial Corridors to leverage the existing strengths for optimum utilization of
resources

4.6.4 Reservation of 30-40% of the land for MSMEs in the upcoming industrial estates developed by
Telangana Industrial Infrastructure Corporation (TSIIC).

4.6.5 TSIIC shall allocate 15.44% of number of plots to Scheduled Caste Entrepreneurs and 9.34% of
number of plots to Scheduled Tribe Entrepreneurs in new Industrial Estate and preferential
allotment to SC/ST entrepreneurs in Existing Industrial Estates

4.6.6 Telangana Industrial Infrastructure Corporation (TSIIC) shall allocate

10% of number of plots to Women Entrepreneurs in the new Industrial Estates.
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4.7.0 Other benefits (to all categories)

10% of water is reserved for industrial use from the existing projects as well as future projects.

4.8.0 Facilitation of Industries

4.8.1 Strengthening of existing Single Window Clearance System by the Telangana State Industrial Project

Approval and Self Certification System (TS-iPASS).

4.8.2 Creation of “Investment Promotion Cell”

4.9.0

A Cell would be created in the Commissionerate of Industries to facilitate the investors in effective
manner with adequate infrastructure and outsourcing the support services to facilitate investors by
providing pre-investment services and also to facilitate them to get requisite clearances under the
TS-iPASS till the project is commissioned.

Textile Sector

Government is contemplated to promote Textile Industry for sustainable growth of the sector.

a) The State will provide reimbursement of Interest Subsidy to Spinning / Textile industries in
addition to the TUF Scheme (Technology Upgradation Fund Scheme of Ministry of Textile,
Government of India).

b) Reimbursement of interest subsidy @ 4% for spinning activity (excluding Ginning) for period of
(5) years from the Date of Commencement of Commercial Production.

C) Reimbursement of interest subsidy @ 6% for Industries involved in composite activities i.e.,
Spinning and Weaving/Knitting/Dyeing/ Garmenting (excluding ginning) for a period of (5) years
from the Date of Commencement of Commercial Production.

d) The total interest subsidy including under TUF Scheme should not exceed the rate of interest
levied by Financial Institutions on the sanctioned and disbursed term loan to the unit.

27% of incentive amount shall be earmarked for Backward Classes and 12% for minorities.

To promote Telangana as the best investment destination for investors in India, the State
Government have offered various incentives/benefits to all eligible new industrial enterprises set up
in the State except in the Municipal Corporation limit of Greater Hyderabad Municipal Corporation
excluding existing Industrial Estates/Parks, Industrial Estates notified/ to be notified and commence
commercial production on or after 1/1/2015 but before 31-3-2019. However, the Industrial
Enterprises located in Sanathnagar, Azamabad, Chandulal Baradari and Kattedan Industrial Estates
of Hyderabad and Rangareddy Districts are not eligible for any incentives/concessions. However, the
service activities set up in all Municipal Corporation limits as appended in Annexure—| are eligible
only for investment subsidy and all other service / Business activities are not eligible for any
incentives set up anywhere in the State. Projects involving substantial Expansion / Diversification of
existing industries in the eligible lines of activities are also entitled for benefits offered under the
policy. The list of ineligible Industries/ activities will be notified separately.
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7. The activities indicated in the Annexure-l will be reviewed from time to time for any revisions
required.
8. Necessary amendments/ Orders will be issued by the Commissioner of Industries. Detailed

operational guidelines will be issued by the Commissioner of Industries separately.

9. Government may review and modify the incentives from time to time.

10.  This order is issued with the concurrence of Finance Department, vide their No.454/PFS/14,

dt.25.11.2014.

1. Copy of this order is available on Internet and can be accessed at address

http://goir.telangana.gov.in.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

K. PRADEEP CHANDRA
SPECIAL CHIEF SECRETARY TO GOVERNMENT AND
COMMISSIONER FOR INDUSTRIAL PROMOTION
To

The Commissioner of Industries, Telangana, Hyderabad
The Vice Chairman & Managing Director, Telangana State Industrial
Infrastructure Corporation, Hyderabad

The Managing Director, AP State Finance Corporation, Hyderabad

Copy to:

The Principal Secretary to Government, Social Welfare department
The Principal Secretary to Government, Tribal Welfare Department
The Revenue (CT/LA) Department

The Irrigation & CAD (Reforms) Department

The Energy Department

The LET & F (Employment) Department

The Law Department

The Finance (Expr. Inds & Com.) Department

The Accountant General, Telangana, Hyderabad

The Convener, State Level Banker’s Committee

The GM, Small Industry Development Bank of India, (SIDBI), Hyderabad The Pay and Accounts Officer,
Hyderabad.

All District Collectors through Commissioner of Industries, Hyderabad
All Heads of Departments through Commissioner of Industries, Hyderabad
All Departments of Secretariat

All Government Companies/Corporations through Commissioner of Industries,
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Hyderabad

The P.S. to Prl. Secretary to Chief Minister
The P.S. to Chief Secretary to Government
All Private Secretaries to the Ministers

All General Managers, District Industries Centre in the State through Commissioner of Industries,
Hyderabad.

All Sections in the Department

SF/Sc

/ /Forwarded::By order//
SECTION OFFICER

(G.O.Ms.No.28 , Industries & Commerce (IP&INF) Department, dated.29. 11.2014)
List of Service Enterprises related to industry, Eligible for Investment subsidy

S. No Activity

1 Industrial/Material Testing Laboratories

2 R&D Centers relating to Industry

3 Printing presses offset printing press, Flexi/Vinyl Printing, Flexo printing

4 Machine operated Seed grading services

5 Industrial Training Centres with necessary machinery and equipment

6 Power Laundries

7 Ready-made Garments units with investment more than 5.00 lakhs on Plant &
Machinery

8 Auto servicing and /or repairing units with investment more than 5.00 lakhs on

Plant and Machinery

9 Packaging activity with investment more than 10.00 lakhs on Plant & Machinery
10 General Engineering and Fabrication
11 Machine operated Book binding Enterprises and Note Books with investment more

than 5.00 lakhs on Plant & Machinery

12 Any other Service Enterprises notified by the State Level Committee for inclusion in
this list from time to time.

Note:

1) Service Sector projects set up by the entrepreneurs will be limited to 50% of the Budget Provision
in order to encourage the remaining 50% for the manufacturing sector.

2) The above service activities set up in all Municipal Corporation limits are eligible only for
investment subsidy and all other service/ Business activities are not eligible for any incentives.
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K. PRADEEP CHANDRA
SPECIAL CHIEF SECRETARY TO GOVERNMENT AND

COMMISSIONER FOR INDUSTRIAL PROMOTION

/ /Forwarded::By order//
SECTION OFFICER
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The Telangana State Land Acquisition (Consent Award, Voluntary Acquisition

and Lump sum Payment towards Rehabilitation and Resettlement) Rules, 2017

SECTION 23A:

Award of Collector " without enquiry in case of agreement of interested persons.

23A. (1) Notwithstanding anything contained in section 23, if at any stage of the
proceedings, the Collector is satisfied that all the persons interested in the land who
appeared before him have agreed in writing on the matters to be included in the
award of the Collector in the form prescribed by rules made by the State
Government, he may, without making further enquiry, make an award according to
the terms of such agreement.

(2) The determination of compensation for any land under sub-section (1) shall not
in any way affect the determination of compensation in respect of other lands in the
same locality or elsewhere in accordance with the other provisions of this Act.

(3) Notwithstanding anything contained in the Registration Act, 1908, no agreement
made under sub- section (1) shall be liable to registration under that Act.".

Central Act 16 of 1908
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TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION LIMI’TED
(An undertaking of Government of Telangana Stats)

Industrial Park, Jeedimetla

gI(;‘h]r)AI},A ;;IA%AGER Hyderabad - 500 055,
. 2%

Lr.No. ZO/MDCL-SDPT/Land/Wargal/2020 Date: .01.2020
To
The District Collector,
Siddipet District.
Respected Sir,

b:- TSIIC Limited — Medchal-Siddipet Zone - Siddipet District — Acqu.lsltlon of
. Government/Assigned land to a total extent of Acs. §72-05 Gts. in parts of
Sy.Nos. 845 (Acs.114-23 Gts.), 1209 (Acs. 248-36 Gts.), 149§ (Acs.304-10
Gts.) & 1510 (Acs.304-16 Gts.) within the limits of Wargal Village & E\/Ia.ndal
for establishment of Industrial Park - Requisition under Telangana State
(Consent Award, Voluntary Acquisition and Lump-srm' payments towards
Rehabilitation and Resettlement) Rules — 2017 - Submitted — Reg.

Ref:- 1) Amendment Act.No. 21/2017.
2) G.0.Ms.No. 120, Revenue (JA & LA) Department, C'td: 30.06.2017.

-000-

With reference to the subject cited above, TSIIC has identified Government Assigned
Land to a total extent of Acs. 972-05 Gts. in parts of Sy.Nos. 848 (Acs. 114-23 Gts.), 1209
(Acs. 248-36 Gts.), 1495 (Acs.304-10 Gts,) & Sy.No. 1510 (Acs.304-16 Gts.) of Wargal
Village and Mandal of Siddipet District and is suitable for establichment of Industrial Park.
It is to further submit that the TSIIC will submit a report to the Government seeking
exemption from application of the provision of Chapter-Il and Chapter-III of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Re-
settlement (Telangana Amendment) Act, 2016 (Act. 21 of 2017).

Further this office was permitted to file requisition proposal with the District
Collector, Siddpet for acquisition of the subject land in Format prescribed under Rule-5
Telangana State Land Acquisition {Consent Award, Voluntary Acqusition and Lump-sum

payment towards Rehabilitation and Resettlement) Rules-2017 for establishment of
Industrial Park vide reference 3 cited.

In view of the above, I submit herewith a requisition in the format prescribed under
New L.A.Rules framed under G,0.Ms.No. 120, Revenue (JA&LA) Department,

t Assigned land to a total extent of
4-23 Gts.), 1200 (Acs. 248-36 Gts.), 1495
argal Village & Mandal of Siddipet District
Rule-5 Telangana State Land Acquisition

P-sum payment tawards Rehabilitation and
ndustrial Park,

Acs. 972-05 Gts. in parts of Sy.Nos. 845 (Acs, 11
(Acs. 304-10 Gts.) & 1510 (Acs.304-16 Gts.) of W
as prescribed in triplicate under Provision of
(Consent Award, Voluntary Acqusition and Lum
Resettlement) Rules-2017 for establishment of

Contd..2..
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P bove said land

It is requested to kindly arrange to process the ac-q‘-ltliil:o(r(l::::::taﬁnwar d, VOIUM;;)

Provided under provision of Telangana State Land Acquis} d Resettlement) Rules-2017
Acquisition and Lump-sum payment towards Rehabilitation an

(Amended Act.No. 2 1/2017) at the earliest.

Yours faithfully,

Encl: (Form-B, B (1) & B (2) along with its enclosurcs [dﬂ__,
0 Blgeiehes) ZONAL MANAGER

Copy submitted to the Commissioner, Rehabilitation & Re-settlement, Telangana State,

Budha Bhavan, Hyderabad for kind information. . .
Copy submitted to the Vicc Chairman and Managing Director, TSIIC Limited, Hyderabad for
favour of kind information, ' 5 8 T e o

PR i ) e T R SRR T v
Copy 1submitted: to ithe Revenue Divisional Officer, Gajwel Division, Siddipet District for
favour of kind information, - i
Copy submitted to the Chicf General Manager (Lands), TSIIC Limited, Hyderabad for favour
of kind information. ' ) .

; ALI0 el

Copy to the Tahsildar, Wargal Mandal, Siddipet District for information and necessary
action. <
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FORM-B
(See rule-4(11)
Requisition for Land Acquisition )
From:
MADHAVI.B

ZONAL MANAGER, TSIIC Limited,
Medchal-Siddipet Zone.

To
The District Collector
Siddipet District.

It is requested to acquire total extent of Acs. 972-05 Gts. of Government Assigned
land in Sy.No. 845 (Acs. 114-23 Gts.), Sy.No. 1209 (Acs. 248-36 Gts.), Sy.No. 1495 (Acs.
304-10 Gts.) and in Sy.No. 1510 (Acs. 304-16 Gts.) of Wargal Village & Mandal of Siddipet
District for establishment of Industrial Park and the details are furnished in Appendix
enclosed along with three copies of Combined sketch showing the lands to be acquired. It
is certified that the land to be acquired was demarcated on ficld and all further necessary
information and assistance will be provided on the date / time appointed / stipulated by

you.

It is requested to acquire land as per provisions of Section 23 and 30A of the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (Central Act No. 30 of 2013) as amended by the Right to Fair

Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Telangana Amendment) Act, 2016 (Act No.21 of 2017).

Requisite cost of acquisition including R & R will be depcsited in your office as and
when required. '

Yours faithfully

lr

Requisitioning Agency

o | ZONTAsLn 'MANAGER

py to Commissioner, LA and R & R, Hyderabad. MEDC’JAL:S.'gb'l;’E?:ZONE
I P JEEDIMET

MEDCHAL DISTRIG 200 055
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Appendix to Form - B (1 )

(i) Name of the District SIDDIPET
(ii) Name of the Project Establishment of Industrial Park
({iii) Details of Land proposed for Acquisition :
Name of the Name of the Survey Extent
Mandal Village No. (iv)
(i) (i) (iii)
Acs Gts
845 114 23
1209 248 36
10
Wargal Wargal 1495 304
1510 304 16
Total : 972 05
(iv) Total area under Requisition (in acres ) Acs. 972-05 Gts
(v) (a) Are any religious structures, : - NO -
grave yard or tomb etc proposed for
acquisition (Yes:/ No)
(v) (b) If yes, reasons for inclusion Not applicable
Gl
—
Requisitioning Agency
ZONAL MANAGER

VS LG BTD.
MEDCHAL-SIDDIFPET ZONE
| P JEEDIMETLA
MEDRCHAL DISTRICT-500 058.
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Appendix to Form~-B (2) &
Certificate to be furnished along with the requisition

Name of the Project: Establishment of Industrial Park

(1) Certified that the project for which the land is sought to be acquired in Wargal
Village & Mandal of Siddipet District has been accorded administrative approval
vide department letter No. VC&MD, TSIIC Ltd, Hyderabad IOM No.

731/A3/Wargal/Lands/2008 __for acquisition under
the Act.

(2) The estimated cost of the project is of Rs, 200-00 Crores and necessary budget has

been sanctioned and funds are available towards cost of Land acquisition and
R&R.

(3) The Department undertakes to pay the full amount in case of decree / award by the
Land Acquisition, Rehabilitation and Resettlement Authority/ High Court/ Supreme
Court as and wher asked to do so by the Collector / District: Collector.

(A
/
Requisitioning Agency
S fEANAGER
.LLC, LTD.
MEDCHAL-SIDDIPET ZONE

| P JEEDIMETLA
MEDCHAL DISTRICT-500 055.
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Rajeev Suri vs. Delhi Development Authority & Ors. reported in [2021] 15 SCR
283 (Para348). It is true that the 2006 Notification prescribes for a cumulative impact
assessment. We are in agreement with the proposition that the basic purpose of an
environmental impact assessment is to determine and mitigate the cumulative
impact of a project - if the project proponent intends to commence development
together or within reasonable time space. However, the meaning of the expression
“cumulative impact/ effect’ is not to be understood as an expression of art. It does
not shun segregating an independent project. In an examination of this nature, the
foremost requirement is to identify the precise expanse of a project. For this purpose,
the first source is the information supplied by the project proponent in Form | as it
expressly requires information on any interlinked projects. Upon the receipt of that
information, it falls upon the EAC to check and scrutinize whether there is more to
the project which has been left out of its scrutiny. This latter scrutiny is dependent
upon the nature of the project as it would involve collective consideration of all
operational aspects of a project. It does not mean connecting independent projects
upon a subjective notion that it is necessary to do so for a collective appraisal merely
because such projects fall in the same region. The word ‘cumulative’ is to be read in
conjunction with the word ‘project’ and idea behind examination of cumulative
impact is to assess the impact of the project including all its functional components,
and not of all development activities going on in a region.
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1« TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORFPORATION LIMITED
{An undertaking of Government of Telangana Sitate)

MADHAVI.B . ) Industrial Park; Jeedlmet_l,a
iONAL MANAGER C Hyderabad — 500 gss

rNo. zo MDCL-SDPT Ac nisition 557 Mulu 12021__

: Date: .14.(_)6 .2021

To
The DlSD’lCt Collector,
Siddipet District.

Respected Sir,

Sub {I‘SIIC Limited — Médchal-Siddipet Zone — Siddipet- l)lstnct Acqmsmon of
Government Assigned land to a total extent of Acs. 325:06 ‘Gts. in’Sy:No. 557
. of Mulugu Village & Mandal, Siddipet District for establishment of Industna.l
Park —~ Requisition under Telangana State (Consent Award, Voluntary .
Acquisition and Lump-sum payments towards Rehabxhtatmn and

<% . .- 'Resettlemeént) Rules 2017 = Submitted - Reg LS L R,

Ref:- 1) Amendment Act.No. 21/2017 ’
‘2) GJO.M5.No. 120, Revenue (JA & LA] Department Dtd 30 06 2017

~-000-

.« Iiinvite:kind -attention: to-. the reference cited and it.is .to submxt that TSIIC_LI_ lted m‘ |

‘coordination w1th Revenue authontles have ldenuﬁed Govemmn’nt assxgncd land to:
j'f'je‘i't’?nt of Acs. 395-06 Gts. in ‘SyNo. 557 ‘of Mulugu Village &. Mandal of Slddlp
Since the said land parcel is feasible-for cstabhshment of Industnes, TSIIC is in wew ‘of

: developmg Industrial. Park m the said identified lands.

o TSIIC has submitted a report to the Govemmcnt seckmg exemption from apphcatlon of the~
Provxsxon of Chapter-H and Chapter—III of: the Rtght to Fair Compensation and Transperancy ‘_3
cn m Land Acquisition, Reﬁabmtahon and Re-settlement (Telangana Amendment) Ac' _2018- g

: (Act 21 of 2017)

for-establishment of Industrial Park.

It is to further submxt that t.he':'

oAU LR R TSRO R v R T S o, P SR L 21 :'_‘.'Zf"«,‘.»" i '~Cantd,,_2_,,

‘."In view of the above, 1 submxt hercwnth requxsxt{on in the format pr:escnbed under Ncw B
-L.A.Rules framed under G.O. Ms.No. 120, Revenue (JA&LA) Deosartment, Dtd 30.06. 2017' [
for-acquisition of Govcmment Assigned land to a total extent of Acs, 325-06 Gts. in Sy No: M
'557 of Mulugu V:Ilage & Mandal, - Siddipet ‘District as prescribed in tnphcate under 1
':PI‘OVlSlOn of Rule-5 Tclangana State Land Acquxsmon (Consent Award, - Voluntary

Acquxst&on and Lump-sum payment towards Rehabilitation ancl Rcscttlcmcnt) Rules-2017 i
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CItis requested to kindy arrange to process the acquisition of the above saxd land as
prowded under prov131on of Telangana State Land Acquisition . (Consent Award Voluntary
Acqulsmon and Lump-sam payment towards Rehabilitation and Resettlement) Rules 2017
(Amended Act.No. 21/2017) at the earliest.

Yours faithfully, -
Encl: (Form-B, B (1) & B (2) a]ong thh its enclosures @f
; and Sketchcs) : —
: ZONAL MANAGER

Copy submitted to the Commxsswner, Rehabihtaﬁon & Re-s«:ttlement, TeIangana State
Budha Bhavan, Hyderabad for kind information.

Copy submitted to the Vice Chau’man and Managmg Dxrector TSIIC Lumted Hyderabad for
favour of kind information.

Copy submitted to the Revenue Divisional Officer, Gagwel Division, Siddipet District for ‘
favour of kind information.

Copy subm:tted ;o*theﬁSpemat Deputy Col]eetor, Lands ng, TSHC Lumted *Hyderabad for'
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FORM-B
(See rule-4{1 1)
Requisition for Land Ac

|
quisition|
1

/
‘

From:

MADHAVLB
ZONAL MANAGER, TSIIC Limited,

Medchal-Siddipet Zone.

To
The District Collector

Siddipet District.

It is requested to acquire extent of Acs. 325-06 Gts. of Government Assigned lan{

in Mulugu Village & Mandal, Siddipet District [or establishmenl g

in Sy.No. 557
ree copie

al Park and the details are furnished in Appendix enclosed along with th

Industri
It is certificd that the land to bg

of combined sketch showing the lands to be acquired.
acquired was demarcated on field and all further necessary information and assistance wil

be provided on Lhe datc / time eppointed / stipulated by you.

It is requested to acquire land as per provisions of Scction 23 and 30A of the Right
to Fair Compensation and Transparency in Land Acguisition, Rehabilitation and
Resettlement Act, 2013 (Central Act No. 30 of 2013) as amended by the Right o Fait
Compensation and Transparency in Land Acquisition, Rehabililation and Resctilement

(Telangana Amendment) Act, 2016 (Act No.21 of 2017).

Requisite cosl of acquisition including R & R will be deposited in yvour off d
. 1ce as an

when rcquired.

Yours faithfy) ly

(o5

Requisition ing—r;enc
i

MA s
Cowy to Commissioncr, LA and R & R, Hyderabad. MEDCIhs\i_';lg',%m{q AGER

Scanned with ACE Scanner
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Appendix to Form- B (1)

Name of the District

Name of the Project

SIDDIPET

Details of Land Proposed for Acquisition:

Establishment of Industrial Park

| Nameofthe | Name of the Extent
Mandal Village Survey No. (iv)
(i) (i) fii) Acs. Gts.
Mulugu Mulugu 557 325 06
- Total: 325 [+]5}

Total area under Requisition

a) Are any religious structures,

Crave yard or tomb etc., proposed for
Acquisition (Yes/No)

b) Il yes, reasons for inclusion

Acs. 325-06.Gts.
- No-
Not applicable

f
¢
Requisitioning Agency
SONAL MANAGER
T.S.L.C LTD.
MECEHAL SIBOPE 70w
A

17 JEEDIME
WEDCHAL DISTRICT- 20000
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Scanned with ACE Scan

Appendix to Form - B (2 )
. isition
Certificate to be furnished along with the raquisi

Name of the Project: Lstablishment of Industrial Park

(1) Certified that the project for which the land is sought to be acquired in Bang
Mailaram Village, Mulugu Mandal of Siddipet District has been accordy
administrative approval vide department letter No. VC&MD, TSIIC Ltd, Hyderabad

(2) The estimated cost of the project is of Rs. 200-00 Crores and necessary budgel ha
been sanclioned and funds are

available lowards cost of Land acquisition an
R&R.

(3) The Department undertakes to pay the ful] amount in gage ofdecree / award by th
hority High Court/ Suprent
Strict Col]eclor,

Land Acquiisition, Rehabilitation and Resettlemeny Au
Court as and when asked to do SO by the Colleelor / Di

O

Cm_ -

Ret;:isitioning Agency

! m&g&gapsrkons
EDCHAY DlSTR?gTL'A

Scanned with ACE Scann
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Acs.972.05

1495 (Acs. 304.10 gts) & 1510 (Acs. 304.16 8ts) situatey al

Wargal (V) & (M), Slddipet District for establishment of Industrial Park i
favour of TsiIC - Request for Exemption of the Project from the
application of provisions of Chapter- || & (1) under section 10A Act No,21
of 2017 - Orders Issued,

Ref:-1, The Right to

Fair Compensation and
Rehabilitatio
2

Transparency in Land Acquisition,
. N and Resettlement (Telangana Amendment,) Act, 2016 (Act

Da 222,07 9 )
partment - TSIIC Ltd, .

. Acquismon of Gow
gts in Sy.No.845 (Acs, 114.23 81s), 1209 (A,

2. from the

VC & MD, TsiIC Ltd,, Lr.No.731IA3/Wargalll.and512008,
dt:11.05.2021.

BRER

ed, the Right to Fair Compensation and Transparen
ilitation and Resettlement Act 2013

2 Inthe reference 2™ ¢
State Industrial Infrastrucy
‘the industrial Park at Wargal (V) of Acs.972,05
gts In Sy.No.845 (Acs. 114.23 gts), 1209 ; +40 gts), 1495 (Acs, 3 ;

1510 (Acs. 304.16 8ts) of Govt. Assigned \and for acquisition of the land from the
application of the pravisions of Chapter Il and |1l of the RFCTLAGRR Act, 2013 in
accordance with the Provisions contained in Section 10A (d)&(e) in

Right to Fair Compensation and Transparency in Land Acquisition, Rehabilftation and
Resettlement (Telangana Amendment), 2016 { Act No.21 of 2017),

In the matter and af
the facts that, Land Acquisition |
Park at Wargal (V) & (M), Siddi
Provisions contained in )
Compensation and Transp

arency in Land Acquisition, Rehabilitation ang Resettlement
(Telangana Amendment), 2016 ( Act No.21 of 2017), hereby,

Park at Wargal (V) E (W), Siddipet Dis

(Acs. 114.23 gts), 12

exempt the Industrial
trict to an extent of Acs.9 ts in Sy.No.845
09 (Acs. 248.36 gts), 1495 (Acs. 304.10 gts) & 5 10 (Acs. 304.16
8ls) of Govt. Assigned land for acquisition of land from the application of the
Provisions of Chapter Il and ||) of the RFCTLAGRR Act, 2013,
4. Accordingly, the followt

ng Notification shall pe published in the next
extraordinary issue of the Telangana Gazette,

NOTIFICAT 10N

with the Provisions contained in Sec 10(A) of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 in jts application to the state of Telangana. the
Government have decided ang accordingly hereby, 1n the publie interest,
Exempt the Industrial Park at Wareal V) & (M), Siddipet District to an
extent of Acs.972.05 8ts in Sy,No.845 (Acs. 114
8ts), 1495 (Acs.

1209 (Acs, 248.36
ts) of Govt. As;

S very important for implementation of the Industrial
pet District. The

Government. in accordance with the
ection 10A (d)&(e) in Chapter 111-A of the Right to Fair

made in finalizing
Project.”

(PTO)

Scanned with A



102

83
=

‘:‘ZQ
wy

24

5. Accordingly, the District Collector, Siddipet and the Vice Chairman & Managing
Director, Telangana State Industrlal Infrastructure Corporation Limited, Hyderabad
shall take further necessary action in the matter,

JAYESH RANJAN
PRINCIPAL SECRETARY TO GOVFRNMENT & CIP(FAC)
To
The Commissioner of Statfonery & Printing, Government of Telangana, Hyderabad
(with a request to publish the notification in extraordinary ssue of Telangana
Gazette and furnish {10) copies of Gazette to this Department).
The District Collector, Stddipet District.
sThe Vice Chairman & Managing Director, Telangana State Industrial Infrastructure
Corporation Limited (TSIIC), Hyderabad
The Chief Commissioner of Land Administration, Telangana, Hyderabad. I

The Commissioner, R&R and Land Acquisition, Telangana Buddha Bhavan, Ranigunj,
Secunderabad

The Commissioner of Industries, Hyderabad

Copy to: ’

The P.5. to Principal Secretary to Hon’ble Chief Minister

The P.5. to Hon’ble Minister (I&C) . i

The P.S. to Principal Secretary to Government & CIP, Industries & Commerce

Department,
//IFORWARDED::BY ORDER//
1’ECTION OFFICER—1—

5F/SC

Scanned with ACE Scanner
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PAPER NOTIFICATION:

It Is hereby Informed to al that the lands In Sy.No.845, 1209, 1
1510, total extent Ac:972-05 guntas, situated at Wargal village, way
Siddipet District are acquired for public purpose means for the esty
Industies by Telangana State Industrial Infrastructure Corporation. In th
land, If any structures means Bore Motors, pipe line, Trees and other cong

situated, within (03) days from the date of this paper publication, the f
he'ebydlrectedtnremoveﬁmesme.

? | Yours

] Sd/- 12-10-202
Revenue Divisional Off
Gajwel Division, Siddp

I

Scanned with ACE Scanner
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-1+« TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION LIMITED
(An undertaking of Government of Telangana State)

IQDHAVI.B Industrial Park, Jeedlmetla
ZONAL MANAGER Hyderabad - 500 055, -
* Lt.No. ZO/MDCL SDPT/Acqnisition/S57/Mul 2021 " Date: 14.06.2021
To
The District Collector,
Siddipet District.
Rc'spcctcd'Sir,

Sub:- SIIC Limited - Mcdchal-Sxddxpct Zone - Siddipet l)istric’t Aethltlon‘ ot’
: ovemment Assigned land to a total extent of Acs, 325-06 Gts. Ih Sy:No. 557 .
.of Mulugu. Village & Mandal, Siddipet District for establishment of Industrial
Park - Requisition under Telangana State (Consent Award, Voluntary .
Acquisition and Lump-sum payments towards Reha’blhtatlon and s
P T lned ~"’Rcsertlement) “Rules ~'2017 = Subxmttcd Reg Shen, A

Ref:- 1) Amendment Act.No. 21/ 2017, . 1
'2) G/O:MS.No. 120, Revenue- (JA & LA) Department, Dtd 30 06 *2017

-00o0--

.« Linvite:kind .attention: to. the reference -cited-and it-is .to- sul)mxt that TSI[C Li'xmted 'm
-coordination with Revenue authont.\es have identified Govemmcnt assigned le
ex‘iEﬁt of Acs 325-06 Gts in’ Sy,. o: 557 of Mulugu Vxllagc &'Man 12l of ct.
Since thc said land parcel is feasible- for cstabhshment of Industncs. 'I‘SlIC xs in v:cw of

developmg Industnaj Park m the said xdentxf' ed lands. - It is 10 further submxt 't.hat. thc :

"I‘SHC has submitted a report to. the Govcmmcnt scckmg exemption from apphcatmn ot‘ the
Prowswn of Chapter-ﬂ and Chapter‘m of thc Rxght to Fair Compensation and Transperancy '

in Land Acquxsmon, Rchabdxtahon and Re-scttlcment (’I‘clangana’Amendment) Act 2018 3
_(Act 21 of2017) ; : &

‘.' In vxcw of the above, -1 subtmt heremth requisition in the format prcscribed under New
L.A.Rules framed under G.O. Ms No. 120, Revenue (JA&LA) Deosartment, Dtd: 30.06. 2017
for acquisition of Government Assigned land to a total extent of Acs. 325-06 Gts. in. w Nof A

557 of Mulugu Vxllage & Mandal, - Siddipet District as prescnbed m tnphcate \mder .

Provision of Rule-5 Tclangana State Land Acqulsition (Cmsent Award, - Voluntary
Acqmsirion and Lump-sum payment towards ‘Rehabilitation anc Resetﬂement) Rules-2017 '
for establishment of Industrial Park.

e

Sl SRS o3~ - Jui et e PPN T B P Sae ) it Feae ‘--". et "“~-an!d.-;'é.';
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Acquxsmon and Lump sam payment towards Rehablhtatmn and Resettlement) Rules-'ZOi'T ;

(Amended Act.No. 21 /2017) at the earliest.

Yours fa-\'.ithf]:.’z'l]y,r:}

Encl (Form-B, B. ()& B (2} along Wlth 1ts enclosures o
% and Skctches) )

Budha ‘Bhavan, Hyderabad fo

Copy subrmtted to the Vice Chau‘man and Managmg Dxrector, TSIIC Limi ed' Hyderabad for"

favour of kind" mformatwn

'Copy submitted to ‘the: Revenue Divisional Officer, GaJweI lesmn, Sxddxpet Dlstnct for__

favour of kind mformatlon
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FORM-R
(See rule-4{11)
R RS e - Requisition for Land Acquisition '+=7 ~
From:
MADHAVILB -

.ZONAL MANAGER, TSIIC Lxmited
Medcba! Szdd1pet Zone

\To
The District Collector _
. :Siddipet District.

) It is req'uested.to acquire extent of Acs."325-06 Gts. of'(}ovenlu‘rgent Assigneel land
in Sy.No. 557 in ‘Mulugu Village & Mandal, Siddipet District for establishment of
Industrial Park and the details-are furnished in Appendix enclosed ‘along with three:copies

__-'of combmed sketch showing the lands to be acqulred It is certified that t.he land to be ’
'acqun-ed was- ‘demarcated on field and all further necessary infc rmation and assxstance wxl] 1

>be provxded on the ‘date / tlme appomted / supula»ed by you.

g - Itis requested to” acquu-e land as per provxsxons of Section 23 and 30A of the R:ght
to Fair, Compensatmn a.nd Transpa.rency in Land Acqulsmon, Rehabllxtatlon a.nd

Resettlement Act, ‘2013 (Central Act No6. 30 of 2013) as amended by the R:ght 1o Fa:r
1 Compensahen and Transparency in Land Acquisition, Reha silitation and. Resettlement

(Telangana Amendment) Act, 20 16 (Act No 21 of 2017)

o X Requxsne cdst of acqulsxtlon 1nclud1ng R. & R wﬂl be deposzted in: your ofﬁce as a.nd :

/Copy to'Cotmissioner, LA and R &R, Hyderabad,
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Appendix to Form-B ( 2)
Certificate to be furnished along with the requisition

Name of the Project: Establishment of Industrial Park

{1) Certified that the project for which the land is sought to be acquired in Banda
Mailaram Village, Mulugu Mandal of Siddipet District has been accorded
administrative approval vide department letter No. VC&MD, TSIIC Ltd, Hyderabad.

{2) The estimated cost of the project is of Rs. 200-00 Crores and necessary budget has
been sanctioned and funds are available towards cost of Land acquisition and
R&R.

(38) The Department undertakes to pay the full amount in case of decree / award by the
Land Acquisition, Rehabilitation and Resettlement Authority/ High Court/ Supreme
Court as and when asked to do so by the Collector / District Collector.

—_—
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Appendix to Form- B (1)
(i) Name of the District SIDDIPET
(ii) Name of the Project Establishment of Industrial Park

(iiij Details of Land Proposed for Acquisition:

(iv)

Name of the Name of the Extent
Mandal Village S““(’g Mo iv 5
i) (ii) £cs. Gts.
Mulugu Mulugu 557 25 06
Total: 325 ‘06

Total area under Requisition

Acs. 325-06 Gts.

(v) a) Are any religious structures, 3 - No-
Grave yard or tomb etc., proposed for
Acquisition (Yes/No) :
b) If yes, reasons for inclusion Not applicable
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Telangana State Industrial Infrastructure Corporation Ltd., T
(A Government of Telangana Undertaking) TS“C

N o
Rk

Lr.No: EMP/TSIIC/15/EC-Wargal/2021-22 _Date: 11.02.2022

To

The Member Secretary,

Telangana State Environmental Impact Assessment Authority (SEIAA),
0/o0. Telangana State Pollution Control Board,

A3, Industrial Estate, Sanathnagar,

Hyderabad- 500 018.

Sir,

Sub: TSIIC-EMP Wing-HO- Obtaining Environmental Clearance to the Wargal (V),
Wargal(M), Siddipet(Dist), Telangana - Form-l and Prefeasibility Report-

Submission-regarding.
ek

Telangana State Industrial Infrastructure Corporation Limited (TSIIC) has proposed
to develop Industrial park in an area of 466.17 acres (188.65 Ha) to “Industrial Park at
Wargal (V), Wargal(M), Siddipet(Dist),Telangana.

As per the EIA notification September 14t 2006, and subsequent amendments, the
project falls under sector 7( C) Industrial estate/Parks/complexes/areas, export processing
zones (EPZs), Special Economic Zones (SEZs), Biotech Parks, Leather Parks in the schedule
and comes under Category B. In this regard we are herewith uploading the Form-1 along
with the Pre Feasibility report and other documents for appraisal by SEAC.

In this connection, we request you to provide us an early date for presenting our

project before appraisal committee for obtaining TOR.

Yours faithfully,

CHIEF ENGINEER

Encl: Form-1 and Prefeasibility report

Regd. Office : “Parisrama Bhavanam", 6th Floor, Basheerbagh, Hyderabad - 500 004, Telangana, India.
Tel : 040-23237625, 23238290, Fax : +91-40-23240205, Web : www.tsiic.telangana.gov.in
CIN : U99000TG2014SGC095514
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MINUTES OF THE 152" MEETING OF
STATE EXPERT APPRAISAL COMMITTEE,
(SEAC), TELANGANA STATE
HELD ON 26.02.2022, 10.30 A.M.
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MINUTES OF THE 152" MEETING OF STATE EXPERT APPRISAL COMMITTEE
(SEAC) HELD ON 26.02.2022 AT TSPCB, PARYAVARAN BHAVAN, A-3, LE,
SANATHNAGAR, HYDERABAD.

The following members were present:

S.
No.
1. | Prof.Ch.Krishna Reddy, Chairman.
Villa No. 25, Senor Valley,
Filmnagar, Shaikpet,
Hyderabad - 500 096

Ph: 9866629265

Name of the Expert Position

2. | Shri Ravindra Samaya Mantri Member
H.No: 3-5-44/1, Flat No. 301, Areadia Apartments,
Ldengarden Road, Iyderabad- 500 001.
Ph:9491145160

3. Dr.K.Shivakumar, Member
Plot No. 328, Flat No: 302, Mehar Ninan,

KPHB 6™ phase, Kukatpally, Hyderabad-500 072
Ph: 9951701067

4, | Prof.A.Panasa Reddy, Member
H.No. 4-7-17/5/1, Ragharendra Nagar, Nacharam,
Hyderabad-500 076.

Ph: 9849957268

5. | Prof.C.Venkateshwar, Member
Department of Botany,

University College of Science. QU. Hyd.
FlatNo. 117, ‘C’ Block, Janapria castle,
Ramnagar, Vidyanagar — Hyderabad
Ph:9440487742 & 8096754604

After general introductory remarks by the Chairman, SEAC, the Committec took up items agenda-
wise. The decisions of the SEAC on each case are recorded below.
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DECLARATION

It is hereby declared that the Chairman and members of SEAC, T.S., do not have conflict of
interest with any project proponent pertaining to the items discussed in the SEAC meeting held on

26.02.2022,

:‘;. Name of the Expert Signature
1. Prof.Ch.Krishna Reddy Sd/-
2. Shri Ravindra Samaya Mantri Sd/-
3. Dr.K.Shivakumar Sd/-
4. Prof.A.Panasa Reddy Sd/-
5. Prof.C.Venkateshwar Sd/-
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Agenda 1.08 Ha. Black Granite Mine of M/s. Gayatri Granite Industries, Sy. No. 1121
Item No. 01 | & 1123, Cheruvumadharam (V), Nelakondapally (M), Khammam District. -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/254537/2022 (EC)

The representative of the project proponent attended on video call and Sri Chandrasekar Reddy of
M/s. Space Enviro Solutions, Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 18.10.2021 in favour of the
proponent for a period of 20 years. It may be noted that the Mine Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 17.01.2022 of ADMG, Khammam District
informing that there are 3 existing quarry leases falling within 500m from the proposed quarry
lease. It is observed form the letter that out of 3 existing quarry leases, 2 leases were granted
before 09.09.2013 and remaining 1 lease (2.55 Ha. — lease granted after 09.09.2013). The SEAC
noted that the mine lease area is 1.08 Ha. It is further noted that the total Cluster area is 13.4 Ha,
and Net cluster area is 3.63 Ha. which is less than 5.0 Ha. Hence, the project is considered under
B2 Category as per the provisions laid under EIA Notification, 2006 & its subsequent amendments
and orders of the Hon’ble NGT.

The nearest village to the proposed site is Rajarampet (V) which is existing at a distance of 0.26
km; nearest water body i.e., Palleru River exists at 1.25 km; Nearest RF i.c., Gandrayi RF exists at
8.13 km from the boundary of the site.

It is proposed to mine 6,001 m*annum of Black Granite and the life of mine is reported as 7 years.
The total cost of the project is Rs. 45.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 5.77 lakhs and recurring cost: Rs. 3.85
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda 1.110 Ha. Black Granite Mine of M/s. Gayatri Granite Industries, Sy, No.
Item No. 02 | 1144 & 1146, Cheruvumadharam (V), Nelakondapally (M), Khammam
District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/254392/2022 (EC)

The representative of the project proponent attended on video call and Sri Chandrasekar Reddy of
M/s. Space Enviro Solutions, Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 18.10.2021 in favour of the
proponent for a period of 20 years. It may be noted that the Mine Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 17.01.2022 of ADMG, Khammam District
informing that there are 3 existing quarry leases falling within 500m from the proposed quarry
lease. It is observed form the letter that out of 3 existing quarry leases, 2 leases were granted
before 09.09.2013 and remaining 1 lease (2.55 Ha. — lease granted after 09.09.2013). The SEAC
noted that the mine lease area is 1.110 Ha. It is further noted that the total Cluster arca is 13.43 Ha.
and Net cluster area is 3.66 Ha. which is less than 5.0 Ha. Hence, the project is considered under
B2 Category as per the provisions laid under EIA Notification, 2006 & its subsequent amendments
and orders of the Hon’ble NGT. -

The nearest village to the proposed site is Rajarampet (V) which is existing at a distance of 0.72
km; nearest water body i.e.. Palleru River exists at 0.95 km; Nearest RF i.e., Gandrayi RF exists at
8.17 km from the boundary of the site.

It is proposed to mine 6,001 m*/annum of Black Granite and the life of mine is repprted as 6 years.
L a/%

4 CHAIRMAN, SEAC
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The total cost of the project is Rs. 45.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 5.23 lakhs and recurring cost: Rs. 3.19
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

| Agenda 3.00 Ha. Black Granite Mine of M/s. Gayatri Granite Industries, Sy. No. 122,
Ttem No. 03 | 128 & 129, Pandregulapally (V), Mudigonda (M), Khammam District. —
Environmental Clearance - Reg,

Proposal No. | SIA/TG/MIN/254469/2022 (EC)

The representative of the project proponent attended on video call and Sri Chandrasekar Reddy of
M/s. Space Enviro Solutions, Hyderabad attended and made a presentation before the SEAC.

During presentation, it was observed that a small pit exists in Mine lease area. In this regard, the
project proponent informed that it is an old pit earlier mined by M/s. Rajeshwari Granite Pvt. Ltd.,
and submitted a copy or proceedings dt. 16.06.1997 wherein it was stated that lease of M/s.
Rajeshwari Granites Pvt. Ltd., was granted from 16.06.1997 to 15.06.2012.

The proponent informed that the lease was subsequently granted (in-principle) afresh on
21.10.2021 in favour of the proponent for a period of 20 years. It may be noted that the Mine
Lease is granted after 09.09.2013. The proponent submitted a copy of Scrutinized/ Approved
Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 31.01.2022 of ADMG, Khammam District
informing that there are no existing quarry leases falling within 500m from the proposed quarry
lease. The SEAC noted that the mine lease area is 3.00 Ha. It is further noted that the total Cluster
area is 3.00 Ha. and Net cluster area is 3.00 Ha. which is less than 5.0 Ha. The project is
considered under B2 Category as per the provisions laid under EIA Notification, 2006 & its
subsequent amendments and orders of the Hon’ble NGT.

The nearest village to the proposed site is Pandregulapally (V) which is existing at a distance of
0.83 km; nearest water body exists at 0.23 km (NNW) from the boundary of the site.

It is proposed to mine 20,283.20 m’/annum of Black Granite and the life of mine is reported as 10
years (@ 20,120.36 m’/annum).

The total cost of the project is Rs. 55.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 7.36 lakhs and recurring cost: Rs. 4.32
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda 2.01 Ha. Black Granite Mine of M/s. R.N. Granites, Sy. No. 455 & 497/P,
Item No. 04 | Pallariguda (V), Sangem (M), Warangal Rural District. — Environmental
Clearance - Reg.

Proposal No. | SIA/TG/MIN/253489/2022 (EC)

The representative of the project proponent attended on video call and Sri Chandrasekar Reddy of
M/s. Space Enviro Solutions, Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 05.12.2021 in favour of the
proponent for a period of 20 years. It may be noted that the Mine Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 06.01.2022 of ADMG, Warangal District informing
that there are no existing quarry leases falling within 500m from the proposed quarry lease. The
SEAC noted that the mine lease area is 2.01 Ha. It is further noted that the total Cluster area is
2.01 Ha. and Net cluster area is 2.01 Ha. which is less than 5.0 Ha. The project is considered under

B2 Category as per the provisions laid under EIA Notification, 2006 & its subseque; endments
and orders of the Hon’ble NGT. é{ %ﬁ)?/
E

5 CHAIRMAN, SEAC
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The nearest village to the proposed site is Pallariguda (V) which is existing at a distance of 0.32
km; nearest water body i.e., Chinthal Cheruvu exists at 0.065 km from the boundary of the site, as
per the Ir.dt.03.02.2022 of the EE, I&CADD, Irrigation Division No.l, Parkal, Hanumakonda
District.

It is proposed to mine 7,068 m*/annum of Black Granite and the life of mine is reported as 20
years (@ 6,548.80 m*/annum).

The total cost of the project is Rs. 45.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 6.90 lakhs and recurring cost: Rs. 4.27
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda M/s. Idream Sai RK Infra, Sy. No. 37/A, 37/AA, 38/A, 38/AA, 40/A, 40/AA,
Item No. 05 | Bollaram (V), Jinnaram (M), Sangareddy District. - Environmental
Clearance - Reg,

Proposal No. | SIA/TG/MIS/255978/2022 (EC)

The representative of the project proponent attended on video call and Sri Chandrasekhar Reddy
of M/s. M/s. Space Enviro Solutions, Hyderabad attended and made a presentation before the
SEAC.

The SEAC noted that total plot area is 12,899.35 Sq.m.. and Net plot area is 10,152.02 Sq.m. out
of which, green area is 2,747.33 Sq.m. (21.30%).

It was informed that the total built up area of the project is 32,948.78 Sq.m. The project consists of
Residential Apartments Construction Project to accommodate a total No. of 200 units. Maximum
No. of floors proposed in the project are S + 5 Upper Floors.

It is also noted that Parking area to be provided is 5,941.58 Sq.m., (22% against required 22%).
The total cost of the project is Rs. 35.0 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 78.0 lakhs and recurring cost: Rs. 18.0
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda 4.576 Ha. Colour Granite Mine of M/s. Patel Granites, Sy.No.98, Thonda (V),
Item No. 06 | Tirumalagiri (M), Suryapet District. — Corrigendum to Environmental
Clearance - Reg.

Proposal No. | SIA/TG/MIN/254319/2022 (MODI-EC)

The representative of the project proponent attended on video call and Sri Hari Prasad of
M/s. Rightsource Industrial Solutions Private Limited, Hyderabad attended and made a
presentation before the SEAC.

The SEAC noted that earlier the SEIAA, TS issued EC to the project vide order dt.19.12.2020.
Now, the proponent informed that EC was issued mentioning Sy.No. 8 instead of Sy.No.98 and
submitted a copy of Approved Mining Plan of the quarry wherein the Sy.No.98 was mentioned.
Hence, it was requested to issue Corrigendum to EC w.r.t. Sy.No.98 instead of Sy.No.8.

After detailed discussions, the SEAC recommended to issue Corrigendum to EC.

z/a};%
6 CHAIRMAN, SEAC
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Agenda 12.08 Ha. Building Stone & Road Metal Mine of M/s. Sreenidhi Mining |
Item No. 07 | Company, Sy. No. 231, Erdhanoor (V), Kandi (M), Sangareddy District. -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/43666/2019 (EC)

The representative of the project proponent attended on video call and Sri Hari Prasad of
M/s. Rightsource Industrial Solutions Private Limited, Hyderabad attended and made a
presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 01.12.2018 in favour of the
proponent for a period of 15 years. It may be noted that the Mine Leasc is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The SEAC noted that the mine lease area is 12.08 Ha. which is more than 5.0 Ha. Hence, the
project is considered under B1 Category, as per provisions laid under EIA Notification, 2006 & its
subsequent amendments and orders of the Hon’ble NGT.

The SEAC noted that earlier the SEIAA, TS (Auto TOR) issued TORs on 31.12.2019 for
preparation of EIA Report. Accordingly, the proponent undergone the process of public hearing on
09.11.2021 and submitted Final EIA Report along with minutes of public hearing and issues
emerged during public hearing. The SEAC noted the contents of Final EIA report. The SEAC
observed from the minutes of Public Hearing & representation that the issues emerged during
public hearing are - employment to local people; implementation of pollution abatement measures,
maintence of Roads & Vehicles to avoid accidents, plantation along the roads & periphery of mine
lease area; covering vehicles carrlying mineral with tarpaulin; maintain sufficient buffer from
places of worship; maintain timings for blasting to avoid accidents to people as well as cattle;
water sprinkling on roads; etc.,

The nearest village to the proposed site is Biatul thanda which is existing at a distance of 0.8 km;
nearest water body i.e., Erdanoor Cheruvu exists at 0.7 km;

It is proposed to mine 12,17.812 TPA of Building Stonc & Road Metal and the life of mine is
reported as 9.3 years.

The total cost of the project is Rs. 90.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 9.19 lakhs and recurring cost: Rs. 4.38
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda M/s. Ramky Estates and Farms Limited (REFL), Sy. No. 27(P), Pocharam
Item No. 08 | (V), Ghatkesar (M) Medchal-Malkajgiri District. - TOR - Reg.

Proposal No. | SIA/TG/MIS/72068/2022 (TOR)

The representative of the project proponent attended on video call and Sri B. Chakradhar of
M/s. Ramky Enviro Services Private Limited, Hyderabad attended and made a presentation before
the SEAC.

During presentation, the SEAC observed that few trees exists in the site. In this regard, the
proponent informed that the intervening trees will be translocated to the boundaries of the site.

The project is proposed in a total plot area of 35,960 Sq.m., for construction of Residential Towers
with total built-up area of 2,24,282 Sq.m.

The proponent informed that they have already collected the baseline data from December 2021 to
February 2022 and requested to consider the same for preparation of EIA report based on the
Standard Terms of Reference for Townships and Area Development projects.
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The SEAC considered the request of the proponent. After detailed discussions, the proponent is
directed to prepare EIA report as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Townships and Area Development projects” considering baseline data from
December 2021 to February 2022 and submit EIA report.

Agenda Development of Data Center for Microsoft at HYD11, Chandenvelly, Shabad
Item No. 09 | (M), Rangareddy District. - Environmental Clearance - Reg,

Proposal No. | STA/TG/MIS/255979/2022 (EC)

The representative of the project proponent attended on video call and Ms. Lakshmi Rawat of
M/s. AECOM, India Pvt. Ltd., Delhi attended and made a presentation before the SEAC.

The SEAC noted that total plot area is 2,13,916.83 Sq.m., out of which green area is 58,625.25
Sq.m. (27%).

It was informed that the total built-up area of the project is 51,874.15 Sq.m. The project consists of
Data Center for Microsoft at HYD 11 with Main Building PH 01, Main Building PH 02, Electrical
Room PH 1, Electrical Room PH 2, Substation Building 1 MV Block, Substation Building 1 GIS
Block, STP+OWC, Water tank, Rainwater Tank, [1SD PH1, HSD PH 2 & Guard Block.

It is also noted that Parking area to be provided is 12,144.0 Sq.m. (26.3% against required 55%).

The total cost of the project is Rs.597.0 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs.22.0 Crores and Recurring cost: Rs.43.50
lakhs/annum.

The SEAC also observed that the proposed EMP cost is less than 0.2% of project cost which is
insufficient; earmarked Green area is insufficient; and also noted that the Parking arca is
insufficient as per G.0.Ms.No.168, dt.07.04.2012 of the MA&UD Dept. Hence, the proponent
was requested to revise above isues accordingly and submit the details along with revised layout
plan,

After detailed discussions, the SEAC deferred the project for consideration after submission of
above mentioned information by the proponent.

Agenda 3,40 Ha. Rough Stone & Road Metal Mine of M/s Jyothirmai Stone Crusher,
Item No. 10 | Sy.No. 532 of Munyanaik Thanda (V), Chivvemla (M), Suryapet District -
Environmental Clearance - Reg,

Proposal No. | SIA/TG/MIN/256575/2022 (EC)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 1335 Ha. Rough Stone & Road Metal Quarry of M/s Venkata Sai Stone
Item No. 11| Crusher, Sy.No. 529, Ponugodu (V), Garidepally (M), Suryapet District -
Environmental Clearance - Reg,

Proposal No. | SIA/TG/MIN/256598/2022 (EC)

The SEAC deferred the project, as the proponent did not attend the meeting,

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Ylieay

8 CHAIRMAN, SEAC
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Agenda M/s. Alpine Constructions, Sy. No. 309, 310 of Shankarpally (V),
Item No. 12 | Shankarpally (M), Rangareddy District — Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/256613/2022 (EC)

The representative of the project proponent attended on video call and Sri Srikanth Desi of M/s.
Sri Sai Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before the
SEAC.

The SEAC noted that total plot area is 7,873.61 Sq.m., Net Plot area is 5,981.81 Sq.m., out of
which, green area is 654.25 Sq.m. (10.94%).

It was informed that the total built up area of the project is 33,315.49 Sq.m. The project consists of
Residential Towers Construction Project to accommodate a total No. of 149 units. Maximum No.
of floors proposed in the project are B+2S+11 Floors & Terrace.

It is also noted that Parking area to be provided is 8,743.71 Sq.m. (26.24% against required 22%)).
The total cost of the project is Rs. 50 Crores. The proponent is proposing budget for

Environmental protection towards capital cost: Rs. 50.0 lakhs and recurring cost: Rs. 20.0
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda TELANGANA SPECIAL FOODPROCESSING PARK, Sy.No. 1495 & 1510,
Item No. 13 | Wargal (V), Wargal (M), Siddipet District. - TOR- Reg.

Proposal No. | SIA/TG/NCP/72266/2022 (TOR)

The representative of the project proponent attended on video call; and Sri Shyam Sunder of M/s.
Sri Sai Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before the
SEAC.

The TSIIC proposed to develop Special Food Processing Park (SFPP) in an area of Ac. 466.17
(188.65 Ha.) with the main objective to offer better price to the farmers through value addition and
export of the processed food items wherever possible. The total project cost is Rs.150.50 Crores
and 190 plots are proposed in the project. No category A or category B projects except CETP are
proposed in the SFPP.

The nearest village to the proposed site is Wargal (V) which is existing at a distance of (.82 km;
Nearest water body is Wargal village Pond exists at 1.15 km; and Nearest RF i.e.,Wargal RF
exists at 2.18 km from the boundary of the site.

The SEAC observed that the TSIIC proposed greenbelt in open spaces and common areas to an
extent of 18.75 Ha. (10.02%) and the area of greenbelt to be developed by individual untis in their
plotted area is 43.4 Ha. (23%). But, the SEAC informed the TSIIC that the greenbelt has to be
developed completely by the TSIIC.

After detailed discussions, the proponent is directed to prepare EIA report as per the Standard
Terms of Reference (TORs) issued by the MoEF&CC, Gol for “Industrial estates/ parks/
complexes/ areas, export processing Zones (EPZs), Special Economic Zones (SEZs), Biotech
Parks, Leather Complexes” and following additional TOR, undergo the process of public hearing
in consultation with TSPCB and submit final EIA report; minutes of public hearing & response of
the proponent to the issues emerged in the public hearing to the SEAC for appraisal.

Additional TORs:

e Undertaking for development of greenbelt completely (atleast 33% of total site area) by the

TSIIC.
%6&%&
9 CHAIRMAN, SEAC
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Agenda 10.63 Ha. Tupakulagudem Sand Reach M/s. Telangana State Mineral
Item No. 14 | Development Corporation Ltd., Tupakulagudem (V), Kannaigudem (M),
Mulugu District. - TOR - Reg.

Proposal No. | SIA/TG/MIN/71727/2022 (TOR)

The representative of the project proponent attended on video cal; and Sri Sreekanth Desi & Sri
Mohan Reddy of M/s. Sri Sai Manasa Nature Tech Pvi. Ltd., Hyderabad attended and made a
presentation before the SEAC. i

It is noted that the mine lease arca is 10.63 Ha. which is more than 5.0 Ha. The project is
considered under Bl Category as per provisions laid under EIA Notification, 2006 & its
subsequent amendments and orders of the Hon’ble NGT.

The nearest village to the proposed site is Tekulagudem Chalk-I which is existing at a distance of
1.0 km; Nearest RF i.e., Nugur RF exists at 1.23 km from the boundary of the site.

It is proposed to mine 2,12,600 m*/annum of Ordinary Sand by manual open excavation method.

The proponent informed that the thickness of sand deposited in the proposed sand reach is 8.5 to
9.0 m and depth of proposed sand extraction is 2.0 m. and submitted Joint Inspection Report for
which inspection was carried out on 29.11.2019. The SEAC observed that the proponent has
submitted old joint inspection report and hence informed the proponent to submit latest joint
inspection report to ascertain the thickness of sand deposited and thickness of sand extraction.

After detailed discussions, the SEAC deferred the project for consideration after submission of
above mentioned information by the proponent.

Agenda 15.00 Ha. Stone & Metal Quarry of M/s. Rock Sand Minerals (P) Ltd., Sy.
Item No. 1S | No. 157, Bathole (V), Kandi (M), Sangareddy District. - Environmental
Clearance - Reg.

Proposal No. | SIA/TG/MIN/31001/2019 (EC)

The representative of the project proponent attended on video call and Sri Shyam Sunder of
M/s. Sri Sai Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before
the SEAC.

The proponent informed that the lease was granted (in-principle) on 16.04.2018 in favour of the
proponent for a period of 15 years. It may be noted that the Mine Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The SEAC noted that the mine lease area is 15.0 Ha. which is more than 5.0 Ha. Hence, the
project is considered under B1 Category, as per provisions laid under EIA Notification, 2006 & its
subsequent amendments and orders of the Hon’ble NGT.

The SEAC noted that earlier the SEIAA, issued TORs (Auto generated) on 31.12.2019 for
preparation of EIA Report. Accordingly, the proponent undergone the process of public hearing on
16.12.2021 and submitted Final EIA Report along with minutes of public hearing and issues
emerged during public hearing. The SEAC noted the contents of Final EIA report. The SEAC
observed from the minutes of Public Hearing & representation that the issues emerged during
public hearing are - employment to local people; maintence of vehicles; water sprinkling for dust
suppression; laying of roads; conduct medical camps; avoid overloading of trucks to avoid
accidents; plantation in surrounding areas; maintain blasting timings; implement latest drilling &
blasting technology; covering vehicles with tarpaulin; & etc.,

The nearest village to the proposed site is Byathole (V) which is existing at a distance of 0.65 km;
nearest water body i.e., Lakdaram Cheruvu exists at 1.27 km from the boundary of the site.

It is proposed to mine 6,07,917.52 m*/annum of Stone & Metal and the life of mine is reported as

9 years (@ 5,71,265.52 m*/annum).
o
10 CE AN, SEAC
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Minutes of the SEAC Meeting held on 26.02.2022
The total cost of the project is Rs. 60.0 Lakhs. The proponent is proposing budget for

Environmental protection towards capital cost: Rs. 6.0 lakhs and recurring cost: Rs. 4.50
Lakhs/annum,

Afier detailed discussions, the SEAC recommended for issue of EC.

Agenda M/s Clean Harbors India, Sy. No. 537/A1/2, Peechara (V), Velair (M),
Item No. 16 | Hanumakonda District. - TOR - Reg,

Proposal No. | SIA/TG/MIS/71896/2022 (TOR)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 9.915 Ha. Laterite Mine of M/s. S.R. Minerals, Sy. No. 41/Part of Mirzapur
Item No. 17 | (V), Pudur (M), Vikarabad District - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/72171/2019 (EC)

The representative of the project proponent atlended on video call and Sri Venkatesh of
M/s. Global Enviro Labs, Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 10.07.2018 in favour of the
proponent for a period of 20 years. It may be noted that the Mine Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 15.12.2018 of ADMG, Vikarabad District
informing that there are no quarry leases falling within 500m from the proposed quarry lease. The
SEAC noted that the mine lease area is 9.915 Ha. It is further noted that the total Cluster area is
9.915 Ha. and Net cluster area is 9.915 Ha. which is more than 5.0 Ha. Hence, the project is
considered under Bl Category as per provisions laid under EIA Notification, 2006 & its
subsequent amendments and orders of the Hon’ble NGT.

The SEAC noted that earlier the SEIAA (Auto TOR) issued on 03.02.2020 for preparation of ETA
Report. Accordingly, the proponent undergone the process of public hearing on 30.12.2021 and
submitted Final EIA Report along with minutes of public hearing and issues emerged during
public hearing. The SEAC noted the contents of Final EIA report. The SEAC observed from the
minutes of Public Hearing that the issues emerged during public hearing - employment to local
people; covering vehicles carrying material with tarpaulin; water sprinkling for dust suppression;
plantation; conduct health camps; etc.,

The nearest village to the proposed site is Mirzapur which is existing at a distance of 0.75 km;
nearest water body i.e., Peddavagu exists at 0.2 km; Nearest RF i.e., Khandlapalli RF exists at 0.6
km from the boundary of the site.

It is proposed to mine 2,50,000.00 TPA of Laterite and the life of mine is reported as 11 years.

The total cost of the project is Rs. 90.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 13.40 lakhs and recurring cost: Rs. 5.90

Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

11 CHAIRMAN, SEAC
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Minutes of the SEAC Meeting held on 26.02.2022

Agenda 13.75 Ha, Laterite Mine of Smt. Kalyanam Anitha, S.No.180, of Meenapally
Item No. 18 | Kalan (V), Nawabpet (M), Vikarabad District — Amendment to
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/255715/2022 (MODI-EC)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda M/s. Greenoscale Logix Private Ltd., Sy. Nos 92/P, 94/P, 100/P & 101/P,
Item No. 19 | Taramatipet (V), Abdullahpurmet (M), Rangareddy District. -
Environmental Clearance - Reg.

Proposal No. | STA/TG/MIS/254862/2022 (EC)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda M/s. Bhuvanteza Infra Projects Pvt. Ltd.,, Sy. No. 151/A, Atevelle (V),
Item No.20 | Medchal (M), Medchal Malkajgiri District — Environmental Clearance - Reg.

Proposal No. | STA/TG/MIS/255972/2022 (EC)

The representative of the project proponent attended on video call and Sri Vishnu Sharma of
M/s. Ampl Environ Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted that total plot arca is 13,045.21 Sq.m., Out of which, green area is 1,317.57
Sq.m. (10.10%).

It was informed that the total built up area of the project is 41,523.61 Sq.m. The project consists of
Residential Apartments Construction Project to accommodate a total No. of 275 units. Maximum
No. of floors proposed in the project are C + G + 5 Floors.

Itis also noted that Parking area to be provided is 9,711.34 Sq.m., (29.9% against required 22%).

The total cost of the project is Rs. 35.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 52.0 lakhs and recurring cost: Rs. 27.0

Lakhs/annum.
¢l

CHAIRMAN, SEAC

Alter detailed discussions, the SEAC recommended for issue of EC.

12 CHAIRMAN, SEAC
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MINUTES OF THE 152" MEETING OF THE STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), TELANGANA, HELD ON 28.03.2022 AT TSPCB,
PARYAVARAN BHAVAN, A.3, LE., SANATHNAGAR, HYDERABAD - 500 018.

The following were present:

1. Prof. M. Ananda Rao, Chairman, SEIAA, Chairman, SETAA
8-48/1, Ravidranagar, St. No. 8, Habsiguda,
Hyderabad - 500 007

2. Dr.B.Narsaiah, Member, SEIAA
H.N0.6-3-98, 4™ Cross Hastinapuri,
Sainikpuri, Secunderabad — 500 094

35 Sri Swargam Srinivas, IFS, Member Secretary, SEIAA
Special Secretary (FAC), EFS&T, Dept.,
330 A, D Block,

Telangana Secretariat, Hyderabad.

The members present declared that there are no conflicts of interest with the projects being

considered in this meeting.

The Member Secretary, SEIAA welcomed the Chairman and the Member of SEIAA. After general
introductory remarks by the Chairman, SETAA, the Committee took up items agenda-wise and reviewed
the recommendations of State Expert Appraisal Committee (SEAC). After detailed deliberations &
discussions on recommendations of the SEAC, the SEIAA recorded their decisions on case to case basis as

under,
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Minutes of the SETAA Meeting held on 28.03.2022

Agenda Brigade Citadel by M/s Brigade Enterprises Limited, Survey Nos, 78 & 79,
Item No. 01 | Fathenagar, Balanagar, Medchal - Malkajgiri District —~ Amendment to
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/255545/2022 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved for issue of
Amendment to Environmental Clearance.

Agenda "Raidurgam Residential" by M/s. S.S. Holdings and Investments & Two
Item No. 02 | Others, Sy. No. 11(P) at Raidurga Khalsa, Sy. No. 17 at Raidurga Nav
Khalsa, Serilingampally (M) & Sy. Nos. 8¢ and 81 at Manikonda Jagir,
Gandipet (M), Rangareddy District. - TOR - Reg.

Proposal No. | SIA/TG/M18/71735/2022 (TOR)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of TORs with subject to surrender of earlier EC and shall comply with G.0.Ms.No.168,
dL07.04.2012.

Agenda 8.094 Ha, Laterite Mine, M/s. Lohitha Minerals, Sy. No. 1473 of Gajulaguda
Item No. 03 | Village, Shankerpally Mandal, Ranga Reddy District — Environmental
Clearance - Reg.

Proposal No. | SIA/TG/MIN/254362/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that the project
proponent obtained mine lease (in-principle) on 13.10.2020. Hence, the proponent shall submit the
status of mining activity duly certified by ADMG for further consideration.

Agenda Residential complex by M/s. Srias Life Spaces LLP, Sy. No. 643, 644 & 645,
Item No. 04 | Dundigal (V) & Dundigal Gandimaisamma (M), Medchal-Malkajgiri District.
- Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/251111/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance.

Agenda M/s. Phoenix Global Spaces Pvt Ltd., Sy. No. 272/1, 273/1 Puppalguda
Item No. 05 | Village, Gandipet Mandal, Rangarcddy District. — Amendment to
Environmental Clearance - Reg.

Propoesal No. | SIA/TG/MIS/256311/2022 (MODI-EC)

The SCIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance in lieu of old EC dt.06,08.2020.

Agenda 4.99 Ha. Ordinary Sand Reach, M/s. Telangana State Mineral Development
Item No.06 | Corporation Ltd,, Nagaram (V), Wazeedu (M), Mulugu District -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/254014/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent is directed to
obtain NOC from the DFO or concerned with reference to the Eco-Sensitive Zone (ESZ).
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Minutes of the SEIAA Meeting held on 28.03.2022

Agenda | 4.99 Ha. Ordinary Sand Mine of M/s. Telangana State Mineral Development
Item No. 07 | Corporation Limited, Peruru (V), Wazeedu, (M), Mulugu District. -
| Environmental Clearance - Reg.

1 | N—
Proposal No. | SIA/TG/MIN/238413/2021 (EC) i

The SEIAA discussed the recommendations of the SEAC in detail. The proponent is directed to
obtain NOC from the DFO or concerned with reference to the Eco-Sensitive Zone (ESZ).

Agenda 4.99 Ha. Ordinary Sand Mine of M/s. Telangana State Mineral Development
Item No. 08 | Corporation Limited, Manaspally (V), Eturunagaram (M), Mulugu District. —
Environmental Clearance - Reg.

Proposal No. | STA/TG/MIN/252940/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent is directed to
obtain NOC from the DFO or concerned with reference to the Eco-Sensitive Zone (ESZ).

Agenda [ 4.97 Ha. Ordinary Sand Mine of M/s. Telangana State Mineral Development
Item No. 09 | Corporation Limited, Veerabhadravaram ~II Reach, Veerabhadravaram (V),
| Venkatapuram (M), Mulugu District. - Environmental Clearance - Reg.

| —
Proposal No. | SIA/TG/MIN/253512/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent is directed to
obtain NOC from the DFO or concerned with reference to the Eco-Sensitive Zone (ESZ).

Agenda 1.08 Ha. Black Granite Mine of M/s. Gayatri Granite Industries, Sy. No. 1121
Item No. 10 | & 1123, Cheruvumadharam (V), Nelakondapally (M), Khammam District. -
Environmental Clearance - Reg.

Proposal No. | STA/TG/MIN/254537/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that there are 4 mine
leases were observed instead of 3 mine leases mentioned in the ADMG Ir.dt.17.01.2022. The
SEAC shall ascertain the facts.

Agenda 11,110 Ha. Black Granite Mine of M/s. Gayatri Granite Industries, Sy. No.
Item No. 11 | 1144 & 1146, Cheruvumadharam (V), Nelakondapally (M), Khammam
District. - Environmental Clearance - Reg.

“Proposal No. | STA/TG/MIN/254392/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that there are 4 mine
leases were observed instead of 3 mine leases mentioned in the ADMG Ir.dt.17.01.2022. The
SEAC shall ascertain the facts.

Agenda 3.00 Ha. Black Granite Mine of M/s. Gayatri Granite Industries, Sy. No. 122,
Ttem No. 12 | 128 & 129, Pandregulapally (V), Mudigonda (M), Khammam District. —
Environmental Clearance - Reg,

Proposal No. | STA/TG/MIN/254469/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that the project
proponent obtained mine lease (in-principle) on 21.10.2021. Hence, the proponent shall submit the
status of mining activity duly certified by ADMG for further consideration.
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Minutes of the SEIAA Meeting held on 28.03.2022

Agenda
Item No. 13

| 2.01 Ha. Black Granite Mine of M/s. R.N. Granites, Sy. No. 455 & 497/P, |

| Clearance - Reg.

Pallariguda (V), Sangem (M), Warangal Rural District. — Environmental

Proposal No. | SIA/TG/MIN/253489/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance.

Agenda
Ttem No. 14

M/s. Idream Sai RK Infra, Sy. No. 37/A, 37/AA, 38/A, 38/AA, 40/A, 40/AA,
Bollaram (V), Jinnaram (M), Sangareddy District. - Environmental

Clearance - Reg.

Proposal No. | SIA/TG/MIS/255978/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance.

| Agenda
| Item No. 15

|
|

4.576 Ha. Colour Granite Mine of M/s. Patel Granites, Sy.N0.98, Thonda |
(V), Tirumalagiri (M), Suryapet District. — Amendment to Environmental

Clearance - Reg,

| Proposal No.

STA/TG/MIN/254319/2022 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved for issue of

Corrigendum to Environmental Clearance.

Agenda 12.08 Ha. Building Stone & Road Metal Mine of M/s. Sreenidhi Mining |
Item No. 16 | Company, Sy. Ne. 231, Erdhanoor (V), Kandi (M), Sangareddy District. - ‘

Environmental Clearance - Reg. 3
Proposal No. | SIA/TG/MIN/43666/2019 (EC) |

The SEIAA discussed the recommendations of the SEAC in detail and noted that the project
proponent obtained mine lease (in-principle) on 01.12.2018. Hence, the proponent shall submit the

status of mining activity duly certified by ADMG for further consideration.

' Agenda M/s. Ramky Estates and Farms Limited (REFL), Sy. No. 27(P), Pocharam |
Item No. 17 | (V), Ghatkesar (M) Medchal-Malkajgiri District. - TOR - Reg.
Proposal No. | SIA/TG/MIS/72068/2022 (TOR) ) - ﬁ‘
The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of TORs.
Agenda M/s. Alpine Constructions, Sy. No. 309, 310 of Shankarpally (V),
Item No. 18 | Shankarpally (M), Rangareddy District — Environmental Clearance - Reg.
Proposal No. | SIA/TG/MIS/256613/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance.
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Minutes of the SEIAA Meeting held on 28.03.2022

Agenda TELANGANA SPECIAL FOODPROCESSING PARK, Sy.No. 1495 &
Item No. 19 | 1510, Wargal (V), Wargal (M), Siddipet District. - TOR- Reg.

Proposal No. | SIA/TG/NCP/72266/2022 (TOR)

The SEIAA discussed the recommendations of the SEAC in detail and noted that the list of
projects proposed in the Food processing park are not falling either in Category-A or Category-B
of EIA Notification, 2006. Further, the as per the EIA Notifiction, 2006 and its amendments
““Environmental Clearance for CETPs for setup or within projects or activities which do not
require Environmental Clearance arc exempted, and if any of the existing or proposed member
units of the said CETP produces or proposes to produce any product requiring Environmental
Clearance, then the CETP shall need Environmental Clearance”.

The SEAC shall ascertain on the requirement of Public hearing for the project.

Agenda 15.00 Ha. Stone & Metal Quarry of M/s. ROCK SAND MINERALS (P)
Item No.20 | LTD, Sy. No. 157, Bathole (V), Kandi (M), Sangareddy District -
Environmental Clearance - Reg.

Propoesal No. | STA/TG/MIN/31001/2019 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that the project
proponent obtained mine lease (in-principle) on 16.04.2018. Hence, the proponent shall submit the
status of mining activity duly certified by ADMG for further consideration.

| Agenda 9.915 Ha. Laterite Mine of M/s. S.R. Minerals, Sy. No. 41/Part of Mirzapur
| Item No. 21 | (V), Pudur (M), Vikarabad District. - Environmental Clearance - Reg.

| Proposal No. SIA/TG/MIN/72171/2019(EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that the project
proponent obtained mine lease (in-principle) on 15.12.2018. Hence, the proponent shall submit the
status of mining activity duly certified by ADMG for further consideration.

Agenda M/s Bhuvanteza Infra Projects Pvt. Ltd., Sy. No. 151/A, Atevelle (V),

Item No.22 | Medchal (M), Medchal Malkajgiri District. ~Environmental Clearance -
Reg.

Proposal No. | SIA/TG/MIS/255972/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance.

Agenda 22.17 Ha. Ordinary Sand Mine of M/s. Telangana State Mineral Development
Item No.23 | Corporation Ltd., Akinepalli Mallaram (V), Mangapet (M), Mulugu District.
—Environmental Clearance - Reg.

| Proposal No. | STA/TG/MIN/32408/2019 (EC) o -

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance with validity of One year from the date of CFO.
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Minutes of the SEIAA Meeting held on 28.03.2022

Agenda M/s. Virchow Petrochemical Pvt. Ltd., Sy. Nos. 632(P), 633(P), 636(P), 637(P),
Item No. 24 | 638(P), 639, 640(P), 641(P), 642(P), 643(P), 644(P), 645(P), 648, 652(P),
653(P), 646, 647, Peddapally (V), Jadcherla (M), Mahabubnagar District. —
Environmental Clearance (Expansion) - Reg.

Proposal No. | SIA/TG/IND3/244473/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance.

Agenda 14.0 Ha. Black Granite Mine of M/s. Shaheen Granites, Sy. No. 46 & 52 (GL), |
Item No. 25 | Shanabanda (V), Velgatoor (M), Jagityal District. — Change of name from
Smt. Pinnoju Krishnakumari to M/s. Shaheen Granites — Reg,

Proposal No. | SIA/TG/MIN/261654/2022

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
change of name in Environmental Clearance.

Agenda 3.0 Ha. Laterite Mine of Sri Gandra Arun Kumar Reddy, Sy. No. 776/2 & |
Item No.26 | 777/2, Ramachandrapuram (V), Mulugu (M), Jayashankar Bhupalpally
District, — Transfer of EC from Smt. Sampada Kumari to Sri Gandra Arun
Kumar Reddy - Reg.

| Proposal No. | SIA/TG/MIN/262492/2022 |

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
transfer of Environmental Clearance.

Agenda ] M/s. Ronor Pharma Chem, Plot No. 6, 'Syi.ifVo.aété"(!, Nancherla Industrial
Item No. 27 | Park, Nancherla Village, Gandeed Mandal, Mahbubnagar District. —

Transfer of EC from M/s. Esskay Laboratories to M/s. Ronor Pharma Chem

- Reg.

Proposal No. | SIA/TG/IND3/261978/2022 ]

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
transfer of Environmental Clearance.
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MINUTES OF THE 157" MEETING OF
STATE EXPERT APPRAISAL COMMITTEE,
(SEAC), TELANGANA STATE
HELD ON 06.04.2022, 11.00 A.M.
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-Minutes of the SEAC Meeting held on 06.04.2022

V

MINUTES OF THE 157" MEETING OF STATE EXPERT APPRISAL COMMITTEE
(SEAC) HELD ON 06.04.2022 AT TSPCB, PARYAVARAN BHAVAN, A-3, LE,
SANATHNAGAR, HYDERABAD.

The following members were present:

S.
No.
1. Prof.Ch.Krishna Reddy, Chairman.
Villa No. 25, Senor Valley,
Filmnagar, Shaikpet,
Hyderabad — 500 096

Ph: 9866629265

Name of the Expert Position

2. Shri Ravindra Samaya Mantri Member
H.No: 3-5-44/1, Flat No. 301, Arcadia Apartments,
Edengaden Road, Hydcrabad- 500001.
Ph:9491145160

3. Dr.Vemula Vinod Goud, Member
H.No. 6-156, Sridurga Estates,

Decpthisri Nagar, Madinaguda, Hyderabad-500049.
Ph:9440386945

4. Dr.K.Shivakumar, Member
Plot No. 328, Flat No: 302, Mchar Ninan,

KPHB 6™ phase, Kukatpally, Hyderabad-500072
Ph: 9951701067

S. Prof.A.Panasa Reddy, Member
H.No. 4-7-17/5/1, Ragharendra Nagar, Nacharam,
Hydcrabad-500076.

Ph: 9849957268

6. Prof.C.Venkateshwar, Member
Department of Botany,

University College of Science. OU. Hyd.
Flat No. 117, ‘C’ Block, Janapria castle,
Ramnagar, Vidyanagar — Hyderabad
Ph:9440487742 & 8096754604

7. Dr.P.Radha Krishna, Member
H.No. 9/40, Bahar ‘B’, Sahara States, Mansoorabad,
LB Nagar, Hyderabad-500068

Ph:9848555242

After general introductory remarks by the Chairman, SEAC, the Committee took up items agenda-
wise. The decisions of the SEAC on each case are recorded below.
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Minutes of the SEAC Meeting held on 06.04.2022

DECLARATION

It is hereby declared that the Chairman and members of SEAC, T.S., do not have conflict of

intercst with any project proponent pertaining to the items discussed in the SEAC meeting held on
06.04.2022.

13‘;. Name of the Expert Signaturc
1. Prof.Ch.Krishna Reddy Sd/-
2. Shri Ravindra Samaya Mantri Sd/-
3, Dr.Vemula Vinod Goud Sd/-
4. Dr.K.Shivakumar Sd/-
5. Prof.A.Panasa Reddy Sd/-
6. Prof.C.Venkateshwar Sd/-
7. Dr.P.Radha Krishna Sd/-
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Minutes of the SEAC Meeting held on 06.04.2022

Agenda Multi Storied Residential Building by Sri. S. Ranjeet Kumar Reddy &
Item No. 01 | Others, Sy No. 166/P& 175/P, Kismatpur (V), Gandipet (M), Rangareddy
District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/72809/2021 (EC)

The representative of the project proponent Sri M. Murali Krishna and Sri Laxmikanth Reddy of
M/s. Vison Labs, Hyderabad, attended before the SEAC and informed that therc arc few
modifications in the proposal after uploading documents and hence they are withdrawing the

proposal.
In view of the above, the SEAC decided to return the proposal.

Agenda High Raised Apartments by M/s. Anmol Constructions, Sy. No. 51/P,

Item No. 02 | Kardhanoor (V), Pantacheru (M), Sangareddy District. — Environmental
Clearance - Reg.

Proposal No. | SIA/TG/MI1S/261598/2022 (EC)

The representative of the project proponent Sri G.V. Ashish and Sri Laxmikanth Reddy of M/s.
Vison Labs, Hyderabad attended and made a presentation before the SEAC.

During presentation, the SEAC observed that the site is adjacent to Nala. In this regard, the
proponent submitted a copy of letter dt. 24.01.2022 issued by the SE, Irigation Circle,
Sangareddy of I&CAD Dept. It is observed from the letter that a Nala/Stream of width more than
10 meters is passing along the southern boundary of Sy. No. 51/P and some part of applicant land
in Sy. No. 51/P on South Western corner is affecting under Buffer Zone (9m) of the Nala as per
the conditions stipulated under G.O.Ms.No.168 of MA&UD Dept., dt. 07.04.2012. Out of total
land area AC. 04-25'7 Gts the land affected under buffer zone is Ac. 0-07 Gts. The balance extent
of land Ac 04-18"2 Gts in Sy. No. 51/P situated at Kardanur (V), Patancheru (M), Sangareddy
District is not affected in any water body/Channel and it is free from the water body as per norms
stipulated in G.O.Ms.No.168 of dt. 07.04.2012 of MA&UD Department. Accordingly, the
proponent proposed layout of the project.

The SEAC noted that total plot area is 18,615.33 Sq.m., Net plot area is 15,407.87 Sq.m., Out of
which green area is 1,602.90 Sq.m. (10.40%)

It was informed that the total built up area of the project is 1,16,523.61 Sq.m. The project consists
of High Raised Apartments Construction Project to accommodate 593 units. Maximum No. of
floors proposed in the project are Basement + Ground Floor Parking (Podium Parking 1) + First
Floor Parking (Podium Parking 2) + Second Floor Parking (Podium Parking 3) + 17 upper Floors.

It is also noted that parking area to be provided is 36,021.36 Sq.m. (44.75% against required
22%).

The total cost of the project is Rs. 160.0 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 240.0 Lakhs and recurring cost: Rs. 80.0
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda “Vihaan” by M/s. Siddharth Developers & Others, Sy. No. 230/P, 229/AA/E,
Item No. 03 | 229/AA/EE, 231/RU, 229/AA/U, 230/KA/AA/A/A/AIA230/KA/A/AIA/E,
230/KA/AA/A/A/A/EE, 230/KA/A/A/A/EE, 230/KA/AA/A/AIAIU,

230/KA/A/AJ/A/U, 230/KA/A/AA230/KA/AA/A/A/AIAA, 230/KA/A/AJ/A/AA,
230/KAJ/AA/AJAA, 230/KA/A/AJAA, 230/KA/AA/A/AIAIA, 230/KA/A/A/AIA,
229/A7AA, 229/A/E, 229/A/EE, 229/A/U, 229/A/RU, 229/AA/AA, 230/AA,
232/AA/A, 232/AA, 230, 230/AA/2,230/E/1, 230/E/2,230/E/3, 230/E/4,
230/AA/1, 230/kA/AA/E, 230/KA/AA/E, 230/KA/AA/EE, 229/A, Gagillapur
(V), Dundigal Gandimaisamma (M), Dundigal Municipality, Medchal
Malkajgiri District - Amendment to Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/261215/2022 (MODI-EC)

The representative of the project proponent Sri K. Kishore Reddy and Sri Laxmikanth Reddy of
M/s. Vison Labs, Hyderabad attended and made a presentation before the SEAC.

AN, SEAC
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Earlier, the SEIAA, TS issued EC vide order dt. 08.06.2021 for Construction of Rwidcnfial Villas
with total bailtup area 27,974.70 Sq.m.

The proponent also obtained CFE vide order dt. 01.12.2021 from the TSPCB.

Now, the proponent informed that they have acquired additional land. Hence, there are changes in
the project profile due to increase in Site area, Built-up area, water requirement, Wastewater
generation, DG Sets, EMP Cost etc. It was informed that presently construction is under progress

as per EC. Hence, it was requested to issue amendment to EC with the following changes:

Project for
Project Details W::::aﬁ;i " | Additions proposed Amend.::i;é Aqught Remarks
Granted
Plot Area 34,280.34 Sq.m 19,674.16 Sq.m 53954.50 Sq. m Land area increased
Green Belt 3450.99 Sq.m 1959.79 Sq.m 5410.78 Sq.m Green Belt area
increased
Total BUA |27,974.70 Sq.m 13691.14 Sq.m 41665.84 Sq.m Increase in BUA
Sqm :
Dwelling Units 133 100 233 Increased
Amenities Club House Increase in One floor | Club House (G +4) | Increase in One floor
(G+3)
Total Water 101 KLD 62 KLD 163 KLD Additional water is
Requirement requirement
Sewage 81 KLD 49 KLD 130 KLD Additional sewage
| generated generated
STP capacity 97 KLD 63 KLD 160 KLD Increase in STP
capacity
MSW 390 kg/day 221.75 kg/day 611.75 kg/day Additional MSW
generated
DG. Set 2x 125 KVA 1 x 200 KVA 1 x 200 KVA /Additional of DG set is|
Total Capacity 1x 150 KVA 1x 150 KVA required
=250KVA Total Capacity =350 | Total Capacity =350 Added DG Set
KVA Changein KVA Capacity = 100 KVA
configuration of DG set
Project Cost in 56 crores 23 crores 79 crores Increase in Project
(Rs.) Cost
EMP Budget 84 lakhs 34.5 lakhs 1.185 Crores Increase in EMP
(Rs.) Budget
Recuring Cost 15 lakhs 10 lakhs 25 lakhs Increase in recuring
(Rs.) cost Budget

After detailed discussions, the SEAC recommended for issue of Amendment to EC.

Agenda M/s. Candeur Developers & Builders, Sy. Nos. 200/A, 200/AA, 201/AA &

Item No. 04 | 205/2/AA, Madeenaguda (V) & Serilingampally (M), GHMC Cirelr No: 21,
Ranga Reddy District. — TOR - Reg.

Proposal No. | SIA/TG/MIS/73928/2022 (TOR)

The representative of the project proponent Sri Mohammed Ziauddin and Sri Laxmikanth Reddy
of M/s. Vison Labs, Hyderabad attended and made a presentation before the SEAC.

During presentation, the SEAC observed that few trees exsits in the site. In this regard, the
proponent informed that the intervening trees will be translocated to the boundaries of the site.

During presentation, the proponent informed that they have obtained NOC dt. 13.10.2021 for
height clearance from Airports Authority of India w.r.t. the proposed project and submitted a copy
of the same. It is observed from the NOC that the site elevation is 586.65 mts AMSL and the

permissible top elevation is restricted to 792.48 mts AMSL. The SEAC noted tzye height of the

building is within the permissible top elevation restricted by the AAIL
5 CHAIRMAN, SEAC
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The project is proposed in a total plot area of 14,809.02 Sq.m., for construction of High Rise
Residential Building with total built-up area of 1,70,880.40 Sq.m.

The SEAC considered the request of the proponent. After detailed discussions, the proponent is
directed to prepare EIA report as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Townships and Area Development projects” and submit EIA report.

Agenda M/s. SPPT Chem Pvt. Ltd., Sy. No. 233/E, Mudwin (V), Kadthal (M),
Item No. 05 | Rangareddy District. — Amendment to Environmental Clearance - Reg.

Proposal No. | SIA/TG/IND3/260763/2022 (MODI-EC)

The representative of the project proponent Smt. Swarnalatha and Sri Y.V, Prasad & Sri M. Siva
Krishna of M/s. Rightsource Industrial Solutions Pvt. Ltd., Hyderabad attended and made a
presentation before the SEAC.

Earlier, the SEIAA, TS issued EC vide order dt. 22.02.2022 for Active Pharmaceutical Ingredients
(Bulk Drugs & Drug Intermediates).

Now, the proponent informed that EC was issued with the proposed 8.0 TPH Coal fired boiler as
standby. Hence it was requested issue amendment as below:

Description EC issued on 22.02.2022 Amendment requested
Coal Fired Boiler 8.0 TPH (Standby) 8.0 TPH.

After detailed discussions, the SEAC recommended for issue of Amendment to EC.

Agenda M/s. Metrochem API Pvt. Ltd., Unit-I, Sy. Nos. 293 & 298, Pipeline Road,
Item No. 06 | Phase-1, IDA Jeedimetla, Qutubullapur (M) Medchal Malkajigiri District. —
Amendment to Environmental Clearance - Reg.

Proposal No. | SIA/TG/IND3/261826/2022 (MODI-EC)

The representative of the project proponent Sri P.M. Dayakar and Sri Y.V. Prasad & Sri M. Siva
Krishna of M/s. Rightsource Industrial Solutions Pvt. Ltd., Hyderabad attended and made a
presentation before the SEAC.

Earlier, the SEIAA, TS issued EC vide order dt. 22.02.2022 for Active Pharmaceutical Ingredients
(Bulk Drugs & Drug Intermediates).

Now, the proponent is requested to change the following details and issue Amendment to EC:

1. The project type was mentioned as New instead of Expansion

2. Quantity of Ash from boiler under Solid Waste was mentioned as 10.9 TPD instead of 4.2 TPD.
3. Under General Conditions S. no. vi Page no. 6 and Last page the project name is mentioned as
Metrochem API Pvt. Ltd. instead of Metrochem API Pvt. Ltd., Unit-I.

After detailed discussions, the SEAC recommended for issue of Amendment to EC.

Agenda “Anmol Avalon Towers Project” by A Mirage Constructions, H.No.7-3-
Item No. 07 | 52/1/5, 7-3-52/1/6, 7-3-52/1/7, 7-3-52/1/8 in Sy. Nos. 62, 63 & 64, Gaganpahad
(V), Rajendranagar (M), Rangareddy District — Environmental Clearance -
‘Reg.

Proposal No. | SIA/TG/MIS/262718/2022 (EC)

The representative of the project proponent Sri Syed Ances Uddin and Sri Sreekanth Desi of
M/s. Sri Sai Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before
the SEAC.

The SEAC noted that total plot area is 12,814.7 Sq.m., Net plot area is 12,760.0 Sq.m., Out of

which green area is 1,283.0 Sq.m. (10.05%)
%dﬂg(/
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It was informed that the total built up area of the project is 85,039 Sq.m. The project consists of
Residential Building Construction Project to accommodate 449 units. Maximum No. of floors
proposed in the project are SC + C + G + 14 Floors. ;
It is also noted that Parking area to be provided is 22,136 Sq.m. (35.2% against required 33%).
The total cost of the project is Rs. 90.0 Crores. The proponent is proposing budget for

Environmental protection towards capital cost: Rs. 90.0 lakhs and recurring cost: Rs. 40.0
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda Telangana Special Food Processing Park, Sy.No. 1495 & 1510, Wargal (V),
Item No. 08 | Wargal (M), Siddipet District. - TOR - Reg.

Proposal No. | SIA/TG/NCP/72266/2022 (TOR)

Earlier, the SEIAA in its meeting held on 28.03.2022 noted that the list of projects proposed in the
Food processing park are not falling either in Category-A or Category-B of EIA Notification,
2006. Furthier, the as per the EIA Notifiction, 2006 and its amendments “Environmental Clcarance
for CETPs for setup or within projects or activities which do not require Environmental Clearance
are exempted, and if any of the existing or proposed member units of the said CETP produces or
proposes to produce any product requiring Environmental Clearance, then the CETP shall need
Environmental Clearance”. The SEAC shall ascertain on the requirement of Public hearing for the
project.

The SEAC noted the decision of SEIAA and decided to inform the project proponent to clarify
whether any Category A/B industries are proposed in the park. If they are not proposed, the TSTIC
shall submit an undertaking that the proposed Food Park will not house any Category A/B
industries in the premises.

In view of the above and after detailed discussions, the SEAC deferred for consideration after
submission of above mentioned clarification by project proponent.

Agenda 2.0 Ha. Colour Granite Mine of M/s V.R Exports & Imports, Sy.No.236 of
Item No. 09 | Thimmapur (V&M), Karimnagar District. -Environmental Clearance - Reg.

Proposal No. | STA/TG/MIN/260390/2022 (EC)

The representative of the project proponent Sri Vijay Rakesh and Smt. Srilatha of M/s. Pridhvi
Envirotech (P) Ltd., Hyderabad attended and made a presentation before the SEAC.

Earlier, the SEIAA, TS issued EC vide order dt. 29.02.2016 for Colour Granite Mine with
production _capacity of 16,002 m’/annum which is valid for a period of 6 years ie., upto
28.02.2022,

The proponent also obtained CFE dt. 06.04.2016 & CFO dt. 01.07.2017 from TSPCB.

The proponent informed that the lease was granted (in-principle) on 31.05.2016 in favour of the
proponent for a period of 20 years. It may be noted that the Minc Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lrdt. 29.01.2022 of ADMG, Karimnagar District
informing that there are two existing quarry leases (leases granted before 09.09.2013) falling
within 500m from the proposed quarry lease. The SEAC noted that the mine lease area is 2.0 Ha.
1t is further noted that the total Cluster arca is 4.0 Ha. and Net cluster area is 2.0 Ha. which is less
than 5.0 Ha. Hence, the project is considered under B2 Category as per the provisions laid under
EIA Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT.

The nearest village to the proposed site is Thimmapur (V) which is existing at a distance of 572m;
nearest water body i.e., Thimmapur Cheruvu exists at 151m from the boundary of the site.

, et
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It is propoééd to mine 16,002 m*/annum of Colour Granite Mine and the life of mine is reported as
29 years.

The total cost of the project is Rs. 40.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 4.6 lakhs and recurring cost: Rs. 1.85

Lakhs/annum.

The proponent submitted a copy of letter dt. 16.03.2022 of the ADMG: Kamareddy District
furnishing the details of year-wise production details for the period from 2016-17 to 2021-22
(April 2021 to 16.03.2022). The SEAC observed from the letter that the production was carried
out during 2017-18 to 2018-19 & 2020-21 and no production was carried out during 2016-17,
2019-20 & 2021-22 (April 2021 to 16.03.2022).

The proponent informed that they have done CSR activities in the nearest village and submitted a
copy of Certificate dt.31.03.2022 issued by the Head Master of M.P.U.P.S, Thimmapur (V&M),
Karimnagar District informing that the proponent has provided Samsung Smart TV (Rs. 20,500/-);
Sound System (Rs. 9,500/-) and Pen drives — 5 No. (Rs. 1,250/-) for development of school.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda 1.37 Ha. Gravel Mine of M/s. N.S Minerals, Sy. No. 85, Mallemadugu (V),
Item No. 10 | Khammam Urban (M), Khammam District. - Environmental Clearance -
Proposal No. | STA/TG/MIN/262255/2022 (EC)

The representative of the project proponent Sri N. Sateesh and Smt. Srilatha of M/s. Pridhvi
Envirotech (P) Ltd., Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 26.10.2018 in favour of the
proponent for a period of 5 years. It may be noted that the Mine Lease is granted after 09.09.2013.
The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 14.03.2022 of ADMG, Khammam District
informing that there are 5 existing quarry leases (leases granted before 09.09.2013) falling within
500m from the proposed quarry lease. The SEAC noted that the mine lease area is 1.37 Ha. It is
further noted that the total Cluster area is 20.3 Ha. and Net cluster area is 1.37 Ha. which is less
than 5.0 Ha. Hence, the project is considered under B2 Category as per the provisions laid under
EIA Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT.

The nearest village to the proposed site is Koyachalaka (V) which is existing at a distance of 1.41
km; nearest water body i.c., Mallemadugu Cheruvu cxists at 1.48 km; Nearest RF i.e., Gobbagurti
RF exists at 9.35 km from the boundary of the site.

It is proposed to mine 24,720 m’/annum of Gravel and the life of mine is reported as 7 years
(@15,104 m*/annum).

The total cost of the project is Rs. 25.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 3.60 lakhs and recurring cost: Rs. 1.60
Lakhs/annum.

The proponent submitted a copy of letter dt. 04.04.2022 of the ADMG: Khammam District
informing that as on date no permits were issued infavor of M/s. N.S. Minerals and also no further
grant orders were received from DDMG: Warangal.

Durign presentation, the SEAC observed that vegetation exists in the North & North East corner
of the Mine Lease Area. In this regard, the project proponent submitted the undertaking for the
same as follows:

e Buffer zone of 7.5 mts will be left around the mine area.
e They will not disturb the existing greenery in the North East comer of the site. They will
not carry out the quarry operations in the existing green area.
After detailed discussions, the SEAC recommended for issue of EC. 6/ aj_)
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It is propoé..ed to mine 16,002 m*/annum of Colour Granite Mine and the life of mine is reported as
29 years.

The total cost of the project is Rs. 40.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 4.6 lakhs and recurring cost: Rs. 1.85

Lakhs/annum.

The proponent submitted a copy of letter dt. 16.03.2022 of the ADMG: Kamareddy District
furnishing the details of year-wise production details for the period from 2016-17 to 2021-22
(April 2021 to 16.03.2022). The SEAC observed from the letter that the production was carried
out during 2017-18 to 2018-19 & 2020-21 and no production was carried out during 2016-17,
2019-20 & 2021-22 (April 2021 to 16.03.2022).

The proponent informed that they have done CSR activities in the nearest village and submitted a
copy of Certificate dt.31.03.2022 issued by the Head Master of M.P.U.P.S, Thimmapur (V&M),
Karimnagar District informing that the proponent has provided Samsung Smart TV (Rs. 20,500/-);
Sound System (Rs. 9,500/-) and Pen drives — 5 No. (Rs. 1,250/-) for development of school.

After detailed discussions, the SEAC recommended for issue of EC.

Agenda 1.37 Ha. Gravel Mine of M/s. N.S Minerals, Sy. No. 85, Mallemadugu (V),

Item No. 10 | Khammam Urban (M), Khammam District. - Environmental Clearance -
~ Reg.

Proposal No. | STA/TG/MIN/262255/2022 (EC)

The representative of the project proponent Sri N. Sateesh and Smt. Srilatha of M/s. Pridhvi
Envirotech (P) Ltd., Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 26.10.2018 in favour of the
proponent for a period of 5 years. It may be noted that the Mine Lease is granted after 09.09.2013.
The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 14.03.2022 of ADMG, Khammam District
informing that there are 5 existing quarry leases (leases granted before 09.09.2013) falling within
500m from the proposed quarry lease. The SEAC noted that the mine lease area is 1.37 Ha. It is
further noted that the total Cluster area is 20.3 Ha. and Net cluster area is 1.37 Ha. which is less
than 5.0 Ha. Hence, the project is considered under B2 Category as per the provisions laid under
EIA Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT.

The nearest village to the proposed site is Koyachalaka (V) which is existing at a distance of 1.41
km; nearest water body i.c., Mallemadugu Cheruvu cxists at 1.48 km; Nearest RF i.e., Gobbagurti
RF exists at 9.35 km from the boundary of the site.

It is proposed to mine 24,720 m’/annum of Gravel and the life of mine is reported as 7 years
(@15,104 m*/annum).

The total cost of the project is Rs. 25.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 3.60 lakhs and recurring cost: Rs. 1.60
Lakhs/annum.

The proponent submitted a copy of letter dt. 04.04.2022 of the ADMG: Khammam District
informing that as on date no permits were issued infavor of M/s. N.S. Minerals and also no further
grant orders were received from DDMG: Warangal.

Durign presentation, the SEAC observed that vegetation exists in the North & North East corner
of the Mine Lease Area. In this regard, the project proponent submitted the undertaking for the
same as follows:

e Buffer zone of 7.5 mts will be left around the mine area.
e They will not disturb the existing greenery in the North East comer of the site. They will
not carry out the quarry operations in the existing green area.
After detailed discussions, the SEAC recommended for issue of EC. é/ a/L)
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Agenda 3.035 Ha. Quartz & Feldspar Mine of M/s DMRL Mines & Minerals, Sy. No.
Item No. 11 | 111/U1, 111/E2, 111/AA11 (Patta Land) of Nizamabad (V), Vangoor (M),
Nagar Kurnool District. — Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/262280/2022 (EC)

The representative of the project proponent Sri A. Mahipal Reddy and Smt. Srilatha of
M/s. Pridhvi Envirotech (P) Ltd., Hyderabad attended and made a presentation before the SEAC.

The proponent informed that the lease was granted (in-principle) on 23.08.2018 in favour of the
proponent .for a period of 20 years. It may be noted that the Minc Lease is granted after
09.09.2013. The proponent submitted a copy of Scrutinized/ Approved Mining Plan & EMP.

The Proponent also submitted a copy of Lr.dt. 18.01.2022 of ADMG, Nagarkurnool District
informing that there are no existing quarry leases falling within 500m from the proposed quarry
lease. The SEAC noted that the mine lease area is 3.035 Ha. It is further noted that the total
Cluster area is 3.035 Ha. and Net cluster area is 3.035 Ha. which is less than 5.0 Ha. Hence, the
project is considered under B2 Category as per the provisions laid under EIA Notification, 2006 &
its subsequent amendments and orders of the Hon’ble NGT.

The nearest village to the proposed site is Koratikal (V) which is existing at a distance of 1.45 km;
nearest water body i.e., Dindi Reservoir exists at 600m; Nearest RF i.e., Cherukupalli Forest exists
at 7.2 km from the boundary of the site.

It is proposed to mine 33,993 TPA of Quartz & 45,324 TPA of Feldspar and the life of mine is
reported as 17.974 years (@50,962.8 TPA).

The total cost of the project is Rs. 30.0 Lakhs. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 4.20 lakhs and recurring cost: Rs. 1.80
Lakhs/annum.

Durign presentation, the SEAC observed from the site photographs and KML file that no mining
is started in the Mine Lease Area since 2018 and the same was verified in google timelines.

After detaiicd discussions, the SEAC recommended for issue of EC.

Agenda 0.809 Ha. (Ac. 2.0 Gts.) Limestone Slabs of Sri Rahmath Ali Sy.No.68, Ogipur
Item No. 12 | (V), Tandur (M), Vikarabad District. — Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/232502/2021 (EC)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 7.284 Ha. Laterite Mine of Sri. P. Raghunath Reddy, Sy. No. 381, Cheelapur
Item No. 13 | (V), Pudur (M), Vikarabad District. — Amendment to Environmental
Clearance - Ri

Proposal No. | STA/TG/MIN/263121/2022 (MODI-EC)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda “Commercial” Project by M/s. Cybercity Tattva LLP, Sy.No 68, Madhapur
Item No. 14 | (V), Serlingampally (M), Rangareddy District. - Environmental Clearance -

Reg.
Proposal No. | SIA/TG/MIS/70847/2021 (EC)

The representative of the project proponent Sri Arrul Kumar and Smt. Lochana of M/s. Pridhvi
Envirotech (P) Ltd., Hyderabad, attended before the SEAC and informed that there are changes in
Total Builtup area due to reduction in no. of Floors. Hence, they are withdrawing the proposal.

In view of the above, the SEAC decided to return the proposal. 5/ 4,
9 anmﬁ)Z;z, SEAC
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Agenda 1.52 Ha. Building Stone, Road Metal & Gravel Mine of Sri. Banoth Ravinder,
Item No. 15 |Sy.No 451/1, Gowraram (V), Penubally (M), Khammam District. —
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIN/250714/2022 (EC)

Earlier, the SEIAA in its meeting held on 26.02.2022 decided to refer back the proposal to the
SEAC, to ascertain the status of mining projects including the cluster and EC’s as the two leases
were granted after 09.09.2013.

Accordingly, the proponent submitted a copy of Ir. dt. 03.03.2022 of ADMG, Khammam District
furnishing following details of quarry leases falling within 500 mts from proposed mine lease area.

S. Name of the Extent | Quarry lease ADM&G, Environme Status of
No. Mine in granted Khammam ntal , Mine
Heets | Procgs. Noand | work order | Clearance
Date No & Date order and
Date
1 Sri Soyam 1.00 | Procgs. No. 4923/Q/2015, Nil Working
Dharma Raju Hect | 3657/Q3/2015, | dt. 11.03.2016
(transferred from dt. 17.12.2015
G. Mangamma)
2 Sri B. Jamalaiah 5.00 | Procgs. No. 2724/Q/2015, Nil Non working
Hects | 2724/Q-3/2015 | dt. 28.09.2015 for more than
29/06/2015 03 years

The SEAC noted t;hal, the total cluster area is 7.52 Ha. & Net cluster area is 2.0 Ha. which is less
than 5.0 Ha. Hence, the project is considered under B2 category.

In view of the above and after detailed discussion the SEAC again recommended the project for
issue of EC.

Agenda M/s. Anokha Intercontinental LLP, Sy.No. 177/A, 177/B, 179/B, 179/C,
Item No. 16 | Thumkunta (V), Shamirpet (M), Medchal- Malkajgiri District, -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/260948/2022 (EC)

The representative of the project proponent Sri Umakanth and Smt. Lochana of M/s. Pridhvi
Envirotech (P) Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted that total plot area is 11,694.0 Sq.m., Net plot area is 11,649.0 Sq.in., Out of
which green area is 1,457.0 Sq.m. (12.52%)

It was informed that the total built up area of the project is 54,045.70 Sq.m. The project consists of
Residential & Commercial Complex Construction Project. Residential Block (2C + G + 10 upper
Floors) to accommodate 238 Units and Commercial Block (2C + G + 5 Floors).

It is also noted that Parking area to be provided is 15,128.0 Sq.m. (against required 8856.88 Sq.m.
considering 22% for Residential and 33% for Commercial).

The total cost of the project is Rs. 85.0 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 85.0 lakhs and recurring cost: Rs. 6.0
Lakhs/annum.

After detailed discussions, the SEAC recommended for issue of EC.

Ot~
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Telangana State Industrial Infrastructure Corporation Ltd., m

(A Government of Telangana Undertaking) i SIIC
W’
%, j

r.No: TSIIC/15/EC-Wargal/2021-22 :02 .06.2022 “"evsare:

To
The Chairman - SEAC
TS Pollution Control Board

A-3, Paryavaran Bhavan
Sanath Nagar, Hyderabad, Telangana

Sir,
Sub: M/s. Telangana State Industrial Infrastructure Corporation
(TSIIC) Ltd - Food Park Located at Wargal (V), Wargal (M), Siddipet

(Dist), Telangana District, Telangana -Undertaking- Submitted- Reg.

Ref: Minutes of the SEAC Meeting held on 06.04.2022.

| invite kind attention to the subject and reference cited.

With reference to the SEAC Minutes of the meeting held on 06.04.2022, the
Undertaking is herewith enclosed for early issue of TOR for Food Park at
Wargal(V), Wargal(M), Siddipet District:

Thanking You,

Yours faithfully

-

CHIEF ENGINEER

Encl: As Above

Regd. Office : “Parisrama Bhavanam”, 6th Floor, Basheerbagh, Hyderabad - 500 004, Telangana, India.
Tel : 040-23237625, 23238290, Fax : +91-40-23240205, Web : www.tsiic.telangana.gov.in
CIN : U99000TG2014SGC095514
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Telangana State Industrial Infrastructure Corporation Ltd.,
(A Government of Telangana Undertaking)

el

* cumare -

This is to certify that, TSIIC Ltd will not house any Category A & B
industries in the proposed Special Food Processing Park at Wargal(V),
Wargal(M), Siddipet District.

2622~
CHIEF ENGINEER

Regd. Office : “Parisrama Bhavanam”, 6th Floor, Basheerbagh, Hyderabad - 500 004, Telangana, India.
Tel : 040-23237625, 23238290, Fax : +91-40-23240205, Web : www.tsiic.telangana.gov.in
CIN : US9000TG2014SGC095514
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MINUTES OF THE 174" MEETING OF
STATE EXPERT APPRAISAL COMMITTEE,
(SEAC), TELANGANA STATE
HELD ON 18.06.2022, 11.00 A.M.
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Minutes of the SEAC Meeting held on 18.06.2022

MINUTES OF THE 174" MEETING OF STATE EXPERT APPRISAL COMMIT TEE
(SEAC) HELD ON 18.06.2022 AT TSPCB, PARYAVARAN BHAVAN, A-3, LE,
SANATHNAGAR, HYDERABAD.

The following members were present:

S.
No.

Name of the Expert

Position

1.

Prof.Ch.Krishna Reddy,
Villa No. 25, Senor Valley,
Filmnagar, Shaikpet,
Hyderabad — 500 096

Ph: 9866629265

Chairman.

Shri Ravindra Samaya Mantri

H.No: 3-5-44/1, Flat No. 301, Areadia Apartments,
Edengaden Road, Hyderabad- 500001.
Ph:9491145160

Member

Dr.K.Shivakumar,

Plot No. 328, Flat No: 302, Mehar Ninan,

KPHB 6™ phase, Kukatpally, Hyderabad-500072
Ph: 9951701067

Member

Dr.Vemula Vinod Goud,
H.No. 6-156, Sridurga Estates,

Deepthisri Nagar, Madinaguda, Hyderabad-500049.

Ph:9440386945

Member

Prof.A.Panasa Reddy,

H.No. 4-7-17/5/1, Ragharendra Nagar, Nacharam,
Hyderabad-500076.

Ph: 9849957268

Member

Prof.C.Venkateshwar,

Department of Botany,

University College of Science. OU. Hyd.
Flat No. 117, *C” Block, Janapria castle,
Ramnagar, Vidyanagar — Hyderabad
Ph:9440487742 & 8096754604

Member

Prof.B.Reddya Naik.

Department of Zoology, University College of Science,

Osmania University, Hyderabad-500007.
Ph: 9290491044

Member

The members present declared that there are no conflicts of interest with the projects being

considered in this meeting. After general introductory remarks by the Chairman, SEAC, the

Committee took up items agenda-wise. The decisions of the SEAC on each case are recorded

below.
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Minutes of the SEAC Meeting held on 18.06.2022

Agenda 10.076 Ha or 24.90 Acres. Stone & Metal Quarry of M/s. GMR Stone
Item No. 01 | Crusher, (16.0 Acres in Block No. A1 & A2, 4.0 Acres in Block No. Bl & B2
and 4.90 Acres in Common Area), Sy. No. 268, Chinnaraviryala (V),
Abdullapurmet (M), Rangareddy District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77945/2022 (TOR Violation)

The representative of the project proponent Sri G. Venkatesh and Sri G.V. Reddy of M/s. Team
Labs & Consultants, Hyderabad attended and made a presentation before the SEAC.

During presentation, the proponent informed the following:

e State Government vide GO Ms No. 153, dt. 01.03.2002 constituted Mining Zone
Committee for Ranga Reddy District. Mining Zone committee identified an area in Survey
No. 268 creation of mining zone as per GoMs No. 89, dt. 22.03.2006 by the State
Government.

e As per the state government orders vide G.0O.Ms. No. 48, dt. 26.07.2017 for issue of
Scrutinized Quarry Plan, all lease holders prepared quarry plans.

® A case was filed before the Hon'ble NGT vide Original Application (0.A) No. 9 of 2022
(SZ) w.r.t. the Quarries located in above mentioned Mining Zone.

The SEAC noted that the project is for Stone & Metal with Mine Lease Area of 10.076 Ha or
24.90 Acres (16.0 Acres in Block No. Al & A2, 4.0 Acres in Block No. Bl & B2 and 4.90 Acres
in Common Area). The SEAC noted that these Blocks of mine lease area are located adjacent to
each other. The SEAC noted that the Mine Lease Area of 10.076 ha. which is more than 5.0 Ha.
Hence, the project is considered under Bl Category as per the provisions laid under EIA
Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT. The proponent
informed that the production capacity of the project is to mine 2,34,000 m*/annum of Stone &
Metal.

The SEAC noted from Proceedings dt. 04.02.2008 that quarry lease was granted in favour of Sri S.
M. Subhani for a period of 15 years and subsequently the lease was transferred to the proponent
on 14.12.2017 for unexpired period of lease upto 30.04.2023. Later the 1* renewal of mine lease
was granted on 28.04.2022 for a period of 20 years. It may be noted that the Mine Lease was
initally granted before 09.09.2013. The proponent submitted application along with Scrutinized
/Approved Mining Plan. The proponent started mining operations from the year 2008-09 as per Ir.
dt. 11.03.2022 of ADMG, Rangareddy District, without obtaining prior EC.

Nearest human habitation is Pillaipalli @ 1.1 km; Nearest water body is Seasonal Musi River
exsits at 2.6 km (N); Nearest RF is Bacharam RF exists at 4.1 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MOoEF&CC, Gol w.r.t. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from December 2021 —
February 2022 and requested to consider the same for preparation of EIA report based on the
Standard Terms of Reference for proposed Quarry. The SEAC considered the request of the
proponent for utilizing the baseline data from December 2021 — February 2022 for preparation of
EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from December 2021 — February 2022, as per the Standard Terms of Reference (TORs)
issued by the MoEF&CC. Gol for “Mining of Minerals™ along with the Specific Terms of
Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018; OM
dt.07.07.2021 & OM dt.28.01.2022 and undergo the process of public hearing in consultation
with TSPCB and submit final EIA report along with minutes of public hearing & response of the
proponent to the issues emerged in the public hearing to the SEAC for appraisal.

ldent

CHAIRMAN, SEAC
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Minutes of the SEAC Meeting held on 18.06.2022

Agenda 5.038 Ha or 12.45 Acres. Stone & Metal Quarry of M/s, Anatha Sai
Item No. 02 | Industries Pvt. Ltd, (6.0 Acres in Block No. 11A, 4.0 Acres in Block No. 11B
and 245 Acr in Common Area), Sy. No. 268, Chinnaraviryala (V),
Abdullapurmet (M), Rangareddy District. - TOR (V iolation) - Reg.

Proposal No. | SIA/TG/MIN/77953/2022 (TOR Violation)

The representative of the project proponent Sri G. Venkatesh and Sri G.V. Reddy of M/s. Team
Labs & Consultants, Hyderabad attended and made a presentation before the SEAC.

During presentation, the proponent informed the following:

e State Government vide GO Ms No. 153, dt. 01.03.2002 constituted Mining Zone
Committee for Ranga Reddy District. Mining Zone committee identified an area in Survey
No. 268 creation of mining zone as per GoMs No. 89, dt. 22.03.2006 by the State
Government.

® As per the state government orders vide G.0.Ms. No. 48, dt. 26.07.2017 for issue of
Scrutinized Quarry Plan. all lease holders prepared quarry plans.

» A case was filed before the Hon’ble NGT vide Original Application (0.A) No. 9 of 2022
(SZ) w.r.t. the Quarries located in above mentioned Mining Zone.

The SEAC noted that the project is for Stone & Metal with Mine Lease Area of 5.038 Ha or 12.45
Acres (6.0 Acres in Block No. 11A, 4.0 Acres in Block No. 11B and 2.45 Acr in Common Area).
The SEAC noted that these Blocks of mine lease area are located at a distance of 482 m from each
other. The SEAC noted that the Mine Lease Area of 5.038 ha. which is more than 5.0 Ha, Hence,
the project is considered under Bl Category as per the provisions laid under EIA Notification,
2006 & its subsequent amendments and orders of the Hon’ble NGT. The proponent informed that
the production capacity of the project is to mine 1,40,300 m’/annum of Stone & Metal.

The SEAC noted from Proceedings dt. 12.02.2008 that quarry lease was granted in favour of M/s.
Shri Jay Laksmi Stone Crusher for a period of 15 years and subsequently the lease was transferred
to the proponent on 05.03.2014 for unexpired period of lease. Later, the renewal of LOI granted on
29.04.2022 for a period of 20 years. It may be noted that the Mine Lease was initally granted
before 09.09.2013. The proponent submitted application along with Scrutinized /Approved Mining
Plan. The proponent started mining operations from the year 2015-16 as per Ir. dt. 12.04.2022 of
ADMG, Rangareddy District, without obtaining prior EC.

Nearest human habitation is Pillaipalli @ 1.7 km; Nearest water body is Seasonal Musi River
exsits at 2.8 km (N); Nearest RF is Bacharam RF exists at 3.3 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MOoEF&CC, Gol w.r.t. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from December 2021 —
February 2022 and requested to consider the same for preparation of EIA report based on the
Standard Terms of Reference for proposed Quarry. The SEAC considered the request of the
proponent for utilizing the baseline data from December 2021 — February 2022 for preparation of
EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from December 2021 — February 2022, as per the Standard Terms of Reference (TORs)
issued by the MoEF&CC, Gol for “Mining of Minerals™ along with the Specific Terms of
Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018: OM
dt.07.07.2021 & OM dt.28.01.2022 and undergo the process of public hearing in consultation
with TSPCB and submit final ETA report along with minutes of public hearing & response of the
proponent to the issues emerged in the public hearing to the SEAC for appraisal.

1w

4 CHAIRMAN, SEAC
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Minutes of the SEA n 18.06.2022

Agenda 5.038 Ha or 12.45 Acres. Stone & Metal Quarry of Sri R. Jagadish Kumar,
Item No. 03 | (8.0 Acres in Block No. A3, 2.0 Acres in Block No. B3 and 2.45 Acres in
Common Area) Sy. No. 268, Chinnaraviryala (V), Abdullapurmet (M),
Rangareddy District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77956/2022 (TOR Violation)

The representative of the project proponent Sri G. Venkatesh and Sri G.V. Reddy of M/s. Team
Labs & Consultants, Hyderabad attended and made a presentation before the SEAC.

During presentation, the proponent informed the following:

¢ State Government vide GO Ms No. 153, dt. 01.03.2002 constituted Mining Zone
Committee for Ranga Reddy District. Mining Zone committee identified an area in Survey
No. 268 creation of mining zone as per GoMs No. 89, dt. 22.03.2006 by the State
Government.

* As per the state government orders vide G.O.Ms. No. 48, dt. 26.07.2017 for issue of
Scrutinized Quarry Plan, all lease holders prepared quarry plans.

® A case was filed before the Hon’ble NGT vide Original Application (O.A) No. 9 of 2022
(SZ) w.r.1. the Quarries located in above mentioned Mining Zone.

The SEAC noted that the project is for Stone & Metal with Mine Lease Area of 5.038 Ha or 12.45
Acres (8.0 Acres in Block No. A3, 2.0 Acres in Block No. B3 and 2.45 Acres in Common Area).
The SEAC noted that these Blocks of mine lease area are located at a distance of 227 m from each
other. The SEAC noted that the Mine Lease Area of 5.038 ha. which is more than 5.0 Ha. Hence,
the project is considered under B1 Category as per the provisions laid under EIA Notification,
2006 & its subsequent amendments and orders of the Hon'ble NGT. The proponent informed that
the production capacity of the project is to mine 1,68,000 m*/annum of Stone & Metal.

The SEAC noted from Proceedings dt. 01.05.2008 that quarry lease was granted in favour of
proponent for a period of 15 years and subsequently, the renewal of LOI granted on 30.04.2022
for a period of 20 years. It may be noted that the Mine Lease was initally granted before
09.09.2013. The proponent submitted application along with Scrutinized /Approved Mining Plan.
The proponent started mining operations from the year 2011-12 as per Ir. dt. 12.04.2022 of
ADMG, Rangareddy District, without obtaining prior EC.

Nearest human habitation is Pillaipalli @ 1.1 km; Nearest water body is Seasonal Musi River
exsits at 2.5 km (N); Nearest RF is Bacharam RF exists at 4.2 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S,0.No.804 (E) dt.14.03.2017:
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from December 2021 —
February 2022 and requested to consider the same for preparation of EIA report based on the
Standard Terms of Reference for proposed Quarry. The SEAC considered the request of the
proponent for utilizing the baseline data from December 2021 — February 2022 for preparation of
EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from December 2021 — February 2022, as per the Standard Terms of Reference (TORs)
issued by the MoEF&CC, Gol for “Mining of Minerals™ along with the Specific Terms of
Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018; OM
dt.07.07.2021 & OM dt.28.01.2022 and undergo the process of public hearing in consultation
with TSPCB and submit final EIA report along with minutes of public hearing & response of the
proponent to the issues emerged in the public hearing to the SEAC for appraisal,

YUty

5 CHAIRMAN, SEAC
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Minutes of the SEAC Meeting held on 18.06.2022

Agenda 3.00 Ha. Stone & Metal Quarry of Sri G. Nageshwar Rao, Sy. Nos. 747,
Item No. 04 | Lakdaram (V), Patancheru (M), Sangareddy District - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/25355/2018 (TOR Violation)

The representative of the project proponent Sri G. Nageshwar Rao and Sri G.V. Reddy of M/s.
Team Labs & Consultants, Hyderabad attended and made a presentation before the SEAC.

The SEAC noted that the project is for Stone & Metal with Mine Lease Area of 3.00 Ha. which is
less than 5.0 Ha and thus it has to be considered under B2 Category. But, since it is a violation
case, the project is considered under Bl Category as per the provisions laid under EIA
Notification, 2006 & its subsequent amendments and orders of the Hon'ble NGT. The proponent
informed that the production capacity of the project is to mine 98,000 m*/annum of Stone &
Metal.

The SEAC noted from Notice dt. 16.10.2001 that quarry lease was granted in favour of the
proponent for a period of 10 years subsequently renewal of lease was granted on 13.12.2012 in
favour of proponent for a period of 10 years. It may be noted that the Mine Lease was initially
granted before 09.09.2013. The proponent submitted application along with Scrutinized
/Approved Mining Plan. The proponent started mining operations from the year 2012-13 as per Ir.
dt. 10.06.2022 of ADMG, Sangareddy District, without obtaining prior EC.

Nearest human habitation is Yerdanur Tanda @ 0.7 km; Nearest water body is Seasonal Nakka
Vagu exsits at 2.6 km (NE) from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No0.804 (E) dt.14.03.2017;
$.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MOoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from December 2021 —
February 2022 and requested to consider the same for preparation of EIA report based on the
Standard Terms of Reference for proposed Quarry. The SEAC considered the request of the
proponent for utilizing the baseline data from December 2021 — February 2022 for preparation of
EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from December 2021 — February 2022, as per the Standard Terms of Reference (TORs)
issued by the MoEF&CC, Gol for “Mining of Minerals™ along with the Specific Terms of
Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018; OM
dt.07.07.2021 & OM dt.28.01.2022 and submit final EIA report to the SEAC for appraisal.

Agenda New Proposed Multi Storied Residential Building by S. Ranjeet Kumar
Item No. 05 | Reddy & Others at Sy. No 166/P & 175/P, Kismatpur (V), Gandipet (M),
Rangareddy District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIS/77883/2022 (TOR Violation)

The representative of the project proponent Sri T. Krishna and Sri Lakshmikanth Reddy of M/s.
Vison Labs, Hyderabad attended and made a presentation before the SEAC.

The project is proposed within 10 km radius of Himayat Sagar and Osman Sagar Lakes. But,

Kismatpur (V) is not included in the list of 84 villages in the 10km catchment of above lakes as
mentioned in the G.O.Ms. No: 111, MA, dt. 08.03.1996.

The project is proposed in a total plot area of 25,944.96 Sq.m., for construction of Multi Storied
Residential Building with total built up area of 2,37,092.72 Sq.m.

L3

6 CHAIRMAN, SEAC
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inutes of the SEAC Meeti d on 18. 22

The SEAC noted that the proponent started construction of the project without obtaining prior EC.
Hence, the SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and
the project has to be considered in the terms of the provisions of the S.0.No.804 (E)
dt.14.03.2017; S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022
issued by the MOEF&CC, Gol w.r.t. SOP for identification and handling of violation cases under
EIA Notification.., 2006.

The proponent informed that they have already collected the baseline data from March to May
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for Townships and Area Development projects.

After detailed discussions, the proponent is directed to prepare EIA report considering baseline
data from March to May 2022 as per the Standard Terms of Reference (TORs) issued by the
MOoEF&CC, Gol for “Townships and Area Development projects™ along with the Specific Terms
of Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018;
OM dt.07.07.2021 & OM dt.28.01.2022 and submit final EIA report to the SEAC for appraisal.

Agenda 19.80 Ha. Rough Stone & Road Metal Mine of M/s. Rock Sand Minerals Pvt.
Item No. 06 | Ltd., Sy. No. 345, Girmapur (V), Medchal (M), Medchal-Malkajgiri District. -
TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77930/2022 (TOR Violation)

The representative of the project proponent Sri P. Purnachand and Sri P. Hari Prasad of M/s.
Rightsource Industrial Solutions Pvt. Ltd., Hyderabad attended and made a presentation before the
SEAC.

The SEAC noted that the project is for Rough Stone & Road Metal with Mine Lease Area of 19.80
Ha, which is more than 5.0 Ha. Hence, the project is considered under B1 Category as per the
provisions laid under EIA Notification, 2006 & its subsequent amendments and orders of the
Hon’ble NGT. The proponent informed that the production capacity of the project is to mine
14,12,096.40 m*/annum of Rough Stone & Road Metal.

The SEAC noted from Notice dt. 17.01.2006 that quarry lease was granted in favour of the
proponent for a period of 15 years. Subsequently, renewal of lease was granted on 26.04.2022 in
favour of proponent for a period of 20 years. It may be noted that the Mine Lease was initially
granted before 09.09.2013. The proponent submitted application along with Scrutinized
/Approved Mining Plan. The proponent started mining operations from the year 2006-07 as per Ir.
dt. 17.05.2022 of ADMG, Medchal-Malkajgiri District, without obtaining prior EC.

Nearest human habitation is Girmapur @ 1.45 km; Nearest water body is Lake near mine lease
exsits at 0.132 km (W);: Nearest RF is Dabilpur RF exists at 0.2 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification.. 2006.

After detailed discussions, the proponent is directed to prepare EIA report as per the Standard
Terms of Reference (TORs) issued by the MOEF&CC, Gol for “Mining of Minerals” along with
the Specific Terms of Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030
(E), d.08.03.2018; OM dt.07.07.2021 & OM dt.28.01.2022 and undergo the process of public
hearing in consultation with TSPCB and submit final EIA report along with minutes of public

hearing & response of the proponent to the issues emerged in the public hearing to the SEAC for
appraisal.

@/QUJ/E
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7 CHAIRMAN; SEAC
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Minutes of the SEAC Meeting held on 18.06.2022

Agenda 2.50 Ha. Stone & Metal Mine of Sri K. Anji Babu, Sy. No. 144, Khajipally
Item No. 07 | (V), Jinnaram (M), Sangareddy District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77959/2022 (TOR Violation)

The representative of the project proponent Sri I. Surendar Reddy and Sri P. Hari Prasad of M/s.
Rightsource Industrial Solutions Pvt. Ltd., Hyderabad attended and made a presentation before the
SEAC.

The SEAC noted that the project is for Stone & Metal with Mine Lease Area of 2.50 Ha, which is
less than 5.0 Ha and thus it has to be considered under B2 Category. But, since it is a violation
case, the project is considered under Bl Category as per the provisions laid under EIA
Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT. The proponent
informed that the production capacity of the project is to mine 59,568 m’/annum of Stone &
Metal.

The SEAC noted from Proceedings dt. 28.02.2005 that quarry lease was granted in favour of the
proponent for a period of 10 years and further lease was extended on 17.07.2018 for a period of §
years. Subsequently, renewal of lease was granted on 15.06.2020 in favour of proponent for a
period of 15 years. It may be noted that the Mine Lease was initally granted before 09.09.2013.
The proponent submitted application along with Scrutinized /Approved Mining Plan. The
proponent started mining operations from the year 2005-06 as per Ir. dt. 23.01.2021 of ADMG,
Sangareddy District, without obtaining prior EC.

Nearest human habitation is Mantrikunta (V) @ 1.3 km; Nearest water body is Mantrikunta
cheruvu exsits at 0.8 km; Nearest RF is Kazipalli RF exists at 0.5 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017:
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

After detailed discussions, the proponent is directed to prepare EIA report as per the Standard
Terms of Reference (TORs) issued by the MoEF&CC, Gol for “Mining of Minerals™ along with
the Specific Terms of Reference w.r.t. violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030
(E), d1.08.03.2018; OM dt.07.07.2021 & OM dt.28.01.2022 and submit final EIA report to the
SEAC for appraisal.

Agenda 12.146 Ha. Building Stone & Road Metal Quarry of M/s. Sri Sai Metal
Item No. 08 | Industry, Sy. Ne. 192, Usirikapally (V), Shivampet (M), Medak District. -

TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77925/2022 (TOR Violation)

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)

The representative of the project proponent Sri P. Y. Satya Narayana Reddy and Sri Vishnu
Sharma of M/s. AmplEnviron Pvt. Ltd., Hyderabad attended and made a presentation before the
SEAC.

The SEAC noted that the project is for Building Stone & Road Metal with Mine Lease Area of
12.146 Ha. which is more than 5.0 Ha. Hence, the project is considered under B1 Category as per
the provisions laid under EIA Notification, 2006 & its subsequent amendments and orders of the
Hon’ble NGT. The proponent informed that the production capacity of the project is to mine
3,01,066.6 m*/annum of Building Stone & Road Metal.

The SEAC noted from Notice dt. 01.07.2008 that quarry lease was granted in favour of the
proponent for a period of 12 years. Subsequently, extension of quarry lease was granted on
30.01.2020 in favour of proponent for a period of 5 years. It may be noted that the Mine Lease was
initally granted before 09.09.2013. The proponent submitted application along with Scrutinized
/Approved Mining Plan. The proponent started mining operations from the year 2008-09 as per Ir.
dt. 18.05.2022 of ADMG, Medak District, without obtaining prior EC. g / L/#—
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Nearest human habitation is Banjara Thanda @ 0.45 km; Nearest water body is unidentified water
body exsits at 310m; Nearest RF is Pilutla RF exists at 323m from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;

S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & OM. dt: 28.01.2022 issued by the

MoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from January ~-March
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for proposed Quarry. The SEAC considered the request of the proponent for
utilizing the baseline data from January — March 2022 for preparation of EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from January — March 202

2, as per the Standard Terms of Reference (T ORs) issued by the
MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms of Reference w.r.t.
violation as per S.0.No.804 (E) dt.14.03.2017: S.0.1030 (E), d1.08.03.2018; OM dt.07.07.2021 &
OM d1.28.01.2022 and undergo the process of public hearing in consultation with TSPCB and
submit final EIA report along with minutes of public hearing & response of the proponent to the
issues emerged in the public hearing to the SEAC for appraisal.

Agenda

1.00 Ha. Building Stone & Road Metal Quarry of Sri. Kadari Ramesh, Sy.
Item No. 09

No. 431, Banjipeta (V), Raghunathpalli (M), Jangaon District. - TOR
(Violation) - Reg.

Proposal No. | SIA/TG/MIN/77926/2022 (TOR Violation)

The representative of the project proponent Sri K. Ramesh and Sri Vishnu Sharma of M/s.
AmplEnviron Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted from Proceedings dt. 08.06.2015 that quarry lease was granted in favour of the
proponent for a period of 10 years. It may be noted that the Mine Lease is granted after
09.09.2013. The Proponent also submitted a copy of Ir.dt. 23.05.2022 of ADMG. Jangaon District
informing that there is one quarry lease (2.70 Ha.) falling within 500m from the proposed quarry
lease. The SEAC noted that the mine lease area is 1.00 Ha. It is further noted that the total Cluster
area is 3.70 Ha. and Net cluster area is 3.70 Ha. which is less than 5.0 Ha. The project has to be
considered under B2 category, but since it is a violation case, the project is considered under B1
Category as per the provisions laid under EIA Notification, 2006 & its subsequent amendments
and orders of the Hon’ble NGT. The proponent informed that the production capacity of the
project is to mine 18,072 m*/annum of Building Stone & Road Metal. The proponent started

mining operations from the year 2015-16 as per Ir. dt. 23.05.2022 of ADMG, Jangaon District,
without obtaining prior EC.

Nearest human habitation is Banjipeta (V) @ 1.13 km; Nearest water body is Cannel exsits at
90m; Nearest RF is Raghunathapally RF exists at 2.27 km from the mine lease area,

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), dr.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the

MoEF&CC, Gol w.r.t. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from January — March
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for proposed Quarry. The SEAC considered the request of the proponent for
utilizing the baseline data from January — March 2022 for preparation of EIA report.
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After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from January — March 2022, as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms of Reference w.r.t.
violation as per S.0.No.804 (E) dt.14.03.2017; $.0.1030 (E), dt.08.03.2018; OM dt.07.07.2021 &
OM dt.28.01.2022 and submit final EIA report to the SEAC for appraisal.

Agenda 1.0 Ha. Building Stone & Road Metal Quarry of Sri. Sathya Sai
Item No. 10 | Infrastructure (P) Ltd., Sy. No. 205, Gummadavelly (V), Lingalaghanpur
(M), Jangaon District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77929/2022 (TOR Violation)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 5.564 Ha. Building Stone & Road Metal Quarry of Sri. Syed Khaja Pasha, Sy.
Item No. 11 | No. 278 of Siddapur (V), Kothur (M), Rangareddy District. - TOR (Violation)
- Reg.

Proposal No. | SIA/TG/MIN/77994/2022 (TOR Violation)

The representative of the project proponent Sri O. Venkatarami Reddy and Sri Vishnu Sharma of
M/s. AmplEnviron Pvt, Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted from Proceedings dt. 24.05.2016 that quarry lease was granted in favour of the
proponent for a period of 15 years. It may be noted that the Mine Lease is granted after
09.09.2013. The Proponent also submitted a copy of Ir.dt. 17.05.2022 of ADMG, Rangareddy
District informing that there are 4 quarry leases falling within 500m from the proposed quarry
lease. It is observed from the letter that 3 leases were granted before 09.09.2013 and another 1
lease granted after 09.09.2013. The SEAC noted that the mine lease area is 5.564 Ha. It is further
noted that the total Cluster area is 14.279 Ha. and Net cluster area is 7.58 Ha. which is more than
5.0 Ha. The project has to be considered under B1 category as per the provisions laid under EIA
Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT. The proponent
informed that the production capacity of the project is to mine 2,16,484.0 m*/annum of Building
Stone & Road Metal. The proponent started mining operations from the year 2016-17 as per Ir. dt.
17.05.2022 of ADMG, Rangareddy District, without obtaining prior EC.

Nearest human habitation is Puli Cherlakunta Thanda @ 682m; Nearest water body is unidentified
water body exsits at 410m; Nearest RF is Parandla RF exists at 3.0 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the

MoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from January — March
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for proposed Quarry. The SEAC considered the request of the proponent for
utilizing the baseline data from January — March 2022 for preparation of EIA report.

Afier detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from January — March 2022, as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms of Reference w.r.t.
violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018; OM dt.07.07.2021 &
OM dt.28.01.2022 and undergo the process of public hearing in consultation with TSPCB and
submit final EIA report along with minutes of public hearing & response of the proponent to the
issues emerged in the public hearing to the SEAC for appraisal.
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Agenda 6.00 Ha. Building Stone & Road Metal Quarry of Sri. B. Chandulal Naik, Sy.
Item No. 12 | No. 83/2, Bodajanampeta (V), Balanagar (M), Rangareddy District. - TOR
(Violation) - Reg.

Proposal No. | SIA/TG/MIN/78005/2022 (TOR Violation)

The representative of the project proponent Sri B. Chandulal and Sri Vishnu Sharma of M/s.
AmplEnviron Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted that the project is for Building Stone & Road Metal with Mine Lease Area of
6.00 Ha. which is more than 5.0 Ha. Hence, the project is considered under B1 Category as per the
provisions laid under EIA Notification, 2006 & its subsequent amendments and orders of the
Hon'ble NGT. The proponent informed that the production capacity of the project is to mine
1,31,504 m*/annum of Building Stone & Road Metal.

The SEAC noted that initially lease was granted on 20.04.2007 in favour of the proponent for a
period of 15 years. Further, renewal of LOI granted on 07.05.2020 for a period of 20 years. It may
be noted that the Mine Lease was initally granted before 09.09.2013. The proponent submitted
application along with Scrutinized /Approved Mining Plan. The proponent started mining
operations from the year 2010-11 as per Ir. dt. 13.05.2022 of ADMG, Mahabubnagar District,
without obtaining prior EC.

Nearest human habitation is Kallepalli Thanda @ 1.2 km; Nearest water body exsits at 1.2 km (E)
from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the $.0.No.804 (E) dt.14.03.2017;
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from January -~ March
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for proposed Quarry. The SEAC considered the request of the proponent for
utilizing the baseline data from January — March 2022 for preparation of EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from January — March 2022, as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms of Reference w.r.t.
violation as per S.0.N0.804 (E) dt.14.03.2017; S.0.1030 (E). dt.08.03.2018; OM dt.07.07.2021 &
OM dt.28.01.2022 and undergo the process of public hearing in consultation with TSPCB and
submit final EIA report along with minutes of public hearing & response of the proponent to the
issues emerged in the public hearing to the SEAC for appraisal.

Agenda 1.00 Ha. Rough Stone & Road Metal Quarry of M/s. Narasimha Stone
Item No. 13 | Crusher, Sy. No. 994/2, Peddamallareddy (V), Bhiknoor (M), Kamareddy
District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/78185/2022 (TOR Violation)

The representative of the project proponent Sri A. Ram Reddy and Sri Vishnu Sharma of MJs.
AmplEnviron Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted that the project is for Road Metal & Building Stone with Mine Lease Area of
1.00 Ha. which is less than 5.0 Ha and thus it has to be considered under B2 Category. But, since
it is a violation case, the project is considered under B1 Category as per the provisions laid under
EIA Notification, 2006 & its subsequent amendments and orders of the Hon’ble NGT. The
proponent informed that the production capacity of the project is to mine 24,046.0 m*/annum of

Road Metal & Building Stone.
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11 CHAIRMAN, SEAC

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829) 1 53
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-IIl, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM



154

Minutes of the SEAC Meeting held on 18.06.2022

The SEAC noted that initially lease was granted on 30.10.2003 in favour of the proponent for a
period of 15 years. Further, 1" renewal was granted on 17.11.2020 for a period of 15 years. It may
be noted that the Mine Lease was initially granted before 09.09.2013. The proponent submitted
application along with Scrutinized /Approved Mining Plan. The proponent started mining

operations from the year 2014-15 as per Ir. dt. 04.06.2022 of ADMG, Kamareddy District, without
obtaining prior EC.

Nearest human habitation is a Thanda @ 1.6 km (W); Nearest water body exsits at 0.67 km;
Nearest RF is Baswapuram RF exists at 7.0 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification. 2006 and the
project has to be considered in the terms of the provisions of the $.0.N0.804 (E) dt.14.03.2017:
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the

MOoEF&CC, Gol w.rt. SOP for identification and handling of violation cases under EIA
Notification., 2006.

The proponent informed that they have already collected the baseline data from January — March
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for proposed Quarry. The SEAC considered the request of the proponent for
utilizing the baseline data from January - March 2022 for preparation of EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from January — March 2022, as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms of Reference w.r.t.
violation as per S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018; OM dt.07.07.2021 &
OM dt.28.01.2022 and submit final EIA report to the SEAC for appraisal.

Agenda 2.50 Ha. Building Stone & Road Metal Quarry of M/s. Narsimha Stone
Item No. 14 | Crusher, Sy. No. 99472, Peddamallareddy (V), Bhiknoor (M), Kamareddy
District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/78188/2022 (TOR Violation)

The representative of the project proponent Sri A. Ram Reddy and Sri Vishnu Sharma of M/s.
AmplEnviron Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted from Proceedings dt. 09.03.2016 that quarry lease was granted in favour of the
proponent for a period of 15 years. It may be noted that the Mine Lease is granted after
09.09.2013. The Proponent also submitted a copy of Ir.dt. 04.06.2022 of ADMG, Kamareddy
District informing that there are 3 quarry leases falling within 500m from the proposed quarry
lease, It is observed from the letter that 2 leases were granted after 09.09.2013 (but 1 quarry is non
working since more than 3 years) and another 1 lease granted before 09.09.2013. The SEAC noted
that the mine lease area is 2.50 Ha. It is further noted that the total Cluster area is 8.4 Ha. and Net
cluster arca is 4.2 Ha. which is less than 5.0 Ha, The project has to be considered under B2
category, but since it is a violation case, the project is considered under B1 Category as per the
provisions laid under EIA Notification, 2006 & its subsequent amendments and orders of the
Hon'’ble NGT. The proponent informed that the production capacity of the project is to mine
37,552.0 m*/annum of Building Stone & Road Metal. The proponent started mining operations
from the year 2016-17 as per Ir. dt. 04.06.2022 of ADMG, Kamareddy District, without obtaining
prior EC.

Nearest human habitation is a Thanda @ 1.6 km (SW); Nearest water body exsits at 0.67 km (SE);
Nearest RF is Komatpalli RF exists at 1.8 km from the mine lease area.

The SEAC confirmed the project as a case of violation of the EIA Notification, 2006 and the
project has to be considered in the terms of the provisions of the S.0.No0.804 (E) dt.14.03.2017;
S.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the
MoEF&CC, Gol w.r.t. SOP for identification and handling of violation cases under EIA

Notification., 2006.
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The proponent informed that they have already collected the baseline data from January — March
2022 and requested to consider the same for preparation of EIA report based on the Standard
Terms of Reference for proposed Quarry. The SEAC considered the request of the proponent for
utilizing the baseline data from January — March 2022 for preparation of EIA report.

After detailed discussions, the proponent is directed to prepare EIA report considering the baseline
data from January — March 2022, as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC, Gol for “Mining of Minerals” along with the Specific Terms of Reference w.r.t.
violation as per 8.0.N0.804 (E) dt.14.03.2017; S.0.1030 (E), dt.08.03.2018: OM dt.07.07.2021 &
OM dt.28.01.2022 and submit final EIA report to the SEAC for appraisal.

Agenda 4.047 Ha or 10.0 Acres. Stone & Metal Quarry of M/s. Robo Silicon (P) Ltd.,
Item No. 15 | Sy. No. 345, Girmapur (V), Medchal (M), Medchal Malkajigiri District. -
TOR (Violation) - Reg.

_ Proposal No. | SIA/TG/MIN/78215/2022 (TOR Violation)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 5.261 Ha or 13.0 Acres. Stone & Metal Quarry of M/s. Robo Silicon (P) Ltd.,
Item No. 16 | Sy. No. 345, Girmapur (V), Medchal (M), Medchal Malkajigiri District. -
TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/78210/2022 (TOR Violation)

The SEAC deferred the project, as the proponent did not attend the meeting,

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 5.80 Ha. Colour Granite Mine of M/s. Katta Stones, Sy. No. 286,
Item No. 17 | Kondapuram (V), Chilpur (M), Jangaon District. - TOR - Reg.

Proposal No. | SIA/TG/MIN/66377/2021 (TOR)

The representative of the project proponent Sri Sampath Reddy attended and made a presentation
before the SEAC.

Earlier, the SEAC in its meeting held on 25.05.2022 the proponent has not submitted cluster letter

issued by the Mining Dept., for processing the proposal. Hence, the SEAC informed the proponent
to submit the same.

Now, the Proponent submitted a copy of Ir.dt. 26.05.2022 of ADMG, Jangaon District informing
that there are no quarry leases existing within 500m from the proposed quarry. The SEAC noted
that the mine lease area is 5.80 Ha. It is further noted that the total Cluster area is 5.80 Ha. and Net
cluster area is 5.80 Ha. which is more than 5.0 Ha, Hence, the project is considered under Bl
Category as per the provisions laid under EIA Notification, 2006 & its subsequent amendments
and orders of the Hon'ble NGT.

After detailed discussions, the proponent is directed to prepare EIA report as per the Standard
Terms of Reference (TORs) issued by the MoEF&CC, Gol for “Mining of Minerals” undergo the
process of public hearing in consultation with TSPCB and submit final EIA report along with
minutes of public hearing & response of the proponent to the issues emerged in the public hearing
to the SEAC for appraisal.
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Agenda TELANGANA SPECIAL FOOD PROCESSING PARK, Sy. No. 1495 &
Item No. 18 | 1510, Wargal (V), Wargal (M), Siddipet District. - TOR - Reg.

Proposal No. | SIA/TG/NCP/72266/2022 (TOR)

The representative of the project proponent Sri Shyam Sunder and Sri D. Sreekanth of M/s. Sri Sai
Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

Earlier, the SEAC in its meeting held on 25.05.2022 informed the project proponent to clarify
whether any Category A/B industries are proposed in the park. If they are not proposed, the TSIIC
shall submit an undertaking that the proposed Food Park will not house any Category A/B
industries in the premises.

Now, the proponent submitted an undertaking issued by Chief Engineer of TSIIC stating that they
will not house any Category A&B industries in the proposed Special Food Processing Park at
Wargal (V), Wargal (M), Siddipet District.

The SEAC examined the undertaking submitted by the proponent. After detailed discussions, the
proponent is directed to prepare EIA report as per the Standard Terms of Reference (TORs) issued
by the MoEF&CC, Gol for “Industrial estates/ parks/ complexes/ areas, export processing Zones
(EPZs), Special Economic Zones (SEZs), Biotech Parks, Leather Complexes” along with
following additional TORs. The proponent to submit an undertaking for development of greenbelt
completely (atleast 33% of total site area) by the TSIIC and submit final EIA report to the SEAC
for appraisal.

Agenda M/s. Development of Electronic Manufacturing Cluster, Sy. No. 556, 607,
Item No. 19 | Divitipally Mahabubnagar Urban, Mahabubnagar District. - TOR - Reg.

Proposal No. | SIA/TG/NCP/70754/2022 (TOR)

The representative of the project proponent Sri Shyam Sunder and Sri D. Sreekanth of M/s. Sri Sai
Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

Earlier, the SEAC in its meeting held on 11.02.2022 informed the TSIIC to submit contour map
and revised layout plan demarcating the greenbelt along the boundary and in the open spaces /
plots totaling 33% of total area to be developed by the TSIIC.

TSIIC proposed to develop Electronic Manufacturing Cluster (EMC) near Divitpally in an area of
377.65 Acres (152.82 Ha.) focusing on Electronic Manufacturing Industries and net plot area is
368.72 Acres (149.21 Ha.).

Amenities In Acres In Hectares | Percentage (%)
Plotted area 137.79 55.76 37.37
Green area within plots and CFC (by 86.03 34.81 23.33
individual plot owners)
Green area (by TSIIC) 37.32 15.10 10.12
Road area 65.48 2649 17.76
Vital Services (Power substation) 52 2.10 1.41
Essential Services (Water, Wastewater, 29.75 12.03 8.07
RBFS)
Support Services 4.1 1.65 1.11
Manufacturing support 0.75 0.30 0.20
Welfare Services 23 0.93 0.62
Subtotal 368.72 149.21 100
The SEAC noted that there is a pond in the North part of the site.

Qs
14 CHAIRMAN, SEAC
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Minutes of the SEAC Meeting held on 18.06.2022

The SEAC examined the undertaking submitted by the proponent. After detailed discussions, the
proponent is directed to prepare EIA report as per the Standard Terms of Reference (TORs) issued
by the MoEF&CC, Gol for “Industrial estates/ parks/ complexes/ areas, export processing Zones
(EPZs), Special Economic Zones (SEZs), Biotech Parks, Leather Complexes” along with
following additional TORs. The proponent to submit revised layout showing greenbelt all along
the boundary and NOC from I&CAD Dept., and submit final EIA report to the SEAC for

appraisal.
| Agenda 2.0 Ha. Rough Stone & Road Metal Quarry of Sri Madineni Srinivas, Sy. No.
Item No. 20 | 128 (GL), Yalkaram (V), Suryapet (M), Suryapet District. - TOR (Violation) -

Reg.

Proposal No. | SIA/TG/MIN/77826/2022 (TOR Violation)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

Agenda 6.6 Ha. Rough Stone & Road Metal Mine of M/s. Alluri Esttate Pvt. Ltd, Sy.
Item No.21 | No. 57(Patta Land), Deshmukhi (V), Pochampally (M), Yadadri-Bhuvanagiri
District. - TOR (Violation) - Reg.

Proposal No. | SIA/TG/MIN/77825/2022 (TOR Violation)

The SEAC deferred the project, as the proponent did not attend the meeting.

Hence, the SEAC decided to inform the proponent to submit a letter stating willingness to
consider their proposal in the SEAC meeting.

YoGamte

15 CHAIRMAN, SEAC
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" Gmail wargal project <wargalproject@gmail.com>
Acknowledgement Slip for TOR application

1 message

mmwsun mumnng-oaﬂmc in> Fri, Jul 1, 2022 at 10.37 AM

Acknowledgement Slip for TOR

This is to acknowledge thal the proposal has been successfully uploaded on the
portal. The proposal shall be examined by MS of SEIAA to ensure that required
information has been submited An emad will be sent for seeking additional
information _ if any, within § working days. Once verified. an acceptance letter shall be
i3sued to the project proponent .

Following should be mentioned in further cormespondence

1. Proposal No. : SINTGMIS79363/2022
2. Category of the Proposal  : INFRA-2
3. ProjectiActivity applied for - 8(b) Townships and Area Development projects,

Proposed Devedopment of Special Food
Procassing Park at Wargal Village, Wargal
4. Name of the proposal m“ ,'s,",g“" District Ted By

5. Date of submission for TOR : 01 Jul 2022
8. Name of the Project proponent along with contact details

| TELANGANA STATE INDUSTRIAL
3) Name of the proponent |\ IFRASTRUCTURE CORPORATION

b) Mobile No. : 6303077189
c) State : Telangana
d) District : Hyderabad
e) Pincode : 500004
(8
29
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4/0A_ 1

File No,SIA/TG/MIS/79363/2022
Goverment of India
State Level Environment Impact Assessment Authority
Telangana

e

To,

M/s TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION

Telangana State Industrial Infrastructure Corporation (TSIIC) EMP Wing, 6th Floor,
Parishram Bhawan, LB Stadium road , Basheeerbagh ,Fateh Maidan Hyderabad,

Hyderabad-500004

Telangana

Tel.No.—-1; Emall:wargalproject@gmail.com

Sub. Terms of Reference to the Proposed Development of Special Food Processing Park
at Wargal Village, Wargal Mandal, Siddipet District, Telangana By M/s.TSIIC, Telangana
State Industrial Infrastructure Corporation (TSIIC) EMP Wing, 6th Floor, Parishram
Bhawan, LB Stadium road , Basheeerbagh ,Fateh Maidan Hyderabad

Dear SirfMadam,

This has referenca to the proposal submitted in the Minislry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the propenent had submitted online information in the
prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:
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4/1A_IN

1. Proposal No.: SIATGMIS/79363/2022

Proposed Development of Special Food
Processing Park at Wargal Village, Wargal

2. Name of the P I:
FIESRRES Mandal, Siddipet District, Telangana By
M/s.TSIIC
3. Category of the Proposal: INFRA-2
4. Project/Activity applied for; 8(b) Townships and Area Development
projects.
5. Date of submission for TOR: 01 Jul 2022

Date : 02-07-2022

Sri Swargam Srinivas
(IFS)

Office : Special Secretary(FAC), EFS&T,Dept., 4th Floor, Aranya Bhawan Saifabad,
Hyderabad, Telangana- 500004
Phone No : -1 Mobile ;: 6303077189
Email id : msselaa.tg@gmail.com

Note : This is auto tor granted letter.

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:
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ACTIVITY 8(b)- TOWNSHIP AREA & DEVELOPMENT PROJECTS

STANDARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT
IMPACT ASSESSMENT STUDY FOR TOWNSHIP! AREA DEVELOPMENT
PROJECTS AND INFORMATION TO BE INCLUDED IN EIA/EMP REPORT

L. Project Details
i Nccd and benefits of the project.

ii.  Submit data for built-up area for cach building, the use and occupancy classification

in linc with NBC 2016 also to be indicated [for differential functional requirements).
fi.  The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out,

II.  Land Environment

iv.  Examinc details of land us¢ as per Master Plan and land use around 10 km radius of
the project site. Analysis should be made based on latest satellite imagery for land usc
withraw images. Check on flood plain of any river.

III,. Land ncquisition and R&R

i.  Submit details of environmentally sensitive places, land acquisition status,

rchabilitation of communities/villages and present status of such activities.
IV,  Environmental Monitoring and Management
il. Examine bascline environmental quality along with projected incremental load due to
the project.

tii.  Environmcntal data to be considered in relation to the project development would be
(a) land, (b) groundwater, (c) surface water, (d) air, (c) bio-diversity, (f) noise and
vibrations, (g) socio economic and health,

iv.  Submit Roles and responsibility of the developer etc for compliance of environmental
regulations under the provisions of EP Act.

v. Examine scparately the details for construction and operation phases both for
Environmental Management Plan and Environmental Monitoring Plan with cost and
parameters.

vi. Possible carbon footprint contribution from each activities and mitigation measures
proposed shall be included as part of Environment Management Plan.

Y. Drainage

;h‘.‘.&‘r—l&€x oSN
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VIL
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Xi.
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Submit a copy of the contour plan with shbopes, drainage pattemm of the site and
surrounding arca. Any obstruction of the same by the project,

Forest
Submit the details nf the trees to be felled for the project, ifany .

Submit the present land use and permission required for any conversion such as
forest, agriculturs éle.

Water Environment

Gzound water classification as per the Central Ground Water Authority.

Water Management

Examine the details of Source of water, water requirement, use of treated waste water
and prepare a water balance chant.

Rain water harvesting proposals should be made with due safeguards for ground water
quality.

Maximize recycling of water and utilization of rain water. Examine details.
Examine soil characteristics and depth of ground water table for rainwater harvesting.

Permission from CGWA for abstraction of groundwater, if any, including dewatering
during basement excavation.

Waste Management
Examine details of sotid waste gencration treatment and its disposal.
Construction & Demolition Waste Management Plan shall be prepared as part of EMP

providing details of demolition activities involved along with quantification and
disposal mechanism.

Energy Requirements

A cettificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project.

Examiné and submit details of use of solar energy and altemnative source of energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.
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1168162/2024/18_1

) O Telangana State Industrial Infrastructure Corporation Ltd., @
l (A Governmant of Telangana Undertaking) IS

: =

IR P S S B ik L L - 0 —Date: 22.07.2022
To
The Member Secretary,

Telangana State Environmental Impact Assessment Authority (SE1AA),
0/o. Telangana State Pollution Control Board,

A3, Industrial Estate, Sanathnagar,

Hyderabad- 500 018.

Sir,

Sud: Withdraw of "Special Food Processing Park® at Wargal (V), Wargal(M), Siddipet
(Dist).Telangana by Telangana State Industrial Infrastructure Corporation
Limited (TSIIC)

seuve

Telangana State Industrial Infrastructure Corporation Limited (TSUC) has proposed to
develop Industrial park in an area of 466,17 acres (188.65 Ha) to "Special Food Processing
Park " at Warga! (V), Wargal(M), Siddipet(Dist),Telangana.

With reference. to the above subject, we are here with withdrawing the following EC
Proposal No. SIA/TG/NCP/72266/2022 Dated 14022022 Due to proposed Project falls
under 8(b) Category (Township and Area development) Hence, we are withdrawing
the above project.

We request you to kindly withdraw our proposal:

Tharking you,
Yours faithfully,

Cﬂm‘kfl{‘m

Regd. Office : "Parisrama Bhavanam®, 6th Flogr, Basheerbagh, Hyderabad - 500 004, Telangana, |
Vel : 040-23237628, 23233290.Fu +981-40-23240205, Wab : www.tsilc.telangana.govin

CIN: meooorszousccoessu W N3N
Flla No: |A3-3715/2023-1A011 {(Computer No. 204829)

Ganeratid from ‘eOffice by SUMAN KHARB, LA(SK)-IA-lll, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM
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MINUTES OF THE 187" MEETING OF
STATE EXPERT APPRAISAL COMMITTEE,
(SEAC), TELANGANA STATE
HELD ON 22.07.2022, 2.00 P.M.
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Minutes of the SEAC Meeting held on 22.07.2022

MINUTES OF THE 187" MEETING OF STATE EXPERT APPRISAL COMMITTEE
(SEAC) HELD ON 22.07.2022 AT TSPCB, PARYAVARAN BHAVAN, A-3, LE,,

SANATHNAGAR, HYDERABAD.
The following members were present:
NS;‘ Name of the Expert Position
1} Prof.Ch.Krishna Reddy, Chairman.
Villa No. 25, Senor Valley,
Filmnagar, Shaikpet,

Hyderabad — 500 096
Ph: 9866629265

z Dr.(Ms)Thatiparthi Vijayalakshmi

Plot No.110, Siddartha Nagar, S.R. Nagar Post,
Hyderabad-500038.

Ph: 9440896661

3. Shri Ravindra Samaya Mantri Member
H.No: 3-5-44/1, Flat No. 301, Areadia Apartments,
Edengaden Road, Hyderabad- 500001,
Ph:9491145160

4. Dr.Vemula Vinod Goud, Member
H.No. 6-156, Sridurga Estates,

Deepthisri Nagar, Madinaguda, Hyderabad-500049.
Ph:9440386945

5. Dr.K.Shivakumar, Member
Plot No. 328, Flat No: 302, Mehar Ninan,

KPHB 6" phase, Kukatpally, Hyderabad-500072
Ph: 9951701067

6. Prof.A Panasa Reddy, Member
H.No. 4-7-17/5/1, Ragharendra Nagar, Nacharam,
Hyderabad-500076.

Ph: 9849957268

7. Prof.C.Venkateshwar, Member
Department of Botany,

University College of Science. OU. Hyd.
Flat No. 117, ‘C’ Block, Janapria castle,
Ramnagar, Vidyanagar — Hyderabad
Ph:9440487742 & 8096754604

The members present declared that there are no conflicts of interest with the projects being
considered in this meeting. After general introductory remarks by the Chairman, SEAC, the
Committee took up items agenda-wise. The decisions of the SEAC on each case are recorded
below.

2 CHAH%KC
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Minutes of the SEAC Meeting held on 22.07.2022

Agenda Ms. Special Food Processing Park, Sy.No. 1495 & 1510, Wargal (V), Wargal
Item No. 01 | (M), Siddipet District. - Environmental Clearance - Reg.
Proposal No. | SIA/TG/MIS/79363/2022 (EC)

The representative of the project proponent Sri Shyam Sundar; and Sri Shyam Sundar of M/s. Sri
Sai Manasa Nature Tech Pvt. Ltd., attended and made a presentation before the SEAC.

The SEAC noted that earlier the SEIAA issued TORs (Auto generated) on 02.07.2022 for

preparation of EIA Report. Accordingly, the proponent prepared the EIA report and uploaded
online.

During presentation, it was informed that the Telangana State Industrial Infrastructure Corporation
(TSIIC) proposed to develop Special Food Processing Park (SFPP) near Wargal in an area of
466.17 Acres (188.65 Ha.) with 190 plots. The proposed Special Food Processing Park do not
house any Category A & Category B Industries and hence the project has to be considered under
8(b) Type of activity — Township and Area Development project under Category B.

The proponent informed that on the basis of the market analysis, area strengths and Government
policy thrust, it has been proposed concentrate on following verticals and focus areas in the
proposed Special Food Processing Park (SFPP):

Food Processing Industries
Milk Processing

Dairy Products

Rice Mills

Oil Processing Units

Cold Storages

Dry Warehouses

Packing Units

Ripening Chambers
Quality Control/Testing Lab
R&D Center

The details of landuse of the proposed project are:

Area N Remarks
S.No Land Use (s Acrié) Percentage (%)
1 Total Layout Area 466.17 100
Plotted Area (Including
2 MSME ) 225.58 48.39
3. |Road Area 5427 11.64
4. | Green Area 46.62 10.00
5 Green Area all along 415 0.89 Green:Area
boundary 34.73%
6. | Green Area within plots 111.10 23.84
7. | Social infra 13.93 2.99
8. | Utilities 6.82 1.46
9. | Truck Parking 3.70 0.79

The nearest village to the proposed site is Wargal (V) which is existing at a distance of 0.82 km
(NE); nearest water body i.e., Wargal Village Pond exists at 1.15 km (NE); nearest RF i.c., Wargal
RF exists at 2,18 km (S).

It is proposed to provide common facilities like Silos / Cold Storages / Warchouses / Weigh
Bridge, Roads, Storm water drains, Electrical Substation, etc.,

3 Houny
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Minutes of the SEAC Meeting held on 22.07.2022

The source of water is Kondapochamma Reservior (Intake Point Canal passing through project
site). The total water requirement is 2126 KLD. It was informed that individual industries, upon
establishment, will have their own STP/ETP for liquid waste treatment / disposal and hazardous
waste storage facility, within their plots as per the norms of CPCB/SPCB; and No waste water will
be discharged to the rivers/streams or water bodies i.e., Zero Discharge.

The total cost of the project is Rs. 150.50 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 6.75 Crores and recurring cost: Rs. 10.125
Lakhs/annum. Budget for CER is Rs. 50.0 lakhs.

During presentation, the SEAC observed from layout of the project that a Canal is passing on SE
corner of the site. In this regard, the proponent informed that they have left 9 mts buffer on both
sides of the Canal and also informed that adequate measures will be taken not to discharge any
treated or untreated waste water / effluent / solid waste into the Canal under any circumstances.

After detailed discussions, the SEAC recommended for issue of EC with the following specific
conditions:

» The proponent shall leave adequate buffer zone on either side of the Canal as per the norms
of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be undertaken in
the buffer zone.

e Treated or untreated waste water / effluent / solid waste shall not be discharged into the
Canal, under any circumstances and shall take adequate measures for the same.

Agenda M/s. Special Food Processing Park, Sy.No 65,66,67,69,80,81, 83,84,85, 86,87 of
Item No. 02 | Kannala (V) & 170 of Bhudakalan (V), Bellampalli Mandal, Mancherial
District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/77984/2022 (EC)

The representative of the project proponent Sri Shyam Sundar; and Sri Shyam Sundar of M/s. Sri
Sai Manasa Nature Tech Pvt. Ltd., attended and made a presentation before the SEAC.

The SEAC noted that earlier the SEIAA issued TORs (Auto generated) on 16.06.2022 for
preparation of EIA Report. Accordingly, the proponent prepared the EIA report and uploaded
online.

During presentation, it was informed that the Telangana State Industrial Infrastructure Corporation
(TSIIC) proposed to develop Special Food Processing Park (SFPP) near Bhudakalan in an area of
355.03 Acres (143.68 Ha.) with 71 plots. The proposed Special Food Processing Park do not

house any Category A & Category B Industries and hence the project has to be considered under
8(b) Type of activity — Township and Area Development project under Category B.

The proponent informed that on the basis of the market analysis, area strengths and Government
policy thrust, it has been proposed concentrate on following verticals and focus areas in the
proposed Special Food Processing Park (SFPP).

Food Processing Industries
Milk Processing

Dairy Products

Rice Mills

0Oil Processing Units

Cold Storages

Dry Warehouses

Packing Units

Ripening Chambers
Quality Control/Testing Lab
R&D Center

o Ao

4 CHAIRMA
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Minutes of the SEAC Meeting held on 22.07.2022
The details of landuse of the proposed Food Park are:

Area Percentage Remarks

$:No Land Use (In Acres) (%)
1. Total Layout Area 355.03 100

2. Plotted Area(Including MSME 152.43 42.93

Area)

3. | Road Area 44.85 12.63

4. | Green Area 35.63 10.04

5. | Green Area all along boundary 1.90 0.54

6. | Green Area within plots 75.08 21.15 Green Area

7. | Canal Buffer 551 1.55 33.28%

8. | HT Line 0.85 0.24

9. |CFC 12.65 3.56

10. | Commercial Area 12.52 3.53

11. | Utilities 9.13 2.57

12. | Truck Parking 4.48 1.26

The nearest village to the proposed site is Bellampalli (V) which is existing adjacent to the site;
nearest water body i.e., Mathamarrigudem Pond exists at 914 mts (SE) & Rallavagu is passing
within project site; nearest RF i.e., Tandur RF exists at 1.5 km (W),

The source of water is Mission Bhagiratha. The total water requirement is 1584 KLD. It was
informed that individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plot as per the norms

of CPCB/SPCB; No waste water will be discharged to the rivers/streams or water bodies — Zero
Discharge.

The total cost of the project is Rs. 115.0 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 5.75 Crores and recurring cost: Rs. 8.62
Lakhs/annum. Budget for CER is Rs. 50.0 lakhs.

It was informed that Rallavagu is passing across the project site. During presentation, the SEAC
observed that the project siteis adjacent to Railway Track. In this regard, the proponent informed
that the Rallavagu passing across the site is a First order stream and adequate buffer zone will be
left on both sides of the stream, adequate distance shall also be provided from the boundary of
Railway property as per the norms of G.0.Ms.No.168, dt.07.04.2012.

After detailed discussions, the SEAC recommended for issue of EC with the following specific
conditions:

¢ The proponent shall leave adequate buffer zone on either side of the Stream; adequate
distance shall also be provided from the boundary of Railway property as per the norms of
G.0.Ms.No.168, di.07.04.2012 and no developmental activities shall be undertaken in the
buffer zone.

¢ Treated or untreated waste water / effluent / solid waste shall not be discharged into the
Rallavagu, under any circumstances and shall take adequate measures for the same.

Agenda M/s. Special Food Processing Park, Sy.No 79/74/12,
Item No. 03 | Lingampally/Jangaon/Karadpally ~ Villages,  Sadasivanagar  Mandal,

Kamareddy District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MI1S/80821/2022 (EC)

File No. 1A3-3/15/2023-IA.III (Computer No. 204829)

The representative of the project proponent Sri Shyam Sundar; and Sri Shyam Sundar of M/s. Sri
Sai Manasa Nature Tech Pvt. Ltd., attended and made a presentation before the SEAC.

The SEAC noted that earlier the SEIAA issued TORs (Auto generated) on 16.06.2022 for
preparation of EIA Report. Accordingly, the proponent prepared the EIA report uploaded

online. z
5 CHAIRM:{N—;gAC
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Minutes of the SEAC Meeting held on 22.07.2022

During presentation, it was informed that the Telangana State Industrial Infrastructure Corporation
(TSHIC) proposed to develop Special Food Processing Park (SFPP) near
Lingampally/Jangaon/Karadpally Village in an area of 673.82 Acres (272.69 Ha.). with 124 plots.
The proposed Special Food Processing Park do not house any Category A & Category B
Industries and hence the project has to be considered under 8(b) Type of activity — Township and
Area Development project under Category B.

The proponent informed that on the basis of the market analysis, area strengths and Government
policy thrust, it has been proposed concentrate on following verticals and focus areas in the
proposed Special Food Processing Park (SFPP).

Food Processing Industries
Milk Processing

Dairy Products

Rice Mills

Oil Processing Units

Cold Storages

Dry Warchouses

Packing Units

Ripening Chambers
Quality Control/Testing Lab
R&D Center

The details of landuse of the proposed Food Park are:

Area Percentage Remarks
S.No Land Use (In A ) (%)
1 Total layout Area 673.82 100
Plotted Area(Including
2. MSME Area) 290.78 43.15
3. | Road Area 74.14 11.00
4. | Green Area 73.99 10.98
5, go"“':i:"" alislong 511 0.77 Green Area
uncary 33.00%
6. | Green Area within plots 143.22 21.26
7. |CFC 34.34 5.10
8. | Commercial Area 19.40 2.88
9. | Utilities 11.78 1.75
10. | Truck Parking 21.06 312

The nearest village to the proposed site is Janagaon (V) which is exists at a distance of 0.27 km;
nearest water body i.e., Bhumpalle waterbody & Kankal waterbody exists at 3.20 km; nearest RF
i.e., Yellareddy RF exists at 6.61 km (SW).

The source of water is Kaleshwaram Irrigation project water will be tapped by the Amarlabanda
Reservior. The total water requirement is 3009 KLD. It was informed that individual industries,
upon establishment, will have their own STP/ETP for liquid waste treatment / disposal and
hazardous waste storage facility, within their plot as per the norms of CPCB/SPCB; No waste
water will be discharged to the rivers/streams or water bodies — Zero Discharge.

The total cost of the project is Rs. 220.0 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 12.0 Crores and recurring cost: Rs. 18.0

Lakhs/annum. Budget for CER is Rs. 50.0 lakhs.
CHAIRMAN, iEAC

After detailed discussions, the SEAC recommended for issue of EC,
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Minutes of the SEAC Meeting held on 22.07.2022

Agenda M/s. Special Food Processing Park, Sy.No. 49, Sarvareddypalli Village,
Item No. 04 | Vangoor Mandal, Nagarkurnool District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/77988/2022 (EC)

The representative of the project proponent Sri Shyam Sundar; and Sri Shyam Sundar of M/s. Sri
Sai Manasa Nature Tech Pvt. Ltd., attended and made a presentation before the SEAC.

The SEAC noted that earlier the SEIAA issued TORs (Auto generated) on 16.06.2022 for
preparation of EIA Report. Accordingly, the proponent prepared the EIA report and uploaded
online.

During presentation, it was informed that the Telangana State Industrial Infrastructure Corporation
(TSIIC) proposed to develop Special Food Processing Park (SFPP) near Sarvareddypalli Village
in an area of 492.82 Acres (199.44 Ha.) with 68 plots. The proposed Special Food Processing Park
do not house any Category A & Category B Industries and hence the project has to be considered
under 8(b) Type of activity — Township and Area Development project under Category B.

The proponent informed that on the basis of the market analysis, area strengths and Government
policy thrust, it has been proposed concentrate on following verticals and focus areas in the
proposed Special Food Processing Park (SFPP).

Food Processing Industries
Milk Processing

Dairy Products

Rice Mills

0il Processing Units

Cold Storages

Dry Warehouses

Packing Units

Ripening Chambers
Quality Control/Testing Lab
R&D Center

The details of landuse of the proposed Food Park are:

. Area o Remarks
S.No Land Use (fn/Acves) Percentage (%)
1. | Total layout Area 474.28 100.00
Plotted Area(Including
2. MSME Area) 207.9 43.83
3. | Road Area 52.18 11.00
4. | Green Area 5197 10.96
Green Area all along
S boundary 6.86 1.45 Givsn:Avea
6. | Green Area within plots 102.40 21.59 34.00 %
7. | Social Infra 21.97 4.63
8. | Utilities 15.89 3.35
9. | Truck Parking 14.00 2.96
10. | Excluding Area 1.11 023

The nearest village to the proposed site is Banavath Thanda which is exists at a distance of 0.02
km; nearest water body i.e. Charakonda Cheruvu exists at 1.90 km (N); nearest RF i.c.,
Charakonda RF exists at 260m (E).

The soure of water is Dindi Reservior. The total water requirement is 2128 KLD. It was informed
that individual industries, upon establishment, will have their own STP/ETP for liquid waste
treatment / disposal and hazardous waste storage facility, within their plot as per the norms of
CPCB/SPCB; No waste ‘water will be discharged to the rivers/streams or water bodies — Zero

Discharge.
A 20f
7 CHAIRMAN, SEAC
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The total cost of the project is Rs. 160.0 Crores. The proponent is proposing budget for

Environmental protection towards capital cost: Rs. 8.0 Crores and recurring cost:
: Rs. 8. t: Rs. 12.0
Lakhs/annum. Budget for CER is Rs. 50.0 lakhs in first 5 years. ®

After detailed discussions, the SEAC recommended for issue of EC.

Agenda “Proposec.l Industrial Park” by Telangana State Industrial Infrastructure
Item No. 05 | Corporation Limited (TSHC), Sy. No. 682, 693, 694, 695, 696, 697, 699, 701,

702, 704, 705, 706, 707, 708, 711, 712, 713, 714, 715, 716, 717, 700,703,710
Dandumalkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District —
Amendment to Environmental Clearance - Reg.

Proposal No. | SIA/TG/NCP/ 284646 /2022 (MODI-EC)

The representative of the project proponent Sri Shyam Sundar; and Sri Shyam Sundar of M/s. Sri
Sai Manasa Nature Tech Pvt. Ltd., attended and made a presentation before the SEAC.

Earlier, the SEIAA, TS issued EC vide order dt.18.07.2021 "Proposed Industrial Park" by M/s.
Telangana State Industrial Infrastructure Corporation (TSIIC) Ltd., Sy. Nos. 682, 693, 694, 695,
696, 697, 699, 701, 702, 704(P), 705(P). 706, 707, 708, 709, 711, 712, 713, 714, 715, 716, 717
Dandumalkapur (V) Choutupal (M), Yadadri-Bhuvanagiri District 143.38 Ha (354.15 acres).

Now, the proponent informed that they acquired additional land of total area Acs 459.28 Gts.
including an area of Ac.104.98 Gts. which originally GoTS has issued G.O. vide Ir.no.
8/4953/2016, dt.05.10.2016 and submitted a copy of same.

The details of landuse of the proposed Food Park after proposed Amendment are:

S.No. | Land Use Area Area Percentag | Remarks
(In SqMtrs) | (In Acres) | e (%)
1 Total Layout Area 1858642 459.28 100
2. Industrial Plot Area 644867 159.35 34.7
3. Commercial Area 43544 10.76 2.34
4. Roads 512899 126.74 27.6
s, Green AreaOpeq Spaces 185872 4593 10
'Within Plots 431193 106.55 23.2 Green
6. Green Buffer Area 11453 2.83 0.62 s :‘A;;:;/
o o
% NALA Buffer Area 5018 1.24 0.27
Public Utilities/Social 19749 4.88 1.06
Infra/Common facilities
9. Truck Parking & Drivers rest 4047 1.00 0.22
area
Total Area 1858642 459.28 100
Hence, it was requested to issue Amendment to EC with the following changes:
SL Particulars Existing ( as per Proposed Total after Amendment
No. EC Conditions) Amendment
1 Land Extent 354. 30 Acers Ac 104.98 Gts Acs 459.28 Gts _
2 | Survey No. 682, 693, 694, 695, | 704, 705, 682. 693, 694, 695, 696,
696. 697, 699, 701, | 700,703,710 697, 699, 701, 702, 704,
702, 704(P), 705(P). 705, 706, 707, 708, 711,
706, 707, 708, 711, 712, 713, 714, 715, 716,
712, 713, 714, 715, 717, 700,703,710
716,717 =
3 Industrial Plots 376 90
¢l Ay
8 CHAIRMAN,SEAC
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4 | Project Cost Rs. 350 Crores Rs. 10.0 Crores Rs. 360 Crores
5 EMP Cost Capital Cost: Rs.350 | Capital Cost: Rs.50 | Capital Cost: Rs.400 Lakhs
Lakhs Lakhs Recurring Cost: Rs. 55
Recurring Cost: Rs. | Recurring Cost: Rs. | Lakhs
50 Lakhs 5 Lakhs
6 Manpower Construction Phase: | Construction Phase: | Construction Phase: 300
Requirement 250 No's 50 No’s No’s
Operational Phase: | Operational Phase: | Operational Phase: 6078
5428 No’s 650 No's No’s
7 | Power 55.0 MW Source: 15.0 MW Source: 70.0 MW Source:
Requirement Telangana State Telangana State Telangana State Electricity
Electricity Board Electricity Board Board (TSSPDCL)
(TSSPDCL) (TSSPDCL)
8 | Water 2215 KLD, Ground | 660 KLD, Ground 2875 KL.D, Ground Water/
Requirement Water/ Mission Water/ Mission Mission Bhagiratha
Bhagiratha Bhagiratha
9 | Solid Waste 1357 kg/d 460 kg/d 1817 kg/d
10 | DG sets 2 x 150 kVA 1 x150 kVA 3 x 150 kVA
11_|STP 225 m'/d - 225 m’/d
12 | Green Belt Area 118.36 36.95 Acres 155.31 Acres

After detailed discussions, the SEAC recommended for issue of Amendment to EC.

Agenda Development of Industrial Park by M/s. Telangana State Industrial

Item No. 06 | Infrastructure Corporation Limited (TSIIC)” At Mandapally and Mittapally
(V), Siddipet Urban (M), Rajgopalpet and Mundrai (V) in Nangoor (M),
Siddipet District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/NCP/53899/2020 (EC)

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)
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The representative of the project proponent Sri Shyam Sunder; and Sri Chakaradhar of M/s.
Ramky Enviro Pvt. Ltd., attended and made a presentation before the SEAC.

The SEAC noted that earlier the SEIAA issued TORs on 24.08.2020 for preparation of EIA
Report. Accordingly, the proponent undergone the process of public hearing on 23.04.2022 and
submitted Final EIA Report along with minutes of public hearing and issues emerged during
public hearing. The SEAC noted the contents of Final EIA report. The SEAC observed from the
minutes of Public Hearing & representations that the issues emerged during public hearing are
employment to locals; take possible environmental protection measures; extensive greenbelt
development; welfare development; etc.,

The proponent informed that Job opportunities for locals would be provided in the upcoming
Industrial park based on their skills & qualification; and also proposed Environmental protection
measures to reduce the pollution like:

* The emissions from DG sets and Boiler stacks will be followed as per CPCCB/MoEF&CC
guidelines.

*  33% of the area will be used for Green Belt within Industrial Park to control air pollution.

* Water will be sprinkled to reduce the suppression of dust during the construction phase.

* The Waste Water generated will be treated in Combined Waste Water Treatment Plan
(CWWTP) and reused for industrial activities, workers and Green Belt development.

* An amount of Rs.78 Lakhs is allocated for CER activities towards community
welfare/development.

The details of landuse of the proposed Industrial Park are:

4 deoiy
9 CHAIRMAN, SEAC
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Area
Layout area and features Areain %

Acres
Plotted area 115.3 45.71 %
Commercial/CFC 4.72 1.87 %
Green Area within Plots & CFC 56.92 22.56 %
Green Area 26.59 10.54 %
Road Arca 31.98 12.68 %
HT Tower Line (With Road) 14.18 5.62 %
Utilities/Sub Station 1.62 0.64 %
Truck Parking 0.93 0.37 %
Net Lavout area 252.24 100 %
Housing Area 10.32
Canal with Buffer Area 5.66
Water bodies Area 1.83
Existing BT Road Area 5.37
UDL Land Allotted (DXN) 31.45
Green Area in UDL Land Allotted 15.48
Total Layout area 322.35 Acres
Number of plots in IP: 74 Number of plots in MSME: 81

The type of industries proposed in the park are:

Food & Agro processing Industries, General Industries like, Electronic manufacturing, Printing,
Mineral processing, Carboard, wodden furniture making, Packaging industries, Electrical and
electronic items assembling, Engineering and Fabrication, General Machinery, Heavy Structural
Steel Rolling Plants, etc.

The nearest village to the proposed site is Mundrai (V) which is exists at a distance of 1.8 km;
nearest water body i.e., Ura Cheruvu exists at 0.8 km; nearest RF i.e., Marpadiga RF exists at 7.5
km.

The soure of water is from Ranganayaka Canal passing through the site and Mission Bhagiratha.
The total water requirement is 1995 KLD and total quantity of waste water generated is 865 KLD.
It is proposed to treat the waste water in Common Waste Water Treatment Plant (CWWTP) /
CETP of capacity 1.05 MLD and the treated water will be reused. No waste water will be
discharged to the rivers/streams or water bodies — Zero Discharge.

The total cost of the project is Rs. 78.34 Crores. The proponent is proposing budget for
Environmental protection towards capital cost: Rs. 5.5 Crores and recurring cost: Rs. 8.25
Lakhs/annum. Budget for CER is Rs. 78.0 lakhs.

During presentation, the SEAC observed from layout of the project that a Canal is passing across
the site. In this regard, the proponent informed that they will leave adequate buffer area on both
sides of the Canal and also informed that adequate measures will be taken not to discharge any
treated or untreated waste water / effluent / solid waste into the Canal under any circumstances.

After detailed discussions, the SEAC recommended for issue of EC with the following specific
conditions:

e The proponent shall leave adequate buffer zone on either side of the Canal as per the norms
of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be undertaken in
the buffer zone.

e Treated or untreated waste water / effluent / solid waste shall not be discharged into the
Canal, under any circumstances and shall take adequate measures for the same.

£
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY (SEIAA), TELANGANA
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MINUTES OF THE 174" MEETING OF THE STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), TELANGANA, HELD ON 27.07.2022 AT TSPCB,
PARYAVARAN BHAVAN, A.3, LE., SANATHINAGAR, ITYDERABAD ~ 500 018.

The following were present:

1. Prof.M. Ananda Rao, Chairman, SEIAA, Chairman, SEIAA
8-48/1, Ravidranagar, St. No. 8, Habsiguda,
Hyderabad - 500 007

2. Dr.B.Narsaiah, Member, SEIAA
H.No.6-3-98, 4™ Cross Hastinapuri,
Sainikpuri, Secunderabad — 500 094

3, Sri Swargam Srinivas, JFS, Member Secretary, SEIAA
Special Secretary (FAC), EFS&T, Dept.,
330 A, D Block,

Telangana Secretariat, Hyderabad.

The members present declared that there are no conflicts of interest with the projects being
considered in this meeting.

The Member Secretary, SEIAA welcomed the Chairman and the Member of SEIAA. After general
introductory remarks by the Chairman, SEIAA, the Committee took up items agenda-wise and reviewed
the recommendations of State Expert Appraisal Committee (SEAC). After detailed deliberations &
discussions on recommendations of the SEAC, the SEIAA recorded their decisions on case to case basis as

under.
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Minutes of the SEIAA Meeting held on 27.07.2022

Agenda Special Food Processing Park by M/s. TSIIC, Sy.No. 1495 & 1510, Wargal
Item No. 01 | (V), Wargal (M), Siddipet District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/79363/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that Canal is passing
on SE corner of the site and the proponent stated that they will provide 9 mts buffer on both sides
of the canal. Hence, approved the project for issue of Environmental Clearance with the following
specific conditions:

e The individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plots as per
the norms of CPCB/SPCB; and No waste water will be discharged to the rivers/streams
or water bodies i.e., Zero Discharge.

e The proponent shall leave adequate buffer zone on either side of the Canal as per the
norms of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be
undertaken in the buffer zone.

¢ Treated or untreated waste water / effluent / solid waste shall not be discharged into the
Canal, under any circumstances and shall take adequate measures for the same.

Agenda Special Food Processing Park by M/s. TSIIC, Sy.No 65,66,67,69,80,81,
Item No. 02 | 83,84,85, 86,87 of Kannala (V) & 170 of Bhudakalan (V), Bellampalli Mandal,
Mancherial District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/77984/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that Rallavagu
passing across the site is a First order stream and Bellampalli (V) & Railway Track are existing
adjacent to the site. The proponent stated that adequate buffer zone will be left on both sides of the
stream and near to the habitation & Railway track. Hence, approved the project for issue of
Environmental Clearance with the following specific conditions;

e The individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plots as per
the norms of CPCB/SPCB; and No waste water will be discharged to the rivers/streams
or water bodies i.¢., Zero Discharge.

e The proponent shall leave adequate buffer zone on either side of the Stream; adequate
distance shall also be provided from the boundary of Railway property as per the
norms of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be
undertaken in the buffer zone.

e Treated or untreated waste water / effluent / solid waste shall not be discharged into the
Rallavagu, under any circumstances and shall take adequate measures for the same.

o The non-polluting industries viz., cold storages, dry ware houses, packing units only
shall be establilshed near to the habitation.

Agenda Special Food Processing Park by M/s. TSIIC, Sy.No 79/74/12,
Item No. 03 | Lingampally/Jangaon/Karadpally ~ Villages,  Sadasivanagar  Mandal,
Kamareddy District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/M1S/80821/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance with the following specific conditions:

e The individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plot as per
the norms of CPCB/SPCB; No waste water will be discharged to the rivers/streams or
water bodies — Zero Discharge.

e L0 10 Bamd
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Minutes of the SEIAA Meeting held on 27.07.2022

Agenda Special Food Processing Park by M/s. TSIIC, Sy.No. 49, Sarvareddypalli
Item No. 04 | Village, Vangoor Mandal, Nagarkurnool District. - Environmental Clearance
- Reg.

Proposal No. | SIA/TG/MIS/77988/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that Banavath
Thanda is near to the site. However, approved the project for issue of Environmental Clearance
with the following specific conditions:

e The individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plot as per
the norms of CPCB/SPCB; No waste water will be discharged to the rivers/streams or
water bodies — Zero Discharge.

* The non-polluting industries viz., cold storages, dry ware houses, packing units only
shall be establilshed near to the habitation.

Agenda “Proposed Industrial Park™ by Telangana State Industrial Infrastructure
Item No. 05 | Corporation Limited (TSIIC), Sy. No. 682, 693, 694, 695, 696, 697, 699, 701,
702, 704, 705, 706, 707, 708, 711, 712, 713, 714, 715, 716, 717, 700,703,710
Dandumalkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District —
Amendment to Environmental Clearance - Reg.

Proposal No. | SIA/TG/NCP/ 284646 /2022 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved for issue of
Amendment to Environmental Clearance.

Agenda Development of Industrial Park by M/s. Telangana State Industrial
Item No. 06 | Infrastructure Corporation Limited (TSIIC)” At Mandapally and Mittapally
(V), Siddipet Urban (M), Rajgopalpet and Mundrai (V) in Nangoor (M),
Siddipet District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/NCP/53899/2020 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Environmental Clearance with the following specific conditions:

¢ The proponent shall leave adequate buffer zone on either side of the Canal as per the
norms of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be
undertaken in the buffer zone.

e Treated or untreated waste water / effluent / solid waste shall not be discharged into the
Canal, under any circumstances and shall take adequate measures for the same.

W MEMBER =
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Agenda "Lake Woods'" by M/s. Saridena Constructions Private Limited, Sy. No. 383
Item No. 07 | & 383/P, Manchirevula (V), Gandipet (M), Rangareddy District. -
Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/278595/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail in the meeting held on
13.07.2022 and noted that old sheds are existing in the proposed site and stated that the sheds will
be dismantled to takeup the new project buildings. Therefore, the proponent is directed to
demolish the existing sheds and dispose the waste material as per the Construction & Demolition
Rules and then apply afresh for EC. Hence rejected.

Subsequently, the proponent submitted representation dt. 14.07.2022 stating that in the
MoEF&CC, Gol 85" EAC(Infra) meeting held on 30-31* March, 2022, the EAC has considered a
proposal involving demolition of existing hospital project and recommended for issue of EC by
stipulating a condition. The proponent requested to re-consider their proposal. Hence, approved
for issue of EC with a condition to dispose the construction debris as per the C&D Rules.

Agenda Commercial Building by M/s. Hitec Cyberspazio LLP, Plot No. 3 & 4,
Item No. 08 | Situated in Hitech City Layout, Sy. No. 64, Madhapur (V), Serilingampally
(M), Rangareddy District. - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/278809/2022 (EC)

The SEIAA discussed the recommendations of the SEAC in detail in the meeting held on
13.07.2022 and noted that earlier the proponent proposed to construct new buildings after
demolition of existing building of G+5Floors. The proposal was rejected vide order dt.25.06.2022
and directed the proponent to apply for EC after demolition of the building and disposal of waste
as per C&D Rules. However, the project proponent again applied for EC without demolition of the
building and disposal of waste duly mentioning the MoEF&CC, Gol OM dt.29.03.2022. Whereas,
the OM dt.29.03.2022 has not mentioned about demolition of existing buildings, hence the
proposal is rejected.

Subsequently, the proponent submitted representation dr.14.07.2022 stating that they will
dismantle the existing building and dispose the construction debris as per the C&D Rules before
taking of contruction of new building. The groponem requested to re-consider their proposal.
Further, it was noted that MoEF&CC, Gol 85" EAC(Infra) meeting held on 30-31* March, 2022,
the EAC has considered a proposal involving demolition of existing hospital project and
recommended for issue of EC by stipulating a condition. Hence, approved for issue of EC with a
condition to dispose the construction debris as per the C&D Rules.

¢
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EC

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

The Chief Engineer

TELANGANA STATE INDUST AL INFRASTRUCTURE CORPORATION

Telangana State Industrial Infr- -tructure Corperation (TSIIC) EMP Wing,
6th Floor, Parishram Bhawan, LB Stadium roai , Bas eeerbagh ,Fateh
Maidan Hyderabad -500004

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

Telangana By M/s.TSIIC

7. Name of Company/Organization ~TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATION
8. Location of Project Telangana

9. TOR Date 02 Jul 2022

and Virtuous Environmental Sin

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

0y
> — under the provision of EIA Notification 2006-regarding
T «a
hy i Sir/Madam,
S > ) This is in reference to your application for Environmental Clearance (EC)
.S o in respect of project submifted to the SEIAA vide proposal number
¢ 5 © SIA/TG/MIS/79363/2022 dated 15 Jul 2022. The particulars of the environmental
U a g clearance granted to the project are as below.
c S
2 & | 1. ECidentification No. EC22B039TG118233
: 8 O 2. File No. SIA/TG/MIS/73363/2022
U) E 3. Project Type New
L ,E 4. Categoiy B1
> o 5. Project/Activity including 8(b) Townships and Area Development
-l > Schedule No. projects.
m g 6. Name of Project Proposed Development of Special Food
o Processing Park at Wargal Village,
< & Wargal Mandal, Siddipet District,
a o
=
O
<
g
L
2
o
O
<
1
2
Q.
~

(e-signed)
Sri £ wargam Srinivas
Date: 29/07/2022 Member Secretary
SEIAA - (Telangana)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B039TG118233  File No. - SIATG/MIS/79363/2022 Date of Issue EC - 29/07/2022 Page 1 of 11
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1. This has reference to your application along with EIA Report submitted online on 15.07.2022
(proposal No. SIA/TG/NCP/79363/2022) accepted on 19.07.2022 seeking Environmental
Clearance for the “Special Food Processing Park” by M/s. Telangana State Industrial
Infrastructure Corporation (TSIIC) Ltd., Sy.No. 1495 & 1510, Wargal (V), Wargal (M),
Siddipet District. It was informed that total power requirement for the project is estimated to
be 3500 kVA. Three-phase electrical power supply will provide through the nearest available
sub-station of Telangana State Electricity Board. It was noted that the nearest human
habitation viz., Wargal (V) exist at a distance of .82 km from the proposed site. It was noted
that nearest water body viz., Wargal Village Pond exists at a distance of 1.15 km from the
boundary of the site. It was also noted that nearest RF viz., Wargal RF exists at a distance of
2.18 km from the boundary of the site. The capital cost of the project is Rs. 150.50 Crores.

} 1. The Telangana Stat: Industrial Infrastructure Corporation (TSIIC) proposed to develop
Special Food Processing Park (SFPP) near Wargal in an area of 466.17 Acres (188.65 Ha.)
with 190 plots. The proposed Special Food Processing Park do not house any Category A &
Category B Industries. as per EIA Notification 2006 & subsequent amendments and hence the
project has to be considered under 8(b) Type of activity — Township and Area Development
project under Category B.

1II. The area details of the proposed Industrial Park as informed by the proponent are as follows:

:S__l‘lz) ~ Land Use e Areg(ln A_cre:s) Percentage (‘Vli Remarks
1. | Total Layout Area 466.17 100
Plotted Area (Including
2L MSME Area) 225.58 48.39
3. | Road Area 54.27 11.64
4. | Green Area 1 4662 ~10.00 ]
Green Area all along
57' | boundary i 1o ' 4__?_89_y | Green Area
6. | Green Area withinplots | 111.10 23.84 3473 %
7. | Social infra 13.93 2.99
8. | Utilities 682 |- 146 )
9. | Truck Parking = 3.70 079 e

IV. The proponent inf>rmed that on the basis of the market analysis, area strengths and
Government policy thrust, it has been proposed concentrate on following verticals and focus
areas in the proposed Special Food Processing Park (SFPP):

Food Processing Industries
Milk Processing

Dairy Products

Rice Mills

il Processing Units

Cold Storages

Dry Warehouses

Packing Units

e © o © ©° o 9o o
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e Ripening Chambers
¢ Quality Control/Testing Lab
e R&D Center

The proposal has been examined and processed in accordanc: with EIA Notification, 2006
& its amendments thereof. The proponent obtained Auto Terms of Reference (TORs) vide
Ir. dt. 02.07.2022. The State Level Expert Appraisal Committees (SEAC) of Telangana State
examined the application along with Final EIA report in its meeting held on 22.07.2022.
Based on the information furnished, presentation made by the proponent and the consultant
M/s. Sri Sai Manasa Nature Tech Pvt. Ltd., Hyderabad; Proponent’s Ir.dt.23.07.2022; the
Committee considered the project proposal and recommended for issue of Environmental
Clearance. The State Level Environment Impact Assessment Authority (SEIAA) in its
meeting held on 27.07.2022 examined the proposal and recom nendations of SEAC for issuc
of Environmental Clearance. Accordingly, after discussions in the matter, the SEIAA,
Telangana hereby accords Environmental Clearance to the project as mentioned at Para
No. I under the provisions of EIA Notification - 2006 and its s 1bsequent amendments issued
under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

1. Statutory compliance:

i)

This clearance is subject to final order of the Hon'ble Suprems= Court of India in the matter
of Goa Foundation Vs Union of India in Writ Petition (Civi)) No.460 of 2004 as may be
applicable to this project.

ii) The project proponent shall obtain forest clearance under the provisions of Forest

(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

iii) The project proponent shall obtain clearance from the National Board for Wildlife, if

applicable.

(@) iv) The project proponent shall prepare a Site-Specific Corservation Plan & Wildlife

v)

Management Plan and approved by the Chief Wildlife Wardzn. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance repont.

“Consent for Establishment” shall be obtained from Telangana State Pollution Control
Board (TSPCB) under Air and Water Act. Further, the individual industries proposed in the
Industrial Park shall also obtain Consents from the TSPCB under Air and Water Acts before
the start of any activity / construction work at site.

vi) This environmental clearance is only for the said Industrial Park. Any other activity (i.e.,

other than the activities listed in the EC Order) within the Industrial Area would require

separate environmental clearance, as applicable under EIA Notification, 2006 as amended
from time to time.

EC Identification No. - EC22B039TG118233  File No. - SIA/T G/MIS/79363/2022 Date of Issue EC - 29/07/2022 Page 3 of 11

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)

181

Generated from eOffice by SUMAN KHARB, LA(SK)-IA-IIl, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM



182

vii) The project proporient shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in
case of drawl of surface water required for the project.

viii) The project propcnent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

ix) All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by projcct proponents from the respective competent authorities.

‘ x) The buildings shal have adequate distance (as per local building bye laws) between them to
allow movement of fresh air and passage of natural light, air and ventilation in accordance
[
|
\
|

with guidelines of local authorities.

Il. Air quality monito-ing and preservation: o

i) The project proponent shall install system to carryout Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM10 and

PM2.5 in reference to PM emission, and SO2 and NOx in reference to SO2 and NOx

“ emissions) within and outside the Industrial arca at least at four locations (one within and
‘ three outside the plant area at an angle of 120 each), covering upwind and downwind

directions.

ii) The emissions from the Boilers/furnaces shall be routed through appropriate Air Pollution
Control equipment followed by stacks of adequate height. The concentration of particulates
in the emission shzll not exceed 100 mg/Nm'’. Sampling Port with removable dummy of not
less than 15cm diameter in the stack at a distance of 8 times the diameter of the stack from
{he nearest constraint such as bends ete, shall be provided to monitor stack emissions. The
CBMWTF shall comply with emission standards notified under BMWM Rules, 2016.
Stacks of adequatc height shall be provided for D.G. Sets 10 x 250 kVA capacity, as per

CPCB norms.
@

1 iii) The industries proposed in the Food Park shall take adequate measures to avoid any odour
nuisance in the sur-oundings.

The D.G. sets to b= used during development/ construction phase shall be in conformity to
Environment (Protzction) Rules prescribed for air and noise emission standards. Storage of
diesel shall be made underground and necessary approvals/permissions from Chief control
of explosives to be obtained.

iv)

the entry and exit points from the roads adjoining the proposed

i v) Traffic congestion near
oading shall be fully internalized and

project site must bz avoided. Parking, loading and unl
no public space shall be utilized.

onstruction material to the site should have a Pollution Under

vi) Vehicles hired for bringing ¢
able air and noise emission standards

Control (PUC) certificate and shall conform to applic
and shall be operated only during non-peak hours.
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II1. Water quality monitoring and prcsewaﬁdﬁ:

ii.

iv.

vi.

vii,

viii.

Xi.

The source of fresh water is from Kondapochamma Reservoir (Intake Point Canal passing
through project site). Total quantity of water required during occupational stage is 2126 KLD.
Out of that, water required for industrial process is 1389.0 KLD; Common facilities is 170.0
KLD:; Greenbelt is 311.0 KLD & domestic purpose is 256.0 KLD.

Zero discharge concepts shall be adopted in the proposed project for treatment and reuse
of effluent, as it was informed that individual industries will establish their own STP &
ETP in their premises to treat the effluents and reuse the tieated waste water. The TSIIC
shall ensure implementation of the same. Effluent shall 1ot be discharged outside the
premises under any circumstances. The domestic waste water generated from the entire
park shall be treated in STP.

The individual industries, upon establishment, shall have their own STP/ETP for
liquid waste treatment / disposal and hazardous waste storage facility, within their
plots as per the norms of CPCB/SPCB; and No waste water shall be discharged to
the rivers/streams or water bodies i.e., Zero Discharge.

The project proponent shall install effluent monitoring sysiem with respect to standards
prescribed in Environment (Protection) Rules 1986. The individual industries shall adopt
online emission / effluent monitoring system as per CPC3 guidelines / SPCB consent
orders.

. Construction of storm water drains for collection, storage and its re-use as per guidelines of

Central Ground Water Authority (CGWA).

The project proponent shall report to the State Pollution Control Board about the
compliance of the prescribed standards for all discharges frcm the Industrial Area into the
sea. - Project specific.

Fixtures for showers, toilet flushing and drinking shall be of low flow either by use of
aerators or pressure reducing devices or sensor based control.

The quantity of fresh water usage, water recycling and cainwater harvesting shall be
measured/recorded to ensure the water balance as projected by the project proponent. The
record shall be submitted to the concerned Regional Office of the Ministry along with six
monthly monitoring reports.

Water demand during development/construction shall be ieduced by use of pre-mixed
concrete, curing agents and other best practices referred. Project specific.

The project proponent shall monitor regularly ground water quality at least twice a year
(pre and post monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognised under Environment (Protection) Act, 1986 and
NABL accredited laboratories.

The project proponent shall make efforts to minimise water consumption in the industrial
complex by segregation of used water, practicing cascade use and by recycling treated
walter.
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xii. ~ Weep holes in the compound walls shall be provided to ensure natural drainage of rain
water in the catchment area during the monsoon period.

xiii.  The project should not amend or alter the pathways of the natural streams or creeks/rnallah
flowing.

xiv.  Rain water harvesting for roof run-off and surface run- off, as plan submitted shall be
implemented. Before recharging the surface run off, pre-treatment must be done to remove
suspended matter, oil and grease. The bore well for rainwater recharging shall be kept at
least 4 m above the highest ground water table.

IV. Noise monitoring aad prevention:
i. Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance repor:.

ii. The ambient noise levels should conform to the standards prescribed under E(P)A Rules, o
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

V. Energy Conservation measures:

i.  Provide solar power generation on roof tops of buildings, for solar light system for all
common ares, street lights, parking around project area and maintain the same
regularly;

ii.  Provide LED lights in their offices and residential areas.

VI. Waste managemen::

i The details of Westes generated from the Special Food Processing Park are as following:

S.No Description Quantity Method of Disposal o
1 Hazardous waste 0.54 TPD Sent to TSDF
2. | Used batteries 257 Nos. Sold / TSDF
3. |Wasteoil | 0017KLD TSDF
4. |Recyclewaste | 102TPD | . Sold
2 Authorized venders, Municipal
. 5 Industrial I\ﬁw 1.42 ’12’D landfill e
6, |Medicalontre &First | s 1pp | Biomedical treatment facility

| aid box/kits ,

ii  Disposal of muck during development/construction phase should not create any adverse
effect on the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people. only in approved sites with the approval of
competent authority. The ground water quality of the adjacent to dumping area should be
monitored and report should be submitted to MoEF&CC and its Regional Office
concerned.
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iii  Fly ash bricks should be used as building material in the corstruction as per the provisions
of Fly Ash Notification of September, 1999 nd amended as on 27" August, 2003 and
25th January, 2016.

iv  All hazardous waste generated during development/ construction phase, shall be disposed
off as per applicable rules and norms with necessary appr yvals of the Central Pollution
Control Board/State Pollution Control Board.

v  Used LEDs shall be properly collected and disposed offisent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury contamination.
Use of solar panels may be done to the extent possible. linergy conservation measures
should be as per Bureau of Energy Efficiency (BEE) standaids.

vi  Air pollution and the solid waste management aspects need to be properly addressed
ensuring compliance of the Construction and Demolition Waste Management Rules, 2016.

®) vii  The solid waste gencrated shall be properly collected and segregated in accordance with
the Solid Waste Management Rules, 2016. Wet garbage shall be composted and dry/inert
solid waste should be disposed off to the approved sites for land filling after recovering

recyclable material. No municipal waste shal! be disposed off outside the premises.

viii The Solid waste generated from the project shall be disposed to local municipal
authorities; Inorganic waste shall be segregated and disposed to authorised vendors;
Process waste generated from industries will be recycled o sold to authorised vendors, as
per Hazardous waste (M&H Transboundary) Rules and Amendments.

VII.Green Belt:

i  The proponent shall develop and maintain the greenbelt in an area of Ac.161.87 (65.5 Ha.)

(Greenbelt within Plots — Ac.111.10; Green area all alony; the boundary — Ac.4.15; and

Green area — Ac.46.62); with at least 10 meter wide green belt along the periphery of the

project area and in the vacant places in downward direction and along road sides eic., as

O committed by the proponent. Selection of plant specics shall be as per the CPCB
guidelines in consultation with the DFO.

ii  Cutting of plants/trees are to be totally avoided by the construction labours. The contractor
has to maintain log book for the purchase and distribution ¢f fucl wood.

iii  Management Plan for biodiversity conservation along with the implementation schedule
should be prepared with the help of concerned goveirnment institution /state forest
department, and same to be submitted to MoEF&CC end its Regional Office before
commencement of work. Sufficient fund provision to be made to implement the same.

iv Al the topsoil excavated during development/construction activities should be stored for
use in horticulture/landscape development within the project site. Report should be
submitted to MoEF&CC and its Regional Office concerned.

v For monitoring of land use pattern, a time series of landuse maps, based on satellite
imagery (on a scale of 1: 5000) of the core zone and buffer zone, shall be prepared once in
3 years (for any one particular season which is consisteat in the time series), and the
report submitted to MOEF and its concerned Regional offize,
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Human health issues:

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility:

i

il

iii

iv

Vi

ii.

iii.

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)

The company shell have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms
/conditions. The company shall have defined system of reporting infringements / deviation
/ violation of the environmental / forest / wildlife norms / conditions and / or shareholders
[ stake holders. The copy of the board resolution in this regard shall be submitted to the
MOoEF&CC as a part of six-..:onthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility metrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regionz] Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibilitv for
Environment Prctection (CREP) regarding plants located in the industrial estates/park
shall be implemented. (

Special purpose vehicle shall be established for implementation, monitoring and
compliance of the environmental safeguards.

General Conditions:

This order is valid for a period of 7 years.

The proponent shall provide 9 mts buffer on both sides of the Canal which is passing on
South East corner of the site.

The individual industrics, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plots as
per the norms of CPCB/SPCB: and No waste water will be discharged to the
rivers/streams or water bodies i.e., Zero Discharge.
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The proponent shall leave adequate buffer zone on either side of the Canal as per the
norms of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be
undertaken in the buffer zone.

The treated or untreated waste water / effluent / solid waste shall not be discharged
into the Canal, under any circumstances and shall take adequate measures for the
same.

Construction material has to be brought from approved/autherized places.

Parking space to accommodate trucks, cars, two wheelers and bicycles shall be provided as
per the norms.

Provision shall be made for the housing of the construction labour within the site with all
necessary infrastructure and facilities such as safe drinking water, fuel for cooking, mobile
toilets, mobile STP, medical health care, créche etc., The Fousing may be in the form of
temporary structures to be removed afier the completion of the project. The safe disposal of
wastewater and solid wastes generated during the construction phase should be ensured.

No change in the process technology and scope of working; should be made without prior
approval of the SEIAA, TS. No further expansion or modifications in the project shall be
carried out without prior approval of the SEIAA, TS/ MbEF&CC, Gol, New Delhi, as

applicable.

The proponent shall submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soft copies to the SEIAA; and CCF, Integrated
Regional office of MoEF&CC, RO, Hyderabad on 1 June and 1% December of each
calendar year. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website and

update the same on half-yearly basis

Four ambient air quality-monitoring stations should be establ shed in the core zone as well as
in the buffer zone for RSPM. SPM, PM,q, PM, 5, SO2, NOx monitoring. Location of the
stations should be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and freqiency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

Data on ambient air quality (RSPM, SPM, PM,o, PMzs, 502 NOx) should be regularly
submitted to the Ministry including its Regional Office located at Hyderabad and the State
Pollution Control Board/ Central Pollution Control Board once in six months.

Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take corrective measures, if needed.

The proponent / individual industries shall make the arrangement for protection of possible
fire hazards during manufacturing process in material handlir g. Fire.fighting system shall be

as per the norms.
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A separate environmental management cell with suitable qualified personnel should be set-
up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The funds earmarked for environmental protection measures (capital cost of Rs. 6.75 Crores
and recurring cos. of Rs. 10.125 Lakhs per annum); Budget for CER to be spent is Rs.50.0
Lakhs & also the funds eaymarked for Corporate Social Responsibility (CSR) activities
should be kept in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA, Ministry and its Regional Office located at
Hyderabad.

Officials from the TSPCB and Integrated Regional office of MoEF&CC, RO, Hyderabad
who would be monitoring the compliance of the stipulated conditions and implementation of
environmental safeguards should be given full co-operation, facilities and documents/data by
the project propornents during their inspection. A complete set of all the documents shall be
submitted to the CCF, Integrated Regional office of MOEF&CC, RO, Hyderabad.

The project propoaent shall submit the copies of the environmental clearance to the Heads of
local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

The project authorities should advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control
Board and SEIAZ., Telangana. This order shall be displayed in the website of the project
proponent.

The environment safeguards contained in the EIA Report should be implemented in letter
and spirit. The responsibility of implementation of environmental safeguards rests fully with
the proponent i.e., “Special Food Processing Park” (SFPP) by M/s. TSIIC. 0

i. Any appeal against this Environmental Clearance shall lie with the National Green Tribunal,v

if preferred, within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010,

i The company shall undertake eco-development measures including community welfare

measures in the project area.

The proponent / individual industries shall obtain all other mandatory clearances from
respective departments.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board anc the State Government.

The project propo 1ent shall abide by all the commitments and recommendations made in the

EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.
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xxvi Concealing the factual data or failure to comply with any of the conditions mentioned above

may result in withdrawal of this clearancc and attract cction under the provisions of
Environment (Protection) Act. 1986.

xxvii The SEIAA may revoke or suspend the order, if implerientation of any of the above

conditions is not satisfactory. The SEIAA reserves the 1ight to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxvii The above conditions shall be enforced, inter-alia under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, 'Jazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and eny other orders passed by the
Hon'ble Supreme Court of India / High Courts and any other Court of Law relating to the

subject matter.

xxix Grant of EC is also subject to circulars issued under the ELA Notifications 2006, which are

available on the MoEF&CC website: www.parivesh.nic.in

Sd/- Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

To

Sri Shyam Sunder, Chief Engineer,
M/s. TSIIC Ltd. (Special Food Processing Park, Wargal),
6" Floor, Parisrama Bhavanam,
() Fathemaidan Road, Basheerbagh,
Hyderabad- 500 004.
Ph: 040-23237625
E-mail: wargalprojectizgmail.com

Copy to:

1
2
31
4,
S

Prof. Ch. Krishna Reddy, Chairman, SEAC, T_S. for kind information.

The Member Secretary, TSPCB for kind information.

The EE, RO, RC Puram, TSPCB for information.

The Integrated Regional office of MoEF&CC, RO, Hyderabad for kind information.
The Secretary, MoEF&CC, GOI, New Delhi for kind infornation.

/[T.C.EF.B.O//

i

(3

( %‘ Joint Chief Envifonmcntal Enginecr Signature Not Verified

Digitally signed by $/i Swargam

Srinivas

Member Secretaas
022-8:51:46 PM

! Date: 7/29/2 251
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National Accreditation Board
b for Education and Training

Certificate of Accreditation

Sri Sai Manasa Nature Tech (P) Limited, Hyderabad

Plat No. 74/A, Flat No.1.02, Central Bank Building, Kalyan Nagar, Hyderabad- 500 038

The pigamiZation is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIAI Consultant
Cragnzobes, Verson 3 lec prepiaei EIA-EMP reports in the joliowing Sectors - |
' Sector (as pet) |

S.No Sector Description N ABET | MOEFCC |
P Mining of minerals including. opencast ) ; . _,1__(_8,) (i) B
3 Ofshore and onshore oil and gas exploration, development & 2 1(b) A
_production o o I E
River Vailey projects. o ~ 3 r ey 8
1 Thermal power pl; - plants o _ . 4 | 1(d) A
5 Metallurgical industries (ferrous on!v) o A‘_ 8 | 3(a A
t | Cement plants L 9  3(b) | B
7 |Syniheticorganic chenucals industry L 5(f) LA
Oil & gas transportatlon pipeline, p assmg through national parks/ 1 '
8  sanctuaries/coral reefs / ecologically sensitive areas including LNG, 27 6 (a) A
'terminal -
"Industrial estates/ p parks/ complexes/areas export processing o
& Zones (EPZs), Special Economic Zones {SEZs), Biotech Parks, Leather} 31 7 (c) l A
, Core plexes i v
10 Com moen Municipal Sn!ld Waste Manngmnent hcxlny ((M;WM'F) i 37 7 (i) !' lf B
Li] .Bnlldln_g an ron,lrucitnon-p_r_ﬂgc"ts_A = 33 “"'T{(a) B_h
12 Townships and Area development projects - T 39 8(b) | B

Note' Names of approved EIA Coordinators and Functional Area Experts are meurloned in RAAC minutes datea
Sept 09 2022 posted on QCI—NABET website.

The f\ccredum tion shall remain in fotte subject to continued compliance to the terms and conditions mentioned in
Qac I-MABE T's letter of accreditation bearing no QCI/NABET/ENV/ACO/22/2542 dated Sept 28, 2022. The
ocereditation needs to be renewed before the expiry date By Sri Sai Manasa Nature Tech (P) Limited, Hyderabaa
/ol!m?mg due process of assessment.

Ao

)

Sr. Director, NABET Certificate No. Valid up to
Dated: Sept 28, 2022 NABET/EIA/2124/RA 0260 Nov 21, 2024

ot the UTM‘I ted List of Aceredited FIA Consultant Drganizotwns with anproved Sectors please refer to the QCI-NABET welnﬁ
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Consent to construct

5 § ] .‘ / /g/
== | TELANGANA STAT. POLLUTION CONTROL BOARD \
Paryavarana Bhavan, A-lll, Industrial Estate. Sanathnagar, \

Hyderabad-500 018
Phone : 040-23887500 S

CONSENT ORDER FOR ZSTABLISHMENT — RED CATEGORY \
Order No. 09/TSPCBICFE/SDP/RO-RCP/HOI2022 Dt: 09.12.2022

Sub TSPCB — CFE - Mfs TSI 1 td. (Special Foad Processing Park). Sy No. |

! 1495 & 1510 Wargal Villaye & Mandal Sidd pet District - Application for

l lCFE Consent for Estabichmen: of the Board under Sec.25 of Water
(Prevention & Control of Pallution: Act. 1974 and nder Sec.21 of Air
(Prevention & Contro! of Pa! uition) Act, 1981 - Issued - Reg.

Ref: 1. EC Order dt. 29.07.2027 i
{ 2. Application for CFE dt. 2/ 11.2022
3. RO's verification report il 29.11 2022
| 4. CFE Committee Meeting held on'05.11.2022
| ,5. The RO, RC Puram Maui -it. 16.12.2022

e

1. The TSIIC has obtained EC vide 1= 1% cited to set up Special Food Processing Park

' with 190 Nos of plots at Sy. No. 14985 & 1510, Wargal Village & Mandal, Siddipet
District.
2. The industry, vide ref. 2™ ciicl, submitted application seeking Consent for
Establishment (CFE) as mentioned below with proposed project cost of Rs. 150.50
Crores
Sl. ~ " Name of the Products :
| No. | ) o d L i |
G Prapose: indusinial Food Park with 160 Nos of Plots____

The total area of the site is 466.17 Ac 4 (Gls. Out of which the land use breakup of the
site is as follows :

— S — —

e B ’l_\rea(lT -]'—Pergﬁtagé‘—. Remarks
E.No Land Use __Acres) (%) S |
™ 1| Total Layout Area 46617 100 o)) E
Plotted Area (Includmg “ 99k &
_ 2, ' MSME Area) 7 225 J} " 48.39 e .
3. | Road Area 54 27 11.64
"4 GeenAea 468 1000
Green Area all along o 7
° | boundary ey 08.' Green Area
6. ' Green Ar_eg_wnhm slots A0 2384 | 3473%
Z_ i SOC|a| infra_ . e 1393 299 . . P
8 | Utilities . 682 n48 - !
AT Tmck Partmg i L _079 pi= Y
3 The above site was inspecte! by /st Environmental Engineer, Regional Office. Rc
Puram, T.S. Pollution Control Bo. ::! on 28.11.2022 ard observed that the site is
surrounded by
North  Agncultura! lands 1 iowad by Wargal village
South Agricultural iands o 'owed by Nagireddygail village-
East  Agricultural lands i~ ‘owed by Mulugu viliage
West  Agricultura! iands fo-lowed by Shakaram village
File No. 1A3-3/15/2023-IA.1ll (Computer No. 204829) 1 9 1
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The Board afzr careful scrutiny of the = jon ana verficaton report of Regional
Officer. £ C. arder 29.07.2022 issued =y - - AA and afte” examining in the CFE
Committee mesting held on 05612222 hereby issues CONSENT FOR

ESTABLISHMENT for development of indusirial Park under Section 25 of Water
(Prevention & Control of Poliution) Act, 1974 and Section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules 1r:ade there under. This order is issued to
the activity as mentioned at Para (2) only

This Consent Order now issued is subject to e conditions mentioned in Schedule 'A’
and Schedule 'B".

This order is’ issued from pollution contro! voint of view only. Zoning and other
regulations are not considered.

Encl: Schedule ‘A’

To

Schedule ‘B!

Sdl-
MEMBER SECRETARY

M/s TSIIC Ltd., (Special Food Processing Pari)
Sy. No. 1495 & 1510,
Wargal Village and Mandal, Siddipet District.

IIT.C.F.BAC'/I»_‘
oy

JOINT CHIEF ENVIRONMENT AL ENGINEER
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uy

Solid / Hazardous Waste:
==IClhazardous Waste:

15.The proponent shall comply with the following:

SL | Details - ‘Quantity ~ Disposal ~ " "~~~ ————~ r
No. ) e 1.
| Hazardous waste 054 TPD " Shaliba sent to TSDF S
1277 " Used batterie ~ 257 Nos~ " Shall be Soig to authorized vendors I
——— . ___.,_'_T_Sl?E,__...__-_____.____
3  Waste Oj) 0.54 KLD "Shall” " pe sold  to authorized
o TT s SOCleWISDE 0 a2
pd | RE‘.’Y‘_:P waste _ 102 TPD "Shall be sold to vendors
5 ' Industrial MS\WY 142TPD " Autharized vendors/Municipal landfii ~
]
6~ Medical centre & 0.048 TPD | BiSn{eEic’éﬂrEeTthTe‘ntEanfy" R

- First aid box / kit :

16.All the bio-degradabla municipal waste shall be treated within the premises (100%).
. No bio-degradable waste shall he disposed to Municipality.

17.Hazardous Waste generated! such as Waste Qils Used Qils etc, shali be disposed
as per the Hazardous an I Other Wasteg (Management and Transboundary
Movement) Rules, 2016 ane (5 amendments thereof to the recyclers authorized by
TSPCB

18.The solid waste g:nerated snajl be properly collected and segregated before
disposal to the m nal faziity. Waste Paper, cartons, thermacol, plastic \waste.
glass etc., shall bs disposas 19 recyeling units. E-waste shall be disposad ta
authorized recyeling tnms. T o in-vessal bio-conversion technigus shall be usad for
composting the organic was!.

19.The following rules ang requlations notified by the MoE&F, Goi shall be
implemented. '

.

a) Solid Waste Manager«nt Rules. 2016
b) Construction and Dematition Waste Management Rules, 2016
. ¢) Hazardous and Other vastes (Management and Transboundary Movement)
Rules, 2016.
d) The Plastic Waste Man:«gem{;nt Rules, 2016 amendment and there of.
e) Batteries “iaranzsye: Handiing) Rules, 2022
) E-Waste (Mana:zn ent Kules, 2016 and its Amendment Rules, 2018.
9) Bio-Medical \'/ast= 12 “=uement Rules, 2016 and its Amendment Rules, 2018,

1
'

Other Conditions:
=ner Londitions:

20.  The Park shalt sai /ave the indusinal plats to the proponants whe
broposed 1 establs such that A & Water poliution Erobizms are
envisagad to be mynisy;  surrouncings,

21, The individual :~ tial units proposzc to ba I22ai2d in the Green Industrial

CFE & CFO and autherizaton for hazardous waste
disposal etc., from Tt ‘PCB a= per provisions under diiferent Acts.

22 Grzen beil in zn ars =281 34 3% shall be C=veicpad with st leas: 10
meter wids graenr = perighery of the project area and in vacant
Places in downward Jractio- and aiong road sidss eic. as stipulated in EC
order.
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23 ps perthe commitment letter dated:06.12.2022 the TSHC shall comply the
following conditions:

. The proponent shall provide 9 mis puffer on both sides of the
Canal which is passing on South East corner of the site.

e The pronensnt shall lzavs 2030Lea ® buiffer zone on either sige cf
the Canai &3 p2r il : i1s No.168, dt.07.04.2012 and
no developm=antal antiutizs she 2€ undertaken in the buifar
zone.

« The treated or untreated waste walter J effluent / solid waste shall
not be discharged 1Nt0 the Canal, under any circumstances and
shall take adequate measures for the same

24. The proponent shall comply with Energy eflicient practices and energy audit
practices. Wherever feasible, green building concepts shall be adopted.

25 The propanent shall obtain necessary perrnissions for the proposed activity,
from the soncermed Governmeant departmants |/ concerned autharities.*

26  The Construzton 2rd Demcinon Waste during the construction of the project
shall bz disposet © authorz# . facility as pet the Construchon and Demoiition
Waste Managems Rules, 2516

27 nent snali comply witn the aroves -ns i@ unaer Fly ash Netfication

3 gy ot 140 - mandments thersof AS pET the
-tion of bulldng v
niant
JCS a7 W 41 ¢ E
tiles or clay fiy ash pricks. £IO% 2 ricks or RrcKs o7
blocks cf simiiar products 27 2 sambinzsizn oF apgregale of them mn svery
construction project

28 The proponent shall comply with all the directions issued by the Board from
time to time. )

29  Conceaing N ‘a o sunmiissicn of fabricated data and failure to
comply with any conditcrs Tentiofr «ed in this order atiracts action under
the provisions o rzizuznt polluticn ~=ntrof Acts.

30. The Boart =537 =z its right to madify above conditions or stipulate new /

snaeons and Lo lake acdon including revocation of this order in the
rotection.

31
may Wil
him. prefar
sopsilate Aol
Gontro! of Poilt
Control of Pollu

Sdl/-
MEMBER SECRETARY
To =
M/s. TSIIC Ltd.,

(Special Food Processing Park),
Sy. No. 1495 & 1510,
Wargal Village & Mandal, siddipet District.

IIT.C.F.B.O/l

oy B | 11_],
14 AP
P g
JQJNT CHIEF ENVIRONMENTAL ENGINEER
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SCHEDULE — A
1. This order is valid for a period of 5 years from the date of issue. Progress on
implementation of the project shall be reported to the concerned Regional Office,
T.S. Pollution Control Board uice i six months. The consent of the Board shall

be exhibited in the factory prenses at a conspicuous place for information of the
inspecting officers.

2. The proponent shall obtain Consent for Operation (CFO) from TSPCB, as
required Under Sec 25/28 of the: Water (Prevention and Control of Pollution) Act,
1874 and under sec 2122 ¢f the Air (Prevention and Control of Pollution).Act,
1981, before conmanzznznt i the act ity

3. The proponent shall ensure thiat there shall not te any change in the process
technology and scope of working without prior approval from the Board

4. The industry is liable to pay compensation for any environmental damage caused
by it, as fixed by the Hon'ble Courts, Collector and District Magistrate as Civil
liability.

5. The rules and regulations notitd under Environmental Acts by the MOEF&CC

. and by the Ministry of Law nnd Justice, GO, regarding the Public Liability
Insurance Act, 1991 shall be foilowed

8. Concealing the factual data or submission of false information / fabricated data
and failure to comply with any of the conditions mentioned in this order may resuit
in withdrawa! of this order an:! atiract action under the provisions of relevant
pollution control Acts.

7. Notwithstanding anything cortzined in this consent order, the Board hereby
reserves the right and powers Under Section 27(2) of the Water (Prevention &
Control of Poliution) Act, 1974 and under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and amendments thereof, to review any and/or all
the conditions imposed herein to modify conditions or stipulate any further
conditions and to take action irsluding revocation of this order in the interest of
public heaith and envircnment

8. Any person aggrieved by an cirler made by the State Board under Section 25,
. Section 26, Section 27 of Wat=: Act, 1974 or Saction 21 of Air Act, 1981 may
within thirty days from the dale o which the order is communicated to him, prefer
an appeal as per the State Viater Rules, 1976 and Air Rules,1982, tc such
authority (hereinafter referred 1, as the Appeliate Autherity) constituted under
Section 28 of Water (Preventio and Control of Pollution) Act, 1974 and Seclion
31 of the Air (Prevention and C: itrol of Pollution) Act, 1981.

SCHEDULE - B
Water:

1. The source of water is Kondapochamma reservoir. The maximum total water
consumption is 2126 KLD. The ndusiry shall comply with the following:

[SL] ~ Purpose T QuantityinKLD |
| No
[ 1 [Industrial Process 1389 !
! 2 | Domestic = ) [ 256 !
(3 |Greenbelt 1
' 4 | Others (Social Infrastructur - 170
| S . Total} 2126 KLD
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The maximum Waste Water Generation after expansion shall not exceed the following:

Sl | Purpose Quantity in KLD
Moy e oo, i L
1 Industrial Process N, e = 1042.0 |
2 Domestic ] 218.0 |
3 | Others/Social Infrastructure, 128.0 :
Total 1388.0 KLD |

Effluent Treatment & disposal:

2.

The individua! industries,upon estabiishiient shall have their own STP/ETP for
waste water treatment and reuse the treatac waste water.

Zero Discharge concepts will be adopted. Effluent shall not be discharged outside
the premises under any circumstances

The proponent shall provide separate storn water drains and harvest the rain water
from the rooftops to recharge the ground vsater

During construction stage septic tank followed by soak pit shall be constructed to
the temporary toilets /kitchen provided for the construction labour and shall be
removed after completion of the project

Rain water harvesting for roof run-off and surface run-off should be implemented.
Before recharging the surface rur off, pre-treatment must be done to remove,
suspended matter, oil and grease

Separate meters with necessary pipe-line shall be provided for assessing the
quantity of water used for each of the purposes mentioned below.

a) Industrial cooling.
b)Domestic purposes
¢) Common facility

. Air pollution control equipment shall be installed along with the commissioning of

the activity and shall comply with the following for controlling air pollution after
expansion:

S.No. Description " Control equipment
1 DGSets—20X 125KVA  Acoustic - enclosure

Four ambient Air quality monitoring stations shall be established in the core zone
as well as in the buffer zon= for RSPM. SPM, PMys, PMzs. SO- and NOX, as
stipulated in EC.

10.The individual industries shall adopt necessary Air Pollution Control Measures.

11.The fuel used for the diesel generator s=is should be low sulphur diesel and

should conform to the E (P) Rules prescribed for air and noise emission standards.

12, Diesel generators shall be installed in « ~losed area with silencers and suitable

noise absorption systems. The ambient noise level shall not exceed 75 dB(A)
during day time and 70 dB{A) during night lime.

13.Vehicles hired to bring construction material to the site should be in a good

condition and should conform to ambien air and noise standards and should be
operated only during non peak hours

14.Necessary provisiens should be made by providing tarpaulin / Gl Sheets around

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)
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Solid / Hazardous Waste:
=== Tlazardous Wasts:

15.The proponent shall comply with the

SL™ 7 Details

._No. o

1 Hazardous waste

§ T -Uée—d F‘:al[:‘:rv:}:.- B
(3 " Waste 0j) -
-_Z___-,:_—Re_cy‘cle wasta
(5 i Industrial MSW ~
|
' Medical centre -

__ First aid box / kits

16.All the bio-degradable munic

U]
No bio-degradable waste sh.

17.Hazardous Waste generate«!
as per the Hazardous an 1
Movement) Rules, 2016 anc |
TSPCB.

18.The solid waste g=n

such as Waste OQils. U

S

#nall be properly collected and

following:

‘Quantity ~ Disposal ~ ~

"0527PD " Shaiibe sentto TSDF ~ ———————
257 Nos ™~ " Shall be ‘Sold o authorized” vendors /
e o IODE s o T
054 KLD ~“Shal be sold to  authorized
s - SCYCISISTSDE L
1.02 IBD‘ Shall be_ sold to vendors ]
1.42TPD " Authorized vendorsMunicipal landfii
0.548 TPD | 'BaSn{eaiEaﬁrTaéTniéﬁtTaé}lﬁy’ ik

al waste shall be treated within the premises (100%)

ill be disposed to Municipality.

sed Qils etc, shali be disposed
Other Wastes (Management and Transboundary
amendments thereof to the recyclers authorized by

segregated before

disposal to the m .~ al fazity Waste Paper, cartons, thermacol, plastic waste,
glass etc., shall bz i Q520 o reeyaling units. E-waste shall be disposed | to
authorized recycling (i0iz 7. In-vzssel bin-conversion techniqus shall nz used for
composting the organic was!.
19.The following rules ang requlations notified by the MoE&F, Gol shall be
implemented. ’
a) Solid Waste Management Rmea 2016.
b) Construction and Demolition Waste Management Rules, 2016
. ¢) Hazardous and Other v/astas (Management and Transboundary Movement)
Rules, 2016.
d) The Plastic Waste Man rgement Rules, 2016 amendment and there of.
e) Batteries “iaragemar: & Handiing) Rules, 2022
 E-Waste iianagenen: Fules. 2016 and its Amenament Rules, 2018.
9) Bio-Medical \iasts 42 “rusment Rules, 2016 and its Amendment Rules, 2018,
Other Conditions:
=er Londitions:

20.  The Park shall s “& e ndusinal plots to the proponents whae
broposed i estant s, such that Ar & Water pollution crobiems ars
envisaged 1o be mumioum on he s irouncings.,

21. al unils proposas to be I2za12d in the Green Industrial

& CFQ and autherzation for hazardous waste
disposal etc., frer T<PCR ferprovisions undar different Acts,

22, Green bell i zn s of alls vzioped with at leas: 10

mater wids gra it alang

order.

i -IA.lll (Computer No. 204829) '
File No. 1A3-3/15/2023-1A.1lI ( I
d from eOffice by SUMAN KHARB, LA(SK)-IA-IIl, LEGAL ASSISTANT, MOEFCC on 26/04/;
Generated fro

piaces in downwarg directic

81 34 3% shall be ca
= P=riohery of the project area and in vacant
along road sidss eic. as stipulated in EC

197



198

23 ps per the commitment ietter dated:06.12.2022 the TSIC shall comply the
following conditions:
« The proponent shall provide 8 111s puffer on both sides of the
Canal which is passing on South Eastcorner of the site.
. - buffer zone on either sid= cf

" | ic No. 168, dt.07.04.2012 and
se undertaken in the buff=r

« The treated or untreated waste water J effluent / solid waste shall
not ke discharged into the Canz!. under any circumstances and
shall take adequate measures for 1he same

24. The proponent shall comply with Energy ctlicient practices and energy audit
practices Wherever feasible. green building concepts shall be adopted.

25 The proponent sha!l obtain necessary permissions for the proposed activity,
from tne conczrmed Governmant departmeants / concerned authorities.

26 snd Demziicn Waste durng the construction of the project
=z (o authorz- faciiity as po the Constructicn and Demotition

Waste Manager=nt Rules, 226
27 -ns laid unger Fly asn Notification

zndmants thereof As per thz
2 £y, ot 25.01.2018. svely
building within & radius of
nlznt shail use caly fly ash
acrete, {ly ash bricks of
fly ash oricks oF Bricks of

-n or aggregate of them In 2very

tiles cr c'ay
plocks or similar products a7 @ & \bir
construction project

28  The proponent shall comply with all the directions issued by the Board from
time to time. .

29 Conceaing N saetua data of SuLoTiSSOn of fabricated data and failure to
comply with any of Ine conditons mentioned In this order attracts action under
the provisions of relzvant pollutio” ~artrol Acts.

30. The B
additional ©
interast of pudle

31, An

j=3 its rght 10 madify above conditicns or stipulate new /
-ns and lo take action including reve sation of this order in the
health and environment protection.

=y e s Beard undsr Secuon
af Alr Act. 1881
-ammunizated 0

raferred 1C 28 the

Contro! of P2 -=n 31 G the AIl {Prayznion and

Contro! of Pollulion)'Aci. 1981

Sdi-
MEMBER SECRETARY

“

To
M/s. TSIC Ltd.,
(Special Food Processing Park),
Sy. No. 1495 & 1510,
Wargal Village & Mandal, Siddipet District.
{IT.C.F.B.O/l
.","',;?—‘. > ":’J"‘F“
JQJNT CHIEF ENWRONMENTA'L ENGINEER
fy\‘\‘
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Report of the Joint Committee in Qriginal Application No. 14 of 2022 filed by

s eddy Vs Un India & Qthers on'ble

National Green Tribunal, South Zone, Chennai in_Compliance to order dated
31.01.2022,

LPreamble

It Is to submit that an Original Application was filed before the Hon'ble NGT, Chennai by
Tumkunta Narsa Reddy, alleging the commencement of the construction of Industrial
Park by R4 (TSIIC) in an extent of 972.05 acres in Wargal (V&M) and 374.06 acres in
Mulugu (V&M), Siddipet District, without obtaining Environmental Clearance as required
under EIA Notification, 2006.

The respondents are as follows: -

R1 - Secretary, MoEF&CC, New Delhi.

R2 - Chief Secretary, State of Telangana. *
R3 - Spl. Chief Secretary, I&CAD Dept.,

R4 - TSIIC,

RS - District Collector, Siddipet District.

R6 - RDO, Siddipet District.

I1.Prayer of the applicant:

1. Direct the Respondent Nos.1 and 2 ta initiate appropriate action against the R4 for
the commencement of Industrial park without obtaining the Environmental
Clearance under the Category “A” of Item.7(c) “Industrial Estates / Park / Complex”
of the Schedule to the EJA Notification, 2006.

2. Direct the Respondent Nos.4 and 6 not to proceed with the felling of trees and
laying of roads In the Impugned site, without obtaining the Environmental clearance
as well as consents under the provisions of the Acts.

3. Quash the order In respect of felling of trees Issued by Respondent No.6 vide Paper
Notification dated 12-10-2021 in violation of EIA Notification as well as the
provisions of Telangana Water, Land and Trees Act,2002.

4. Direct the Respondent Nos.l and 2 to initiate appropriate action including
prasecution against the officials who have allowed the project proponent to proceed
with the project of industrial park without obtaining Environmental clearance.
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S. Direct the Respondent Nos. 2 to 6 not to canvert the imigational tanks into industrial
phase and to preserve the irrigation Tanks, situated in the above lands in
Sy.Nos.1495 and 1510, Wargal village, Wargal Mandal, Siddipet District, Telangana
state with prominent marks and structures and also fence the same with barbed
wire to safe guard the water bodies.

6. Direct penal action and impose Environmental Compensation including restitution of
environment an Respondent Nos. 4 to 6 for the breach of statutory provisions and
inter-alia for loss of ecological services foregone and costs to restore the damage
done to the environment and ecology. ’

111.0rder dated 31.01.2022 of the Hon'ble Tribunal
The matter was taken for hearing before the Hon'ble NGT, Chennai on 31.01.2022 and

the relevant extract of the Order of Hon'ble NGT is as follows.

~ To ascertain the genuineness of the allegations made In the application, Tribunal
appointed a Joint Committee comprising of

1) Senior Officer fram MoEF&CC, Integrated Regional Office, Hyderabad,

2) Senior Officer from SEIAA, State of Telangana, .

3) Senior Officer from Pollution Control Board as nominated by its Chairman and
4) District Collector of Slddipet District himself to inspect the area In question
and submit a factual as well as action taken report, if there is any violation
found.

IV.Terms ference
1) Whether any preparatory work including felling nf trees has been started in the
proposed site in violation of EIA Notification, 2006,

2) whether any of the water bodies are situated in the proposed site as alleged by the
applicant and if so, what Is the nature of impact on water bodies on account of the
alleged unauthorized work sald to have been committed by 4th respondent,

3) If any, damage has been caused to environment or any violation has been
committed of ETA Notification, 2006 or other environmental laws, then the Committee is
directed to assess th'e environmental compensation as directed by this Tribunal in
several czses of this nature and

4) The Committee is also diracted to ascertain whether any trees have been felled in
the proposed area and if so, what is the number of trees felled in that area considering
the allegations that about 2000 irees have been cut and removed.
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V. Joint Committee Constitution & field observations:
In compliance to the Hon'ble NGT Order dated 31.01.2022, in O.A. No. 1¢ of 2022, the

committee is constituted comprising of the following officers: -

i. Dr.EArockia Lenin, Scientist ‘C’, Integrated Regional ' Office, MOEF&CC,
Hyderabad. '
ii.  Sri.D.Narender, SEE (FAC), Representative fram SEIAA, Telangana.
iil.  Sri B.Raghu, Chief Environmental Engineer, TSPCB, Head Office, Hyderabad.
iv.  Additional Collector & Magistrate, Siddipet.

It is to submit that in compliance to the directions of the Hon'ble NGT, a preliminary
meeting was held on 25.02.2022 and all the Members of the Joint Committee attended
the meeting. During the meeting, the representative of SEIAA informed the committee
that M/s. Telangana State Industrial Infrastructure Corporation (TSIIC) has applied for
TOR on 14.02.2022 for the proposed “Telangana Special . god Pracessing Park” at
Sy.No.1485, 1510, Wargal (V&M), Siddipet District for obtaining Environmental
Clearance from SEIAA, Telangana.

The Joint Committee conducted field inspection of the site on 16.03.2022. During
Inspection, it was informed that TSIIC proposed Special Faod Processing Park in an
extent of Ac 823- 08 Gts located at Sy. Nos. 845, 1209, 1266, 1495 & 1510 in the
Wargal (Village & Mandal) and in an extent of Ac 317-08 Gts lacated at Sy. Nos. 557 In
the Mulugu (Village & Mandal) of Siddipet District with total extent of fand Ac 1140-16
Gts. As per EIA Notification 2006, the proposed project activity is listed at S1.No.7(c)
{Industrial estates/parks/complexes/areas, export processing Zones (EI’Zs), Special
Economic Zones (SEZs), Biotech Parks, Leather Complexes} (Industrial estates housing
at least one Category B industry and development area > 50 Ha).The davelopmental
area prajects more than 50 Ha shall obtain prior EC from SEIAA and CFE / (FO from the
TSPCB. The TSIIC has applied for obtaining Environmental Clearance (EC) and same is
under process with Telangana State SEIAA. The TSIIC shall also obtain CFE from TSPCB

after obtaining EC before commencement of developmental activities. ’

As directed by the NGT in Order Dt 31.01.2022, the point wise remarks are herewith
submitted:

1} Whether any preparatory work, including felling of trees has been started
in the proposed site in violation of EIA Notification, 2006: During
inspection, the Joint Committee observed that the proposed lands are diy lands with
cultivated fields in some pockets, having trees along the boundary of cultivated
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fields. The Joint Committee observed that there is no preparatory work for
development of park, felling of trees in the propased site initiated by TSIIC.
However, it was observed that the leveling of land for approach way were started
for which the bushes were removed / cleaned. Stone metal chip heaps were
observed near the leveled land for faying approach road and evidence of some cut
trees wera also observed by the Committee, On enquiry with the local people, it was
informed that the land owners have cut the trees on their own as the trees are
located in their own lands which were given to TSIIC. The TSIIC Officials informed

that land was leveled to form gravel approach way to facilitate for conducting
detailed EIA study in the proposed site.

2) Whether any of the water bodies are situated in the proposed site as
alleged by the applicant and if so, what is the nature of impact on water
bodies on account of the alleged unauthorized work said to have been

committed by 4th respondent: During inspection the Joint Committee observed
that there are no water bodies located in the Jands.of TSIIC park site. However, in

the adjoining Sy Nos there are four water bodies named as Ryala (Ravala) Kunte,

B ———
Avussaloni Kunts, Yamla (Kummari) Kunta and Buchariani (Buchireddy) Kunta are

Tocated T Sy-Nas: 151171212, 1528 and 1322 respectively situated at Wargal
(Village—¢"Maridal). “Therefore the TSIC has 'to take all measures to prevent

hindrance & the inflow and SUHIow streams of the said water bodies, "
e /‘-_——_—-— \\‘*——-—._...____

The physical features of the kuntas are as follows:
Sk Name of the Sy. Noand | Water spread Remarks

No. water body : Area area upto
FTL
1. |Ryala (Rayala) Sy. Nos. 1511, |Ac16-08 Gts
Kunta Wargal (V & M),

These Kuntas are
not located in the
proposed  TSIIC
Park and are

2, |Avussaloni Kunta, |Sy. Nos. 1212, | Ac 06— 05 Gts
Wargal (V& M),

located adjacent to
3. |Yamla (Kummari) |Sy. Nos., 1528 Ac15-39Gts | ha proposed
Kunta Wargal (V & M), TSIIC Park.
4. | Buchariani Sy. Nos. 1322, | Ac08-31Gts

(Buchireddy) Kunta | Wargal (V & M),
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'3) If any, damage has been caused to environment or any violation has been

committed of EIA Natificatian, 2006 or other environmental laws, then the
Committee is directed to assess the environmental compensation as
directed by this Tribunal in several cases of this nature and: The Joint
Committee observed that land was leveled to form gravel approach way to facilitate
for conducting detailed EIA study in the proposed site and the TSIIC has applied for
abtaining Environmental Clearance (EC) and same is under process. 1t was informed
that after obtaining EC from SEIAA and CFE from TSPCB, the park development
activities will be commenced. The Joint Committee observed that there is no
preparatory work for development of park, felling of trees by TSIIC in the proposed
site and there Is no damage to the environment and violation to the EIA Notification,
2006.

4) The Committee is also directed to ascertain whether any trees have been

felled in the proposed area and if so, what is the number of trees felled in
that area considering the allegations that about 2000 trees have been cut
and removed: The Committee observed that the leveling of land fo- approach way
was started far which the bushes were removed / cleaned and eviderice of some cut.
trees were also abserved by the Committee. On enquiry with the lociil people it was
informed that the land owners have cut the trees on their own a; the trees are
located in their own lands which were given to TSIIC. The TSIIC Officiais informed
that land was leveled to form gravel approach way to facilitate for conducting
detailed EIA study in the proposed site.

Recommendations:
The Joint Committee obsemved,that there are no water bodies located inside of the

propased TSIIC park site. 1t is observed that there is no impact on the surrounding four
water bodies or any violation has been committed by the M/s TSIIC due to the present
scenario at the proposed park and hence the assessment of environmental
campensation does not arise. However, the Joint Committee herewith submitted
following recommendations to the Industrial Park during operational stage.

a. Development of the Industrial Park nvolves industrial sheds, roads, water pipelines,

drainage network, etc. which will require preliminary levelling of the site prior to
implementation of the respective activities. With regard to vegetadon, maximum
care will be taken not to disturb the naturally grown trees during construction
activities. However, if the situation demands tree felling, proper documentation shall
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be made and shall be compensated in the ratio of 1:3 during greenbelt

development

. Natural drairage pattern of the industrial park shall not be altered due to the

construction activities and natural drainage pattern is maintained throughout the
Industrial Park,

Seasonal natural streams passing through the site shall not be disturbed. Sufficient
green belt and buffer zone will be provided all along the natural streams.

Weep holes in the compound walls shall be provided to ensure natural drainage of
rain water in the catchment area during the monsoon period.

Rainwater harvesting pits and storm water drains shall be provided all along the
road network. of the industrial park. Overflow from the harvesting pit and storm
water of road/open space will be collected through road side storm water drains.
Storm water drains will be acting as recharge trench, apart from RWH pits at plots,
so that maximum amount of rainwater infiltrate into the ground.

The proponent shall recycle / reuse the treated effluent and sewage as per the
norms of CPCB / SPCB and no waste water shall be discharged to the rivers/streams
or water bodies.

X hRTET

Dr.E.Arockia Lenin Sri.D.Narender,
Scientist 'C’, IRO, SEE (FAC),
MoEF&CC, Hyderabad. Representative of SEIAA.

Sri.B.Raghu3 Sri.P.Srifiivasg Reddy,

Chief Environmental Engineer, Additional Cgllector (Revenue)
TSPCB. & Magistratd, Siddipet.
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F. No. 1A3-3/15/2023-1A.11l {Comp No. 204829)
Government of India
Ministry of Environment, Forest and Climate Change
(IA.ll-Division)

Indira Parayavaran Bhawan
Jor Bagh, Aliganj

New Delhi— 110 003

01st November, 2023

Subject:  Show cause Notice under section 5 of Environment
(Protection) Act, 1986 - Environmenlal Clearance for “Special
Food Processing Park” Wargal Village, Siddipet Districl
Telangana by M's Telangana State Industrial Infrastructure
Corporation (TSIIC) - reg.

Ref.: SEIAA - Telangana EC letter No. SINTG/MIS/79363/2023 dated
29.07.2022.

Sir,

Whereas, Mis Telangana Staie Industrial Infrastructure Corporation (TSIIG),
Telangana had been granted Environmental Clearance by ihe SEIAA — Telangana
vide letter no. No. SIATG/MIS/79363/2023 dated 29.07.2022for developing
“Special Food Processing Park™ a1 Wargal Village and Mandal, Siddipet District,
Telangana.

2 Whereas, the case filed before Hon'ble NGT. Chennai vide Appeal No. 79
of 2022(SZ) in the mattar of M/s Tumkunta Narsa Reddy Vs SEIAA Telangana &
Ors. The applicant allcged that the SEIAA. Telangana has tailad te understand thal
the project is for the establishmant of Industrial Park which falls under category A of
ltem 7{c) Industrial Estate/Park/Complex of the schedula to the EIA Notification,
2006. However, SEAC and SEIAA have considered the project under catagory B of
Item 8(b) Township and Area Development of the schedule to the EIA Notfication,
2006. Aftar hearing the case on 17.10.2023, the Hon'bie NGT observed following:

" The said fact is also accepted by the MoEF&CC in their affidavit wherein
they have categorically stated that the SEIAA has appraised the project
based on the information provided by the Proect pioponent who wrongly
and mistakenly mentioned that the area of the project site is toss than 500
Hectares.

MoEF&CC has further stated that it is a concealment of facts by the project
proponent. The above fact was mentioned in their affidavit dated
01.06.2023.

When we enquired whether any action had besn laken by the MoEF&CC,
the tearned counsel sought time to get appropriate instruction in this regard.”

3. Whereas. the SEIAA/SEAC should have appraised the proposal of TSIC
- ¢ .
N v,
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considering the area of project less than 500 ha and therefore granted EC under
schedule 8(b). Further, as per the EIA Notification, 2006 as amended any
industrial estate having area below 500 ha does not reguire prior EC if there are no
Category A or B projects are housed therein. However, in such cases, if the bullt-
up area is more than 20,000 sq.m.. then in that case, EC would be required under
the Building construction category, which are coveraed under schedules 8{a) and
8(b) of the EIA Notitication, 2006 as amended. However, i the area of the project
under question is more than 500 ha, as mentioned in the report of RO, Hyderabad.

4. Whereas, as per the application submitted by the project proponent before
SEIAA Telangana, the total land area is 188.65 ha. However, as per the inspection
report submitted by MoEFACC's Regional Office. Hyderabad. the total land area is
more than 500 Ha. As per para B (vi) of EIA Notification, 2006 as amended
“deliberate concealment and‘or submission of false or misleading information or
data which is material to screening or scoping or appraisal or decision on the
application shall make the application liable tor rejection. and cancellation of prior
environmental clearance granted on that basis. Rejection of an application or
cancellation of a prior environmental clearance already granted, on such ground,
shall be decided by the regulatory authority, after giving a personal hearing to the
applicant. and following the principles of natural justice.”

5s Now, therefore, under Section 5 of the Environment (Protection) Act, 1986,
it is directed to show cause within 30 days of receipt of this notice as to why the
aforesaid Environmental Clearance no. SIA/TG/MIS/79353/2023 dated 29.07.2022
accordad to TSIHC should not be revoked. In your response, il may also be clearly
stated whether a hearing is required by the Project Proponent before a final order
is passed by this Ministry. It may also be noted that if no response is received
within 30 days, appropriate orders as may be deemed fit wil be passed and issued
under the circumstances of the case without any further notice 10 you. Also, this
show cause is without prejudice to any other lagal action which may be taken
against you.

-8. This issues with the approval of the Competent Authority.™ Y;G
\s¥223%

/’gl:. \ \’10
(Dr. Ashish Kumar)
Additional Director &
Member Secretary (Infra-2)
Email: ashish.k@nic.In

To
The Chief Engineer
Telangana State Industrial Infrastructure Corporation (TSIIC)
EMP Wing, 6th Floor, Parishram Bhawan, LB Stadium Road,
Basheeerbagh, Fateh Maidan, Hyderabad — 500 004,

Copy to:

1. The Special Chiel Secretary (FAC). Department of Environment, Science &
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Technology. Government of Telangana.

The DDG, Ministry of Environment, Forests and Climate Change, Ist and lind
Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai-34.

3. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-

Office Complex, East Arjun Nagar, New Delhi - 110 032.

4. The Member Secretary, Telangana State Pollution Control Board,
Paryavaran Bhawan. A-3 Industrial Estate, Sanath Nagat. Hyderabad - 500
018, Telangana.

. Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi.

_ Guard File/ Record File/ Notice Board/MoEF&CC website.

©

a O,

(Dr. Ashish Kumar)
Additional Director &
Member Secretary (Infra-2)
Email; ashish.k@nic.in
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a
v s /L‘
Telangana State Industrial Infrastructi. + Zorporation Ltd., m—
(A Government of Telangana Undera, ) TS“G
o &
o SNl
The Additional Director & Member Secretary (Infra-2) am -

Ministry of Environment, Forest and Climate Change
Government of India,

(IA.lI-Division}, Indira Parayavaran Bhawan,

Jor Bagh, Allganj, New Delhi-110 003.

Lr. No: EMP/TSIIC/21/Appeal - WAG/2022-23, Date: 28.11.2023

Sub: Reply to the Show Cause Notce under section 5 of Enviranment
{(Protection;, act. 1985 — Environmontal Clearance for *Special Food
Processing Park” Wargal (V). Siddipet (Dist) Telangana by As
Telangana  State  Industnal  Irfrastruclure  Corgoration  (TSIIC)-
Communicated-Reg ’

Rof: F No.lA3-2/15/2023-14 Il (Comp No. 204828) received from MoEF&CT

“ae

Sir,
I invite kind attantien to the subject and reference cited

A show cause notice 1 ssusd on the zase filed befere the Hon'ble NGT
Channal vide Appeal No 79 of 2022 {SZ) by the M's Tumkunta Narsa Reddy Vs SEIAA
Telangana & others Th2 main allegation of applicant 's that the SEIAA Telangana has
faled to understand that the projsct is for the Establishment of Industnal Park which
falls under category A <f Item No 7 () Industnal Estate/Park/Complex of Schedule to
the EIA Notification 2006. However SEAC and SEIAA have considered the project
under category B of item No 8 (b) Township and aArea Development of the Schedule 1o
the E1A Notification 2006

As per the EIA notification dated 14.09.2036 in Schedule (List of Projects or
actwvities requinng prior Environmental Clearance) conditions i any: it is clearly
mentioned that
"1 Industna! Estate of area below 500 H3 and not housing any industry of

Category 'A’ or ‘B’ does not require clearance
2. If the area 1s less than 500 Ha but contains building and canstruction
projects > 20,000 Sq. mts,, and or development area more than 50 ha it wil
Contd2...

NG
N

Regd; Dtfice : “Parisrama Bhavanam", 6th Flcor, Bashearbagh, Hyder=! ad - 500 004, Tolangana, India.
Te1+-040-23237625, 23238290, Fax : +91-40-23240205, Web : 1. #w.lsiic.telangana.gov.in
CIN : U99000TG2014SGC095514
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1323
be treated as activity listed at serial no. 8{a) or 8(b} in the Scheduie’, as the
case may be".
Since, the project is a Special Food Processing Park and does not house any
category A or B type of industries and the Indsutrial Park area is 466.17 Acres(188.65
Hal.e. less than 500 Ha), it is considered under B(b).

Accardingly. EC was granted b, the SEIAA vide Letter No.
SIATG/MIS/T9363/2023 Dated 29-07-2022 for development of Special Food
Processing Park at Wargal Village and Mandal. Siddipet District, Telangana State after

due appraisai.

However, a notice was issued under Section 5 of Environemnt (Protection) Act,
1886 stating that as psr the inspection report submitted by MoEF&CC regional office,
Hyderabad the total land area is more than 500 Ha and asked for reply in this matter.In
this regard, it is to submit that there is no flase or misleading infermation furnished as

alleged The fact of the matter is as follows.

» The Land acquired in two separate Fevenue villages I.e. (1) Wargal village
of Wargal Mandal and (2) Mulugu vfiage of Mulugu Mandal of Siddipet
District.

» The TSHC has filed the reguisition with the Collector, Siddipet District vide
lelter dt:28 01.2020 for acquisiion of Government/Assigned Land lo an
extent af Ac.972-05 gts which is below 500 Ha (ie, in Sy.No.B845 -
Ac.114-23gts, Sy No.1200 - Ac.248-35 gts, Sy.No.1495-Ac.304-10 ats and
Sy.No.1510-Ac.304-16 gts) situated at Wargal Village of Wargal Mandal of
Siddipet District {Copy enclosed as Annexure-l)

> The Government of Telangana Industries & Commerce (IP & INF)

Department vide Memo No.1597/IP & INF/A2/2021 Dated 22-07-2021 has

issued orders in the public interest ..xempting the Industrial Park from

the application of provision of chapter-Il and chapter-ili of Sec.10 A of
the Right to Fair Compensation and Transparency in Land Acquisition,
Contd3...

21
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bt s
Rohabilitation and Resettlement Act.2013 for the above extent i..,
Ac.972-05 gts which is below 500 Ha (Copy enclosed as Annexure-ll).

- Accerdingly, the Revenua Department initiated the acquisition of iand and
conducted the Negotiations with the Assignees and compieted the Land
acquisition and handed over the possession of land only to an extent of
Ac.805-05 ¥ gts (le., 325.79 Ha) situated at Wargal Village of Wargal
Mandal. as follows under cover of Panchanama.

| Sl Detalls Requisitien of land Acquiredand | Remarks
' No. possession handed i
L A—— | S—
Sy.No |Extert |ExtinHa |Extentin |Extent
| in Acrs_ | Acts In ha S
[1 1" Phase | 845 114.23 [ 46-22 98-25 40-16 The Fhase
2 | (Acs366- | 1209 | 24B-25 | 100.50  175-05 | 70-84 | No.1is away
26Gts) 1266 |- - 8135 [36-96  nearly 2
3 2™ Phase | 1495 304-10  123-06 | 165-30 66-69 |Kms from
(Acs 438- | 1510 304-15 | 123-09 [272-28% | 110-19 | Phase No2
19 % Gts) | s | |
Grand \' 972-05 | 393-38 805-05 ¥ | 325-79
Total l |
» Therefore, the land handed over by the Revenue Authorities is Acs 805-05

-

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)

% Gts (325.79 Ha) only as against the requisition of Acs §72-05 Gts and the
same has been proposed tu develop the park separelly |n two phases as the
above said lands are locatsd in two different Iccations with a distance of nearly 2
Kms. The copies of panchanamas of above land parcels are enclosed as

Annexure - |

In order to start the developmental works in phased manner, the coporation has
proposed an extent of Ac466-17 Gts (including existing roads and canals)
situated in Sy.No.1495 & 1510 of Wargal Village and Mandal and filed an
apgiication with SEAC for cbtaining EC and the same has been issued by
SElaA. Subsequently, CFE was obtained vide orders dated 9-12-2022 from
TSPCB.

Caontd4

22
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» Subsequently, a separata requisition vids ietler dt:14,05,2021 was filed with the
Collector. Siddipet District for acgquisitin, f another {and parcel to an extent of
Ac.325-06 gts (131.54 Ha only) in Sy.Nc 557 situated at Mulugu village and
Mulugu Mandal of Siddipet District and the Revenue Depariment took up the
acquisition process and after conductng Negotiations with the Assignees,
acquired the fand only to an extent of Ac.309-08 (125.08 Ha) and handed over
possession of land to the TSHC under cover of Panchanama, (Copy of
Requisition and Panchanama are enclosed as Annexure — IV & V).

~ Further, the Iand acquired in Mulugu Vilage of Ac 209-08 gts ( 125.08 Ha) as
against requisition of Ac 325-06 gis (131.64 Ha) is baing developed as another
Industrial Park, Necessary Clearances are being obtained separately for

takingup develonment activity.

» The two Industrial Parks at Wargal V. = and Mulugu Village are completely
separate proiects focated in two different Revenue Villages & Mandals with a
gap of 3 KMs It can be seen that the extent of land 1 either of the parks Is less
than 500 Ha. In fact even combined extant of the two Industnal parks handed

over by the Revenue Department is also less than 500 Ha

» As such the lands situated a! 2 Industnizl Parks cannot be clubbed and stated ta

be at one pace

~ The allegation that false ar misigading information is given for obtaining EC

under 8 b is not true

Therefore, considering the above detalls aid facts, it (s requested o drop the
contension of the raference 1* cited

TSIIC, the proponent shall provide any furthe !arification that may be sought in this

regard
Enci. As Abave
Yours faithfully,
% 123
CHIEF ENGINEER
23
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SSMNT/SCN/23/002/R Dated: 15.04.2024

To

Dr. S.Prabhu,

Scientist — D (infra-11}

Ministry of Environment Forest and Climate Change (IA.Il-Division),
Indra Parayavaran Bhawan,

Jor Bagh, Aliganj,

New Delhi— 110 003.

Sub: Reply to show cause notice dated 03/04/2024 to Sri Sai Manasa nature Tech Pvt Ltd

Ref: show cause notice F.No. 1A3-3/15/2023-1A.111, dated 03/04/2024.

Sir,

With reference to the above subject, we have given the reply mail to show cause notice on 29.11.2023
{Copy to ashish.k@nic.in} and also the same hard copy letter sent through DTDC express courier (Ref.
No. V69212126) to Dr. Ashish Kumar, Additional Director & Member Secretary (Infra-Il), Ministry of
Environment Forest and Climate Change (1A Ill-Division).

Reguest you to acknowledge the receipt of the same,
Thanking You,
Sri Sai Manasa Nature Tech Pvt Ltd,

C A
%ﬂ (9 e / / o ;_ AN
Dr. i Kumari 1 Cj}/ &= N

(Managmg Director) { | % |

List of Enclosures: -

1. Previcus reply email details dated 29.11.2023
2. Previous Reply Courier slip scan copy dated 29.11.2023
3. Letter to Dr. Ashish Kumaé& attachments dated 29,11.2023

od o Tede (3 [0
g/< PR\

LACSE)
Sri Sai Manasa Nature Tech Pvt, Ltd.
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411524, 3:45 PM SSMNTECH PVT.LTd. Mai - Fwd: Reply to show cause nalice F.No. IA3-3M15/2023-1A.01 (Comp No. 204828), cated 01/91/2023
o
“M“TJ Nalini Vijayalkshmi Dr <drnalini@ssmntech.com>
® < oo
Fwd: Reply to show cause notice F.No. IA3-3/15/2023-IA.1ll (Comp No. 204829),
dated 01/11/2023
Rajani Chamala <ssmntpl@gmail.com> v N Mon. Apr 15, 2024 at 2:46 PM

To: p.subramani@gov.in
Ce "Dr.Dest Sreekanth” <drsreekanth@ssmntach.com>, "Sivaramakrishna. D" <siva@ssmntech.com>, Ch
<rajani@ssmntech.com>. Nalini Vijayalkshmi Dr <dmalini@ssmntech.com=

Dear Sir,

With reference to attached trailing mail, we have given the reply to show cause notice on 29.11.2023 and also the
same hard copy letter sent through DTDC express courier {Ref. No. VB9212126) to Dr. Ashish Kumar, Additional
Director & Member Secretary (Infra-2), Ministry of Environment Forest and Climate Change (IA.lI-Division) - {scan
copy courier slip also attaching )

Now =again we are sending the reply for the letter reference No. File No.: 1A3-3/15/2023-1A.1I| dated 03,04 2024
Request you to acknowledge the receipt of the same

Thank you & Regards

Dr.Ch.Rajani Kumari

Managing Director

Sri Sai Manasa Nature Tech. Pvt Ltd.
Plot No.74/A,Flat no:102,
Centralbank Building, Kalyan Nagar,
Hyderabad.500 038,

Email : ssmntpl@gmail.com
Tele:+91-040-2381 6333, +919010549548
Website :www.ssmntech.com

meeene FOAWarded message
From. Rajani Chamala <ssmntol@gmail com=>

Date: Wed, 29 Nov 2023 at 1317

Subject: Reply 1o show cause notice F.No. |A43-3/15/2023-1A.11l {Comp No. 204523). datea 01/11/2023
To: <ashish k@nic.in>

Ce: Sivaramakrishna, D <siva@ssmntech.com>, Dr.Desi Sreekanth <drsreskanth@ssmntech.com=>_Ch
<rajani@ssmntech com>

SSMINT/SCN/23/002 Dated: 29.11.2023

To

Dr. Ashish Kumar,

Additional Director & Member Secretary (Infra-2)

Ministry of Environment Forest and Climate Change {IA.lH-Division),
Indra Parayavaran Bhawan,

Jor Bagh, Aliganj,

New Delhi ~ 110 003.

Sub: Reply to show cause notice dated 01/11/2023 of Sri Sai Manasa nature Tech Pvt Ltd
Ref : show cause notice F.No. I1A3-3/15/2023-1A.11I (Comp No. 204829), dated 01/11/2023.

Sir,

This is with reference to the show cause notice issued by NABET to Sri Sai Manasa Nature Tech Pyt Lid regarding
the consuitant provided false and misleading information to the SEAC/SEIAA during the appraisal of the project for

hitps; dmal.google. comimatu/V?ik=1cf31 3f!ad&view-pt&seardv-al&pem\zsg:d-msg-[ 1768639167401640708083impl=msg-f 17953916740164 vz
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411524, 3:45 P SSMNTECH PVTLTO. Maf - Fwe Reply to show cause notica FNo 1A3-3MS2023-14 111 {Cemp No, 2044829). dated 0171172023

grant of Environmental Clearance (EC). Further, we respectiully submit the following reply in response to the show
cause notice with attached Annexures,

, We request you to kindly go through the Sequental Facts during the project Execution for Environmental
Clearance [EC) for the above said project. We have follewad 2006 EIA notification and subsequent amendments &
SEAC / SEIAA guidelines,

In view of the below given elaboration, Sri Sai Manasa Nature Tech Pyt Ltd firmly affirm that have made conscious
efforts not to deviate any of the EIA Notification14th September 2006 and subsequent amendments and that no
further action is called for in this regard.

Thanking You,
Sri Sal Manasa Nature Tech Pvt Ltd.

Dr.Ch.Rajani Kumari
{Managing Director)

Copy to:

1. CE.O, NABET Secretariat, National Accreditation Board for Education and Training (NABET), ITPI
Building, g Floor, 4-A, Ring Road, IP Estate, New Delhi 110002.

Thank you & Regards

Dr.Ch.Rajani Kumari

Managing Director

Sri Sai Manasa Nature Tech. Pvt Ltd.
Plot No.74/A,Flat no:102,
Centralbank Building, Kalyan Nagar,
Hyderabad.500 038.

Email : ssmntpl@gmail.com
Tele:+91-040-2381 6333, +919010549549
Website :www.ssmntech.com

2 attachments

E MoEF Letter.pdf
3515K

@ Ashish_Delhi.pdf
110K

hitps imad.google. comimatiwdi = 1af81 361 adBview=pi8esarch=alldparmiisgid=mag .1 79639 16740164070808 smpl=msg-£ 1 TIEIMGTA0164.., 222
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SSMNT$’ @O =

.fc R O U'P

SSMNT/SCN/23/002 Dated: 29.11.2023

To

Dr. Ashish Kumar,

Additional Director & Member Secretary {Infra-2)

Ministry of Environment Forest and Climate Change (IA.llI-Division},
Indra Parayavaran Bhawan,

Jor Bagh, Aliganj,

New Delhi - 110 003.

Sub: Reply to show cause notice dated 01/11/2023 of Sri Sai Manasa nature Tech Pvt Ltd
Ref : show cause notice F.No. IA3-3/15/2023-1A.1ll (Comp No. 204829), dated 01/11/2023.

Sir,

This is with reference to the show cause notice issued by NABET to Sri Sai Manasa Nature Tech Pvt Ltd
regarding consultant provided false and misleading information to the SEAC/SEIAA during the
appraisal of the project for grant of Environmental Clearance (£C). Further, we respectfully submit the
following reply in response to the show cause notice with attached Annexures.

We request you to kindly go through the Segquential Facts during the project Execution for
Environmental Clearance (EC) for the above said project, We have followed 2006 EIA notification and
subsequent amendments & SEAC / SEIAA guidelines.

In view of the below given elaboration, Sri Sai Manasa Nature Tech Pvt Ltd firmly affirm that have
made conscious efforts not to deviate any of the EIA Notification14th September 2006 and subsequent
amendments and that no further action is called for in this regard.

Thanking You,
Sri Sai Manasa Nature T

Pofor A g

Dr.Ch.Rajani Kumari
(Managing Director)

Copy to:

1. C.E.O., NABET Secretariat, National Accraditation Board for £Education and Training (NABET],
ITP] Building, 6™ Floor, 4-A, Ring Road, IP Estate, New Delhi 110002.

Sri Sai Manasa Nature Tech Pvt. Lid.
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ANNEXURE - |
Letter Of Acceptance
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ANNEXURE - 11

Environmental Clearence Initiation letter

10
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» TELANGANA STATE |
INDUSTRIAL | FRASTRUCTURE CORPORATION LTE:
{A Governient of Talangans Undonaiking)

- 04.02

To

M/s. Sri Sai Manasa Nature Tech Pvt, Ltd.
| Plot No. 74/A, | Flat No. 102,

Central Bank Building Kalyan Nagar,

Hyderabad 500038.

Sir,

Sub: TSIC- EMP Wing-HO - "Food Park at Wargal [V) Wargal M), Slddlpet
(Dist), Te]angann situated in Sy No. 1495 & 1510 in an extent of 466.17
Acres - [nitiate the process of Environmental Clearance- Requested. Reg.

Ref: L. Lr No: EMP/TSIIC/15/EC-Wargal /2021-22, Date: 28.01.2022
2. [OM. No EMP/TS!IC/IS/EC-WargaIIZOZ1-22 Date: 04.02.2022

e

Your attention is drawn to the references cited, wherein you have been entrusted
with obtaining Environmental Clearance & Consent For Establishment for proposed Food
Park at Wargal (V), Wacgal (M), Siddipet (Dist), Télangana. :

In this connection, you are requested to initiate the process cof obtaining EC for the
Food Park in Sy. No. 1495 & 1510 with an extent of Acs 466 17 {188.65 Ha) at Wargal
Village & Mandal in consultaUOn w:th Zonal Manager Medchal- Slddxpet.

&

Yoi:'rs_ faithfully,

= P
CHIEF ENGINEER

Copy to the Zonal Manager, Medchal-Siddipet, TSIIC Ltd for information and necessary
action.

Regd. Officer "Panshrama Shavan® 6th Figor, 5-9-558/8, Bashecerbagh,
fFateh Madan  Poas ifyterabad-S00006 Telagngana, [ndia.
Phong: 21220625026 Fax: 040+ 23230205,
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ANNEXURE -1l
TOR ACKNOWLEDGMENT COPY
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Acknowiedgement Shp for TOR

H

Ths is to acknowiedge ™a the proposs’ has been successtully uplaaded on
poral. The croposal shall be sxamired oy MS of SEIAA 19 ensae Tt
mlrmation Nas been submined. An s will be zert for secking
iommaton i acy. wihin 5 working days. Once venfied, 3 Scceplancs kiter shl
Bsued 10 he diojact propanant |

Fofowing shoud be merticned in further coraspondence
1. Propasal No. - SINTGWNCPIT225502022

2, Category of the Proposal INFRA1
. Tic) Industrial estates! parks/ COMplexns/ Aress,
3. ProjectiActivity appled for . 1 i 7

wmmds»dd Food
. ng at
4.Namo of the proposal : m"w%lgwmmw ”.“I"""- “g“"

5. Data of submission for TOR = 14 Feb 2022
6. Nama of the Projpct propoaant slong with contact details

a) Name of the proponent “TSIC

i

) Mobile No. 9550034203
c} State Telangana
d) District - Hyceabed
¢} Pincotde ; 500004

13
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ANNEXURE - IV
SEAC/SEIAA MINUTES
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i d on 26.02.2022

| Agenda Mis. Alpine Constructions, Sy. Ne. 309, 310 of Shankarpally (V), |

Item No. 12 | Shankarpally (M), Rengureddy District — Environmental Clearance - Reg.

!

|_Progosal No. | SIA/TG/MIS/2566132022 (EC)

1

The representative of the project proponen: attended on video call and Sni Srikanth Dest of M/s.
Sri Sai Manasa Nature Tech Pvi. Ltd., Hyderabad attended and made a presentation before the
SEAC,

The SEAC noted that total plot area is 7,873.61 Sq.m_ Net Plot ares is $.981.81 Sq.m., out of
which, green arca is 654.23 Sq.m. (10.94%),

[t was informed that the total built up area of the project is 33,315.49 Sq.m. The project consists of
Residential Towers Construction Project to accommodate a total No. of 149 units, Maximum No.
of fleors proposed in the project are B<2S+11 Floors & Terrace,

It is 2lso noted that Parking area to be provided is 8,743.71 Sq.m. (26.24% against required 22%).
The total cost of the project is Rs. 50 Crores. The proponent is proposing budget for

Eavironmental protection towards capital cost: Rs. 50.0 lakhs and cocuming cost: Rs. 200
Lakhs/annum.

After detailed discussicns, the SEAC recommended for issue of EC.

Agenda
Item No. 13

Proposal No.

The representative of the project proponent attended on vidzo call; and Sri Shyam Sunder of Ms.
Sri Sai Manasa Narure Tech Pvi Lid, Hyderabad attended and made a presentation befere the
SEAC.

The TSIIC proposed to develop Special Feed Processing Park (SFPP) in an area of Ac. 466.17
(188.65 Ha.) with the main objective to offer bester price to the farmers through valus addition and
expornt of the processed food items wherever possible. The total project cost is R3.150.50 Crores
and 190 plots are propased in the project. No category A or category B projects except CETP are
propesed in the SFPP.

The nearest village to the proposed site is Warga! (V) which is existing at a distance of 0.82 km;
Nearest water body is Wargal village Pond exists at 1,15 km; and Nearest RF i.e Wargal RF
exists at 2.18 km from the boundary of the site.

The SEAC observed that the TSIIC proposed greenbelt in open spaces and commen areas to an
extent of 18.75 Ha, {10.02%) and thc area of greenbelt to be developed by individual untis in their
plotted area is $3.4 Ha, (23%). Buz the SEAC informed the TSIIC that the greenbelr has to be
developed completely by the TSIIC.

After detailed discussions, the proponent is directed to prepars E[A report as per the Standard
Terms of Refersnce {TORs) issued by the MoEF&CC, Gol for "Induswial eststes’ parks/
complexes’ areas, export processing Zones (EPZs), Special Economic Zones (SEZs), Riotech
Parks, Leather Complexes” and following additional TOR, undergo the process of public hearing
in corsuitation with TSPCB and submit final ELA report. minutes of publi hearing & response of
the proponent to the issues emerged in the public hearing to the SEAC for appraisal.

Additional TORs:

. Umi:llzct:-taking tor development of greenbelt completely (atleast 33% of total site area) by the
TSIC

ot

CHAIRMAN, SEAC
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MINUTES OF THE 152" MEETING OF THE
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY (SEIAA), TELANGANA
HELD ON 28.03.2022, 11:00 AM
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MINUTES OF THE 152" MEETING OF THE STATE LEVEL ENVIRONVENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), TELANGANA, HELD ON 2803.2022 AT 1SPCB,
PARYAVARAN EHAVAN, A3, LE,, SANATHNAGAR, HYDERABAD - 500 018,

The following wese present:

Fx. | Prof M. Anands Rao, Chaiman. SEIAR, T Chairman, SEIAA
' §-48/1, Ravidranagar, St. No. 8, Habsiguda, |
| Hyderabad - 500 007 |

2| DrB Naraiah, "Member, SETAA
| HNo.6-3.98, 4" Cross Hastinapuri,
| Sainikpuri, Secunderabad — 500 094

3. | SriSwargam Srinivas, IFS, Member Secretacy, SEIAA
Special Secretary (FAC), EFS&T, Dept.,
{350 A, D Block,
Telangzna Secrewzriat, Hydsrabad

— e — g

The members present declared that there are no cenflicts of interest with the projects being
considered i this mesting,

The Member Secretary, SEINA welcomed the Chairman and the Member of SEIAA. After general
introductory remarks by the Chainman, SEIAA, the Committes fook up items agendu-wise sod reviewed
the recommendstions of Sute Expert Appewsal Commuttes (SEAC). After detniled deliberations &
discussions oo recommendations of the SEAC, the SEIAA recorded their decisions on case 1o case hasis a3
undes.
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Minates of the SEIAA Mecting held on 28,03.2022
el

 Item No. 19

The SEIAA discussed the recommendations of the SEAC in detail and noted that the list of
projects proposed in the Food processing pack are not fulling either in Category-A or Category-B
of EIA Notificaticn, 2008. Further, the as per the EIA Notifiztion, 2006 and its amendments
"“Environmental Clearance for CETPs for setup or wilhin projecls or activities which do not
require Environmental Clearance are exempted, and if any of the existing or propesed member
units of the said CETP produces or proposes to produce any product requiring Environmental
Clearance, then the CETP shall need Environmental Clearance”.

The SEAC shall ascertain on the requirement of Public bearing for the project.

Agenda 15.00 Ha. Stone & Metal Quarry of M/s. ROCK SAND MINERALS (P) |
Item No.20 | LTD, Sy. No. 157, Bathale (V), Kandi (M), Sangareddy District -

Environmental Clearance - Reg. |
Propasal No. | STA/TG/MIN/310012019 (EC) !

The SEIAA discussed the cecommendations of the SEAC in defail and noted that ths project
proponent obtained mine lease {in-prieciple) on 16.04.2018. Hence, the proponent shall submit the
status of mining activity duly certified by ADMG for further consideration.

[Agenda [ 9.915 Ha. Laterite Mine of Mis. S.R. Minerals, Sy. No. 41/Part of Mirzapur
Iem No. 21 | (V), Puder (M), Vikarabad District, - Environmeotal Clearance - Reg.
i .

" Proposal No. | SIATTG/MIN/72171/2019 (EC)

The SEIAA discussed the recommendations of the SEAC in detail and noted that the project
proponent obtained mine lease (in-principle) on 15.12.2018. Hence, the proponent shall subrit the
status of mining sctivity duly certified by ADMG for further consideration.

Agenda M/s Bhuvanteza Infra Projects Pvt. Ltd, Sy. No. 151/A, Atevelle (V),
Item No.22 | Medchal (M), Medehal Malkajgiri District. —Environmental Clearance -
Reg.

Propaesal No. | STATG/MIS255972.2022 (EC)

The SELAA discussed the recommendations of the SEAC in detail and approved the project for
issue of Envitonmental Clesrance.

Agenda 722.17 Ha. Ordinary Sand Mine of Ms. Telangana State Mineral 5wdomnl
Ttem No. 23 | Corporation Ltd., Akinepalli Mallaram (V), Mangapet (M), Mulugu District.
I ~Environmental Clearance - Reg.

i
Proposal No. | SEA/TG/MIN/32408/2019 (EC)

The SEIAA discussed the recornmendations of the SEAC in detail and approved the project for
issue of Eavironmental Clearance with validity of Oue year from the date of CFO

1S
W &i&mﬂk
V —
SEIAA, TS, 18- 05 SEIAA, TS, -
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Minutes of the SEAC Meeting held on 06042022
It was informed Usat the total bualt up srea of e peojecs is 85,039 Sq.m. The project coasists of
Residentsal Building Constructivn Project o sccommodate 449 units,. Maximum No. of floors
proposed in the project are SC + C + G + 14 Floors, .
1t 15 4250 noted that Parking agea 0 be peovided is 22,136 Sgom. (35.2% agains! required 3324),
The total cost of the projest is Rs. 90,0 Crores The proponent is propusing budget for

Eavironmental protection towards capital cost: Re 90.0 lakhs and recurmmng cost Rs. 40.0
Lakhe/smmurn,

Afte detailed discussions, the SEAC recommended for issue of EC.

Earlicr, the SEIAA in its meeting held ca 28.03.2022 noted that the list of projects peoposed i the
Food processing park ace not falling either in Categocy-A or Categery-B of EIA Noufication,
2006. Further, the as per the ELA Notifiction, 2006 snd its emendments “Environmental Cleatsace
for CETPs for sefup or within projects or activities which do not reguire Environmental Clesrance
wre exempted, and if any of the existing or propased member units of the sxd CETP produces or
proposes 1w produce any product requiring Environmental Clearascs, then the CETP shall ne=d
Envircamensal Clearance™ The SEAC shall ascertain on the requirement of Public hearing for the
peoject.
s

The SEAC noted the desision of SEIAA and decided to inform the project propoaent o clarify
whether sny Calegory A/B industrics sre proposed in the park. [f they 2re not proposed, the TSTIC
shall submit an undertaking that the proposed Food Park will not Bouse aay Catsgory A/B
industries in the prenuses.

In view of the above and after detailed discussions, the SEAC deferred for cocsideration afier
submission of above mentivned clarfication by project proponent.

Agenda 2.0 Ha. Colour Granite Mime of M/s V.R Exports & Imports, Sy.No.236 of
Item No. 09 | Thimmapur (V&M), Karimnagar District. ~-Eavironmental Clearance - Reg.

Proposal Ne, | SIA/TG/MIN/260390/2022 (EC)

The represectative of the peojest peoponent Sri Vijay Rakesh and Sme. Sriletha of M/s. Pridhvi
Envirotech (F) Lid, Eyderabad artended and made a prasentation befare the SEAC,

Earlier, the SEIAA, TS issued EC vide order dt. 29.02.2016 for Colour Granite Mize with
peocuction capacity of 16,002 m'/annum which is valid for a pericd of 6 years ic., uplo
28.02.2022.

The proponent alsc obtained CFE de. 06,04.2016 & CFO dr, 01.072017 from TSPCB.

The proposent informed that the lease was granted (in-principls) on 31.052016 in favour of the
proponest for a period of 20 years, [t may be noted that the Mino Lease is gravied after
£6.09.2013. The progonent submitted a copy of Scratinized/ Approved Mimng Plan & EMP.

The Proponeal also submitted a copy of Lrdt 29.01.2022 of ADMG, Karimnagar Districe
informing that there are two existing quarmy leases (leases granted before 09.09,2013) falling
within S00m from the peoposed quamry lease. The SEAC noted that the mine iease area is 2.0 Ha.
It is further nosed that the total Cluster arca is 4.0 Ha. and Net cluster area i3 2.0 Ha. which is less
thaa 5.0 Ha, Hence, the peoject is cossidersd under B2 Category as per ihe provisioes laid under
ElA Notification, 2006 & its subsequent smendments and orders of the Hon"ble NGT.

The nearsst village to the proposed site is Thimmapr (V) which &5 existing at a distancs of 572m;
nearest water body i.e., Thirunepur Cheruvu exésts at 151 m from the boundery of the site.
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Telangana State Industrial Infrastructure Corporation Ltd., -’4‘,,“_
(A Government of Telangana Undertaking) TSHC

N/

Secumen -

To
The Chairman - SEAC
TS Pollution Control Board

A-3, Paryavaran Bhavan
Sanath Nagar, Hyderabad, Telangana

Sir,
Sub: M/s. Telangana State Industrial Infrastructure Corporation
[TSIIC) Ltd - Food Park Located at Wargal (V), Wargal (M), Siddipet

(Dist), Telangana District, Telanganz -lindertaking- Submitted- Reg.

Ref: Minutes of the SEAC Meeting held on 06,04.2022.

1invite kind attention to the subject and reference cited.

With reference to the SEAC Minutes of the meeting held on 06.04.2022, the
Undertaking is herewith enclosed for early issue of TOR for Feood Park at
Wargal{V], Wargal[M), Siddipet District:

Thanking You,

Yours faithfully

; Zegerz

CHIEF ENGINEER

Encl: As Above

Regd. Office : “Parisrama Bhavanam®, 6th Floor, Basheerbagh, Hyderabad - S00 004, Telangang| #{d
Tel : 040-23237625, 23238290, Fax : +91-40-23240205, Web : www.isiic.telangana.gov.i

CIN : U9S000TG2014SGC095514 &
. (-LL\_]
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o Telangana State Industrial Infrastructure Corporation Ltd., T@

(A Government of Telangana Undertaking) C

Nt/

M-

This is to certify that, TSIIC Ltd will not house any Category A & B
industries in the proposed Special Food Processing Park at Wargal(V),
Wargal(M), Siddipet District.

v

>4l
CHIEF ENGINEER

Regd. Office : “Parisrama Bhavanam®, 6th Floor, Basheerbagh, Hyderabad - 500 004, Telangana,
Tel : 040-23237625, 23238290, Fax : +91-40-23240205, Web : www.tsiic.telangana.gov.in
CIN : U9S000TG2014SGC085514 ‘L s

'
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ANNEXURE -V
GRANTED TOR COPY

22
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[ ¥ _":;ﬁ,-.ﬁ_' B Sab: SEIAA - Tchngan Specnl?ood Processing Park, Sy Naos. 1492 & 1510 angﬂ

AR (V), Wargal (M), Siddipet District - TORSs issued - Reg, \
h AR rew
! =1

e 272 | B

§ . L This has reference 1o your proposal No. SIA/TGINCP/TZ2662022, dt 14022022 (received on
lM)MthMT«ImMTmMRMUc&)mmdm

M)m.lm ‘nemjeunm "

\ \”' -
1. mwkdemdkmnd)bﬁmmmcmmbthm
MIﬁwwmﬁmntmwdmmm&lm
mSEACthMngont&mzo d

The representative of the D, Sreskanth of ¥8s. Sri Sai

Manasa Natswre Tech P,

Earfier, the SEAC bn s ’mnnwww

submit an undertaking i wegory A/ industries in the

premises, 5
Now, the proponent SIIC stating that they will

not house Gy ing Park at Wargal (V).
Wargal (M), Siddipet I

The SEAC exomined the” undertal O IhE B mdlswnmdn
pwpmttdbvcwto T . ‘ oquﬁrmﬂ'OM Wb

e wmnmm .
wmmm mrm mm'dmwhﬂmm

TORs. The propanent to submit on undertaking for development of greenbels compleraly (atleast 32%

of total site area) by the TSHC and submit final EIA repovt io the SEAC for appraisal.

L Accordiogly, the proposal along with recommendations of SEAC, 'l‘dmpm was examined by the State
level Environment Impact Assessment Autbority (SELAA) in its mesting held oo 23.06.2022 and

observed the following:
The SEIAA discussed the recommendations of the SEAC in derai] and approved the project for irswe of >
TORe with @ specific condition thet the proponent shail submit revised layout with development of :
greenbelt atleast 33% of tosal site area alomg with final EId report.

V. In view of the above, the SEIAA, Telangana hereby accords ToRs to the project with the
specific condition o submit revised layout with development of greenbelt atleast 33% of
total site area along with the EIA report and Environment ‘Management Plan (EMP). The
TORs and general guidelines for preparation of EIA & EMPmponmus following:

Pagelofa
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STANOARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT IMPACT ASSESSMENT STUDY

- iy

FOR INDUSTRIAL ESTATES/ PARKS/ COMPLEXES/ AREAS, EXPORT PROCESSING ZONES (EPZS), SPECIAL

ECONOMIC ZONES (SEZS), BIOTECH PARKS, LEATHER COMPLEXES AND INFORMATION TO BE
INCLUDED IN E1A/EMP REPORT

1) Reasons for selecting the site with details of alternate sites examined/rejected/selected on

- merit with comparative statement and reason/basis for sefection. The examination should
justify site sunability in terms of environmental damage, resources sustainability
associated with selected site as compared 0 rejected sites. The analysis should include
parameters considered aleng with weight age criteria for short-listing selected site,

2} Scbmit the detsils of the Jand use break-up for the proposed project. Details of tand vse

. : - =round 10 km radius of the project site. Analysis should be made based on latest satellite
imagery for land use with raw images. Cheek on flood plamn of aay river.
3% Submit details of environmentally sensitive places, land: acquisition starus, rehabilitation of

communities’ villages and present status of such activities.
4 Examine the impact of proposed project on the nearest settiements.

5)  Examine basciine environmental quality along with projected incremental Joad due to
5 the profect taking into account of the existing developments nearby.
§  Enviroamental data to be considered in relation 10 the project development would be (2)
St et . peialey, {1 eioise s ibaat

7 e of the site and surrounding

8 arca and within 10

. S should be providad all

..... uld keep 33% of the
19}
1)

. 7 frsion such as forest,
13)

19y Zoring of the ares i

5 Tbcpmjembom&aqmmdmﬂymforﬂﬁhﬂ\cbmlimamisw
should be indicated through a suitable map. Justificstion of the perametess, frequency
and locations shall be discussad in the EIA. i
{6} Submit Legal frame work for the implementation of Environmental Clearance
3 conditions - to be clearty spelt out in the EIA report.
. 1) Submit Roles sod responsibility of the developer etc for compliance of environmental
regulations under the provisions of EP Act.
15 Shcju!iﬁmimofmei&aﬁﬁedmymm&ommwmﬁemdthe
details of the studies conducted ifany.
19 Ground water classification as per the Central Ground Waker Authority.
20 Submit the source of water. requirement vis-a-vis waste watsr 1o be generated along with
reatment facilitics, use of treuted waste waser along with water balance chart taking into
i account all forms of water use and management.
. 21} Raio water harvesting proposals shonld be made with due safeguards for ground water
quality. Maximize recyeling of waler and utilization of raiss water, Examine details.
) Examine soil characteristics and depth of ground water table for cainwater harvesting,

< X
Fa24 ot 4 My\)u v




236

1168167/2024/1A_11I

33)  Examine detzils of sulid waste gencration treatment and its disposal.

M Emkwmdmbmﬁdaﬁhofmofn&mgyuﬂahumﬁwmofww
25)  In case DG sets are likely to be used during construction and opesational phase of the
project, emissions from DG sots must be taken into consideration while estimating the 1
impacts on ait environment. Examine and submit details. ' .
be analysed with measures for peeventing traffic congestion and peoviding faster trouble
free system to reach different destinations in the city.
27y A detailed raffic and transportation study should be made for existing and projected 8
28}  Examine the detuils of transport of materials for construction which should include "
) Examine the dewils of National Highways/State Highways/ expressways falling along
the corridor and the impact of the development onthem. waae
3 Examine roise levels - preseat and future with noise abatement measures.
31 Identify, predict and assess the envi ‘ sociological immpacts on account of the
project. A desailed descriptionwith 25 of CSR should be incorporated in the
EIA / EMP report. Foa-dalilh L~ s
1) Examine -? detai : on phases both for ) .
» - of a'camprehiench @ Diatte MilSgement, Plan including emesgency
34) with provisions of
rised by the public
=2ring should
I ROt on m w of —
33 dance with the above s
N, accordance with the
3) Details of litigation pen® v rection forder passed by
any Court of Law againstife X A
30  The cost of the Project (capil ¢ eosty a3 well as the cost towands 7
implementation of EMP should be « : _ & b Y
¥)  Any further elarification on carying out the above studies including anticipared impacts -
due to the project and mitigative measure, project proponent can refer 10 the model ToR % )
available on Ministry website “htip:fimoef nic.in/Manual/Industrial Estate™. I

V. The sbove ToR should be considered for preparation of EIA Repart in addition to afl the relevant
information s per the Generic Stnacsurs of EIA' given in Appeadix 11l and 11IA in the EIA Notificatics,
2006 & s subsequent amendments,

VL The censultants involved in preparation of ELAVEMP report sfiér sccreditation with Quality Council of 2
IndiaNatienal Accreditation Board of Education and Traimag (QCYNABET) would seed to include a N
cenificats = this regard in the EIA/EMP repons prepared by them and data provided by other
Organization{s)’ Laborataries inclading their status of approvals ¢tc., vide Notification du. 19.07 2013 of
the MoEF&CC.

Pige 3af4
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WL The projoct proposeat shal submitthe desuled final ETA/EMP prepared us per Toks, 9 the SEIAA / |
SEAC for consideriog the pecposal for Emvirmamental Clearmnos withia 3 years, as per the 0. NoJ- |
11013/41/2006-[A-11(1) (P) 4. 08.10.2014 of the MoEF&CC, Gol. :

. . ""_ 'T‘"-. ‘
VIL  The prescribed Tols would be valid for a period of three (93) years for submission of the ELA/EMP g

Reports. y b - . ;’. L1

; T b i

The proponen: shall submit revised layout with development of greeabelt atieast 33% of totsl i

site area along with final £ PR R e
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® Telangana State Industrial Infrastructure Corporation Ltd., T@

(A Government of Telangana Underntaking)

b P
) = ozt Lo ¢ Date: 22.07.2022
To
The Member Secretary,

Telangana State Environmental Impact Assessment Authority (SEIAA),
0/o. Telangana State Pollution Control Board,

A3, Industrial Estate, Sanathnagar,

Hyderabad- 500 018,

Sir,

Sub:; Withdraw of "Special Food Procassing Park” at Wargal (V), Wargal(M), Siddipet
(Dist), Telangana by Telangana State Industrial Infrastructure Corporation
Limited (TSIC)

*eery

Telangana State Industrial Infrastructure Corporation Limited (TSIC) has proposed to
develop Industrial park in an area of 466,17 acres (188.65 Ha) to "Special Food Processing
Park " at Warga! (V), Wargal(M), Siddipet{Dist),Telangana.

With reference. to the above subject, we are here with withdrawing the following EC
Proposal No. SIA/TG/NCP/72266/2022 Dared. 12.022022. Due to proposed Project falls
under 8(b) Category (Township and Area development). Hence, we are withdrawing
the zbove project.

We request you to kindly withdraw our proposal.

Thanking you,
Yours faithfully,

CHIEF ENGINEER

Regd. Office : 'Parisrama Bhavanam”, 6th Floor, Basheerbagh, Hyderabad - 500 004, Telangana, |
Tel : 040-23237625, 23238250, Fax : +91-40-23240205. Wab : www.tsiic.telangana.gov.in
CIN : US3000TG2014SGCA5514

n i (_ﬁA)
27 M ot
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ANNEXURE - VI

ACKNOWLEDGMENT COPY OF TOR 8b

28
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M Gmail wargal project <wargalproject@gmail.com>

Acknowledgement Slip for TOR application
1 message
monitoring-ec@nic.in <monitoring-ec@nic.in> Fri, Jul 1, 2022 at 10:37 AM

To: wargalproject@gmail.com
Co moentoring-es@nic.in

Acknowledgement Slip for TOR

This is lo acknowledge thal the progosal has been sucoessfully uploaded on the
portal. The proposal shall be examined by MS of SEIAA to ensure that requirad
information has baan submitted An emaid will be senmt for seeking additional
information _ if any, within § working days. Once verified, an acceptance letter shall be

issued to the progact proponent .
Fallowing should be mentioned in further cormespondence

1. Proposal No. : SINTGMIS 7936372022
2. Category of the Proposal  : INFRA-2
3. ProjectiActivity applied for - 3(b} Townships and Area Development grogects,

Proposad Devedooment of Special Food
Processing Park at Wavgal Vilage, Wargal

S Name of e proposs Nandal, Siddipet District. Telangana By
M/s.TSIIC

5. Date of submission for TOR - 01 Jul 2022
6. Name of the Project proponent along with contact details

, TELANGANA STATE INDUSTRIAL

a) Name of the proponent - ASTRUCTURE CORPORATION
b) Mobile No. - 6303077183

c) State : Tetangana

d} District : Hyderabad

e) Pincode : 500004

29
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ANNEXURE - VII

GRANTED TOR Copy of 8b
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File No.SIA/TG/MIS/79363/2022
Goverment of India
State Level Environment Impact Assessment Authority
Telangana

A

To,

M/s TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION

Telangana State Industrial Infrastructure Corporation (TSIIC) EMP Wing, 6th Floor,
Parishram Bhawan, LB Stadium road , Basheeerbagh ,Fateh Maidan Hyderabad,

Hyderabad-500004

Telangana

Tel.No.--1; Email:wargalproject@gmail.com

Sub. Terms of Reference to the Proposed Development of Special Food Processing Park
at Wargal Village, Wargal Mandal, Siddipet District, Telangana By M/s.TSIIC, Telangana
State Industrial Infrastructure Corporation (TSIIC) EMP Wing, 6th Floor, Parishram
Bhawan, LB Stadium road , Basheeerbagh ,Fateh Maidan Hyderabad

Dear SirfMadam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the
prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:

31
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. 1. Proposal No.: SIATGMISIT2363/2022

Proposed Development of Special Food
Processing Park at Wargal Village, Wargal

.N the P I:
2. Name of e Mandal, Siddipet District, Telangana By

M/s. TSIIC

3. Category of the Proposal: INFRA-2

4. Project/Activity applied for: 8(b) Townships and Area Development
projects,

5. Date of submission for TOR: 01 Jul 2022

Date ; 02-07-2022

Sri Swargam Srinivas
{IFS)

Office : Special Secretary(FAC), EFS&T,Dept., 4th Floor, Aranya Bhawan Saifabad,
Hyderabad, Telangana- 500004
Phona No : -1 Mobile : 6303077189
Email id : msseiaa.tg@gmail.com

Note : This is auto tor granted letter.

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:
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ACTIVITY 8(b)- TOWNSHIP AREA & DEVELOPMENT PROJECTS

STANDARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT
IMPACT ASSESSMENT STUDY FOR TOWNSHIP/ AREA DEVELOPMENT
PROJECTS AND INFORMATION TO BE INCLUDED IN EIA/EMP REPORT

L

(TR

iv.

.

iv.

Vi

Project Details
Need and benefits of the project.

Submit data for built-up area for cach building, the use and occupancy classification
in linc with NBC 2016 also to be indicated [for differential functional requirements).

The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out,

Land Environment

Examine details of land use as per Master Plan and land use around 10 km radius of
the project site. Analysis should be made based on latest satellite imagery for land use
with raw images. Check on flood plain of any river.

Land acquisition and R&R

Submit details of environmentally sensitive places, land acquisition status,
rehabilitation of communities/villages and present status of such activities.

Environmental Monitoring and Management

Examine baseline environmental quality along with projected incremental load due to
the project.
Environmental data to be considered in relation to the project development would be

(2) land, (b) groundwater, (c) surface water, (d) air; (¢) bio-diversity, (f) noise and
vibrations. (g) socio economic and health,

Submit Roles and responsibility of the developer etc for compliance of environmental
regulations under the provisions of EP Act.

Examine separately the details for construction and operation phases both for
Environmental Management Plan and Environmental Monitoring Plan with cost and

parameters.

Possible carbon footprint contribution from each activities and mitigation measures
proposed shall be included as part of Environment Management Plan,

Drainage
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vil.

VL

viii.

VIL

VIIIL.

Xi.

Xil.

Xiii.
XIV.

Xv.

xvl.

XVil.

XViil

XX,
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Submit a copy of the contour plan with slopes, drainage pattern of the site and
surrounding arca. Any obstruction of the same by the project,

Forest
Submit the details of the trees to be felled for the project, if any .

Submit the present land use and permission required for any conversion such as
forest, agriculture etc.

Water Environment

Ground water classification as per the Central Ground Water Authority.
Water Management

Examine the details of Source of water, water requirement, use of treated waste water
and prepare a water balance chart.

Rain water harvesting proposals should be made with due safeguards for ground water
quality,

Maximize recycling of water and utilization of rain water. Examine details.
Examine soil characteristics and depth of ground water table for rainwater harvesting.

Permission from CGWA for abstraction of groundwater, if any. including dewatering
during basement excavation.

Waste Management
Examine details of solid waste generation treatment and its disposal.
Construction & Demolition Waste Management Plan shall be prepared as part of EMP

providing details of demolition activities involved along with quantification and
disposal mechanism.

Energy Requirements

A certificate of adeguacy of available power from the agency supplying power to the
project along with the load allowed for the project.

Examine and submit details of use of solar energy and alternative source of energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.
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DG sets are likely to be used during construction and operational phase of the project.
Emissions from DG sets must be taken into consideration whike estimating the
impacts on air environment.

Road and Traffic

Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region
should be analysed with measures for preventing traffic congestion and providing
faster trouble free system to reach different destinations in the city.

A detailed traffic and transportation study should be made for existing and projected
passenger and cargo traffic.

Examine the details of transport of materials for construction which should include
source and availability,

Disaster Management Plan

Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during natural and man-made disaster. This should cover details of
vulnerabilities due to natural and manmade hazards (earthquake, flooding, cyclone,
landslides, fire etc.) and details of disaster mitigation efforts for buildings and
infrastructure through structural sufficiency and Fire and Life Safety compliance in
line with National Building Code NBC, 2016.

Court Cases

Details of litigation pending against the project, if any, with dircction /order passed by
any Court of Law against the Project should be given,

Miscellaneous
Any further clarification on carrying out the above studies including anticipated

impacts due to the project and mitigative measure, project proponent can refer to the
mode! ToR available on Ministry website "hitp://moefnic.in/Manual/Townships".
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SEAC Minutes
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A . -
Agenda ' M. Special Food Processing Park, Sy.No. 1495 & 1510, Wargal (V). Wargal
Ttem No. 0T | (M), Siddipet District. - Environmental Clearance - Reg.

The tepresentative of the project proponent Sci Shyam Sundar; and Sri Shyam Sundar of Mfs. 56
Sai Marasy Nature Tech Pyve. L1d,, attended and made a peesentation before the SEAC.

The SEAC noted that esclier the SEIAA issued TORs (Auso generated) om 02.07.2022 for | v
prepamation of E[A Report. Accordingly, the proponent prepared the E[A report =ad uplosded S
online.

During presentation, it was informsed Ut the Telangana Stote Industial Infrastrossure Corparation S
(TSIIC) proposed w develop Special Foed Processing Park (SFPP) pear Wargal fn an arca of

486,17 Acres (185.65 Hay with 190 plots. The proposed Specinl Food Processing Pack do oot
Souse amy Category A & Category B Industries aod hesce the project has 10 be considensd under
&b)demﬂw—Tu‘ﬂipdAmwmﬁuCﬁmB.

Tbcmpmmidb:mpdthuqﬁdwbako(hmkmmﬂyﬁgmmg‘hsnd%m
quam&n.vmmmwbIluwhgmwfommhm
propesed Speciud Food Processing Park (SFPE)

Food Perocessing Indastries
Milk Processing

Dxiry Products

Race Mills

Qil Processing Unats

Cold Stwrages

Dry Warzhouses

Poacking Units

Ripening Chambers
Quality Control/Tesung Lab
R&D Center

Thedclxilsofhndmeofll}eptoposgdpw}oan:

! Area Remarks
S.No Land Use (In Acres) Percentage (%)
\. | Tomsl Layout Azea 46617 100
Plomied Area (Including A "
. 2, MSME Ares) 225.58 4839
3, | Road Area 427 1L64
4, | Gresn Area 46,62 10.00
5. | Green Aveaalisloag 415 0.89 Green Area
boundary e ; 34.73 %
6. | Green Area within prots 111.10 23,84
7. | Socaal infra 13.93 2.59
§. | Utilives 5.82 146
: 5, | Truck Parlong : 370 0.79

X The nearest village to the proposed site is Wargal (V) which is existing at a distanca of 0 &2 kin
¢ (NE), nearest water body L.e., Wargal Village Pood exists % 1.1 km (NE); oear=st RF ie,, Wargal
RF exists at 2.18 km (S).

It & proposed o provide commen facilities like Silos / Cold Storages / Warehouses / Weigh
Bridge, Roady, Suorm water draing, Eloctrical Substation, etc.,

s
37 %‘P“"J o
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Dbinutes of the SEAC Meeting beld an 22,07.2022
The source of water is | nium(ln&el’omtﬂmlm through project
mxmwwmmmmuzmnnnmw that wdividual industries, wpon
establishment, will have their owa STPETP £ liquid waste & -/ disposal and hazardoss
waste storage facility, within their plots as per the norms of ; and No waste water will
beduchagcdto&musfwotmbodnam,laow
mwwaumunm.sommpwﬁ‘g Sudget for

mummwmmsnmmmmmwm
uuymwbccmussaom .

mmqmmsmmmumotumw-mmmmss
mwmmhmsmmmmmuy ve Jeft 9 mts buffe on bo
mwummmwmmm&w_; 30 00

treased of unfreased waste water / effluent £ solid waste into the poer any ¢l

2
mmmsmmmcwwmomah‘ = fonmvz:gspeasc
conditioas:

¢ The peoponent shall h\edethﬁsmou&h«adeaf%%dupc&em
ofcomusx,ammmzwmmmmmﬁumumm n
the buffer zone.

o Treaed or md-mmldﬂm!mﬁﬁumswlmbedxmeedmdw
CmeﬁumychmmmdeWem &tmosame

- —— - -

Agenda A
Item No.02 | Kannala (V) & 170 of

Sty S of M. S

mwmmf&nemmumu; Swm ‘fﬁ

&LMWT&MMWNMHMW&S&A&
ms&cmumusmwm_m~

wummw &eplopmn;m Jh"&emnpm&dww
mwwmw?' ssing Par v_,q' n in an ares of
355031\@!’(!436!&}&7}‘9&&"1&" -

heuse any C A&Ca:gwrshﬁnaﬁ._
8(b) Type of activiry — Tmmlpaﬂm developme

ﬂwmpomund’nmaddmont&&dsddt i3, 41 St
policy thrusz, it hat been propased concentrate on o wertikals and
propased Special Food Proceising Park (SFPP). '
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SEIAA Minutes
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Agenda memhrkwmmc,syn«mamgwm

Itom No. 91 (V).Wnpl(mw Mﬂm&ld&m -Reg.

g™ of au» d dm z:mpmms m ;em'
e SE comer of the site mm mr3 on
otmlmm Hence, wpﬁis ! ibr TS oanvlromnuml Ck-uet\ﬁh\b following
specific conditions:

+ The individual industries, upon establishment, will have their own STR/ETP for hiquid
waste aeatment / disposal and hazardous waste storage facility, within theis plots ns per
the porms of CPCB/SPCB. and No waste water will be discharged to the rivers/straams
or waler bodies i.e., Zero Discharge.

. Tbcpmmmduﬂhwﬁe:pauhﬁumoom&aadeofﬂ)e&nﬂup«&e

norms of G.OMsNo. 168, dwTM"OlZ #0d no developmental activities shall ke

undﬂhkenlnﬂlehfkl‘m )

. dewmmdnmmlemwhoﬂdmﬂnﬂmuwmm

Onoal.underm UIrsta

\ 30 Be ’M&hﬂwy"lhd:mm
dmuummmmummmwmummmmau
stream and mear to the habitation & mmmwummwma
Environmenial Clearance with the following specific canditions:

. mmxmmmwmmwumdmmsmvmuwa
waste trestnsent / disposal and hazardoss witste stomge facility, within their plots as per
umofmc&.nd\ommmnhdudnmdwhm
mmmnewmmm

. mmwhuemmmmmm«mmm
dmahﬂldwb&mvﬂdfmmlhb«myorkﬂwaymuwﬁe
nomms of G.OMs.No 163, dt07.042012 and no developmental sctivities shall be
undertaken i (be buffer 2006,

* Treated or untreated waste watter / effluent / solid wases shall not be dischanged insa the
Rﬂhmuﬂxmmmndmm&qtmemw&em

. mmwlhmmam.wmsm&ymms,Mmmwlr
shall be establilshed near 10 the habitatico.

Ageada
Item No, 03 menpllyﬁm

Special p.JM Park by Mis. TSHC, Sy.No 797412, ]
Villages, Sadasivanagar  Mandal,

w/Karsdpally
Kamareddy District. - Envircamental Clesrance - Reg,

Froposal No. | SIATCIISAISIATEEC

The SEIAA discussed the recommendations of the SEAC in detail and approved the peoject for
‘issue of Enviroements! Clearance with the following specific conditions:

* The individual industries, upon establishment, will have their own STRVETP for liquid
wasts treatment | dispesal and hazardous waste stocage Sacility, within their plot as per
Mnmdmwmmmeu&enWmmw
wunaboda:s w Zero Discharye.
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ANNEXURE - X

EC Copy
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
p- Authority(SEIAA), Telangana)

The Chisf Engineer
TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION

Telangana State Industrial Infrastructure Corporation (TSIIC) EMP Wing,
8th Floor, Parishram Bhawan, LB Stadium road , Basheeerbagh [Fateh
Maidan Hyderabad -500004

Subject: Grant of Environmental Clearance {EC) to the propesed Project Activity
under the provision of EIA Notification 2008-regarding

SirlMadam,

This 13 In reference 10 y6
in respect of project sub .7--
SIATG/MISITS363/2022 date :

Environmental Clearance (EC)
. vide proposal number
patiigulars of the environmental

EC Identification No,
File No.

Project Type
Category 4

Project/Activity incl
Schedule No,

Name of Project (e - '@é;wpmem of Special Food

AELN =

o

Telangana By M/s.TSIIC

7. Name of Company/Organization  TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATION

Location of Project Telangana
9. TORDate 02 Jul 2022

The project datails along with terms and conditions ara appended herawith from page
ne 2 onwards.

(e-signed)
Sri Swargam Srinivas
Date: 29/07/2022 Member Secretary
SEIAA - (Telangana)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generaled from PARIVESH.Please gquote identification
number in all future correspondence.

This is a computar generated cover page.

5

42 Y o>
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|

-

. This has reference to your application along with EIA Report submitted online on 15.07.2022
(proposal No. SIA/TG/NCP/79363/2022) accepted on 19.07.2022 seeking Environmental
Clearance for the “Special Food Processing Park™ by M/s. Telangana State Industrial
Infrastructure Corporation (TSI1C) Ltd., Sy.No. 1495 & 1510, Wargal (V). Wargal (M),
Siddipet District. It was informed that total power requirement for the project is estimated to
be 3500 kVA. Three-phase electrical power supply will provide through the nearest available
sub-station of Telangana State Electrici Boa; .J was noted that the nearest human
habitation viz., Warga] ) exist dzslnnce q!‘ from the proposed site. [t was noted
that nearest water boidy e?%%ﬁaﬂaﬂ stanoe of 1.15 km from the

also no' ed

boundary of the s:lc 1 ext at a distance of
is Rs" .50 Crores.

2. l8kmfm.u%boundar:w - capital
: *‘p('opéﬁ develop

. The Telangana ‘St.a!c : ‘ n.
‘of 466.17 Acres | &65 Ha.)

Specﬂ' ood Processing ng Park (SE :
udthl90;§lots"mcp'”‘" Yec ﬁﬁl\ous%‘wcahegoryA&
Category B jes as | _ Juent amer and hence the
project : ide der 8(b) T Development
project : ' :
!
1L 5
¢ & |
0 nd ¢ _Pe
- T ! ut : l v ¥ >
E 225
11.64 .~
by y 10 ' "‘q
0 J‘f = 5 33 | e M&\Q
Ty 6. ' 111.10 0| A3473%
) == . F: : =
.ﬁ' i Q - :) | lv
i S .
IV. The p@;%n}w informed th ¢t analysis, area Strengths and
Gomnmepfpohcy thnﬁ. Sed concentrate:dn To n,
areas in the prgpbsed Spe i |
* Food Processrng !ndustms - - i M% A ‘; ¥
e Milk Processing S 1T 7YY
* Dairy Products '
= Rice Milis
*  Oil Processing Units
o Cold Storages
e Dry Warchouses
e Packing Units

EC kientificaton No - EC223059TG118233 Fie No. - SINTGMISITI362/2022  Date of 'ssua E(E -éﬁl)mz
-

R



255

1168167/2024/1A_11I

¢ Ripening Chambers
e Quality Control/Testing Lab
» R&D Center

¥ Thepmpoaa!lusbeenemmedandpmcmedmaccordmcewld)EIANonﬁmon 2006
&mmendumﬂsﬂ)cmfmpmponenlobmmdAutonofszcmme(TORs)vwe
- _,-zj_'s-[. tm(SEAC)of‘l‘clanmStne

of J“,‘ U u.c'. "“'
Telang rana b

v) “Consent for - “Obtained from cl: m” Sﬁ
Board undet Air Acta s
Industrial £ obtain Consents ﬁ%n lhe ‘l'SPCB &ndu'

mcstartofanyacnw ,goﬁﬁudion wﬁ\g ‘)‘5’

' vi) This environmental clearance is Only for the sald Industrial Park. Any other activity (i.e.,
other than the activitics listed in the EC Otder) within the Industrial Area would require
separate environmental clearance, as applicable under EIA Notification, 2006 as amended
from time to time.

ution Conteol
proposed in the
and Water Acts before

EC ienfificstion No. - EC228039TG118233  File No - SIATGMIS79363/2022  Dats of Issue EC - 290712022
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vii) The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in
casc of draw! of surface water required for the project.

viii) The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

ix) All other statutory clearances such provals. for storage of diesel from Chiel

Controller of Explosives, Firé Dep Civil Aviation Department shall be obtained, as
applicable by project proy e stent authorities.

s/permissions from Chief control
-
-

diesel shall'be’made undérgroun
of explosives to %btamed S

E Dt » a
. of 9 o S N ":::_' . -
v) Traffic congestion the entry and exit points fr gﬂf&n adioining the proposed
project site must be avoi eEJ'\Pd‘ﬂg'@g, lghdmg and unloading shall be fully internalized and
no public space shall be utilized. -

vi) Vehicles hired for bringing construction material to the site should have a Pollution Under

Control (PUC) certificate and shall conform to applicable air and noise emission standards
and shall be operated only during non-peak hours,

£C Kenlification No. - EC22B023TG 118233 File No - SIATGIM 5783632022 Date of Isspe EC - 2000712022

\ 2 l"
o Pdert O
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III. Water quality monitoring and preservation:

1. The source of fresh water is from Kondapochamma Reservoir (Intake Point Canal passing
through project site). Total quantity of water requu'ed during occupational stage is 2126 KLD.
Out of that, water required for industrial process is 1389.0 KLD; Common facilities is 170.0
KLD; Greenbelt is 311.0 KLD & domestic purpose is 256.0 KLD.

sed project for treatment and reuse
l wtabllshdmrown STP &

x. The pro)ect ?l gularly er qn.?ilfty at least twice a year
(pre and post monsoon et numbers o n!ﬁ%&lslsamplmg wells in the plant
and adjacent arsas through labs récognised under Environment (Protection) Act, 1986 and

NABI, accredited laboratories,

xi. The project proponent shall make efforts (0 minimise water consumption in the industrial
complex by segregation of used water, practicing cascade use and by recycling treated
walteér.

46 ¢
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xii.  Weep holes in the compound walls shall be provided to ensure natural drainage of rain
water in the catchment area during the monsoon period.

xiii. The project should not amend or alter the pathways of the natural streams or crecks/nallah

flowing.

xiv.  Rain water harvesting for roof run-off and surface run- off, as plan submitted shall be
lmplemmted.Bcforereche.rgmgmesu off pre-treatment must be done to remove
suspended matter, oil‘dnd g
least 4 m above the highes -'ri»

‘ 1) for ta rrechargmgshallbekcptat
IV. Noise monitori?? pM € 2
H e \4/_ AP - o .. : £ ‘:"-'f
i. Noise leyel S\@‘f'&u;_ arried ; ¢
: ‘g’\

escribed gulques in this
: the, %vasapang ‘six-monthly

L7 b \‘5

.....

. landﬁlL
=l Blomydtmuncm facility

e

<. o *.
it Disposal of muck during development/construction phase should not create any adverse
effect on the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people, only in approved sites with the approval of
competent authority. The ground water quality of the adjacent to dumping arca should be

0048 !'

concernei,

£C dentification No. - ECZ2B039TG 113233 File No. - SINTGMIS79383/2022  Date of Isgue EC - 29072022

< b
47 @o& pdieE
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iti  Fly ash bricks should be used as building material in the construction as per the provisions
of Fly Ash Notification of September, 1999 and amended as on 27" August, 2003 and
25th January, 2016.

iv. All hazardous waste generated during development/ construction phase, shall be disposed
off as per applicable rules and norms with necessary approvals of the Central Poliution
Control Board/State Pollution Control Board.

P Y
ryhe

All the topsoil excavated during.develop: nt/,_consn"u,c}on activities should be stored for
use in horticulture/landscape development within the project site. Report should be
submitted to MoEF&CC and its Regional Office concemed.

v For monitoring of land use pattern, a time series of landuse maps, based on saeellite
imagery (on a scale of 1: S000) of the core zone and buffer zone, shall be prepared once in
3 years (for any one particular season which is consistent in the time series), and th
report submitted to MOEF and its concerned Regional office.

o Ffe
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VIII. Human health issues:

‘ i Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act,

IX. Corporate Environment Respomibility
‘The company ahallzha' a w%laf&' dou"n é}vnmnm‘gmﬂ policy duly approve by the Board

n:sqnbc or standar

b2 A Tt o
S i ';‘ \ - - S
X. General Gont??ﬁons' iy, — 41‘
/? Vi T TR > A
i. This orderisv }ta” penod of 7 years.. .. ! L ™

ii. 'The proponent shall p e 9 mts b er on%o’ﬂn slde}ﬁ'the Canal which is passing on
Sonth East corner of the site.

iii. The individual industries, upon establishment, will have their own STP/ETP for liquid
waste treatment / disposal and hazardous waste storage facility, within their plots as
per the norms of CPCB/SPCB; and No waste water will be discharged to
rivers/streams or water bodies Le., Zero Discharge.

EC ldentification No. - EC22B039TG 113233 Fila No. - SIATGMISTHIG22022  Date of Issue EC - 297072022

” &
~ I\-—\l
49 %Jﬁaw’" L




261

P 1168167/2024/1A_11I

. The proponent shall leave adequate buffer zone on cither side of the Canal as per the
norms of G.0.Ms.No.168, dt.07.04.2012 and no developmental activities shall be
undertaken in the buffer zonc.

v. The treated or untreated waste water / effluent / solid waste shall not be discharged
into the Canal, under any circumstances and shall take adequate measures for the

same.

submmed, Ministry i ' S :4 : and the State
Pollution Comfol Board/ Cen ?Raummggnnﬂ ﬁbmd on(g@u &x months.

xiii. Occupational hcalthgtfi':vcﬂlm ani of ttﬁw‘}rké‘ts‘skoul be undertaken periodically
to observe any contractions dué 10 exp to dust and take corrective measures, if needed.

v. The proponent / individual industries shall make the arrangement for protection of possible
fire hazards during menufacturing process in material handling, Fire.fighting system shall be
as per the noTms,

EC Identification No, - EC22B039TG 118233 File No. - SWTGMIS793533/2022  Date of Issue EC - 200072022



262

1168167/2024/1A_11I

Xv. A scparate environmental management cell with suitable qualified personnel should be set-
up under the control of a Senior Execuuvc, who will report directly to the Head of the

Organization.

xvi. The funds earmarked for environmental protection measures (capital cost of Rs. 6.75 Crores
and recurring cost of Rs. 10.125 Lakhs per annum); Budget for CER to be spent is Rs.50.0
Lakhs & also the funds eammrkcd rate., ocnal Responsibility (CSR) acuwues
should be kept in s ; ' 2 di

: es anc documentsldataby
',- the docwlﬁms shall be

xxii Thzoompanysﬁj ake ‘cce-d
measurumtbeproj { i - ‘e.

xxiii The pcroponent % ﬁ al otbcr f.mandatory clearances from
respective departm '& . ci &l‘% *'lib ’

xxiv The project authoritics must strict]y adhcrc to the stipulations made by the State Pollution
Control Board and the State Government.

xxv. The project proponent shall abide by all the commitments and recommendations made in thc
EIA/EMP reporl, commitment made during Public Hearing and also that
presentation to the Expert Appraisal Committee,

EC ktentification No. - EC228033TG 118233  Fils No, - SIATGMISTHIBI2022  Date of 'ssue EC - 29/07/2022
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xxvi Concealing the factual data or failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearance and atract action under the provisions of
Environment (Protection) Act, 1986,

xxvii The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA the right to alter/modify the above
conditions or stipulate & of environment protection,

>

Dro? -1 of the Water

. pa‘r Court of Lavi rela unstothe‘
w : 2 i,

Copy to: '-3‘

plof- Ch. T_ 2ak, o) ,‘,\,4 S B S e
The Mem TSPCB or kind information.

The EE, RO, R HTS for informati
The Integrated Regi CC, 0‘ for kird information.
The Secretary, MoEF&CC hi f6Fkind information.

b

iIT.C.F.B.O/

&Joint Chief Environmental Engineer

EC Identification No. - EC228039TG118233  Fifs No_ - SIATGIWMIS! 93632022  Data of Issus EC - 2007/2022
o 0 e



Sir,

. e g By R

Sub: TGHC Ltd -Medchal Siddipet Zone -Appeal No.79 of 2022 Titled as Tumkunta
Narsa Reddy & Ors Vs SEIAA, Telangana pending before the NGT 5Z Chennai-
Submission of KML File - Regq - Reg.

Ref: F.no-4-4/2023/1RO-HYD date :11.06.2024

With reference to the above subject cited, The KML File indicating actual area
under the pessession of TGIIC is herewith submitted for taking further necessary action.

Yours faithfully,
Encl: As above

M
ZONAL MANAGER

gineer, TGIC Ltd..)lz)l;.
LY N3

X
7 It

File No. 1A3-3/15/2023-IA.lII (Computer No. 204829)

Generated from eOffice by SUMAN KHARB, LA(SK)-IA-IIl, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM
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STATEMENT SHOWING THE SY.NOS EXTENTS AS MENTIONED
IN KML FILE
LOCATION Sy No Extenétlsﬂ ACS{TOTAL EXTENT ACS-
545 (A) 338
845 (B) 3113
845 (C) 3733 99-25
845 ( D) 3313
845 (E) 03-18
203 (A)  |1129
1209 (B) 14-30
WARGAL [1208(C) 0829
PHASE-I 1208 (D) |45-08
1205 (6)  |6325 72220
1209 (F)  [24-21
1209 (G)  |3-27
1266(A) 3331
1266(B) 63-22 "
1266(C) 05-14 e
1495 (A) 7515
1495 (B)  |38-19
1495 (C)  la321 )
WARGAL |1495 (D)  100-25 AT,
PHASE-II [1495(5) 0307
1510(A) 3825
1510(B) 23409 272-34
557(A) 375-16
MULUGU  [557(B) 2434 :
557(C) 09-19 208-09
TOTAL EXTENT 1110-21
(or) 449.46 Ha
gﬁnfefq/ ¢ h Cﬁ?@(@ o P L
A =M
Pt D2ZMTE) A



MULUGU SY.NO.557

Write a description for your map.
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! WARGAL PH-Il SY.NO.1495 .1510

Write a description for your map.

GoogleEarth |
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WARGAL PH-l SY.NO845,1209 &1266

Write a description for your map.

845-D
#8457 E 1209-C

12095A %5 o /
71209"B 1§
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SITE INSPECTION REPORT OF SUB-OFFICE, MOEFCC, HYDERABAD,
CONCERNING APPEAL NO. 79 OF 2022, TITLED TUMKUNTA NARSA REDDY
AND ORS. VS. SEIAA, TELANGANA, IS PENDING BEFORE THE HON’BLE
NGT SZ, CHENNAIL, CONDUCTED ON 11" JULY 2024

Ministry of Environment, Forest and Climate Change (MoEFCC) letter No. F.No.
IA33/146/2016-IA. lll dated 26™ April 2024, enclosing the Telangana State Industrial
Infrastructure Corporation (TSIIC/Project Proponent (PP) letter dated 28.11.2023
(Annexure 1), which is a reply to the MoEFCC show cause notice dated 01.11.2023
(Annexure 2) and M/s Sri Sai Manasa Nature Tech Pvt Ltd (EIA Consultant) letter dated
29.11.2023 and 15.04.2024 addressed to MoEFCC (Annexure 3), which is a reply to
MOoEFCC show cause notice dated 01.11.2023 (Annexure 4), has been sent to the
MOoEFCC Sub-Office, Telangana, and requested to cross-check and verify the facts
concerning the area (size) of the project in question. Earlier, the Sub-Office of MoEFCC
in Hyderabad conducted a Site Inspection on 28.04.2023 (Annexure 5), based on which
MOoEFCC issued show-cause notices to PP and the Environment Consultant.

2. To cross-check and verify the facts concerning the area (size) of the project in
guestion, PP was asked to provide the latest KML files during the site inspection held on
14" May 2024. PP has delayed giving a revised KML file due to General Elections and
Election Duty for the State Government Employees. However, PP provided the latest KML

file on 3™ July 2024.

3. Meanwhile, the Ld Advocate Counsel to MoEFCC has requested a report on
ongoing works by 15" July 2024 and a file affidavit by the next hearing date on 1% August
2024. Therefore, a site inspection was conducted on 11th July 2024, and ongoing works

were reported to Hon’ble NGT (SZ) through the Ld Advocate Counsel. (Annexure 6).

4, During the inspection, it was also found that out of 120 units in Survey No. 1495
and 1510 (Wargal), where SEIAA has granted EC, around 35 units were allocated to
various firms/industries by PP, of which the following five allocated firms are undergoing

construction activity as below:

1. Plot no. 1 Mahadev Agro Mills Pvt Ltd.

ii.  Plotno.91,92,93/2,98,100/2 - Sri Ramanjaneya Agro-industries iii.
Plot no. 94, 95, 96, 97 M/s Rajendra feeds 1

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829) 27 1
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-IIl, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM
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v. Plot no.120 M/s Minali medicinal plants

V. Plot no. 51 & 52 RMJ Veritable products

5. Based on the site inspection held on 11" July 2024 and upon examining the reply
of TSIIC and EIA Consultant on the area (size) of the “Special Food Processing

Zone” (SFPZ), the following observations are made:

L As per two notifications of the Government of Telangana dated 22.07.2021 (for
Wargal village at Annexure 7) and 08.12.2021 (for Mulugu village at Annexure
8), the proposed land acquisition was for a Special Food Processing Zone

(SFPZ)/Industrial Park for an area of total 523.93.3 ha, comprising 393.3 ha in
Wargal village and 131.07 ha in Mulugu.

11. PP's reply to the show cause notice letter dated 28.11.2023, issued by MoEFCC,
provides the details of the land handed over to the TSIIC in all the Sy. Nos 845,
1209, 1266, 1495, 1510 (Wargal), and 557 (Mulugu) in the form of
‘Panchanamas,’ as indicated in the table on Page 3 (Annexure 1); the copies of
Panchanamas provided by PP are placed for record at Annexures 9 and 10.
However, Panchanamas is a continuous process till the complete land is handed

over to the PP as notified in the above-mentioned notifications.

1. During the site visit, it was also observed that no forest land was involved in the

project site.

1v. PP, in reply to the show cause notice, claims these are two different projects, as
the notifications are given separately and should be treated as separate
projects. The area of Wargal village is only 393.3 ha, and 131.07 in Mulugu
village, so each project, if considered independently, is below 500 ha. However,
the notification of Wargal is meant for the Industrial Park, and the notification
of Mulugu villages is intended for the Special Food Processing Zone (SFPZ),
which are adjacent to each other and PP has obtained EC dated 2" July 2022
for establishing SFPZ in two Sy.Nos of Wargal Village out of 5 Sy.Nos. Therefore,

the project is considered as one project.

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829) 272
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-IIl, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM
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8

Upon examining the EIA Consultant's reply to MoEFCC show cause notice, it was
observed that the EIA Consultant supported PP in the environmental clearance
process for Wargal village Sy.nos 1495 and 1510 for an area of 188.65 ha. After
detailed deliberations held in the State Level Expert Appraisal Committee
(SEAC) and State Level Environment Impact Assessment Authority (SEIAA), EC
was granted to PP under Category 8(b) of the EIA 2006 notification, which
indicates “township and area development.” A copy of the EC dated 2™ July

2022 is in Annexure 11.

It is also observed in the EIA Consultant's reply to MoEFCC that SEAC/SEIAA
issued ToR under the 7 (c) category with an area of extent 188.65 Ha. Later,
SEAC directed TSIIC to withdraw the ToR from the 7 (c) category and to process
the EIA Notification under 8 (b) in 2006. An undertaking was given by TSIIC
stating that there are no category A and B units in the project area (Annexure
12). Thus, SEIAA considered said project under 8(b) Township and area

development’ and deliberate discussions and granted EC.

The details of Schedule 7 (c) and 8 (b) mentioned in EIA Notification 2006 are

as below:

e

industrial estates/

If at least one industry

Industrial estates

¥ “Genral as well as

parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export Industrial estate falls Category B apply.

processing Zones under the Category A, industry and area

(EPZs), Special entire industrial area <500 ha. Note:

Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Blotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of

Industrial estates with
area greater than 500
ha. and housing at least
one Category B
industry,

Industrial estates of
area> 500 ha. and not
housing any industry
belonging to Category
AorB.

Category ‘A’ or ‘B' does
not require clearance,
2. If the area is less
than 500 ha. but
contains bullding and
construction projects >
20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case may be."
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TS
B(b) Townships and Covering an area 2 50 | ++All projects under
Area Development ha and or bullt up Item
projects., area B(b) shall be appraised
21,50,000 sq .mtrs ++ | as
Category B1
3
9

viil.  During the inspection held last year in April 2023, PP could not complete the
boundary demarcation (panchanama) for the remaining Sy. No in Wargal and
Mulugu. However, PP has now provided the details of demarcated boundaries
on the ground in the remaining Sy.nos 845, 1209, 1266 in Wargal, and 557 in
Mulugu as per the Panchanamas land handed over to TSIIC and also provided
the details of lands deducted in six survey numbers which TSIIC does not require
such as schools, hightension wirelines, main roads, irrigation canals, sports

areas, temples, village habitation, etc., placed in Annexure 13.

6. The Survey No wise land deductions in Wargal and Mulugu Villages in Siddipet

District, observed on the ground during the inspection held on 11" July 2024, are given
below:

i. Deductions of land areas reported in Survey No. 845, Wargal: Panchyati Road
Wargal to Gowraram, Rajiv Rahadhari Warangal; Haldi irrigation project,
Sangareddy irrigation canal, Sports area (crida pranganam), Park and HT
Line totaling 7.81 Ha.
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™ [J Note cam lite

Haldi and Sangareddy irrigation canal in Sy No. 845.

BT —
) Note cam lite

Ak fargil, Siddipet 5
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o camlite
"

Encroached areas at village park
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0 note cam 1ite
Ackly pl Sedeet RO

Creda Pranganam in Sy.No 845

ii. Deductions of land areas reported in Survey No. 1209, Wargal: Rajiv
Rahadhari to Wargal, Navodaya School, Haldi Irrigation Canal and
Sangareddy Canal, Wargal Road to Avusulopally Panchayati Road, Thanda
(Houses), Grama Panchayati Office Building, Sports (Crida praganam) and
Panchyati land observed to be reserved for Batakamma festival totaling
reduction of 30.01 Ha area.

B O Note

B Aody
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Navodaya School at Sy.No. 1209

6

0 Note cam lite

Addross ; Wargal Siddipet, &

Tanda village in sy. no. 1209
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iii. Deductions of land areas reported in Survey No. 1266, Wargal: Sangareddy
Reddy Canal; Wargal-Mulugu Panchayati Road, Govt Land and Ayyavari
Kunta (water body) totaling a reduction of 7.02 Ha area.

7

13

Ayyavari Kunta water body area dried in 1266

iv. Deductions of land areas reported in Survey Nos. 1495 and 1510, Wargal: HT
lines, Existing Panchyati Roads, Sangareeddy Canal, Water Body, Sports
(Crida pranayam), graveyards, and others, totaling an area reduction of
11.41 ha.
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HT Lines in Sy. No. 1495
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Sangareddy Canal in Sy.No. 1495

Creda Pranganam in Sy.No. 1510
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The water body area dried in Sy.No. 1495 not owned by TSIIC

v. Deduction of land areas reported in Survey No. 557, Mulugu: Kunta, Private Land,

Temple totaling 6.68 ha.
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10

Temple area in Sy.No. 557

7. The latest KML photograph file showing the survey numbers after deducting the lands
that are not owned or acquired or cannot be acquired by TSIIC are as follows:
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Google Ear

11
17
8. The comparative table on the area (size) as per the latest KML file deducting the
areas that are not under the purview of PP (Annexure 12) as provided by PP (TSIIC) is as
below:

Villages/ (Sy.No) | Notificati KML Area as | KML Differenc Land Deviation
on (Ha) | file in | per file (July |es in | Deducti on the
for Ha Panchana 2024) KML ons KML vs.
proposal (April ms given to | (Ha) (Ha) files reported | ground
of land | 2023) TSIC in Ha of April (July areain
acquisitio n Nov 2023 2023 and 2024) Ha

July 2024 Ha

A B C D E F [E-C] G H [F-G]

Wargal (845) 46.22 49.3 40.16 40.32 8.98 7.81 +1.17

Wargal (1209) 100.5 109 70.84 69.68 39.32 30.01 +9.31

Wargal (1266) 0* 47.3 36.96 37.08 10.22 7.02 +3.2

Wargal (1495) 123.06 71.6 66.89 66.85 4.75

11.41 -0.06

Wargal (1510) 123.08 117 110.19 110.40 6.60
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Mulugu (557)#

131.07 136 125.08 125.13 10.87 6.68

+4.19

Total

523.93 530.2 450.12 449.46 80.74 62.93

17.81

*PP has not provided the notification for land acquisition for Sy.No. 1266 in Wargal Village.
# Even though survey no. 127 was mentioned in the notification for land acquisition in Mulugu
village, no land was acquired.

9. Conclusion: PP intended to set up a “Special Food Processing Zone” in both

Wargal and Mulugu villages, and the conclusion concerning the area (size) of the project

is as follows:

As per the panchanama shared by PP in reply to the show cause notice, the
total land handed over to TSIIC by the Government of Telangana in all six Sy.
Nos (845, 1209, 1266, 1495, 1510, and 557) is only 450.04 ha (below 500
ha). This is almost identical to the KML file provided by PP on 3rd July 2024
(with a deviation of + 17 ha), which is less than 500 ha. However, PP (TSIIC)
deducted the land meant for schools, high-tension wirelines, main roads,
irrigation canals, sports areas, temples, village habitation, etc., while
revising the KML file. Officially, PP is still the owner of that land as per the
initial notifications dated 22.07.2021 and 08.12.2021, which accounts for a
total area of 523.93 ha as PP could not provide any documentary evidence
or notifications revising the areas (size) of land holding in Wargal and
Mulugu villages.

12

18

Nevertheless, it is pertinent to inform that, as indicated in Paragraphs 5
(vi) and (vii) above, PP has already given an undertaking to SEIAA that there
are no category A and B units in the project. Therefore, the project is
automatically treated as a B1 category, which has to be apprised under &8 (b)
‘Township and area development.’ As per the EIA Notification, 2006, if the
area is less than 500 ha but contains a building and construction project >
20,000 sq.m. and/or a development area more than 50 ha, it will be treated
as an activity listed at serial no. 8 (a) or 8(b), as the case may be. The
proponent stated that the project under question is a Special Food
Processing Park that does not house any category A or B type of industries.
Accordingly, SEIAA considered the aforesaid project under the 8(b)
category.

%k k
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Wargal allottee investment & employeement

Company Investment Direct Inderect
S.No | IP Name Name Plot No in Lakhs Employeement | Employeement
M/s Cherukuri
1 V-I\;itpgl Techno Plast 104 2487 325 300
g pvt Ltd
TSFPZ M/s Mayora | Plot No 58,Plot No
2 Wargal India Pvt Ltd | 59,Plot No 60,Plot No 12327 776 100
61,Plot No 62
TSFPZ MAXNUTRI
3 Wargal | INGREDIENTS/ 102 2332 50 50
M/s. SRI
4 vTvitPeZn SAGAR SEEDS 101 1060 59 20
g COMPANY/
SWASTIK
TSFPZ VEGPRO OILS | PLOT NO.84,Plot.
> | Wargal | AND FATS (p) No 87 4000 190 200
LTD/
TSFPZ SUDHA
6 Wargal | ENTERPRISES/ Plot. No 41 1503 65 50
SEVEN HILLS
TSFPZ FOODS
7 Wargal SRIVATE 45/1 3750 248 248
LIMITED/
Mane India
8 VTVifPil SRS 25,26, 2370 28, 29, 21000 110 200
g Limited/
M/s. Sri
9 TSFPZ kT Plot No 56 2246 700 400
Wargal
Foods/
M/s. GRB
10 VTVS;KP; FOOD Plot No ;g’PLOt No 1054 100 50
g PRODUCTS/
MAHIDHARA
FARMERS
1 VE;P; PRODUCER Plot No 47 735 50 300
g COMPANY
LIMITED/
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TSFPZ VAARAAHI
12 Wargal INDUSTRIES / Plot No 70 468 22 22
INFINITY
TSFPZ FEEDS
13 Wargal PRIVATE Plot No 64 2512 50 60
LIMITED/
RMJ Veritable
14 TSFPZ Prqducts Plot No 50,Plot No 14920 105 150
Wargal Private 51
Limited/
Revathi Par
TSFPZ Boiled Rice PLOT NO.74,Plot
15 Wargal Mills Private No 75 1947 103 100
Limited/
TSFPZ M/s Bio Slice
16 Wargal PVt Ltd/ Plot No 5 1455 31 205
DIVIT
GLOBALL
17 vTvitPeZn UDYOG Plot No 4 686 70 100
8 PRIVATE
LIMITED/
TSFPZ Trident Agro | Plot No 48,Plot No
18 Wargal Industries/ 49 248 15 30
J AND J
19 vTviiPaZn EDIBLE Plot No 67 302 20 25
8 INDUSTRIES/
M/s. SRI SAI
20 vTv?;PaZn PROCESSING Plot No.112 202 4 5
8 UNIT/
TSFPZ M/s. Kavya
21 Wargal Sri Rice Mills/ Plot No 44 340 40 >0
TSFPZ Krunchy
22 Wargal Foods/ 103/2 710 44 20
TSFPZ Muriki
23 Wargal Swathi/ Plot No.106 1505 67 50
M/s Minali
Medical
24 | TSFPZ Plants plot No 120 614 28 10
Wargal .
Processing
LLP/
Sri Sathya Sai
25 V-I\-/itpil Agro Plot No 12,Plot No 1580 59 30
g Products/
TSFPZ MURIKI
26 Wargal ARUNA/ Plot No.107 1204 30 50
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M/s.
LORDVEN
TSFPZ AGRO AND | Plot. No 34,Plot.
27 1 Wargal FOOD No 35,Plot. No 36 1848 65 35
PROCESSING
INDUSTRIES/
28 | TFPZ 1 ¢ b FoODS/ Plot. No 39 1200 100 100
Wargal
29 | JoFPZ ML Plot. No 40 1130 53 50
Wargal Enterprises/
Indiracroft
30 VTEP&Z“ o B 52 1191 68 0
g Ltd/
TSFPZ RJENDAR
31 waren b 93/1,98/1 378 102 130
Ms Sri
32 | TFPZ Hanuman PLOT NO.85 1330 25 10
Wargal Agro
Products/
TSFPZ Susheela PLOT NO. 79,PLOT
33 Wargal Agrovet/ NO. 80 2378 83 >0
B 93/2,98/2,Plot. No
TSFPZ Ramanjaneya 100,Plot. No
3 | wargal Agro 91,Plot. No 92,Plot. | 3700 48 20
Industries/ No 99
Plot. No 94,Plot.
35 vTvitPaZn R’;JEE';'ng No 95, Plot. No 3302 102 130
g 96,Plot. No 97
Mahadevi
36 | JOFPZ Agro Mills Plot No 1 20200 248 500
Wargal Private
Limited/
Total 118144 4255 3850
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(A Government of Telangana Undertaking) TB“C
L\ - s
Lr.No. 2707/AMW/Wargal & Mulugu/2021 ~ Dated: 27.07.2024 M“'
Sl
To "
The District Collector & Magistrate.
SIDDIPET
Respected Sir,
Sub:- TGIIC Ltd., - HO - AMW- Medchal-Siddipet Zone - Land Acquisition
— (1) Requisition filed by TGIIC to an extent of Acs. 972.05 gts.,
situated in Sy.No.845, 1209, 1266. 1495 & 1510 at Wargal Village &
Mandal of Siddipet District and handed over possession of the land to an
extent of Acs.805.05 % gts — (2) Requisition filed by TGIIC to an extent
of Acs.325.06gts in Sy.No.557 of Mulugu Village & Mandal, Siddipet
District and handed over Possession of Acs.309.08gts in Sy.No.557 of
Mulugu Village & Mandal — Providing the details of balance land
(which are not handed over to TGIIC) i.e.. Acs.167.00gts of Wargal
Village &Mandal and Acs.15.37gts of Mulugu Village & Mandal of
Siddipet District —Requested — Reg.
Ref:- 1. Lr. No. ZO/MDCL-SDPT/Land/Wargal/2021. dated: 28.01.2020 of

the Zonal Manager, Medchal-Siddipet addressed to the District

Collector, Siddipet ( for Wargal ).

Lr. No. ZO/MDCL-SDPT/Acquisition/557/Mulugw/2021, dated:

14.06.2021 of the Zonal Manager, Medchal-Siddipet addressed to the

District Collector, Siddipet (for Mulugu ).

3. Govt. Memo No.15397/IP&INF/A2/2021, dt:22.07.2021 of the
Principal Secretary to Government & CIP. GoT (Wargal)

4. Govt. Memo No0.3675/IP&INF/A2/2021, di: 08.12.2021 of the

Principal Secretary to Government & CIP, GoT (Mulugu)

Panchanama dts:05.10.2021, 30.10.2021& 25.03.2023 (Wargal)

Panchanama dt:17.12.2022 (Mulugu).

Letter No. FNO.4-4/2023/IRO-HYD, dt: 11.06.2024 received from

the DD, MoEF, Integrated Regional Office. Hyderabad.

8. Lr.No. ZO/MDCL-SDPT/LANDS/WARGAL/2020, Dt:25.07.2024
of the Zonal Manager, Medchal-Siddipet addressed to the District
Collector, Siddipet and copy to the VC&MD, TGIIC.

5 o0 e e e

!\)

SLghith

I would like to draw your attention to the references cited. it is to inform that TGIIC
has filed requisition for the acquisition of Government Assigned land measuring
Acs.972.05 gts. situated in Sy.No.845, 1209, 1266, 1495 & 1510 in Wargal Village &
Mandal. Siddipet District vide reference 1" cited and acquisition of Acs.325.06gts in
Sy.No.557 in Mulugu Village & Mandal, Siddipet District vide reference 2™ cited for the
establishment of an Industrial Park with the District Collector, Siddipet.

The Government has exempted the aforementioned land from the application of the
provisions of Chapters Il and III of the Right to Fair. Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013for the establishment of the
Industrial Park, as stated in the 3" & 4" references cited.

Regd. Office : “Parisrama Bhavanam", 6th Floor, Basheerbagh, Hyderabad - 500 004, Telgfﬂgﬁa:%%?a.
Tel : 040-23237625, 23238290, Web : www.tgiic.telangana.gov.in

CIN : U99000TG2014SGC095514
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Accordingly.. The revenue authorities have handed over possession of Acs. 805.05 %2
gts of land in Sy.No0.845,1209.1266,1495 & 1510 of Wargal Village & Mandal, against the
requisitioned land total Acs. 972.05 gts through Panchanama dt: 05.10.2021, 30.10.2021&
25.03.2023 and Acs.309.08gts in Sy No.557 of Mulugu Village & Mandal Siddipet District
against the requisitioned land of Acs.325.06gts to TGIIC through  Panchanama
dated:17.12.2022. Thus the total land handed over to TGIIC is Acs.1114. 13 2 gts  against
the requisitioned land of Acs.1297.11gts ie.. (1) Wargal Village & Mandal and (2)
Mulugu Village & Mandal of Siddipet District.

TGIIC is developing the Industrial Park / Special Food Processing Zone covering in
an extent of Ac. 758.03 % gts., in Sy.No.845, 1209, 1266, 1495 & 1510 in Wargal Village
& Mandal, Siddipet District and Acs.283.10gts in Sy.No.557 of Mulugu Village & Mandal,
Siddipet District and Housing layouts for the Residential Plots for the land losers covering
to an extent of Acs.47.02gts in Sy.No. .845, 1209, 1266, 1495 & 1510 in Wargal Village &
Mandal and Acs.25.37gts in Sy.No.557 of Mulugu Village & Mandal, Siddipet District
respectively. '

In this connection, it is to submit that it was observed that the balance an extent of
Ac. 167.00 ¥ gts.. (Acs.972.05 — 805.05 ¥; gts) situated in Sy.No.845, 1209. 1266, 1495 &
1510 in Wargal Village & Mandal is under possession of various departments i.e., PR
roads, Krida Praganam, Canals. Kuta, Navodaya School ete.,
and Acs.15.37gts in Sy.No.557 of Mulugu Village & Mandal, Siddipet District is covering
under Kunta, Temple and PR road.

In view of the above, it is requested to kindly provide the details of balance land
which are not handed over to TGIIC i.e., (1) Acs.167.00 % gts in Sy.Nos.845,1209,1266,
1495 & 1510 of Wargal Village & Mandal and (2) Acs.15.37¢gts in Sy.No.557 of Mulugu
Village & Mandal, Siddipet District along with Sketches for onward submission to the
Hon'ble NGT, Chennai.

Yours faithfully.

Encl: As above. Sd/-
VICE CHAIRMAN &
MANAGING DIRECTOR

Copy to the Zonal Manager, TGIIC. Medchal-Siddipet for information and with a request
to pursue the matter with the District Collector, Siddiept at the earliest.

1/ Attesteg by //

1T~
GENERAL MANAGER (AM)
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You are here Home>> Track Consignment

Track Consignment Quick help

* Indicates a required field.

* Ref Number
RNO074516009IN

Event Details For : RN074516009IN
Current Status : Not Dellvered ADDRESSEE ABSENT

Date Time Office Evont
29/07/2024 14.05.00 Jubilee Hills S.0 (Beat Number:9) Not Delivered ADDRESSEE ABSENT
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7/30/24, 1019 PM Track Consgnment

o Sign In Register
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You are here Home>> Track Consignment

Track Consignment Quick help

* Indicates a required field.
* Consignment Number
RNo74S18028N
Booked At Booked On Destinatl Tariff Article Type  Delivery Delivery
Pincode Location Confirmed On
IDA Jeedimetla | 25/07/2024 500033 2950  Registered Jubilee Hills 27/072024 16:25:09
S0 14:40:29 Letter SO

Event Details For : RN074516026IN
Current Status : Item Delivered(Addressoe)

Date Time Office Event
27/07/2024 16:25.09 - Film Nagar S.0 . Item Delivered(Addressee)
27/07/2024 12.14.46 Film Nagar S.0 (Beat Number.5) Item Delivered [To: agro mills (Addressee) |
27/07/2024 1022:58 ‘ Film Nagar S.0 Out for Delivery
27/07/2024 10.03:00 Film Nagar $.0 Item Received
27/07/2024 0324:11 Hyderabad TMO ‘ Item Dispatched
27/07/2024 0034:33 Hyderabad TMO . Item Received
26/07/2024 16:49:57 A Hyderabad CRCL1IR . Item Dispatched
26/07/2024 16 05.05 Hyderabad CRC L1R . Item Bagged
26/07/2024 09.:50:58 Hyderabad CRCLIR . Item Received
25/07/2024 15:20:32 IDA Jeedimella S.O ‘ Item Dispatched -
25/07/2024 15:18:53 IDA Jeedimetla S.0 Item Bagged
25/07/2024 14:40:29 IDA Jeedimella S.O0 Item Booked
Home
About Us
Forms
hitps Jwww indiapost gov in'VAS/Pages/TrackConsignment aspx 172
7130724, 10:13 PM Track Consignment
Recruitments
Holidays
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7/30r24, 10:18 PM

Sign In

K INET

- 5 et

Inelin ot
ey

You are here Home>> Track Consignment
Track Consignment

* Indicates a required field.

* Consignment Number

RN074516012IN
Booked At Booked On
IDA Jeedimetla SO 25/07/2024 14:4029 | 500015

Event Details For : RN074516012IN

Destination Pincode | Tariff | Article Type

Track Consignment

Register
v A 3 & & aQ
G& 7= &

e a At Mahotsav

éd

Quick help

Delivery Location

2950 | Registered Letter | Trimulgherry HO

Current Status : item Returned Addressee Left without instructions

Date Time Office Event
. 30/07/2024 . 16:28:16 = Manovikasnagar S.0 . Iltem Returned Addressee Left without instructions
A 30/07/2024 15:59:25  Manovikasnagar S.O (Beat ‘ Not Delivered ADDRESSEE LEFT WITHOUT
Number.8) INSTRUCTIONS
» 30/07/2024 . 09:30:14 ' Manovikasnagar S.0 ' Out for Delivery
' 30/07/2024 - 08:49:46 ' Manovikasnagar S.O0 . ltem Recelved
. 30/0772024 » 05:26:52 . Secunderabad TMO ' Item Dispatched
‘ 30/07/2024 . 05:20:01 . Secunderabad TMO ‘ ltem Received
‘ 30/07/2024 03:51:23  Hyderabad CRC L1R ‘ Iltem Dispatched
30/07/2024 02:37:40 ‘ Hyderabad CRC L1R . Item Bagged
20/07/2024 22:30:45 Hyderabad CRC L1R ‘ ltem Received
» 27/07/2024 17.08.54 Trimulgherry HO ‘ Not Delivered Missent
2710772024 09:59:54 Trimulgherry HO - Out for Delivery
27/072024 08:37:26 Tnmulghemy H.O | ltem Received
27/07/2024 040552 Secunderabad TMO l Item Dispatched
7 26/07/2024 20:24:33 Secunderabad TMO - j }l;R;oeivedi
26/07/2024 16:24.05 Hyderabad CRC L1R - Item Dispatched
26/07/2024 15:43:33 Hyderabad CRCL1IR . Iltem Bagged
26/07/2024 09:50:58 Hyderabad CRCLIR . Item Received
25/07/2024 15:20:32  IDA Jeedimetia SO ‘ Item Dispatched
hitps/Awww indiapost gov.in'VASPages/TrackConsignment aspx 13
7/3024, 10.18 PM Track Consignment
25/07/2024 | 15:18:53 | IDA Jeedimetia S.O 7 Item Bagged
. 25/07/2024 A 14:40:29 A IDA Jeedimetia SO ‘ ltem Booked
Home
About Us
Forms
Recruitments
Holidays
Feedback
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GOVERNMENT OF TELANGANA
OFFICE OF COLLECTOR & DISTRICT MAGISTRATE, SIDDIPET
Integrated District Offices Complex, Hyderabad Road, Duddeda-502277 .
: Website: htips:/siddipet.telangana.gov.in
Mail Id: collector-sdpt@telangana.gov.in
Twitter: @Collector SDPT

From: To

M. Manu Choudary, LAS,, The Vice Chairman & Managing Director,

Collector & District Magistrate, TGIICL, Parishrama Bhavan, 6" floor,

Siddipet District. Basheerbagh, Hyderabad - 500 004.
Lr.No. E1/4105/2021, Date:30.07.2024

Sir,

Subi- Govt. lands - Acquisition of Govt. land for establishment of Industrial park by
TGIIC in Sy. No. 845, 1209, 1266, 1495 & 1510 situated at Wargal Village and
Mandal headquarters and Sy. No. 557 situated at Mulugu Village & Mandal
head quarters - Providing land acquisition details - Reg.

Ref: - 1. Vice Chairman & Managing Director, TGIICL, Hyderabad

Lr. No. 2707/ AMW/Wargal & Mulugu/2021, dated: 27.07.2024.
2. Zonal Manager, Medchal-Siddipet Zone, TGIICL
Lr. No. ZO/MDCL-SDPT/LandAcquisition/ Wargal&Mulugu/2021,
dt:27.07.2024
3. Revenue Divisional Officer, Gajwel Lr. No. F/893/2021, dated:30.07.2024
-00o-
In the reference 1* cited, it was requested to provide the details of lands handed over

and balance lands to be handedover to TGIIC in Sy. No. 845, 1209, 1266, 1495 & 1510 situated
at Wargal Village and Mandal headquarters and Sy. No. 557 situated at Mulugu Village &
Mandal head quarters along with sketch maps for onwards submission to the Hon'ble
National Green Tribunal, South Zone, Chennai.

In this regard, in the reference 3rd cited, Revenue Divisional Officer, Gajwel

reported that the following extent of lands have been handed over to TGIIC;

p Vs

With regard to the lands situated at Wargal Village & Mandal head quarters an extent
of Ac. 805-05 %2 gts Govt. land in Sy.No.845, 1209, 1266, 1495 & 1510 was handed over
to the authorities of TGIIC under proper cover of Panchanama on 19.08.2021,
05.10.2021, 30.10.2021, 15.11.2021 & 25.03.2023 as against the requisitioned land to an
extent of Ac. 972-05 gts and there is no balance land available for further acquisition as
the said balance lands are covered by Navodaya School, Irrigation Canals, Kuntas
(water bodies), existing PR roads, Haldi vaagu Canal, Village Play Grounds, etc.

As regards to the lands situated at Mulugu Village & Mandal head quarters, an extent
of Ac. 309-08 gts Govt. land in Sy No.557 was handed over to the authorities of TGIIC
under proper cover of Panchanama on 17.12.2022 as against the requisitioned land to
an extent of Ac. 325-06 gts and there is no balance land available for further
acquisition as the said balance lands are covered by Kuntas (water bodies), existing PR
roads and Temples and assigned to Ex-servicemen.

The attested location maps furnished by the Revenue Divisional Officer, Gajwel are

enclosed herewith.

Yours faithfully
Sd/-
Collector & District Magistrate
Siddipet District

Copy to Zonal Manager, Medchal-Siddipet Zone, TGIIC, Jeedimetla.
Copy to Revenue Divisional Officer, Gajwel. V

ANNEXURE-9 (1)

File No. 1A3-3/15/2023-IA.11l (Computer No. 204829)

//Attested//

Additional Collector

% Siddipet/District
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ANNEXURE-10

Fwd: MOEF - Wargal village, Siddipet District, Telangana District

R Vittal

From : Dr.E.Vishnu Vardhan Reddy, IFS <vemd_iic@telangana.gov.in>
Subject : Fwd: MOEF - Wargal village, Siddipet District, Telangana District
To : R Vittal <dgm-am-iic@telangana.gov.in>

Thu, Aug 22, 2024 01:10 PM
21 attachment

From: "Dr.E.Vishnu Vardhan Reddy, IFS" <vemd_iic@telangana.gov.in>
To: "Tarun Kumar Kathula" <tk.kathula@gov.in>
Cc: "B Madhavi" <gm-am-ho-iic@telangana.gov.in>

Sent: Wednesday, July 31, 2024 1:00:16 PM

Subject: MOEF - Wargal village, Siddipet District, Telangana District

Please find attached the document.

Dr. E.Vishnu Vardhan Reddy, IFS.,
Vice Chairman & Managing Director

Telangana Industrial Infrastructure Corporation Ltd

Phone No. +91 40 23230234, + 91 40 23233596
Email: vemd_iic@telangana.gov.in
Website: http://tgiic.telangana.gov.in

— MOEF -_Wargal-31-07-2024.pdf
756 KB
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Statement showing the details of Land deductions in Wargal (V) & (M) and Mulugu
(V)& (M) of Siddipet District

Details of other lands
Village &
sl. No Mangdal Sy.No. - o mo
3 i ent (Acs-Gts
No. Hescription (Approximately)

1 |PR Road wargal to gowraram 2-36

2 |Rajiv Rahadhari to wargal 1-09

3 |Haldi Project 4-17

1 Wargal 845 4 |Sangareddy Canal 2-12
5 |Sports ( Crida praganam) 0-19

6 |Park 0-22

7 |HTline 7-17
Total 19-12

1 |Rajiv Rahadhari to wargal 5-25

2 |Navodaya school 27-23

3 |Haldi Canal 5-02

4 |Sangareddy Canal 25-33

B Wargal road to avusulon pally PR 1-30

2 Wargal 1209 Road

6 |Thanda (Houses) 6-37

7 |GP building 0-16

Sports ( Crida praganam) 0-10

Govt land 0-30

Total 74-06

1 |Sangareddy canal 9-30

2 |Wargal - Mulugu PR Road 2-00

3 Wargal 1266 3 |Gowvtland 2-12
4 |Ayyavari Kunta 2-32

Total 17-14

1 |HT Lines 6-30

2 |Existing PR road 5-13

3 |[Sangareddy Canal 5-02

4 Wargal 1495 & 4 |Water BodY 3-28
1510 5 |[Sports ( Crida praganam) 0-20

6 |grave yard 4-00

7 |others 2-35

Total 28-08

1 |Kunta 5-48

5 R 557 2 |Private Land 10-00
3 |Temple 0-12

Total 16-20
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